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LOK SABHA DEBATES

LOK SABHA

Monday, August 25, 1969|Bhadra 3,
1891 (Saka)

The Lok Shabha met at Eleven of
the Clock.

[Mr. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Central Molasses Board

*721. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state:

(a) whether the question of setting
up a Central Molasses Board for
effective and proper co-ordination and
equitable distribution of ‘molasses on
an all-India basis has been examined;
and

(b) if so, what decision has been
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Yes, Sir.

(b) At the last conference of the
State Excise Ministers held on the
11th May. 1969, it was decided to
ccnstitute a Central Molasses Board as
a consultative body.

N AR et g agt
AT F AT qEG § W TEw
FEEH FRAEATE 1 W
aTE & T e ¥ avg aw W
rafer i gFT W & f5v & s
AR W& & R 9 fage
& o S § 6 o &1 fae
frs 3t el ¥ aga AfET G @2
2017 (Ai) LS—I1.

2

#wa:  § s=ar argar g 75 196768
TR 1968—69 § AFX ¥ BIAT &
it geara fear & T T "l #
ST AT AT T E 7

qawT foate s @ & 1 &

STAT ATRaT § R AR a<ET A

qr et # gaa frata & fadr fadet

mrarafagi g ?

SHRI D. R. CHAVAN: Concern-
ing the export of molasses, during the
last two years, that is, during 1966-67
and 1967-68, when the production of
sugar was much less as compared
with the previous years, export of
molasses was banned, there was,
therefore, no question of what
foreign exchange has been earn-
ed and all that But some
time before that, that is, in
1966-67. when there was shortage of
alcohol, alcohol was imported from
outside during 1966-67 and 1967-68.
The quantities that were imported were
about 41,000 tonnes in one year and
33,000 tonnes in another year. The
value was Rs. 386 lakhs in one year
and Rs. 349 lakhs in another year.
Now, about the allocation that was
made during the previous two years,
concerning molasses, I have not got
those figures for 1966-67 and 1967-68.
Sir, those figures are not now avail-
able.

S TR W 0 gEIR dRi
T § Fr@™ § | 98 Woerm
AT} WX SEHT TR ASH A
T aA B RFT AT 1 9% @E%
& fir ag ST g s g) T & gafag
SIY 1T FEHT gL FT AGHI B THH
N F F § QT F@ T TE
Iah! GOTAT 7€ w1 fagr & 7} et
Vg ¥ GSF 94T a5 § W q9 q9
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AT SYeT Y 3T &Y 7 gh | & S
ST § f T ag A W@ § fr awt
YT TET &7 4T & W HAOT g7
& T SuFT AT T § S g7 oS
N FgT a9 @7 & 9% I & fu
&R 1 9@ T Q@ &, s €
A A ? Fag W amT
e § % sasY ahe axaR ¥ 1w
@A @ g 7

SHRI D, R. CHAVAN: The molas-
ses have been categorised into three
grades, namely grade I, grade II and
grade III. The price of grade I is
about 67 paise per quintal, which
comes to Rs. 6.70 per tonne. The
price of Grade II is about 57 paise
per quintal and that of grade IIT is
is 40 paise per quintal.

Regarding the accumulation of mo-
lasses, which has been reported by
my hon. friend, I may mention that
the total demand for molasses in this
country is about 16 lakhs tonnes,
while the production is likely to be
only 12 lakhs tonnes. Therefore,
there is actually a shortage, and there
is a demand from West Bengal for
increasing the production from the
distilleries. So, there is no question
of accumulation.

st TeTEER Wt o § AT
FARF (BT | HETE AT
F FW T IqET TR FHT § W
IgT gE-EETE g I FT q9g ¥ AT
ITH! GUOT TG WE AR TH FIOT §
JAHT TR A G @Y AR
T ¥ @ AT Adf fem g
s e I IgR e far g | &
grgaT § fF oY e &Y fopam & @
s fagr s
SHRI D. R. CHAVAN: 1 would
invite the attention of my hon. friend

to the main question which reads
thus:

“(a) whether the
setting up a Central

question of
Molasses
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Board for effective and proper co-
ordination and equitable distribu-
tion of molasses on an all-India
basis has been examined; and

(b) if so, what decision has been
taken thereon?”

Regarding Barauni and other matters,
if my hon. friend tables a separate
question, I shall supply the answer.

SHRI P. G. SEN: May 1 know
whether the shortage as envisaged by
the hon. Minister is due to the fact
that the quantity of materials re-
quired for the distillation of liquor
falls short of the requirements, and
hence the prices of molasses are go-
ing up, and if so, how Government are
meeting the requirements of the dis-
tilleries for distillation of molasses
into liquor?

SHRI D. R. CHAVAN: Actually.
there is control on distribution as
well as prices and there is no ques-
tion of somebody selling it at a higher
price or the prices going up. As I
have explained already, the estimated
demand in the country for molasses is
about 16 lakhs tonnes, while the esti-
mated production is likely to be 12
lakhs tonnes. Therefore, there is a
shortage of 4 lakhs tonnes. Some
states are surplus while some are de-
ficit. As a matter of fact, at the
Excise Ministers’ conference which
was held on the 19th May, 1969, inter-
State allocations were made in the
context of these shortages.

SHRI RANJEET SINGH: There
are two types of molasses, one used
for eating purposes and the other
for...

MR. SPEAKER: The main ques-
tion relates to equitable distribution
and coordination. I have been judg-
ing all the time how far we are rele-
vant in raising the question of prices
and other details.

SHRI RANJEET SINGH: My ques-
tion is regarding that only. While
considering the equitable distribution
of molasses, Government have been
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considering only the molasses pro-
duced by the sugar mills and not
those produced by the khandsari units
where the molasses are mostly going
waste and being used for the purposes
of eating by the poorer sections of
society, which I understand, and on
which T hope the hon. Minister will
be able to enlighten us, whether it
is really harmful to the people who
take it? Therefore, may I know whe-
ther Government will consider the
question of reprocessing these mo-
lasses also and distributing them
again?

SHRI D. R. CHAVAN: Regarding
the khandsari molasses to which re-
ference has  been made by
my  hon. friend, and which
he says are going waste. I
would like to point out that in the
Molasses Control Order, enabling
provision has been made to cover
those molasses also. That contro! on
khandsari molasses has been extended
to Andhra Pradesh, Tamil Nadu and
Mysore.

=t e R fig . aga @ S
wamifer g3 ¥ AR wzEe d%
% oY Arefaa w1 forg w1 g WRT ar
et Ay § Ffedt F W 9T EF
¥ E 9T a5 I F T ;AT
Fifeai ¥ am o= FAfaET #
AR T T FT FY Ailwe ¥ 7 =R
o I aTfE FRETT #1 I9R I FT
3 wg faor w9 7 Fr foaTa Ay
S 51rq q¥T 30 f ag @ 3w @ ? aar
fFam & fog o afag &t W
aifee o @9 & I "IT FET qIE
A FT A Fg § a8 frar w S
faor a3 ?

SHRI D, R. CHAVAN: The ques-

tion of the price to be paid for mo-
lasses was gone into by several com-

mittees. All these committees have
come to the conclusion that if the
price of molasses is increased, the

cost of production of alcohol is likely
to become very high, and the alco-
hol-based industries, which number
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about 1000, are likely to be affected
thereby.

SHRI G. VISWANATHAN: The
hon. Minister has stated that the fixed
price of molasses per tonne comes to
less than Rs. 7. I am sorry that the
Central Government are blind to the
fact that there is a vast gap which
exists between the fixed price and the
open market price. Whereas the fixed
price is less than Rs. 7, the market
price is more than Rs. 4000. Will
Government take proper measures to
increase the fixed price and control
the open market price? May I also
know what measures Government are
going to take in regard to the accu-
mulated stocks of molasses and for
a regular and equitable distribution?

SHRI D. R. CHAVAN: As I have
said already, there is control over
distribution and prices of molasses. As
I have said just now, there are certain
qualities of molasses which are not
allocated to the various States by the
molasses Controllers because the
quality of the molasses is below that
of grade III. Therefore, these are
allowed to be sold in the open mar-
ket.

SHRI G. VISWANATHAN: Does
he know that the difference is as much
as that between Rs. 7 and Rs. 400?

SHRI D. R. CHAVAN: The prices
are controlled and the prices to be
paid are fixed for the different grades.
I had also explained why it had been
decided not to increase the price, be-
cause the cost of production of alcohol
was likely to go up thereby.

=t fe? W ¥ 9w, 9T-
e s § A § I artad AR
FE A AT AR F IAT AL
A ¥ a1 Tt agw & et
g gt v § o kel gy @ ais,
fger ol Fivg dar FAT €
Ffer o wfew A faed €
d d9¢ #T Agra & Aifed @
w1 JqA FAT & | IFT T Ty
# I7F g §9 fSAFEIT § | gt
& Aq ST & Tgt F fefewdy
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¥ mifewi 7 dga qatie ¥ ww A g
f feedtoqmm #t dat Fomr awrg
s g & g AgT AN AGTIE
¥ gy Afaw faw s 1 & ST
wgat § fF g g ogw A ¥
T FEAE FT Q@& |

SHRI D. R. CHAVAN: At the
Excise Ministers’ Conference, the inter.
State allocations were made. What
the hon. Member is saying now that
the needs of Goa are not being met is
not correct. As a matter of fact,
Maharashtra has a surplus and from
their surplus inter-State allocations
are made. As regards the distillery

and other things, that does not arise
out of the main question,

sft vt qwt o Star fe ) aar
w1 AAfa 1 IR Ter: wE
FANHFATY | FTAZET AL E
fafosr wat #1 Wwfeq s wEeq
FW T I oAl ® afuw Aefay
-wrafea f&y aF &, W@ wa-fAiw
FAT A § AR 57 a@ & I3 W
TREHMAT &7 § I qA F sHAqy
* rearfya fFar s @rg ?

SHRI D. R. CHAVAN:
correct.

It is not

MR. SPEAKER: Next question.

SHRI JYOTIRMOY BASU: I have
been standing in the queue from the
very beginning. It is up to you to
allow me or not.

MR. SPEAKER: He may stand in
the second queue,

SHRI JYOTIRMOY BASU: I have
some very important question to ask.
If you would permit, I would ask.

MR. SPEAKER: Yes, he may put
his question.

SHRI JYOTIRMOY BASU: May I
know whether the l"_Aon. Minister is

AUGUST 25, 1969
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aware of the fact that in West Bengal
due to lack of supply of molasses, the
Excise Department is almost losing
about Rs. 7 crores per annum by way
of revenue, and if so, may I know
the total average production of mo-
lasses during the last three years, for
all grades? (b) Out of the total
production, how much was placed at
the disposal of the Central Govern-
ment for distribution to the States
and how much was actually received
by the States?

SHRI D, R. CHAVAN: Production
figures during the last two or three
years are as under: 1965-66—15.30
lakh tonnes, 1966-67 8.38 lakh tonnes,
1967-68—9 lakh tonnes and 1968-69
—15.23 lakh tonnes. Last time also I
mentioned that the production of
molasses depends upon the production
of sugar. The yield of molasses is 35
per cent of the sugar production.

My hon. friend
difficulties of West

referred to the
Bengal. As a

matter of fact, he came to me and
we discussed the matter with the
Minister from West Bengal. West

Bengal’s difficulties were looked into.
sorted out and solved.

SHRI JYOTIRMOY BASU:
about (b). That 1is the
Molasses Board scheme.

MR. SPEAKER: Next question.

What
National

National Mineral Development
poration Ltd., New Delhi.

*722. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

Cor-

(a) the authorised and paid-up
capital of the National Mineral Deve-
lopment Corporation Ltd., New Delhi
at the time of its setting up and as
on the 31st March, 1969;

(b) the amount of loan received by
the Corporation upto the 31st March,
1969 from Government, Banks or

.gther parties separately;
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(c) the amount paid as interest by
the Corporation during the last three
years;

() the details of 11.s performance
during the last three years and the
amount of profit or loss, if any; and

(e) the reasons for losses, if any,
and the estimates for the year 1969-
70?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) to (e): A statement is laid on
the Table of the House.

Statement

(a) The authorised and paid up
capital of the National Mineral Deve-
lopment Corporation Ltd., at the time
of its setting up i.e. November, 1953
and as on the 31st March, 1969, were
as undeér: —

Awhorised  Paid-up

Capiral Capital
(i) At the time of Rs. Rs
irs serting up : IS crores 4,000

BHADRA 3, 1891 (SAKA)
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(b) The ameunt of loans drawn by
the Corporation upto 31st March, 1969,
was as under:—

(i) Loans drawn from Central
Government—Rs. 26,52,00,000.

(ii) Loans from other parties
(Deferred payment .purchases of
plants and machinery from Japan
for Kiriburu and Bailadila Iron
Ore Projects)—Rs. 7,85,00,000.
There was no cash credit outstand-

ing from the State Bank of India on
the date mentioned above.

(c) The total amount of interest
paid by the Corporation on the vari-
ous loans including deferred payment
purchases during the last three years
was as under:—

1966-67 Rs. 19.88.cco

1967-68 Rs. 2,55,54,22C

1968-69 Rs.  g9.co.cce

(provisional)

Rs. 3 7.;,_.1; cco

ToTAL :
(d) The working results of the
Corporation during the last three

years and -the profit and loss incurred

ii) As or o) s 06
(1;)!_3_51;\;9 3O Crores 25,06,03,090 by them is indicated below:—
() Working results : .
Physical, Achievements Sales
Production Exporzs realisation
(W.M.T.) (D.L.T.) (Foreign
Exchange
earnings)
(in lakhs tonnes/tons) (Rs. in lakhs)
I 2 3 4
1. Kiriburu Iron Ore Mines :

1966-67 18-88 16-53 957:00

1967-68 19-89 17-78 1064-00

1968-69 18-36 1672 1005- 00

ToTAL 57-13 51-03 3026-00
2. Batiladila Iron Ore Mines :

1966-67 The mine
‘was 1n cons-
truction

h phase.

1967-68 . . . . 4-64 353 262-00

(Float ore by manual mining) . The = mine
was in cons-

truction phase.
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1 2 3 4
1968-69 21°52 15-13 1155:00
. (Provisional )
4 “ToTAL 26-16 18-66 141700
W.M.T.—Wet Metric Tonne.
D.L.T.—Dry Long Ton.
Physical achi ts D, ?
Production Sales* Sales)
(Carats) (Rs. in lakhs)
3. Diamond Mining Project, Panna :
1966-67 2411 3929 18-38
1967-68 7841 6356 23-38
1968-69 7465 7443 29-36
(Provisional)
ToTAL 17717 17728 71-12
*Including previous stocks -
(ii) Profit or losses incurred by the Corporation during the last three
years are as under:—
(Rs. in lakhs)
Kiriburu Bailadila Panna Di- Total
Mine Mine amond
. Mines
1966-67 . . . (—) 44-65 .. (—) 44-65
1967-6 . . (913936 —) 130 (—)18:26 (— 150-92
1968-69 .« .. (115-66 (—)167-98  (x) 200  (—)281-64
(Provisional)
ToTAL:— , . . (—)299:67 (—)169-28  (—) 16:26 (—)485-21

(e) Reasons for the losses and esti-
mates of profit|losses for the year
1969-70 are indicated below:—

Even when the Kiriburu Project
was taken up, because of the long
railway lead to the port, losses were
anticipated from exports of iron ore
from this mine. Subsequently, in-
crease in railway freight, port charges
and imposition of export duty have

contributed to the losses, both in the
case of Kiriburu as well as Bailadila
Project. Iron ore from the Kiriburu
and Bailadila Iron Ore mines is ex-
ported to Japan at prices negotiated
by the Minerals and Metals Trading
Corporation Ltd., with the Japanese
Steel Mills. The distribution of
F.O.BT. sales realisation (assumed)
for 1969-70 sales) amongst the vari-
ous outside agencies will be as under:

Percentage of sales

(Rs. per tonne) realisation
Kiriburu  Bailadila Kiriburu  Bajladila
A.Sales realisation :
G 56-94 69:67

B. Costs ¢
1. Railway Freight . 28-00 33-50 49-18 48-08
2. Port Charges , . . 9-00 9-00 15-81 12:91
3. ExportDuty ., . 6-00 10-50 10-54 15-07
4 MMTCCanmlsslon . 0+75 075 1-32 1-08
s. Royalty&Cess . J 1-75 2°25 3-07 3-23

ToTAL 4550 55-90 79°92 80-37
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The expenses on mining operating interest charges on loan work out
eost, depreciation, incidentals and to:
6. Incidentals and destinational risks . 1-75 1-75 3+07 2-51
‘.
7. Interestcharges on working capital and Govt.
loan . . . . . . 2-03 2-70 3-95 3-88
8. Depreciation . . . 412 517 763 7-42
9. Mining Cost . B 7°99 8-42 13:84 12-08
TOTAL . . . 15-89 18-04 28-49 25-89

From the FOBT sales realisation,
the expenses in respect of item 1 to
5 are first met and only the residual
amount is made available to the
National Mineral Development Cor-
poration to meet their expenses on
items 6 to 9. As a result, there is a
loss of Rs. 4.45 per tonne in the case
of Kiriburu exports and Rs. 4.37 per
tonne in respect of Bailadile exports.

The Panna Diamond Mines incurred
some loss when it was in construction
stage but now it is expected that the
mine will show profit after achieving
its rated capacity during 1969-70.

The estimates of profit|losses for the
year 1969-70 are indicated below:—

(Rs. in lakhs)

1. Kiriburu Iron Ore Mines : 86-18 Loss
2 Bailadila Iron Ore Mines
(Deposit No. 14): 153-18
(Loss)
3 Panna Diamond Mines : 577
(Profit)
Net estimated Loss : 233°59
(Loss)

SHRI K. LAKKAPPA: Part (d)
has not been clearly answered. The
NMDC is a big hoax. It consists of
all big people and international thugs.
In my own district of Tumkur which
has a wealth of mineral deposits.
severa] mine.owners are operating.
One mine-owner called Potdar has

cheated the Mysore Government to
the tune of several lakhs of rupees.
This corporation is running at a loss
of more than Rs, 4 crores. It is not
working properly.

I would like to quote an instance
to show how these mine-owners in
my district have monopolised ine®
whole thing and cheated the Mysore
Government. ..

MR. SPEAKER: No comments, no
introduction, but a straight question.

SHRI K. LAKKAPPA: Potdar has
cheated the Mysore Government to
the tune of several lakhs of rupees.
He was a big supplier of money to
the AICC for the stormy Bangalore
session. Will Government investigate
the shady character of those mine-
owners who have cheated the Mysore
Government as well as the working
of this corporation? And what ae-
tion do they propose to take against
the big bosses in the NMDC?

MR. SPEAKER: The question was
about the authorised capital, paid up
capital and other details. He may
ask where the minerals have gone,
but the question relates to the autho-
rised capital etc. I hope he will be
relevant next time.

SHRI K. LAKKAPPA This is very
relevant. Kindly see (d).

MR. SPEAKFR: Anything can be
made relevant if one is intent to make
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it relevant. But let him please con-
fine himself to the question, Mean-

while, the Minister may answer his
first question.

‘SHRI JAGANATH RAO:
explained in detail all the five parts

.of the question giving figures of capi-.

tal invested, loans borrowed from

Government, interest paid, production,"
The .

earnings and profit and loss.
loss is not because the NMDC is not
working properly—it is
very well—but it is for reasons be-
yond the Corporation’s control. We
have given certain details about the
Kiriburu iron ore. The price is
Rs. 56.94. The NMDC has to incur
a railway freight of Rs. 28.00, port
charges of Rs. 9, export duty of Rs. 6,
NMTC commission of Rs. 0.75, royalty
and cess of Rs. 1.75, Besides these,
incidentals and destinational risks of
the order of 1.75, interest charges on
working capital and Government loan
Rs. 2.03 and depreciation of Rs. 4.12
and mining cost of Rs. 7.99. Details
in respect of Bailadila mines are also
given similarly. The price we get in
the international market is much less
than what we spend. The House
would appreciate that it has added to
the national economy upto the year
ending 31st March 1969, Rs. 48 crores.

SHRI K. LAKKAPPA: Mr. Speaker,
I seek your protection. My question
was whether it had been sustaining
losses because royalties are not paid
by Potdar and company. Are the
Government prepared to take over
those mines? Will they investigate
the shady character of those mines in
Mysore State?

SHRI JAGANATH RAO: That ques-
tion does not relate to NMDC. NMDC
is not dealing with private mine
owners.

SHRI K. LAKKAPPA: The NMDC
iy -suffering losses ‘because of these
things; it is in the hands of big mine
owners like Potdar and others. A
sum of Rs. 1.50 lakhs had been spent
on one dinner at the time of the in-
auguration of a mine in Bailedila, I

AUGUST 25, 1969
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want to know if it is a fact and it

-so who gave permission to spend so

‘much money for a dinner? A plane
had been chartered to bring technical
experts and Rs. 47 was spent per
head . . .

MR. SPEAKER: There is no ques-
tion about the dinner; I am sorry I
cannot allow it.

SHRI K. LAKKAPPA: I seek your
protection. ‘It has been answered 1n
the Rajya Sabha and Rs, 1.5 lakhs
had been spent in inauguration. My
point is that the Government have
come out with a plea that they were
not incurring any wasteful expendi-
ture. Is it not a fact that at the time
of inauguration of the Bailadiia iron
ore project the Government had sper:t
Rs. 1.99 lakhs over an inauguration
function? If so why has this waste-
ful expenditure been allowed to be
incurred when they were running the
undertaking at a loss?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): We
invited the experts from the Urited

Nations to advise us how to mine
these particular mines. Naturally
we have had to incur certain ex-

penses. The prices realised and the
performance of the NMDC should be
reviewed in a broader perspective.
Our mining expense per tonnz is
Rs. 7.99 whereas the quotation for
sale in Japan is Rs. 56.94. Stil] the
reason why we incur losses is that we
pay customs duty, railway freight and
there are other expenses which have
been explained. That means money
is coming to the coffers of the Gov-
ernment under different items. Uiless
the customs duty is abolished or some
relaxation is given, NDMC cannot
make profit, All the same, money is
coming to the Government coffers.
You will understand that the NMDC
has earned foreign exchange to the
value of Rs. 31.3 crores upto march,
89 after paying customs duty.

.SHRI RANGA: How much did you
spend on that dinner?
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DR. TRIGUNA SEN: NMDC is
making a big contribution to the
national economy. It should be view-
ed from that point.

MR. SPEAKER: Shri Sreedharan.

SHRI K. LAKKAPPA: Sir.
question has not been answered.

my

MR. SPEAKER: Please resume
your seat without defying the Chair.

SHRI K. LAKKAPPA: What is the
fun of putting a question, Sir? I
seek your protection. My specific
question is—

MR, SPEAKER: Will you please

sit down?
SHRI K. LAKKAPPA: I wil
oblige the Speaker, but you Wil

kindly allow me to say that my speci-
fic question should be answered.

MR. SPEAKER: Shri Sreedharan.

SHRI K. LAKKAPPA: Siv, I
seek your protection. Kindly let
him answer how much they have

spent on that. A specific allegation is

made.

MR. SPEAKER: I have already
allowed the maximum number of
questions. I am sorry I canot allow
you again. Shri Sreedharan,

SHRI A. SREEDHARAN: Mr. Spea-
ker, Sir, I do not want to refer to this
elephant dinner costing Rs. 47 per
person in a country of two and a half
million lepers. But the Minister’s re-
ply is misleading in the light of the
recommendations or the remarks made
by the Public Undertakings Com-
mittee. The Minister said that the
losses are on account of various fac-
tors. But this is what the Committee
on Public Undertakings have got to
say about this.

MR. SPEAKER: Their observa-
tions are there. You need not read
them. Simply ask whether the Minis-
ter is aware of them.
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SHRI A, SREEDHARAN: Sir, Ican-
not do tight-rope walking. I have to
give the background to the question
that I wish to ask.

MR. SPEAKER: I am not going
to allow those introductory remarks.
(Interruption) Please be patient. You
can put the question by saying, "“Is
he aware of the comments of the
Committee on Public Undertakings
in such and such report” etc. rather
than reading the comments, That is
not permissible.

SHRI A. SREEDHARAN: Only one
sentence I wish to read.

MR. SPEAKER: You may read it
now, but as a rule that should not te
done.

SHRI A. SREEDHARAN: The Com-
mittee suays:

“The net result of wrong plann-
ing and ineffective management
at all levels has been that NMDC
has incurred a loss of Rs. 295.30
lakhs up to 31-3-1967 on the
working of the Kiriburu Project
alone. Further losses of Kiri-
buru and Bailadila Projects are
estimated to be Rs. 285.60 lakhs
and Hs. 226.80 lakhs per annum
respectively.”

Here 1s the Committee on Public
Undertakings which says that there
has been ineffective planning, in-
effective management, and the Minis-
ter has the cheek to tell the House
that it is not because of ineffective
management or planning. I would
like to ask the Minister to give a
categorical reply, because as I have
asked about four recommendations or
the Public Undertakings Committee,
he said that though they have made
only four recommendations, “I have
67 proposals before me” What has
he got to say about my question—
What steps this Corporation has taken
or this Government have taken to
eradicate three things in the NMDC:
one, wasteful expenditure; two, in-
effective planning and three, faulty
management?
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SHRI JAGANATH RAO: I am not
accustomed to use such a language

as the hon. Member is accustomed to
use.

MR. SPEAKER: It is not in good
taste.

SHRI A. SREEDHARAN: He is
thick-skinned.

MR. SPEAKER: Please try to see
that such language is not used.

SHR] JAGANATH RAO: I have

replied to the question relating to the
comments made by the Committee on

Public Undertakings. I have men-
tioned the losses. I am not hiding
.anything from the House. Losses

have been incurred in the NMDC, and
losses are bound to be incurred be-
cause of various factors. Regarding
management, wasteful expenditure
and planning, I may say that wasteful
expenditure is being curtailed; the
management is now alright; and
planning is perfectly all right. We are
progressing.

SHRI A. SREEDHARAN:
not the way to reply, Sir.

SHRI RANGA: There is no mean-

This is

ing in our putting questions if the
hon. Minister is allowed to
answer  in this irresponsible

manner, by saying that everything is
al]l right. What is it that they have
done? The Public Undertakings
Committee has already made that re-
commendation; it was a long time
ago. It is expected from the Minis-
ter that he will indicate here that
such and such are the steps that we
have taken in order to meet those re-
commendations. He does not give any
answer at all.

SHRI JAGANATH RAO: One part
of the uestion had asked for the
steps taken in deference to the re-
commendations of the Committee on
Public Undertakings. As 1 have said,
we have taken note of the recom-
mendations.

SHRI RANGA: What steps have
you taken? Have you got informa-
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tion about that? You are expected
to have that information.

SHRI JAGANATH RAO: The
question does not relate to that.

SHRI RANGA: Sir, it is the prime

responsibility of the Chair to see
whether the answer satisfies the
House or not.

SHRI A. SREEDHARAN: The
Committee says that loss has been

incurred as a result of faulty plan-
ning and bad management. How can
the Minister say that it does not re-
late to that? This question relates to
a public undertaking where the peo-
ple of India are the shareholders and
the tax-payers pay for it. So, the
Minister has no business to give such
a reply.

SHRI JAGANATH RAO: I have
mentioned that the losses are due to
various factors. Regardnig the steps
taken, I give an assurance that I will

collect the information about the
steps taken.
SHRI RANGA: He should take

the House more seriously.

SHRI JAGANATH RAO: It is a
recommendation of the Committee on
Public Undertakings. ] do not have
all the details with me.

TIHTA I AT | wat

e Y

s*q723. My T wmrq faaed
Far -faer W @@ T oW w4
fF .

(F) @1 a0 9 & AT &
e R 7 F fAq 5 97 7 Sfaww
o gfadl 1 aHT F SR
& 7 fqa< #9 ¥ ¥ 99 vt
¥ faq g g9 § ofya By oy
I 77 ST ¥ 99T 97 sfaarg A
w1 &;
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(&) a1 w1 faar wwE
JEART F weEq FAECET B AT
IAF F qaOmy # E; W}

(1) afz gi, ot aeadr =T w71
g 7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) to (c). A state-

ment is laid on the Tahle of ihe
House.

Statement

The new public enterprises which
are being set up are located in diffe-
rent parts of the country. The sur-
plus staff is mostly of the unskilled
and the semi-skilled categories; these
are to a very great extent local peo-
ple who would be reluctant to move
far away from their places of resi-
dence. Also, it is not possible to de-
ploy such people belonging to unskill-
ed and semi-skilled categories to man
posts of  skilleq workers in new
enterprises. Thus it may not be feasi-
ble to impose any ban as such on the
recruitment for new enterprises.
Wherever feasible transfer of surplus
employees from existing enterprise to
a new one is being tried and wil] ¢on-
tinue to be tried.

Government is however, consciou:
of the problem of surplus staff ex:st-
ing in certain enterprises. Attempts
are being made to tackle this by
various measures such as recruiting
the minimal number at the time of
expansion of an  enterprise and
absorbing a percentage of surplus in
the expansion units, not filling in the
posts to the extent possible in  such
enterprises, particularly in the case of
semi-skilled and unskilled jobs, when
such jobs fall vacant. Government
have also issued certain guide lines on
formulation of voluntary retirement
schemes etc. Instructions on these
aspects ag also those indicated by the
Administrative Reforms Commission
in their report on “Public Sector Un-
dertakings” have been conveyed to
the public enterprises for implemen-
tation, in order to reduce and elimi-
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nate the problem of surplus staff in
these enterprises over a period of
time.

ot T wew  faemdt o owe
TR, FAG-F0G g gfsas qoe-
2P ¥ WTeT @) @1 & AR S &
FRO HAR X qg  q914T 90T &
fe  sax =i &, W ST
T ot 0f &, FAfeS foat &, Sw
warfa® w9 Agt gar & | qE-gET
qfeors svefer & o v=rg wfa-
wa ¥ F HAfEE  w IwEnr fear
ST g, R ¥ 25 ghvew &
w0 Hafqdr  Sugnr gar & 1 &
ST wTeeT g fF § s sfasrdy
&, foegin s 1 e st fa,
fomer f sarar o gy Wit R
7 T g S F fgars -
I FT F FIE @E [T 7

st Yo Ho ¥SY : AT WIS,
afeer el & AR § AW
| FT ATAT 3T TGI8, T T
fF A URTE @I &, 73 A9 G
At & 1 82 wusEfES ¥ ¥ Wt
15 SUETHEHNT & JHT 67 H ¥
39 Fifthe w1 HT WrE, WS T
Gt E oA qreT | SW AR A FA
fEr a1 AT 9T A ge R W
F 7T Q7 e fomm o @R O
STEt aF W12 # qreo® §, [ faar
T 9 2T qENT AGl &, FI(6 HT-
ST HISTETHIT T HEAT-HAT AqGTT
g

st v Tweq fammat o weERr
wgEg, AW @A Fg AT—FHL
q3 AT & fr g AW ETH Y
& S argar g e w9 wfewrd
g T I FCr €% B Wt ?
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T 99 I F faers TAAEd FXF
FETEA T T R E 7

=t %o do ¥ : WA WIS,
Y gare & SR Faarar & fF svew-
i ¥ T @2 FY O @ q9g
7g ot fF %% gl R FEFT AR Y
FW FOAT o qr | feqdeedr
FEAE AL I AFTA @ TAT |
T ag Ffww F o7 W E 5w
wasta fFar 7 ar =gf W feem
S A O R ot e > O
SEi-SET 39 99T QFEYIT I OVRT 2,
FEi-agt I FT qASAIT FIX I FAT
R ATEFTE |

=t T weq faendd @ HaY
AFET 7 Fam f& weFw & faxy
FER T AL AT | F A AR g
fF 39 § fFaw ad-fises W) fpaq
fepoz govd &, 9T gy € 941 foay
ii-fepoe a1 ga-feses 99 §, T
S Zf Zw7 fopse aar F3 ga
afsq-svs@fes § gaAd FW
Frfow w3 ?

= To Ho JS : J@T IF -
Zfems Fr e w1 aeaw , 9T F
HIFST & ATHR 0 F9T qfeerh-50s3-
T F 15 gAR AT qIw q@qy
ar &1 FfeT ag wIaTT 9T &) qwar
d—zafad @ wraw § OO aF-S
F AT | T Tl @&
& a1 g 9a7 97 & 5 areqa § e
qIAE § 9 I F;HIOAA HFY T
wr § 5 o ydr-faee § a1 wA-
fepes § 97 1 2w T F2 gE0 SR
qEAT frar s | e ¥ §@ W
Ft Zfam &1 $™7 wE fear a3t 3

SHRI CHINTAMANI PANIGRAHI:
‘Recently I had been to some places
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in my State and I found that public
sector Corporations like the LIC and
the State Bank of India and even the
Tourist Development Corporation
establishments in Orissa appoint a
man not from Orissa but from other
States far away from Orissa. There-
fore I wéuld like to know from the
hon. Minister whether, in view of the
rising discontent in different parts of
the country, Government is going to
revise its policy of recruitment in the
public sector Corporations, under-
takings and projects so that the locai
people get the first preference in the
matter of employment. Emphasis
should be there on the place where
the public sector industries are lozat-
ed. Is Government going to consider
this?

SHRI P. C. SETHI: This is already
there under a Home Ministry circular.
Local employment is  being done
through local employment exchanges.
As far ag unskilled labour is concern-
ed, it is mo:tly from the loca] place.
But ce-tainly for skilled engineering
jobs, we have to do it on an all-India
basis.

SHRI CHINTAMANI PANIGRAHI:
State Bank of India does its recruit-
ment not in Orissa itself but in Cal-
cutta and the LIC also does it in
Calcutta and not in Orissa itself. How
does the Minister say that recruitment
is being done in Orissa itself? He
must look into this.

SHRI P. C. SETHI: I was replying
about the public sector undertakings
Regarding the LIC and the State
Bank, I would look into the matter.

SHRI E. K. NAYANAR: The hon.
Minister replied just now that labour-
ers are being taken through the local
employment exchange. Last year
the Home Minister replied that for
employees taken from Kerala though
police_verification has been removed
by Kerala the Centra] Government
has introduced a new verification sys-
tem for the Kerala people before
taking them in Central Government
undertakings. In view of the  so-
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called prog-essive steps taken by the
Prime Minister, I want to know
whether the Government will remove
that special political restriction re-
garding taking Kerala people in pub-
lic sector undertakings anq whether
while taking them through the em-
ployment exchanges the verification
will be removed. *

SHRI P. C. SETHI: There is no
politica] restriction as such. Whatever
employment is being done is done or:
an all-India basis.. . (Interruption)

SHRI E. K. NAYANAR; Last year
the Minister of State in the Home
Ministry, Shri Shukla, while replying
to a question said that special veri-
fication haq been introduceq for em-
ployees from Kerala because the
police verification had been taken
away by the Kerala Government. The
Central Government has introduced it.

I want a reply to it. The Prime
Minister is here.
SHRI JYOTIRMOY BASU: They

have a parallel police verification sys-
tem.

SHR1 D. N. TIWARY: Public un-
dertakings are almost semi-indepen-
deat bodies and they have reserved
to themselves the power of recruit-
ing in any way they like. There is
much corruption in appointments,
favouritism in promotions, retrench-
ment and absorption of the retrenched
staff. The Committee of Public
TTndertakings had pointed out certam
cases in that regard but because the
Public Undertakings Committee is
precluded from going into cases of
personnel of the undertakings, more
details do not come to light. May I
know whether the Ministy has got
power to look into cases of favourit-
ism and nepotism in  public sector
undertakings? If they look into it.
they will find that some people -.re
promoted twice in a year or two,
some people are kept back for years
together, some  appointments are
made brushing aside the superior can-
didates and even in regard to  the
retrenched staff, picking and choosing
is done and they are not appointed
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according to merit or qualifications
that they had. May I know whether
Government has power to look into
cases of nepotism and favouritism in
al] these matters or not?

SHRI P. C. SETHI: It is true that
public sector undertakings are auto-
nomous bodies. But if such specific
complaints are brought to the notice
of the respective Ministries, they will
certainly look into them.

SHRI RANGA: He was the Chair-
man of the Public Undertakings
Committee and later on you, Sir,
were the Chairman of the Commit-
tee. So many reports have been
given by the Committee. You must
take action on them.

SHRI P. C. SETHI: I am quite sure
that the reports of the Public Under-
takings Committee are receiving
serious attention from the respective
Ministries to which they relate.

TR I weme mwEEw
FEATT #T Y TLTF g9 § 9qw
FE TATT FY TG AGY § wfepr & g
wERm & ag  uwRem =g g fw
FEEAAT T HATHT qfecAs TIE H
¥ W gET W@ §wd g S9s!
a9 & fow #ar @w 93T @
g7

Iﬂ!o#o%’éfiﬁﬁﬁm
ag T AgY gul | FY S gowq
Y F FTOT TIAT T IHA CF FIUA
ag & fF it anr agt FREN § w0
FE T TR AAT GLT | T F F
T 9 TAT T AT fof [T qoerar-
vz ¥ Y Ja% € I8 fFan awm §,
I g W F1 Faw 7@ —
I T TESAT AT ST gEed e
# a1 gad g | Fedee & &
st &, SEI dgg o Fa@r A f
fram AW FT T T FFAT & A
fFay S A 7O ETART AT F A
foar srwFAT &
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st araTw wfga™ ;oA e
FE AT qfsqs e & o 3T
€ 3 AW WA F Hea F @I & AT
fomy g & frew &7 & 1 Y
AT AFW Y THo dTo HroHYo fawaly
% #% wfgede seifagd foma oo oo
Fr gfaw N I fawre fear oan
AR I Ffaz @ F g ]
fear @1 R o9 9% SAR A §
FrE fodiiaw 7 famm o & @ &
STAAT FTEAT § 9% X § G
FEAE FT QT E 7

SHRI P. C. SETHI: With regard o
the specific point raised by the hon.
Member, I will require notice. If the
information is given to us, we will
look into it.

SHRI KARTIK ORAON: It is
rather unfortunate that the Govern-
ment are following certain policies on
paper and quite another in practice.
As per the Industrial Policy Resolu-
tion of 1956, one of the important
factors in the selection or sites of the
public sector undertakings is that
they should provide employment %o
the local people and remove the
regional imbalance. But in practice,
it is just the other way round. The
local people, particularly, the mem-
bers of Scheduled Caste and Schedul-
ed Tribe, are not able to get employ-
ment. I have got facts to establish
my contention. I would like to know
from the Government as to whether
they are aware that the appointments
to the top posts in public sector un-
dertakings are motivated with the
idea “who knows whom” and not
“who knows what” resulting in
favouritism, nepotism and provincial-
ism and, if so, what action would the
Government like to take to remove
these obnoxious diseases. I  would
also like to know whether the Gov-
ernment would like to made certain
reservations for the Scheduled Castes
and Scheduled Tribes in public sec-
tor undertakings to protect their
interests and whether they would like
to probe into all public sector under-
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takings so that they can go into the
details, as to the ways in which
p}lblic sector undertakings are run-
ning.

SHRI P. C. SETHI: I have already
explained that with regard to local
employment, as far' as unskilled wor-
kers are concerned, it is done thruoga
loca] employment exchanges and pre-
ference is given to the local people.
With regard to the complaint that
the recruitment is not made in order,
if any soecific complaintg are brought
to the notice of the Ministries con-
cerned, certainly, they will look into
them. Then, there are appointment
committees in various public sector
undertakings and recruitment is done
through them. If there ig any com-
plaint, certainly, we can look into it.

“éaﬁwﬁfaﬂ:mqﬁm,
& 1964 ¥ WA §THRX & g Haword
F AR ¥ JUT FATAGT FT T TFAL
T a7 fomd w51 @ A7 fr deaes
I T AYeS g F AW Ay
U qfee® AT FreRTheT § St
oy & few@ & Alwfal gRfaa
@ Afgu—a T A, F g,
FE Y AR T SR afgew §
e W 3@ AW A AIqER IR
e greE ey FHIEE A fo
9g &1 99T FonT fF &e 9 SR T
¥ QY faege &) foisieenw =€t &, w9
g § aga W § W FE B F AT
Ia%T foeesa oo Ag & 1 &
FEER § JaT g § 5 22 |
¥ W T AR S TR 9 ag
A TG BT AT 1964 ¥ Y I FaATA
F1 gHA faFer § Sa w0 § a1
F fag ww aeeE w1 AT A79-
i fe e |, Q) g, @9 9T
a1 SATET § SURT 5 I gHEr Ay
fafreg wafe ¥, =@ a9, ¥ g,
FE Y WX W B ¥ deges
FTE A feqee Tesy F1 foid=wm
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lgaffer o 7 w3 fag smo ar
Fofea srfamEr 3 7

=it Ho Ho WS : WeUE ALIEH, T
T agr & fr M aqam § ST N
o fae wifge & g =& e &
AT § WE W qFI KT &
T & R 59 § g Aty 1 agws
fader, TUaT afsds T TRE-
fewar fomr sTar wr g 5 =
EECICE D S LR L O

We ourselves are deeply concerned
about this problem and steps are be-
ing taken....

%ﬁlm‘fﬁ T faege
/% ¥ 97 fF wg w1 W awgag
FRFH T S S G FIAT 5 G F
w6 fomdy degee e R
AEATT TreeT FT FOri=am g a,
FE g, FE 9T 9 F9 B F
g gfqem grm—ag WMo Agi 9%
TN F A e (| L
T 5 & W § T W T g
FE WA T G W@ E | (TmEw) ..

Y Wo Fo FI : AT AW Fg
wwr Efr 3o Fwgm g Ffew W
ag F1 5 @ wme ¥y fear o
wrg | vfaw F1 o 9F s
2 SEH QU FW ¥ fqu ofeos JwT
FEETS B FGT T QTR M. ..
(smaawr) .. .q@ W § FE walw
fafimg s &Y gfww g &w
g FT qFT § fF N AT § IEH
O FW FT aE A § Fforw F7¥ v
we

=t 9 TR : Ig IqC ST
€ AT § TR T FT | = Ffaw
NUT AN ST RIATFITE ...
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st WRER AT ag . wee
RIS, WEwTaH SAMT FY FY FoqAT
&1 W o 77 qETSETE £ fewn ¥ wEw
TEW *F fouw & 7f @ AT gutw
¥ SR § o O w1 § fowy ge-
FEY faaril ¥ wwaT grawAw SERi
& graeg § S gET O Afa & SR
fomm gt & 1 cafae g 5
qEvAlF g F IAN § AW TE
q samer AfewETy @ T § W) =
¥ SuTaT Wt #7 9 § HR I FTIO
qET A W E 1 T EAT AERT ¥
g1 weat § % fegerm faw (o
fegs 25-30 afesg 7t s=@ o4,
80 TIHGE @ T & &Y .7 WA FT
39 X F15 frawaoragy & ?

7 g9 g 98 & 5 wEets
SEt # S sfuwitas gwEd #}Y
TR g@d WAl Y 7 § I 9ar o
F fau o fraaw <@ & faa @0
T FE o FALT faErAd ?

SHRI P. C. SETHI; Recently there
was g meeting of the public sector
undertakings and it was addressed
by the Prime Minister. She has been
insisting that in the public sector
undertakings the officers should also
be conscious of the fact that the
public sector undertakings have upon
themselves the onus of fulfilling the
socio-economic objectives.

As far as the question of surplus
staff or officers in a particular un-
dertaking is concerned, I have no in-
formation. If the hon. Member
writes to us, certainly the concerned
Ministry will look into it.

SHRI ONKAR LAL BOHRA: It is
a general problem.

SHRI P. GOPALAN: The sucess or
failure of a public sector undertaking
ig largely dependent upon the type
of persons manning it. But many of
the top posts in various public sector
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undertakings are filled by retired ICS
officials and such persons whose
hostility towards the public sector
is well known. In this connecion I
would like to point out the adverse
comments made in the 44th Report of
the Committee on Public Undertak-
ings that the various posts in the
FACT, Always, are filled even with-
out advertisements and by retired
persons, which give us a strong doubt
of suspected favourtism. I would
like to know from the hon. Minister
what actions have been taken in this
regard to rectify the position.

SHRI P. C. SETHI: As far as the
top management personnel are con-
cerned, they have to be qualified per-
sons—sometimes techniocrats, some-
times administrators and sometimes
persons knowing management. At
the same time it would be certainly
our objective to see that they follow
a definite policy of making the public
sector a success from the point of
view of our objectives. (Imterrup-
tions).

SEVERAL HON., MEMBERS rose—

SHRI K. LAKKAPPA: Sir, he has
not answered the question. Why
should we come here? .. (Interrup-
tions).

MR. SPEAKER: Will
resume your seat? I have been re-
questing you often. (Interruptions)
Mr. Lakkappa, why are you disturb-
ing the House?

you please

SHRI K. LAKKAPPA: Why should
we sit here? We can as well go out.

MR. SPEAKER: Will you please sit
down or not? Please look here. This
is not the proper way for any one to
function in this House by merely
shouting or disturbing the House. You
cannot gain anything. If at all there
is anything, you can better do it in a
good manner rather than shouting in
the House and disturbing the whole
House. I do not like this. I will re-
quest you again, again and again not
to disturb the House. I am not going
to tolerate this.
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SHRI K. LAKKAPPA: We are
hop. Members, Sir. We are very good
members. We are within our rights.

o gFW T FYATT ¢ A S A
TF I & I H Famar 91 fF 15,000
F FOT AW gIg § AR I 2w
T FW AT IS frAT g 1 @
ﬂ"{W?’I’EﬁT'&'ﬁFEﬂ’lSOOOFﬁTﬁ_
R FAaH A2 T AT w9 qw
9 B FW X A, A T A W A
g7 FEE WX IR F AR § w;w
3= wrafaswar &1 ? gET @ ™ AW
g 2 fF M9 ¥ uF ¥ & IO § war
q7 f6 FTH ST AR F 99 @ §. .

R WEET U &) 99 e |
@, 9T |G 97 7 & TH & I
¥ | T & g AT FT HTH A7 ]

=t gF T FgE - § ey A
FaT geaT § W IE § 99 OF Q7
& v fF M w1 oA A e 1§
O & AE B AT F AFAE
g g
MR. SPEAKER: The question must.
be a single one and self-contained,
not full of many other questions.

s Ho do BT : & TF 15,000
FIAg FEX FT qieAT & G4 a8 T
fF Geuirw fud % gufes =g
15,000 FT a7 & | fww afewr
et &1 feafa ag &Y <& & #IT & ahar
g sw T A ¥ A= I e
48 @1 | gt @ 3T F w9 fewwy
FT qTewF 2, wow g §¢ W I
famma &7 a9 A Y, & FH I Gy
g gufad ¥9 X ¥ T W FW
faam FT waTer de7 @i gar | gHIRT
ar & fr op W GEEW & WR,
T 7Y FTEN G9 @ § g I H qa-
W F & | AfFT T I T F AR
Y o €
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Supply of Eelectriciy to Farmers at
Cheap Rates

*724. SHRI SUI-'«!_AJ BHAN:
SHRI BRIJ BHUSHAN LAL:
SHRI RANJEET SINGH:
SHRI JAGANNATH RAO
JOSHI.
SHRI ATAL BIHARI
VAJPAYEE:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the steps taken during 1966—69
to supply electricity to farmers at
cheap rates and the results thereof;

(b) the changes effected in these
steps recently and proposed to be
effected in the future; and N

(c) the present as well as the pro-
bable results of the changes made or
to be made?

feramd aar faem A & g
(st fogmax wam) : (F) &

(7). oF faaTo wEr wed 9X @l
Smar g )
e

(F) 1966 ¥ ag whaer fear
wr ur fr oy siwdi & fag fasely
Fi X X $74T 9T feAr Jw Ay
312 % uf7 afae & wfis &), WIww
IR A Tt O 7 37g g AR)
TS qETL @9 50:50 3 FLIT
I gizr AT AT | TH W AT 1—4—
1966 ¥ 31-3-1969 F dMF aul &t
wafg & faq an fear mrar | &
F A0 FA & 7T Fiw oFw@l & fag
fawraly %1 & A greeg, TATE, I AW,
fagre, wer WRw & Tt § 12 & wfy
gfre & ufas af | & ToRw W
9T RY § § wifoF T F T &
FT BT AT T |

(@) == (7). 3@ SwEA
ww & oW N O @ ¥
fy & ¥ Fgg A AEEW s
w g § | ofes gme fei &
2017 (Ai) LS—2.
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AFAAYIF AL G & I T
W & owfew o ¥ agd gaw W
™R 1 %W % ufafom, W E
fae ofs dae Fd wren wEw &
TR WET I GEAT & A ¥ ¥
S wiffq Nwai & Sienfeg § @
g1 Tl 1 I gEEaT & sw
gEet # auifaa qefa §, &=w
TLETE 8T 39 I9e & & faar
& fau mifaa afafaa a7 Soesw
T AT 1 T IWRIT T 1 HAT
AT PN TG g1 aFT & |

SHRI HEM BARUA: Sir, about the
previous question, you have by-pass-
ed us. You have not looked at some
people this side. I do not know

whether you are short-sighted. (In-
terruption)

MR. SPEAKER: I have been mark-
ing the number; I look at 20 Members.
And, if you think that one question
should take the whole time, I cannot
help it. Already I have allowed half-
an-hour over that.

SHRI HEM BARUA: You
look at this side also, Sir.

MR. SPEAKER: I am sorry I did

should

not look at you. But I did look
around.

SHRI HEM BARUA: If you look
around you cannot see. You have
to pin-point your sight, Sir. If you

just look around, you cannot see any-
thing, Si-.

MR. SPEAKER: I have been re-
volving my eyes very freely and all
around. 1 am sorry, they could not
pick you up. Anyway, I request you

to kindly resume your seat. Kindly
do not be disturbed over it. You
will have some other time. (Inter-

ruption)

s forg =Tor FOR WA AR,
¥ qT® A9 A @ gU A e g
faar



35 Oral Answers

g™ WM T "R,
fogam # A W & AR
FUL T FT S g AR T HAF
g1 & =ifer ot ag ar 5 feam @
SAET & TR TR GEAN | AfEA
Ffemmdl Y T 3z ¥ fF Tl
1 & AT arert Al aey qE W &
s & A fFaE w1 faoet wER
FE TN A ] | AT A aw
g SR @ g ek s & Q
&g J woer womT | afew @
qe & ae ag fomag ax FT & g |
# ger GgaT g 5 3w A w1 e®
FE & fog mwgw @ fans §@
¥ fon fow @ framl #1 s gy
FAT SATET 99T g1, FT G R
Gaue FAE AT Sl g9 A &
ST ¥ 7wyt aF framl = agfaa
& =ifgd 1 AT 3A A A o
A F AR W IF AT F AT
3 ?

DR. K. L. RAO: The question
whether to subsidise for 12 paise was
discussed with the Minister of Agri-
culture and others. It has not been
found that there is necessity to do
that because most of the States have

now fixed up reasonable rates. Now,
in the southern States the rates
vary from 8 to 10 paise. In the

northern States it comes to 12 to 15
paise. These are quite reasonable,

I think, the hon.
remember that Electricity Boards
have got to at least make up some
losses. All the Electricity Boardsare,
at the moment, running at losses.
Some of them are not able to pay the
interest charges.

Member might

Therefore, I am afraid, it will net
be possible to reduce these rates now
any lower than what it is now.

=Y g WW : WY AERT { F9qmAr
g & Dffedy @ w1 AT &
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# qem =T § fF o9 areem A
A7 a5 I 9T & Sy @ a9 fRR
Tfefad) 1€ o1 aer #gf aaT & ?
fFar w1 gelt ) ) oot ][ F
fa¥ R o9 38 & R wWT g
FAT RN § @ AR I A =W
T AT AR & ?

.DR. K. L. RAO: I would like to
submit that the industries are of two
varieties. One is large-scale indus-

tries and the other one, the small
scale industries. The rate of small
scale industries are always higher

than the rates for agricultural pur-
poses. For large-scale industries the
rates are lower. That is so in every
country for large-scale industries.
This is because they run all through
the year and they are in a concent-
rated place so that there is not much
loss. In the case of rural electrifica-
tion, losses are more. The consump-
tion of power is much less. They
run only for a few thousand hours
in a year. And, that is why, the cost
is much more in the case of rural
electrification. What we should aim
at i3 that we should increase the faci-
lity to more wells than what we have
done so far.

SHRI RANJEET SINGH: In view
of the greater resources available
from bank nationalisation as claim-
ed by Government and as assessed by
Government, and their professed in-
tention that they are going to spend
more of this in the rura] areas,
especially on Irrigation Schemes, may
I know whether the Government are
now considering the restoration of
the central assistance which they
have now suspended? For the pur-
pose of supplying cheap electricity to
farmers what are the other schemes
being taken up now? Are the Gov-
ernment going ahead, for instance,
with the Atomic Power Plant near
Aligarh? I want to know whether
the All-India Grid is coming up. What
are the different rates of Electricity
for farmers in Punjab, Haryana and
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U.P.? These are the three main agri-
cultura] States of north India.

DR. K. L. RAO: The setting up of
the atomic energy power station
would not reduce the cost. On the
other hand, the cost of the electricity
which is produced by atomic energy
is much more than that of the power
produced by a hydel station or ther-
mal gtation, at least far more than
that of hydel powe:. We have elec-
trified so far about 70,000 villages and
10,88,000 pumping sets.

SHRI RANJEET SINGH: My ques-
tion was about the rates of electricity.

DR. K. L. RAO: I am coming to
that. Government have attached the
greatest importance to this matter. In
the Fourth Plan, we are going to
electrify as many as 123 lakhs pump-
ing sets to 15 lakhg pumping sets.

Regarding the rates which are
prevalent in North India, they vary
between 12 and 15 paise per unit. In
Haryana, it is 16 paise per unit, in
Punjab it is 11 paise per unit, in UP
it is 15 paise per unit.

SHORT NOTICE QUESTION

mEEr 5 N gegr g |
dm & ag ¥ g wfx

+
SNQ. g. 57t HFTIET T
=t TaEiT fag et
it g AR et

Fm faaf qae fara @@ Tz
AT T FIT F40 fF -

(F) @ I 93w H AT
f5 1 gaAge FEEE § G oAl F
foaR & AT9 & &7 { A FT 90 W
TR

(@) Far gas afcmwEsT Ird
¥ a2 @ T ¢, 9ga & 7w i
<@ & o 39 & ¥ aHl F 93 9 W)
Hry & wE
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() @ ag &= & fF Am oAl q
qME & FTW g GUET & AA: A
af agq a0 a ¥ awfaa AT §;

() = 7g W a= § f& @w
7@ & faeite & frpe o AT 3 ofe
TE 78 § fqey § @ a1 F O
oF 75T 7% &7 ¥ agd qaey g 2
o

(3) afe g a1 @ a7 gfahea
F & oy fF Aot 4 &1 ot =
T H 93 g A1 FOAAE A AT
we ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). Floods in the Ganga and
its spills into Mahewa Nadi, called
Bagad Nadi in lower reaches, had
jinundated an area of 60,000 hectares
including 20,000 hectares of cropped
area 240 villages with a population of
80,000 had also been affected. Some
houses have been damaged but no
cattle epidemic has broken out in the
area so far.

(c) About 52,000 hectares of area
gets affected by floods every year.

(d) Spilling of-the Ganga into the

Bagad near Piplauti aggravates the
flooding in this area.
(e) It has been suggested to the

State Government to investigate pro-
posals for constructing an embank-
ment on the left bank of the Ganga
to prevent its spilling. It will also
stop spilling into the Bagad Nadi. In-
vestigations and surveys are under
way.

=Y STETHEIT T o T Wi,
7 &7 faas amm 300 WA O ¥
=T T gy & fome faq o w4t
wgEd  Fg g fF AT 60,000
YR &F S § TG WS AT F AR
0= faad 20,000 37 I8 A Y
mfas o g HI= S gS @S dl AR
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oS g7 WA F AR G Wy g ag
WY 7 TR ¥ Ao Fava A w1 L
5 T B AT I 52,000 AT
&a ¥ arg & qr 5w wrar & frey e
U A AT FATE T AT |

§ ST STgat § £ o it qeaw
FAEAT ITw o wSHY F AR wAAW
& = & oy 5 9 w9 gz frokr
9T Y Ag AQT F Aig q T
I AFT A TF A0 (97T J 41 39
SHTX F A FE Arawry oA ¥ gy

oF fa 7 S Fraro § ag feqAr Fer |

& ? e ag @Y ®er & g7 60 AT &
IR Al TH qEew H gaAr 3} 4
wEY aT WY g AR ¥ ast
g feest @ am & AF N AT
AR F0F 300 TF 418 3 qHET & TR
FeTey FY qAT F fAuig Y &7

DR. K. L. RAO: It is true that
the question of preventing the in-
undation in this particular area has
been under consideration for a con-
siderable time. Last year I inspected
the area myself and I found that it
was possible to try and save as much
of the area as possible by continuing
up the Sadhu bund. If that is con-
structed, it is possible to save at
least one lakh =acres to 1} lakhs acres.
We ave at it, and I  hope that we
should be able to take some decision
in the near future,

=T IFTHA T WER, © g AT qeEag
& ¥ R & W I UF agd
FrFrm Az g fF aER ag W@ W
5 qewg T & g fera w6
Tz T @, o feed w g sy
R EY da F faAmwr @ A
Ao Fgag & fF 60 @ & Wi 39 EA
g @ 9T & am & g 7,
d 3%% 60 AT & ATAA F ATHX T
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@R A o7 a5 faug w=i 43¢ foa?
g7 o #1 &4 ¥ ag amaw &
FTH ATER AT A1fgT |

U ¥ v g & B ad v«
o o THo MA ¥ 93 &@&T 37 &d
#1 2@T ¥ | o WY 97 Tt W 9w
T F AfFT weEawy § I & FTIOw
g AG I o WS FE AT qG T
SW I gEq g & fF 9w g &g W
sfaqq @3 % I & fFardi # qh
FAA AL I AT ] | AT TF FHA
IT% fged § oy 2 ool a% uw A
farelt #1 @rw T g9 & R TE Y
AR el w2 gfear o G
g | & srAar wrear § fb W qewy &
Fa F1 faow w9 TF § qI AR}
39 &7 o franfagt w1 fasel ¥ gfaar
o AR A g gfmn fFoag
AT g w5 T g% 99 & fAn g
fama & am o F3E foim siedt @9 ?

DR. K. L. RAO: 1t is true that the
question of constructing an embank-
ment in this area has been discussed
even by the British engineers for
nearly 60 to 70 years. All the time,
the fear was that there may be ero-
sion on the other side, that is, on the
right side of the Ganga, and that was
a very legitimate question. The hon.
Member has asked why it  should
erode now, since ‘it has not eroded
for al] these years. If the river is
left to itself, probably it would not,
and it will continue in its own way.
But if we construct an embankment
and prevent the flow and storage of
water, there will be greater pressure
on the other side. But, nevertheless
considering the total benefit that
will accrue to the people, I have felt
that even if it is a question of protect-
ing the other bank, it should be pos-
sible to protect it by having some
spurs and by asking some other mea-
sures. I have urged Government not
to spend much time on the model
studies and 30 on.
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As regards the question of supply
of electricity to the areas which are
in the riverine bed—such areag are
there in Bengal, UP, Bihar etc.; these
areag are known as khadar areas in
UP or diara areas in Bihar—they are
not supplied electricity because they
are subject to flooding. But this is
a question which has to be taken into
account. I am going to pursue this
ma’te; though these areas will be
flooded for some time, at least for the
period of nine months or so when they
will be free from floods, it should be
possible to give them some amenities,
and I propose to take up that matter.

LIR. SPEAKER: There are two
more Members’ names which are
b-acketed on this question. We have
fixed a debate on floods and the dam-
ages caused by the floods, on the 30th
inttant. When we fixed that debate,
this short notice question was not
there before us. If hon. Members
woulq agree, I think most of the sup-
plemeniary questions could be asked
at that time. . .

ot w7y famd @Y, §9 qEE AR
W) 38 T g fe Wi | @i g
5% o 9g T A A g |

SHRI S. M. KRISHNA: We should
aiscuss drought conditions also.

MR. SPEAKER: The two other
Members whose names appear on the
quesiion may be  permitted to put
their question and one or two others.
I think most of the other Members
will be having an opportunity to take
part in the dcbate. So, there is ample
time for hon. Members from UP and
Bihar. That is why we have found
it necessary to fix a sitting on the
30th.

SHRI JYOTIRMOY BASU: The
whole of North Bengal is also affect-
ed.

st g fomd : S arewTfes wea
T B2 M g9 § 3T (@ femam

SHRI BISHWA NATH ROY: Ihope
you will give opportunities to those
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who do not ask any supplementary
questions today, to speak on the 30th.

MR. SPEAKER: It is very difficult
for the Chair to promise. But I know
that the hon. Member is a dissatisfied
Member, and I cannot ignore him.

1 9T, T Tag mEA, © qeper WA,
WA g ¥ qed 9T ot 9% ug
T T 5 98 39 qear & FA A A
&9 qF AT WA § Y &9 aF =9
TH OO QA g OSwEw ! oavg g oE ooy
s ger agar g fF wwaw #1 S
TS 9 T & "I a8 A Ag7 fAwey
ST W@ g A ag AT Wl qE A}
T ST SRR IR FaT gEy €Y
agl @1z &1 Fqq HIT STl qar gt
g s ?

DR. K. L. RAO: The
project is in progress. We hope to
complete it by 1973. The water that
comes to the canal is very little com-
pared {o what is going into the
Ganga. The Ganga ca:iries lakhs of
cusecs, while the canal carries only

about 5000 cusec:. So, it would not
make any impact.

Ramganga

wft frs i A e wERY,
T 9T gty & FT ag? frarem ¥
T § St wFEe 971 g1 oY ¢ 3Hd
N & A ¥ @ 99 gar # Wie 3
ST g R TR FT &7 TR IAT g
S 54§ T AT & AT g G et
% IS 3 GearE E T § o faen
A EAT T g A UFA 4T CF
[T a8 W & 5 T § & @ A fawrer
St ? oFAT W&l PERS I T 9%
fr st @ & 7
DR. K. L. RAO: It is true whenever
a structure like a barrage is cons-
tructed across a river, the upstream
areg is silted and the bed level rises.
But it is impossible to remove the
silt in the case of a big river. I do

not think it can be adopted in this
case.
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=t Ay foed . F wEiET Y a1
grn 5 Sreqig o w HA 9AF
FTAA M AT a1 q ZIA AT 219 FT
quET et €Y a9 3N wgr A fw
X 34T 434, fargre A afesw 4arer
1 aFR 38 w1 &9 Y g
AN q & qF aTF FIFAT F91H F
faoe Farx § & 441 Agieg @ SAr
argar § & S8 avaAr F @ § 140
gar? <naidt s F fo¥r & s
AT ¢ B WA AWM F gF K i<

fsd & ®AL aw@yr, q7897,
gafwr & «@eg &l &y
4% T avdld @ @ §

T A1 GAT gy A3 &7, FIG
F1, »a731] Ff AR FAIA FT FReT

& & [y F1% AFE AR JREHTaS

gaTsw a7

DR. K. L. RAO: It is true that in
the riverine areas of the Gangain all
these States there are a large number
of people living and it is a very fer-
tile area also. As I submitted earlier,
I am thinking of asking the MPs and
others concerned as well as the State
Governments to discuss as to what
exactly is to be done. It is a very
difficult problem of protecting the
people of the area by taking proper
measures. The areas are submerged
in flood time but the lands are avail-
able for nine months in the year for
cultivation. In order to deal with
this problem, we have to tackle it
very carefully. Therefore, I propose
to have a meeting, as I said earlier,
to discuss what further steps should
be taken in that direction.

oft we Tl © &9 qeeTfas g
F o qor  fis @13 & 9, @98 §
£y F75 geqTH G § | ST ATgAET
A ¥ 97 & fax oo 39 91 2ifsy
frzre § wozafg wraw &, 347 § Far
gragi
DR. K. L. RAO: As for relief mea-

sures, we have alerted all the con-
cerned States to take adequate mea-
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sures. That of course is being dealt
with by the State Governments.

N Faew &G4 : A0 A arg
F F7, faqvT 1T AT gy
a1 Qlorar & 39 g0F ¥ WY avg
L R, Y g AT 3T INEAT Y
T & 1 qferar fefigae & qavr @i &
AT WIFT Fa19 Fiam AT =T L
agl & T $) gATH F g ade 9y
e @ g % 90 wdma § s
g fE g A F AN a=
T Fere 1 T & AT g WAL F
AT £ gELT ST gAGTE F1 SATEAT
T & 31 s WY #Y A AT ST
gar faqadi sy Sdfm sl e g
I gTAE ¥ A mATT T 59 qF
#1€ wasy fFar & a1 g A 78 frar
g av fawe wfgsy & a1 s1 @ 2
ar g ?

DR. K. L, RAO: In a river like the
Ganga, there is a great erosion pro-
blem. It is a difficult problem, though
it is less difficult than that created
by the Brahmaputra. The erosion
extends right from the beginning. We
have this problem from Balia Baria
in UP and similarly in Monghyr and
Khagaria. To deal with it all through
is a costly process. We can only
tackle it as a local problem; we can-
not do it for the entire river. We try
to tackle the problem locally. If the
entire area has to be protected, it
would involve enormoug amounts of
money.

= F@Ww F/q ¥ gT0o47
fo =warg & sror WAl F (Aafagi v
N SHE g § AT 04T ¥ AT ar
Atqleai sot ot § 5a%F g-atqg ¥ fag
qEITABE %9 9 fqar§ a1 gy ?
DR. K. L. RAO: As I submitted,
relief and rehabilitation is essentially
a State subject. They have got to

deal with this problem. The only
thing that the Central Government
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can do is to give them, on applica-
tion, financial assistance to afford
relief.

Y @wTeEnE T 99 AT #T
S aT oY Afexi &, fo # i, A,
AT, Tt H ATt mit 57" §
I #Y TF IE gweAr g8 2 f fewwa
e F N A g FIAH g, qGg
TE 79-3¢ WA WX FH A F a3-
a8 @7 ¥, 79 ¥ 9w w1 Ry M,
9 & g1 1% & 9 AR Fgt ™
s a8 dure o< ¥ g1 wWr &) @l
T T & aga FTr f0ET 98 98 I
af@t & @ § Wt v G § AR
A F R IIEI T RE ) IT A
qY gE #Y dHar &9 @ T & AR
913 g qreT & Afexr Wy o § 7R
I H IR AT F1ET 2 1 FAT T fal)
TET F1srT g3 fa=re w3 @) & T awd
& S ¥ 9@ & ASET w1 H1EAT
QT sy ;R =T Afez #1787 FH
1 1€ gty fwar @ra ? afs w4
WEITT WIS waTd &9 &1 AT TG §
ar 30 ard@ F1 w1 Fg-faarg g A
@ & 99 # 7471 9g 99 1 faeqa sRaEm
Y FY FAT FT ?

DR. K. L. RAO: It is true that the
cutting jungles affects the flow of
rivers. But with regardq to the
deepening of the river beds, it is
impossible except in  isolated places
whe e certain problems arise; it is
not possible to do it on all the rivers
as a general rule.

=t TR fag : g AT &y
FITETET FY g9g ¥ 10T framEl Ay
SHIT FT T AR G GT GEF IS
9, 9 a0 g Ad KX "G
T F 9 I agl M A G F
AT FB AT ST T WX 9
& fa7 mhw framt &1 e
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g1 S99 ®I FIege foar wrq PFAr wolY
Tg1Rg foar qat wa 9T T 3 ¢

DR. K. L. RAO: It is not the fault
of the Government that raing come
and the rivers flow. Nobody can help
it. The consequent erosion is  only
natura] and I do not think that any
Government would take responsibi-
lity for this.

SOME HON. MEMBERS rose—

e WEEA  FA AT T A1¢AR
Fg1 % 59 o2 areraar agg @ @
AR IF T AT AV FT FIHT AHT
faoar | gftf@T @y A1 ¥ 9g A
@t T & 5 30 arde # wm3d 9
TgE g1 safay WT g9 9T IqmEt
JAT AT | 34T H14T 7

WRITTEN ANSWERS TO
QUESTIONS

Need-based Wage
ernment

for Central Gov-
Employees

*725. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government accept
the principle of need-based wage for
Centra] Government employees;

(b) if so, how Government propose
to implement it; and

(c) what is the conception of need-
based wage for Central Government
employees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): (a) to (c).
Government regard a need-based wage
to be an important objective of their
socio-economic policy. As the House
will appreciate, the pace at which
this objective can be achieved will
depend on a variety of factors such
as the overall growth of the eco-
nomy, the priorities required to
meet the essentia]l needs of the poor-
est. section of the people both in
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rural as well as urban areas, and
other inescapable demands on our
resources such as those on account
o.f defence. The National Commis-
sion on Labour is also seized of the
question,

Defrauding of Foreign Exchange by
a Firm of Shipping Agents

*726. SHRI\/MADHU LIMAYE:
SHRI K. M. ABRAHAM:
SHRIMATI SUSEELA

GOPALAN:
SHRI UMANATH:

Will the Minister of FINANCE be
pleased to state:

(a) whether a Member of Parlia-
ment had sent a communication to
the Government against a firm of
Shipping Agents which sought to
defraud the country of foreign ex-
change by not disclosing the full
commission received by them on
charter;

(b) whether it is a fact that an

inquiry has been ordered into the
charges made;
(c) if so, the results thereof; and
(d) the action taken against the

firm?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): (a) to (d). In
reply to Unstarred Question No.
7839 dated the 28th April, 1969 it
hag already been stated that a letter
dated 18th March, 1969 was received
from a Member of Parliament,
alleging that shipping agents and
rokers in India were not repatriat-
ing in full the foreign exchange
earned by them on chartering of
vessels, The letter contained speci-
fic allegations ‘against two firms.
Even before the receipt of this com-
munication from the Member of
Parliament, the officers of the En-
forcement Directorate, in pursuance
of prior information, had searched
the premises of these two firms on
4th December, 1968 and geized a
number of documents. On the Dasis
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oi the scrutiny of the seized docu-
ments, a notice to show cause why
action should not be taken under
the Foreign Exchange Regulation
Act, 1947 has been issued to one of
the firms and two of its partners. On
their request, the time for replying
to the ‘show-cause memo has been
extended wupto 31st August, 1959.
Further investigations in the matter
are in progress.

Construction of Thein Dam Project

*727. SHRI P. M. SAYEED:
SHRI J, SUNDAR LAL:
SHRI NARAYAN SWAROOP
SHARMA:
SHRI M. S. OBEROLI:
SHRI ONKAR LAL BERWA:

Will the Minister of IRRIGATION
AND POWER be pleased to state;

(a) whether it is a fact that in the
absence of early construction of
Thein Dam, a lot of water of Ravi
wil] continue to flow into Pakis'an
even after 1971 when India will have
the right to use its water in full; and

(b) if so, the steps taken to remove
the hurdle in the way of the Thein
Dam Project being taken in hand
expeditiously?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
(a) In absence of a storage on Ravy,
some water may flow down to Pakis-
tan after March, 1970 during the flood
months of July, August and early
September.

(b) The Thein Dam Project sub-
mitted by the Government of Punjab
in 1964 estimated to cost Rs. 69.93
crores was examined in the Central
Water and Power Commission and the
comments sent to the State Govgm-
ment. The Project estimate subse-
quently revised by the State Gov-
ernment to cost Rs, 90.87 crores has
been received in the Central Water
and Power Commission in May 1969
and is under examination.
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Haldia Refinery

+728. SHRI S. M. KRISHNA: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that before
the final decision was taken on the
Haldia Refinery, no proper geo-phy-
sica] survey was made;

(b) if so, whether there would be
an increased cost in building suitable
foundations; and

(c) the estimated cost of the addi-
tional expenditure?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES

AND METALS (SHRI D. R. CHA-
VAN): (a) No, Sir,
(b) and (c¢). Do not arise.
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Goa Chief Minister’s visitf Abroad

*730. SHRI YAJNA DATT
SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH:

Will the Minister of FINANCE be
pleased to refer to the reply given
to Unstarred Questijon No. 9235 on
the 12th May, 1969 regarding Goa's
Chief Minister’s visit abroag and
state:

(a) whether the Chief Minister of

‘Goa has been asked to state the rea-

sons for his having visiteq Yugo-
slavia, Tokyo and Hongkong without
the prior permission of the Reserve
Bank of India;

(b) the detaijls of the correspond-
ence in this regard and the action
taken by Government in the matter;
and

(c) the details
cases involving

of other similar
V.IPs, including
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Members of Parliament and high
officials of Government or the Re-
serve Bank of India?

THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) and (b). The irregu-
larity was brought to the notice of
the Chief Minister of Goa. His reply
has just been received and is under
consideration.

(c) If individual names are men-
tioned, enquiries will be made.

Improvement of Hygienic conditions
of Government Hospitals in Delhi
and New Delhi

*731. SHRI M, L. SONDHI: Will
the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether any further steps have
been taken to improve the hygienic
conditions in the Government Hos-
pitals in the Union Territory of
Delhi; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH

AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI K. K.
SHAH): (a) Yes, Sir.

(b) A Statement
Table of the Sabha.

is laid on the

Statement

Constant efforts are being made to
improve the hygienic conditions in
the Government hospitals in Delhi
by means of employing additional
staff, ensuring better supervision,
purchase of modern equipment etc.
The detailed position is as under:

1. Willingdon Hospital

(i) A special cleaning squad has
been formed wunder the su-
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pervision

of the Sanitary
Inspector.

(ii) Specially designed cement
dust-bins which are easy to
clean are being provided
shortly in all the depart-
ments|wards.

(iii) Wherever necessary, open

drains are being covered,
(iv) Unwanted shrubs and hedges
have been removed.

(v) Anti-Malaria spraying is being
done regularly.

II, Irwin and G. B. Pant Hospital

(i) A post of Sanitary Inspector
‘has been created.

(ii) Two incinerators have been
installed for disposal of the
refuse,

(iii) Dust-bins have been provid-

ed at various points and big

drums have been placed for
the collection of refuse.

(iv) Disinfectants, wheel-barrows,
brushes, etc., are provided in

adequate quantity.

(v) Six Sanitary guides and 7
Senior Wards Orderljes have
been appointed for supervis-
ing the work of sweepers
and Ward Orderlies,

(vi) A Sanitary Drive is organised
every year and a shield is
awarded to the cleanest de-
partment.

(vii) The supervisory staff of the
hospital take regular rounds
of the hospital to ensure pro-
per sanitation.

1II, Hindu Rao Hospital

(i) More sweepers are being em-
ployed.

(ii) Dust-bins, broom sticks and
wheel-barrows are being pro-
vided in adequate quantity.

(iii) Steps are being taken to pro-
vide incinerators in the hos~
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pital for disposal of the re-
fuse.

(iv) Legitimate demands of the
sweepers are being attended

to expeditiously and sym-
pathetically,
IV. All India Institute of Medical

Sciences.

(i) A post of Sanitary Inspector
has Leen created,

(ii) Mechanical methods of clean-
ing have been introduced.

(iii) The administrative staff and
the supervisory nursing staff
take rounds of the hospital
to ensure proper sanitation.

V. Lady Hardinge Medical College

and Hospital.

(i) A Sanitary Inspector along
with a sanitation squad to
look after the sanitation of

the hospital is being pro-
vided.

(ii) A close coordination beiween
the Health authorities and
the hospital staff is being
maintained.

(iii) Tt has been decided to provide
an incinerator for disposal of
the refuse, The contract for
the work hag been awarded.

Idle CapacityAi.n Public Sector
Undertakings

*732. SHRI N. K, P. SALVE: Will
the Minjster of FINANCE be pleased
to state:

(a) the concrete and detailed di-
rectives issued to the various public
sector undertakings which have idle
capacity for diversification of pro-
duction or for measures to step up
exports; and

(b) the ten major public under-
takings which have not utilised the
surplus capacity and the details of
the steps taken by these undertak-
ings to diversify their production?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): (a) The mea-
sures taken for fuller utilisation of
capacity in public enterprises are
outlined in the Memorandum on
“Public Sector Enterprises” circulat-
ed along with Budget documents on
28th February, 1969.

(b) A Statement is laid on the
Table of the House showing the ins-
talled capacity, actual production and
percentage utilisation during the year
1968-69 in respect of ten major pub-
lic enterprises. [Placed in Library.
See No. LT-1805/69]. The ent:rprises
which face the problem of under-
utilisation of capacity are taking
steps in the following directions,
wherever feasible: (a) diversification
of production, (b) promotion of Ex-
ports and (c¢) co-ordination with re-
quirements of other public enter-
prises,
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e qar wiEd M @7 auq
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Alioiment of Land to Cooperative
House Buiiding Societies

*734. SHRI OM PRAKASH
TYAGI: Wilj the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased
to state:

ta) whether it is a fact that Gov-
ernmant had given an assurance on
the floor of the House that Co-opera-
tive House Building Societies will be
aliotted land by April, 1969;

(b) whether it is also a fact that
land has not been allotted to them
so far even though they have depo-
sited the full price of the land;

(c) whether it is also a fact that
some of the Cooperative House Build-
ing Societies are being offered land
which is different from what was pro-
posed to be given to them earlier
and on the basis of which they had
deposited money with Government;
and
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(d) if so, whether any dead-line
has been fixed for allotment of land
to such societies and whether they
will be given the lang originally
earmarked for them?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) In
a written reply to Unstarred Ques-
tion No. 5976 answered on the 1st
April, 1968, it had been stated that
allotment of land in Shahdara to
Cooperative House Building Socicties
would be finaliseq within 8 to 9
months.

(b) Out of 147 Cooperative House
Building Societies, which had accept-
ed the offer of allotment of land, 131
Societies have so far deposited the
premium for the land, and 74 of
them have already taken over physi-
ca] possession of the land. In the
remaining 57 cases, possession of land
could not be given partly because
some Societies represented for change
of sites allotted to them, and partly
because of delay in acquisition pro-
ceedings,

(c) and (d). The sites originally
offcred to the Societies are generally
adhered to except for certain adjust-
ments necessitated by the require-
ments of the Zonal Plan and the road
pattern of the area etc. It is, how-
ever, not possible to fix a dead-line
for the allotment of land because the
exact time taken in finalising acqui-
sition proceedings cannot be precise-
ly foreseen.

Grievances against Delhi Development
Authority

*735. SHRI PREM CHAND VERMA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the
Delhi Development Authority, who
had undertaken to sell land on reason-
able rates to the public, have not ful-
filled its promise;

v
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(b) whether it is a fact that while
it had purchased land @ Rs. 2|- to
Rs. 4- per sq. yd,, it has sold the plots
@ Rs. 100/- or more per sq. yd., while
it hag not provided the requisite faci-
lities in the colonies nor has the
development been done according to
by-laws;

(c) whether it is also a fact that
there is some quarre] between the
Delhi Municipal Corporation and the
DDA as a result of which plot holders
are faced with difficulties;

(d) if so, the action taken or pro-
posed to be taken against the DDA;
and

(e) whether Government will insti-
tute investigation into the mal-prac-
tices of the DDA and thus remove
public grievances?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) and
(b). No, Sir. Except in the case of
some plots sold in auction, the aver-
age price fixed for the disposal of
plots to low income and middle in-
come groups has been arrived at on
a “No profit no loss” basis.

(c) to (e). There is some difference
of opinion between the DD.A. and
Municipal Corporation of Delhi re-
garding the provision of trunk services
and electrification of D.D.A. colonies.
The 'matter is, however, being sorted
out. Under the circumstances there is
no question of taking any steps.

Defective Agreements Entered into by
Trombay Fertilizer Plant of FCI

*736. SHRI S. S. KOTHARI: Will
the Minister of PETROLEUM AND
CHEMICALS AND =~ MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
Public Undertakings Committee has
been critica] of the agreements en-
tered into by the Trombay Fertilizer
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Plant of the Fertilizer Corporation of
India;

(b) if so, the action taken against
the officers who are responsible for
entering into defective agreements and
who are reported to have subsequently
joined the concerns with whom defec-
tive agreements were signed; and

(c) the steps Government are
taking to ensure defective agreements
are not entered into in future by pub-
lic undertakings?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
and (b). Yes, Sir. The Committee in
its Twenty-sixth report presented to
Parliamant on 12th March, 1969 has
inter alia criticised the agreements en-
tered into by the Fertilizer Corpora-
tion of India for its Trombay Unit
with two foreign companies for supply
of certain plants. Pursuant to the
recommendations made by the Com-
mittee in this connection, Government
have set up on 5th August, 1969, a
single Member Commission under the
Commission of Inquiry Act, 1952 to
inquire into these matters and deter-
mine responsibility for lapses, if any.
The action, if any, to be taken against
any officer or officers will depend on
the recommendations of the Commis-
sion.

(c¢) Every care is being taken to
ensure that defective agreements are
not entered into by public under-
takings.

Payment to informant for realising
evaded Taxes

*13%” SHRI GEORGE FERNANDES:
111 the Minister of FINANCE be
pleased to state:

(a) the basis of making payments to
those who give information leading to
the unearthing of taxes from those
who have been evading payment
thereof;



<) Written Answers

(b) whether any secrecy is mfain-
tained about the informants or whe-
ther their overt assistance is sought;

(c¢) whether there are disputes about
the payment to be made to the infor-
mants; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE, (SHRI
P. C. SETHI): (a) Informants are
paid rewards which may range bet-
ween a minimum of 74% and a maxi-
mum of 10% of the extra tax realised.
Such extra tax should be attributable
to the information supplied andor
assistance rendered by the informer.

(b) Secrecy is maintained about the
informants and their assistance is
availed of only where it is considered
necessary and the informant is willing
to render such assistance. Overt assis-
tance of the informant is availed of
only when it is volunteered by him.

(c) The rewards paid to informants
are in the natur: of er gratia paym:nt
and the decision of the Government in
this respect ig final. No question of
dispute, therefore, arises. However,
exaggerated claims are sometimes
made by informants and have to be
rejecied as such payments are not
permissible under the Reward Rules.

(d) The House wil] appreciate that
in the interest of the investigations
and the security of the informant, it
is not possible to furnish such details.

‘Memorandum by Delhi Nurses’
ciation

Asso-

*738. SHRI B. K. DASCHOW-
DHURY: Will the  Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whether a deputation of the
Delhi Nurses’ Association met him
on the 16th May, 1969 and apprised
him of the difficulties of nurses work-
ing in Delhi Hospitals and of certain
other demands; and
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(b) if so, Government’s reaction

thereto?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes,
Sir. © .

(b) Government have taken steps
from time to time to improve the
working conditions of nurses in Delhi
hospitals. In 1967, the duty hours of
the nurses were regulated and fixed
at 48 hours per week. The rates of
Dearness Allowance, City Compensa-
tory Allowance and the Messing
allowance of the nurses were revised
w.e.f. the 1st April, 1969 so as to in-
crease their total emoluments. In the
case of one category of nurses, name-
ly, staff nurses, the Association has
sought a reinterpretation of these
orders and the matter is under con-
sideration.
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Wolfram

*741. SHRI D. N. PATODIA: Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that Rajas-
than is the only State in the country
which produces wolfram which is
essential to cater to the needs of the
defence organisations;

(b) if so, what steps have been taken
to prospect the mineral for being put
to use; and

(c) whether Centre have given any
sanction to the State Government for
prospecting the mineral?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) No, Sir. Besides Rajasthan, Wol-
fram is also mined in Bankura district
of West Bengal.

(b) The Geological Survey of India
have completed the work pertaining
to Tungsten (Wolfram) exploration
mining Project in Degana (Rajasthan)
and the Government of Rajasthan is
working the Project. The tungsten
bearing areas in Thenandapathar, Ban-
kura district, in West Bengal are being
worked by a private company named
M;s. Gouripur Industries, Calcutta, In
addition, the Geological Survey of
India is carrying out exploration of
tungsten ore bearing areas in Maha-
rashtra and West Bengal.

(¢) Question does not arise as the
prospecting for the Wolfiam deposits
in Degana, Rajasthan, has been com-
pleted by the Geologica] Survey of
India and the State Government is
working the mine on the basis of
same.
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Public Service Commission for Public
Undertakings

*742, SHRI KARTIK ORAON: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that there is
no uniforra policy followed by all

public undertakings with regard to
the

(i) recruitment and  promotion
policy,

(ii) leave, bonus, gratuity, discipli-
nary proceedings and retirement bene-
ﬁtS;

(b) if so, the reasons for disunifor-
mity; and

(c) if not, whether Government
propose to constitute a Public Sector
Service Commission for better co-
ordination betweepn various public
undertainings?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE, (SHRI
P. C. SETHI): (a) and (b). Each
autonomous undertaking follows its
own policy in regard to these matters

in the light of its special require-
ments and circumstances. However,
Government issue suitable general

guidelines on various matters to the
public sector undertakings.

(¢) No Sir.

Allotment of Accommodation to Dis-
placed persong in the Capital under
the Gadgil Assurances

*743. SHRI BAL RAJ MADHOK:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that there
are large numbers of displaced per-
sons in the capital, who are covered
by the Gadgil Assurances but who
have not been given alternative ac-
commodation so far; and

(b) if so, the number of such per-
sons, their break-up profession-wise
and locality-wise and the time by
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authorities, 3819 residential squatters 4 foar o1 7% ;

and 1099 commercial squatters have

claimed relief under the Gadgi} Assu-

rance. The question of their eligi- (@) =1 a5 &= g f& @R

bility is under scrutiny and rehabili- gmry faar§ f& fafwsq I oo
tation assistance in terms of the - SN
Assurance, will be given to those who = -Afa Fark g g I ¥ aw T

wre found eligible. At this stage, it W91 SITAY SHEATH] § W FL ;
is not possible to give the details ask- o=
ed for.

() afs g, A1 @ T B F¥
Brahmapu Commissi
patrs o av a7 gfafer & ?
*744. SHRI BEDABRATA BARUA:
SHRI BISWANARAYAN
SHASTRI:

fao wem & wow oA (s

Will the Minister of IRRIGATION Wo &o &3Y) : (F) 7 gh
AND POWER te }pleased to state:

(a) whether the proposal to have a (') =7 (7). fog x5 %
Brahmaputra Commission has been f a_ .
approved by Government; T wiE A% F A B T A

(b) it hen the Commission s 5 JATE, 1969 TF HAT ;

if so, when t cmmissio o~ A i
expected to be constituted; and ot qr fows \qﬁ | 19,. ¥ q3
FEE ¥ et § a9t g areft wq-
wifra @A AR fR =

THE MINISTER OF IRRIGATION g1 st faar 41 51¥ ¥ acare
AND POWER (DR. K. L. RAO): (a) e .
to (c). The proposal to set up an 41 UTsT HF < ﬂﬁ’ F‘:‘Im T
autonomous organisation by the name  faurelY a1st, wft g% J=1, fawig
e “BrmapiesFod Coneo Bard Gyt e et 0 o 4 4.
control works in the Brahmaputrs iqdi & ot faw 3 & fod sy

valley is under consideration in con- §¥aT ®R T99T El'lfzt 7 4T
sultation with the Government of
Assam.

& gra et w1 = far o et A & TR QW A ¥ el
7745 st Wy waw ;w0 faw) in.wﬁigr . o
T a7 AT HT T w0 E
(%) T ag av & fr 7s, 1969 *746. st o wo qferm : wT

¥ ofew game § 20 & o e w@wdd an ok R faew W@
2017 (Ai) LS—3.

(c) if not, the reasons for the delay?
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fmta srawm aar afka foete w5
g aqTY 1 I G F

(%) 71 73 79 & f& q@™-
R % fag a7 § qeir @ S
Jur o=, ur TR gy Ay fwar Qv
Wl & W A a3y fese 33
F AT @R FIAT T AR
I G ATerea o o & qraag
g Y faurada §;

(@) 7 ag o g § f5 A0
frsg & At A #1 IreT 9
fear & afe g, A g Tow @
T

(1) Far 87 F fEwrfaa w3
F faf g &7 AL FHIET FA
Frfaumed; afcgi, ¥ Fx fHrrfaa
far s ; AR

(a) =& F1d F QT FA F Ay
ao: feadt evafe fae s &
wqaTT & ; 39 g # fawe & Far
FINF ?

wreewm aa of@Er e sk
frwtor, s e Wi
(s Fo Fo g) : (F) AR (W)
TEEER TR ¥ W faawor ¥
far afz % far aoft & *
wWa ¥ TF Ry &R g
1956 ¥ 27.54 @& F qTATT
AT FT TF Gl A BT A5 47 )
T T Q1Y 7T I F FIOT AT
Ft Prarfiaa a8t fear s a%11 Ty
R qFR grT g faawg ¥ d5fey
AT FY T #Y 97 &

(@) Fur fasl § 7oy Rw awFR
t wor a% ®1E FroaT Agy faet &)

(r) =z @ T& weaT!
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Central Assistance to Deficit States

*747. SHRI HEM BARUA:
SHRI NITNRAJ SINGH
CHAUDHARY:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Central Government propose to help
the deficit States with finances; and

(b) if so which are those deficit
States and the amount of financial
help proposed to be given?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE,
(SHRI P. C. SETHI): (a) and (b).
The revenue accounts of all State,
including those mentioned as deficit
State in the draft Fourth Five Year
Plan viz. Assam, Jammu ‘and Kashmir
Nagaland, Orissa and Rajasthan, have
already been considered by the Fifth
Finance Commission. In so far as the
capital accounts of these deficit States
are concerned, the Government of
India would be prepared to examine
their problems on merits within the
resources avuilable.

Wt daaia g & AR
Iuwm wqrfaa s

*748. =Y g A AW : FN
faw 7 gz a7 *Y Fav F9 f T
q9asTs AT F R gl g9
¥ frqd 77 3w wqifag 3 7 fa=1<
£ a9r 39 T gy faady gt ama
1 faae & ;

forer o & Tow Wy (Y ToHo
AR): N gty DA ¥ AT
FT aT ¥ da ¥ afiafar -
frs o\ afrsr w@eE B faa
gt QY sty Q1T (1969—74)
wqaR (fR9E) & g5 253—260 T
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X w1 T oAEF AT F
FAFA IX 2910 FAOT &I @F
FIT FT [TAT § | TTF FATH, TAL
MR AT A F &7 w40 & foag N
JITAT F 180 FUT &IF  FV TFEAT
FTwar

a0 & gty fasfaz

*749. =t FEATR FGQ
it Fo fHo AYFT :

a1 faad aat faga 547 az Ty
FY AT TG fF

(¥) =aragw= & fe 3adr fagre
) FIgET wE Fg oA dq A
v A gisfaar ¥ oA g,
93] F3q TF g1 oqrdrT faAdr 9T
FAAN { FA47 TAT F 47 AW OF
AT 9z F w7 F T@r qar § AW
T F A faadt 93 g7 A
Hasg A& § ;

(&) 7% g, @ w14 wadiy
AT A wfgs G aors s @ F
far gard € Figarsi N TRaEr
Fa1 2 fawq 37 faarg §a & srafrs
[T F9 FIT | AT 4797 9T &F

() afx 39 43 « mfafem
fastat gears F77 AY H1E A7 T
Fgt & @ 3@ sHq qidm faeeee
At @ w934 FFadty disa
F JuTr W) ag &7 v dv aw e

@ ;AR

(%) #ar g9 da ¥ fegsw &
afrmeasT ARqeaTtERi ¥ qgi g
ST R@r g7

Teraré et faepq w51 (W00 o &0
‘@) (%) gt @ @Ay

9aT fagre & a0 F 0F 987 amw
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faga F= 3 oirga & gax fage
aar Iferor fagre F 1T 132 Fo TTo
qUae fas g7 g war & AR faga
Fx gfaor fagre fos & sy frar war

:%'I

(7) aar(a) a0 arafaga
& & e 1 oF WA G@rET
7§ ¥ fasr wmataaq fear o @
g1 gFH56-50 FaTATE FY QY ITRA
gfrEl w1 wlasmw afmfag §
T47 gfae & e/ faara¥, 1969 ¥
AT w1 gady gfae § w4, 1970
AT AL G F FAEATY ; A
T fagg Fw A g s wfy-
esIfaq &war 15 AT § ITFLT 145
Farare g FAAT 1 FF gATAT, IAL
fagre &1 wiaf@a 50 9@ AY
s 132 Fo do TR fasw 2000
FCAT §9T G G | FF: Y oA
wafa & o ewT fagre 71 faoet
F 7T A P g qF 37 fwAT A
a3 | fagd wix F @7 ¥ 9% fawdy
% afg 3g ord FrdamEr £ FA

(7) & wamm § &d gra 21-
£-1969 F1 HAI(TFT W7 GLAT726
F gavg § fag 7¥ IQAT F A Q1T
arafyg far srar g1

Wage Freeze of Central Government
Employees

*750. SHRI HIMATSINGKA: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have again
decided to continue wage freeze on
Central Government employees’ pay-
scales for another year;

(b) if so, the reasons therefor in
the light of the continued rise in pri-
ces;
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(¢) the extent of increase in prices
of essentia] commoditieg since the time
the wage freeze was first imposed and
to what extent the increase in the
cost of living of Centra] Government
employees has been made by giving
increases in the dearness allowance
to the employees and how far this
increase has been left out to be met
by the employees by squeezing their
living standard; and

71

(d) whether this decision forestalls
the appointment of the Third Pay
Commission in another year ang if
s0, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE,
(SHIUI P. C. SETHI): (a) to (c). On
broad . economic considerations,
Government have decided to continue
the general bap on revision of Pay
structure at any leave for one more
year i.e. till 30-6-1970. However, as
the House is aware rates of dearness
allowance have been revised upward
from time to time having regard to
the price-level. The All India Work-
ing Class average consumer price in-
dex number (General) (1949—109)
registered an increase in its twelve
monthly average from 179.08 in Sep.
tember, 1966 to 211.75 in June, 1969.
Central Government employees are
given increases in D.A. with refe-
rence to every 10 point rise in the 12-
monthly average of the Index. Accor-
dingly, during the above period,
increases in D.A. were allowed w.ef.
1-2-67, 1-6-67, 1-11-67 and 1.9-68 at
12-monthly average of the index 185,
195, 205 and 213. The percentage of
neutralisation of the rise in the cost
of living, excluding #ringe benefits,
works out to about 90 per cent for
employees in the lowest range.

(d) No, Sir.

#€ feht & eanit v A% & T 0
0% A¥% &1 At

4699, st FEW =T w@Ew
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Fmio, wraw qwr R fawma s
TG FAA A FIU T4 F

(%) 71 @t T Y F am
9T CF d3F &1 ATH WA T §@T
&1 fa=re g foay wfa & Jgrady
F faq 11 amay, 1966 71 G TF
fege Sy fiomn w@r gqr qqr fsaay
S TaTeR) TR A {Hwm A1 e
T griT 73 et § ua sfaq rqm
9T gatd wiq &7 g ;oA

(|a) =T @, §1 3% AT 4T

a0

wre qar qf@r fawa Wk
frmte, srrare ear A fawg wa=m
# wrow wAY (1 @0 Fo WHT) ¢ (%)
g feedr gavaniast A
g % 79 999 £i7 TH1 WEATE
famrorata 71 21

)

—

(7) ==

[IF OHET TIAT

Representation from Taximen’s Union
of Bombay

_A00. SHRT GEORGE FERNANDES:
Will the Minister of FINANCE be
pleased to state:

(a) whether he has received any
representation from the Bombay
Taximen’s Union, Bombay regarding
the financial malpractices of M|s Mak-
baria Trade and Industries Private
Ltd., 203, Kalbadevi Road, Bombay-2;

(b) if so, whether any inquiry has
been instituted into the matter;

(e) if so, with what results; and
(d) it not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P.C. SETHI): (a) No, Sir. A letter
from the Hon'ble Member was, how-
ever, received
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(b) and (c). An enquiry has been
instituted. If evidence comes forth,
action as per law would be taken.

(d) Does not arise.

House building loans to LIC.
officers

v
01. SHRI GEORGE FERNANDES:

A:l the Minister of FINANCE be
pleased to state:

(a) the nameg and the designations
of class 1 officers of the Life Insu-
rance Corporation who have during
the last three years taken house build-
ing loans from the Life Insurance
Corporation and the total amount of
money loaned to each of them;

(b) the interest at which
loans have been given; and

(c) the details of the policy|rules
concerning the grant of such loans?

these

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) to
(c). There are two Schemes under
which loans are granted to its emp-
loyees by the LJIC. Under one
Scheme. the loan can be taken by
them through a Co-operative housing
society by becoming ® member there-
of and under the other, directly for
construction of houses. The maxi-
mum amounts of loan for the various
categories of employees (including offi-
cers) are given in the two schemes.
The rate of interest under the scheme
for grant of loan to Co-operative so-
cieties of the employees is 53% while
under the scheme for individual emp-
loyee the rate is 6% with a rebate
of 1% for punctual payment in both
the schemes. The loans to Class I
officers are given strictly according to
the terms and conditions of the two
schemes and no preferential treat-
ment is shown to them. Ag the loans
have been given to Class I officers in
the normal course and as the number
of Class I officers getting the loan is
large the time and labour involved
in compiling such list will not be com-
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mensurate with the result expected to
be achieved.

Low Income Group Housing Scheme
of D.DA,

4702. SHRI P. C. ADICHAN: Wil
the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the
benefit of all the low income group
housing schemes goes mostly to the
middle income group people and the
people for whom it is meant are dep-
rived of the same, because of the
large sums of initial investments and
instalments required to be paid for
obtaining a flat or a plot under any
such scheme; and

(b) if so, what specific steps are
contemplated to make the Delhi
Development Authority’s low income
group housing schemes serve the peo-
ple for whom it is meant?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
and (b). For the purposes of social
housing schemes of this Ministry
‘“Low Income Group” consists of per-
sons whose income does not exceed
Rs. 600 per month. Consequently, be-
nefit of houses constructed for persons
of the low income group cannot go to
those in the Middle Income Group
(which consists of persons whose
income ranges from Rs. 601| per month
to Rs. 1,250 per month). It is not un-
likely, however, that persons in the
lower income ranges in the “Low In.
come Group” might be finding it diffi-
cult to pay the initia] deposit and the
monthly instalments which depend
upon the total cost of houselland. In
order to help such persons, the D.D.A.
have taken yp construction of small
low-cost hotu2s on 30 aguare yards
plots.
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Central Debt and Public Debt
4703, SHRI BABURAOQ PATEL:
Wil] the Minister of FINANCE be
pleased to state:

(a) the amount of Central debt and
public debt, separately, of the States

as -on the 31st March, 1969, State-
wise;
(b) The annual intercsi paid by

each State in respect of both, separate-
ly during the last three years;

(c) the annual revenue and expendi-
ture of the States, State-wise as per
last budget and the overdrafts taken
by the States as on the 31st March,
1969, State-wise;

(d) what provision the States are
making to repay their debts and how
much is being repaid annually, State-
wise during the last three years;

(e) the practical steps taken by the
Central Government to _prevent the

progressive bankruptcy of some of the .

States; and

(f) whether it is a fact that some
States want the Central debt to be
written off and, if so, which States
end the amount each wants to be
written off and the reaction of the
Ceniral Government to this request?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P.C. SETHI): (a) to (d). A statement
is laid on the Table. [Placed in Lib-
rary. See No. LT-1805:69].

(e) The State Governments are ex-
pected to look after their finances.
On its part, the Government of India
has been advising the State Govern-
ments to avoid recourse to deficits and
overdrafts by mobilising additional
resources and effecting economies in
non-Plan expenditures.

(f) No such request has been

received.
Purchase of Transistors for
Planning Programme
4704. SHRI BABURAO PATEL:
Will the ‘Minister of HEALTH AND

Family
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the number of transistors sup-
plied so far to the States and other
Institutions for use in the Family
Planning field—State and institution-
wise;

(b) the total cost of those transis-
tors;

(c) the make of the transistors and
average cost of each with names of
the suppliers;

(d) whether these transistors were
purchased by inviting tenders, if not
the manner in which they were pur-
chased; and

(e) the names and designations of
the purchase officers of his Ministry.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) 8,301 sets were supplied as indi-
cated in the attached statement.

(b) Rs. 6,56,337.50.

(c) Domestic Radio Receivers
‘ALAP’ size 18x9. 5x4.5 cms, Battery
operated and fully transistorised, com-
plete with Battery (3 cells) and lea-
ther carrying case, conforming to
Type ‘A’ (Transistorised Receivers) of
1S-615/1966 were purchased from Mijs.
Priti Electronics Pvt. Ltd., F-21, Jang-
pura Extension, New Delhi 5,000 sets
were purchased @ Rs. 79.90 each,
3,301 sets @ Rs. 72.00 each, plus taxes.

(d) and (e). Yes; the purchase was
made by this Ministry through the
Director General of Supplies and
Disposals, who invite tenders.

STATEMENT

No. of
sets

State

Maharashtra . 1821

Punjab . 926
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State No. of
sets
Haryana 514
Rajasthan 846
Uttar Pradesh 884
Andhra Pradesh 400
Assam 154
Bihar . 201
Gujarat, 730
Kerala . 610
Madhya Pradesh 500
Madras 500
Jammu & Kashmir . 56
Orissa . .o 159
(includes 9
supplied

to the Rail-

way Board

Total:— - 8301—

Infant Mortality in India

4705. SHRI BABURAO PATEL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that 23 per
cent of the children born in the coun-
try die before they reach the age of

. five;

(b) the reasons for this high mort-
ality and whether the problem has
ever been scientifically analysed, if
so, with what results;

(c) the practical measures taken to
prevent this heavy mortality among
children;

(d) whether it is a fact that this
problem is being deliberately neg-
lected due to the emphasis on family
planning and fear of population ex-
plosion with the result that this high
child mortality is considered a bless-
ing in disguise; and

(e) it not, the reasons for which
the measures for the improvement of
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nutrition to mothers and children are
not being vigorously pushed through?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) As deduced from the age specific
mortality rates from Indian Life
Tables for the period 1951-1961, about
25 per cent of children born in the
country die before they attain the
age of five.

(b) The main reason for this high-
mortality are poor environment; in-
to which the children are born and
live in, and the lack of adequate faci-
lities; for maternal and child health
care. The problem hag been scienti-
fically analysed. It has been found
that the causes of mortality would be
divided into two broad groups:

(1) Endogenous causes-related to

conception/growth of the
foetus and the process of
birth;

(2) Exogenous causes-infections

2stations, nutritional defi-
ciencies ete, related to the
external environment.

ir

maternity care,
ante-natal
for the

(c) (1) Improved
natal (Family Planning)
and post-natal services
mother,

(ii) Improved health services for
children through children’s hospitals,
child welfare clinics, immunisation
programmes, nutrition supplement
programmes, services for handicaned
children etc.

(iii) Measures for controlling com-
municable diseases through national
programmes.

(iv) Training of personnel-Obstetri-
cians, Paediatricians, Lady Health
Visitors, Public Health Nurses, Auxi-
liary Nurse Midwives etc.

(v) Provision of safe drinking
water and measures for improvement
of environmental sanitation.
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(d) No.

(e) Apart from what has been
stated under part (c) during the
Fourth Five Year Plan, programmes
to combat nutritional deficiency dis-
eases among women and children
viz., anaemia and keratomalacia will
be implemented.

Service Conditions of Central Govern-
ment Employees

4706. SHRI M. L. SONDHI: Will
the Minister of FINANCE be pleased
to state:

(a) the number of times during the
years 1965 to 1968 the Fundamental
Rules and Supplementary Rules gov-
erning the service conditions of the
Central Government employees were
amended;

(b) the number of times these rules
have adversely affected the Ceatral
Goverrment employees and >u how
many occasions they were against the
interests of the employees;

(c) whether there is any proposal
under consideration of Govt. to make
these rules comprehensive and thereby
reduce the number of occasions for
amendments; and

(d) it not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
C. SETHI): (a) 51.

(b) While some individual employees
ymay have been affected adversely as
“a result of some of the amendments,
in no case have they been against the
interests of Central Government em-
ployees, as a class,

(¢) A suggestion for thorough re-
view of these rules is under conside-
ration as a result of the recommenda-
tions made by the Administrative
Reforms Commission.

(d) Does not arise,. -
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Dubda Basin Drainage Scheme

4707. SHR] SAMAR GUHA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is fact that mass agi-
tation is going on in Contai sub-divi-
sion of West Bengal for the impletnen-
tation of Government promise regard-
ing Dubda Basin Drainage Scheme
and protection of the embankment of
the river Keleghye as measures against
repetition of floods in these areas;

(b) whether Government propose a
special fund for working out these
schemes; 4

(¢) whether a number of flood cont-
rol schemes have been included in ‘he
fourth five year plan of the State for
ensuring protection against the iepe-
tition of floods in the Contai-sub-
division of West Bengal; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Government of
West Bengal have reported that there
was a demonstration at Contai on the
26th of June, 1969 demanding the im-
mediate execution of Dubda  Basin
drainage scheme, A hartal wag also

observed at Egra on the 22nd July in
this connection. )

(b) There is no such proposal
under consideration. The State Gov-
ernment have to allocate resources
for the various schemes within their
total outlay for the Fourty Plan,

(c) and (d). The following drainage
schemes have been prepared by the
Government of West Bengal for ihe
Contai sub-division:

(i) Contai Basin Drainage Scheme
—Phase II

(ii) Wubda Basin Drainage Scheme

(iif) Resuscitation of Kaliaghye
river anq its tributaries
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(iv) Baliaghye Drainage Scheme.
Another scheme known as “Subarna-
rekha Embankment scheme” is under
preparation with the State Govern-
ment.

The Government of West Bengal
have, however, stated that it has not
been possible for them to include any
of the above mentioned schemes in
the proposed Fourth Five Year Plan
of the State due to paucity of resour-
ces.

The Government of India have since
agreed to give a loan assistance of
Rs. 94 lakhs to the Government of
Wes! Bengal during the current year
for desilting Kaliaghye.

Painting of Staircase Walls of Type I
Quarters of Sarojini Nagar, New Delhi

4708. SHRI YASHPAL SINGH: Will
the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the
reply given to Unstarred Question
No. 7026 on the 21st April, 1969 and
state:

(a) whether the work regarding the
oil painting of the remainjng staircase
walls of type II quarters of Sarojini
Nagar, New Delhi have since been
completed;

(b) if not, the reasons for the delay;
and

(c) when it is expected to be com-
pleted?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
No, Sir.

(b) and (c). There has been no
progress in the work because the old
contract had to be closed. It is, how-
ever, proposed to re-paint the walls
upto a height of & after carrying out
necessary repairs to the plaster which
is demaged and the work is expected
%0 be completed by March, 1970.
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Medical Colleges in Gujarat

4709. SHRI NARENDRA SINGH
MAHIDA: Wil] the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased
to state:

(a) the number of State and Cent-
ral Government Medical Colleges in
Gujarat at present and the location
thereof;

(b) the amount of financial assis-
tance given to those Medical Colleges
during the last three years and the
assistance proposed to be provided
during the current year and ‘he next
year; V

(c) whether the present number of
medical colleges in Gujarat is suth
cient keeping in view the educatec
population of the State; and

(d) whether some more fgual
colleges are proposed to be opened 1n
the State during the Fourth Five Year
Plan and if so, their number and the
places where they will be located?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
There are five medical colleges in
Gujarat, that is, two at Ahmedabad
and one each at Jamnagar, Baroda and
Surat. Excluding one medical college
at Ahmedabad which is managed by
the Municipal Corporation, the *e-
maining four are State Govermmeat
institutions. There is no Central

Government Medical College in the
State.

(b) Before the commencement of
the Fourth Five Year Plan with effect
from 1-4-1969, Central assistance was
provided to the States for undergra-
duate medical education under two
schemes, namely the Centrally sided
scheme for the establishment of ine li-
cal colleges and the Centrally spon-
sored scheme for the expansion of the
admission capacity of Medica] Colleges.
Assgistance under the former scheme
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was released for all the Centrally aided
schemes together and it is not possible
to indicate the amount utilised for
medical colleges specifically. No nassis-
tance was provided to Gujarat under
the latter scheme during the last three
years.

The Cer trally sponsored scheme for
the expans on of the admission ~apacity
of medical colleges has been disconti-
nued from the current year and the
scheme for the establishment of new
medical colleges has been included in
the State Plans. In the Fourth Five
Year Plan Central assistance for ail
the State Plan schemes will be pro-
vided in the form of block loans and

grants.

(c) According to the norm of one
medica) college for five million popu-
lation Gujarat is not deficient in medi-
ca] colleges at present.

(d) The Fourth Five Ygar Plan of
Gujarat contains no provision for the
opening ot any new medica] eolleZe.

villages Electrified in Gujarat

4710. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) the number of villages electri-
fied in Gujarat, District-wise during
1967-68;

(b) the number of tube-wells fitted
with electric connections in Gujarat
in 1967-68;

(c) the total expenditure incurred
on supply/ng electricity to the villages
and the tube-wells; and

(d) the likely increase in the annu-
al income of Government as a result
thereof?

THE DKPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). As already

indicated in reply to Unstarred Ques-
tion No. 5431 replied in Lok Sabha on
7th April 1969, in Gujarat 348 villag-
es were electrified and 9,206 irrigation
pumpsets including 171 tubewells
were energised during 1967-68. An
expenditure of Rs. 625.10 lakhs was
incurred in 1967-68 on rural electri-
fication in Gujarat. A statement
showing villages electrified District-
wise in Gujarat during 1967-68 is laid
one the Table of the House. [Placed
in Library. See No. LT-1807/69.]

(d) The estimated increase in the
annual revenue of the Electricity
Board is about Rs. 40 lakhs.

Centra] Assistance sought by Gujarat

Government
4711. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of

FINANCE be pleased to state:

(a) the minimum resources asked
for by the Gujarat Government by
way of Central assistance for the
Fourth Plan and for 1969-70; and

(b) the extent to which the Central
Government has agreed to meet this
request?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) The
Government of Gujarat had request-
ed for Central assistance of Rs. 166
crores for their Fourth Five  Year
Plan and Rs. 30 crores for their An-
nual Plan of 1969-70.

(b) Central assistance of Rs. 158
crores has tentatively been agreed to
be provided for the Fourth Five Year
Plan of Gujarat. The amount of
Central assistance agreed to for the
Annual Plan of 1969-70 is Rs.  28.20
erores. -
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Rebabilitation of Flood Victims in
Gujarat

4712. SHRI NARAENDRA SINGH
MAHIDA: Wiil the Minisler of
FINANCE be pleased to state.

(a) the total amount of Central as-
sistance sanciioned and disbursed to-
date for the rehabilitation of persons
rendered homeless in various Gujarat
Disiric 5 by the floods of 1962:

(b) the number of such families
who have been resettled in new homies
and provided with agricultural land;
and

(c) the number o; families who
were still living on th2 embankments
where they had first taken refuge?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) The
Central assistance provided to the
Government of Gujarat towards flood
relief measures necessitated on acco-
unt of the floods of 1968 amounts to
Rs. 9 crores. The State Government
have reported that the expenditure
incurred by them on the rehabilita-
tion of persons rendered homeless has
been o: the order of Rs. 4.73 crores.

(b) The number of flood-affected
families who were resettled in new
homes is 18198. None of these fami-
lies needed to be provided with agri-
cultural land.

(¢) No family is now living on the
embankments,

Overdraft by Madhya Pradesh

4713. SHRI D. V. SINGH: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Madhya Pradesh
Government had lately urged upon
the Fifth Finance Commission, the
Planning Commission and the Gov-
ernment to deal with the problem of
overdraft by that State in a “realistic
manner” and if so, the precise request
made by that Government; and
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(b) the reaction of the Finance
Commission, the Planning Commis-
sion and the Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRL
P. C. SETHI): (a) No, Sir.

(b) Does not arise.

Psr Capita Power availability in M.P.

4714. SHRI D. V. SINGH: Will the

Minister of IRRIGATION AND
POWER be pleased to state:
(a) whether despite the fact that

Madhya Pradesh has hydro-electric
potential of 4500 MW and has consi-
derable scope for development for
thermal also, the per capita power
availability in that State is one of the
lowest;

(b) the comparative figures show-
ing per capita power availability in
Madhya Pradesh with other  States|
Union Territories;

(c) the details of the power pro-
jects proposed to be taken up in
that State during the Fourth Five
Year Pjan, the cost thereof, and how
far Madhya Pradesh would be brought
up to the all-India level by the end
of the plan; and

(d) the Central Government's reac-
tion to each of the projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION  AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Madhya Pradesh has
substantial hydro power potential and
coal resources. The per capita elec-
tricity consumption in the case of this
State is, however, comparatively low.

(b) Statewise details of per capita
electricity consumption during 1968-
69 are given in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-1808|69i]

(¢) Proposals for new power gene-
ration schemes for implementation
under the Fourth Plan have not yet
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.been finalised by the State Govern-
ment.

(d) Does not arise.

Punasa and Bargi Projects in Madhya
Pradesh

4715. SHRI D. V. SINGH: Will the
Minister of IRRIGATION AND
POWER be pleased to refer to the
reply given to Unstarred Question
No. 9182 on the 12th May, 1969, and
state:

(a) whether the Bargi project sub-
mitted by the Madhya Pradesh Gov-
ernment has since been sanctioned by
the Central Government, if so, the
details and outlay of the project, and
with what modifications, if any, it has
been sanctioned; and

(b) whether the project report in
respect of the Punasa Project has
since been received from the Madhya
Pradesh Government, if so, the sali-
ent features of the project and Gov-
ernment’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD): (a) The Bargi Project re-
port is still under examination in the
Central Water and Power Commis-
sion,

(b) Yes, Sir. The Punasa project
envisages the construction of a 2416 ft.
long and 274 ft. high gravity dam, a
power house at the foot of the dam
with an installed capacity of 1000
MW and canal systems to serve 8
lakh acres of culturable commanded
area. The project is estimated to cost
Rs. 111.33 crores.

The project report was received in
May, 1969 and is under examination
In the Central Water and Power Com.

mission.
New Fertilizer Plants

4716. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of
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PETROLEUM AND CHEMICALS
AND MINES AND METALS be
pleasad to state;

(a) the cost involved in setting up
of an average fertilizer plant; and

(b) the steps that Government pro-
pose to take to set up new fertilizer
plants in the country in order to be
self-sufficient in the supply of fertili-
zers?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) A fertilizer plant based on naph-
tha and with a capacity of 330,000
tonnes of urea per annum is estimat-
ed to cost about Rs. 450 crores.

(b) Construction of new fertilizer
projects is in progress at Durgapur,
Cochin, Madras, Barauni and Kan-
pur. Construction work on the ex-
pansion schemes has been undertaken
in the factories at Namrup and Udyo-
gamandal. In addition, construction
work on a fertilizer project is expect-
ed to commence shortly at Goa. Fur-
ther, approval has beep given in prin-
ciple for location of ferfilizer pro-
jects, at Kandla, Sheva-Nhova, Mana-
galore, Mirzapur  Vishakapatnam,
Kamptee and at a location in U.P.
Punjab, The expansion of the Visha-
kapatnam and Trombay  Fertilizer
factories has also been approved in
principle.  Proposals to locate ferti-
lizer factories at Ramagundam, Tal-
cher, Haldia, Pradeep, Mithapur, Tuti-
corin, Korba and expansion of the pro-
jects at Naugal and CocKlp are under
consideration.

Petroleum Products imported
by Oil Companies

4717. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM
AND CMEMICALS AND MINES
AND METALS be pleased to state:

(a) the ratio of petroleum pro-
ducts imported by each of the big
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four oil companies during the last
three years, year-wise; and

(b) the reasons for increas‘e or
decrease in the percentage ratio?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D. R.
CHAVAN): (a) The imports of pet-
rolewm products, including Lubri-
cants, by the big four oil companies
during each of the last three years
were ag under:i—

*coo Tonn:s

1965 1967 1968
Burmak-shell 159 129 121
E. o 94 79 102
Callex 40 32 48

Indian Oil Cosz-

poratien 1552 698 640

(b) The imports of Petroleum pro-
ducts by the different oil companies
are not made in any fixed ratio. The
reason for fall in Indian Oil Corpora-
tion's share of imports however, is
due to ihe fact that the imports of
certain products, which were being
made mainly through Indian Oil Cor-
poration, came down from 1966 on-
wards, 23 indigenous production in-
creased.

Irrigation ang Power Projects im
Madhya Pradesh

4718. SHRI D. V. SINGH: Will the
Minister of IRRIGATION AND
POWER be pleased to refor fo  the
reply given to Uustarred Question
No. 9252 on the 12th May, 1969 and
state the major projects envisaged
in the Irrigation and power program-
me as proposed by the State Govern-
'ment for implementation under the
Fourth Five Year Plan and Govern-
ment’s reaction to each of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR
PRASAD): In their draft Fourth
Plan proposals, the Government of
Madhya Pradesh proposed the follow-
ing new schemes:

Irrigation Projects.

1. Halali.

2. Bargi.

3. Satiara.
4. Bansagar.

Power Projects.

1. Expansion of Amarkantak,
2. Bansagar or Jalsindhi.

The Planning Cummission will
make re-assessment of State’s resour-
ces in the light of recommendations
made by the Fifth Finance Commis-
sion. The question of availability of
outlays for new schemes will be con-
sidered thereafter.

Racket in Unaccounted Money un-
earihed in Gujarat

4719. SHRI P. C. ADICHAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Income Tax De-
partment, Gujarat Circle has recent-
ly unearthed a big racket, in which
large amounts of unaccounted money
had been turneqd into white by means
of fake crosswords competitions;

(b) if so, the details of the findings:
and

(c) Government’s reaction thereto
to find out any more such rackets?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) Yes, Sir.

(b) As the investigations are still
in progress it is not possible to dis-
close the details at present.

(c¢) The Intelligence Wing of the
Income Tax Department is constantly
engaged in detecting rackets,
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Tax on Salaries of M.Ps. and Govern-
ment Employees

4720. SHRI P. C. ADICHAN: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstar-
red Question No. 51 on the 21st July,
1969 and state:

(a) whether under a special noiifi-
.cation, the salary of Members of
Parliament is treated as income from
other sources and i3 not assessed to
tax like the income of Government
servants and other salaried people;

(b) if so, the reasons for this dis-
.crimination; and

(¢) whether in view of the fact that
the income of the people in general
have increased in terms of money as
distinct from incomes in terms of
rea] value or purchasing power, Gov-
.ernment are considering the recom-
mendation of the Bhoothalingam
‘Committee in spirit to raise the mini-
mum taxable income limit and if so,
‘Government’s reaction in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
C. SETHI): (a) No, Sir. A necessary
.condition for the assessment of in-
come under the head “Salaries” uls
15 of the Income-tax Act is that the
recipient should be an employee of
the payer. Even though Members of
Parliament Act, 1954, the Members of
Rs. 500|- per month under the Salaries
and Allowances of Menibers of
Parliament Aca, 1954, the Members of
Parliament are not employees of the
‘Government. Accordingly, the salary
received by the Members of Parlia-
ment was assessable as income from
“other sources” uls 56 and not as in-
come from “salary” uls 13 of the In-
come-tax Act.

In accordance with the above posi-
tion in law, no deduction of tax at
source is being made from the salary
paid to the Members of Parliament
‘because the provisions relating to the
deduction of tax at source . contained
in Chapler XVII B of the Income-tax
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Act do not apply to payments made
which are chargeable under the head
‘“other sources”.

(b) In view of what has been stat-
ed in part (a) above, the question
dos not arise.

(c) The question of raising the ex-
emption limit for income-tax was
considered at the time of the Finance
Biil, 1968 and again in  April, 1969.

The present exemption limit of
Rs. 4,000 is about seven times the
national per capita income of our
country. Having regard to this and

the need for resources for our deve-
lopmental programmes, Government
decided that it was not possible to
raise the exemption limit.

Merger of DA with Pay

4721. SHRI P. C. ADICHAN:
SHRI SHARDA NAND:
SHR] HUKAM CHAND

KACHWALI:

Will the Minister of FINANCE be
pleased to state:

(a) whether with a view to restor-
ing status quo ante after merger of
a part of dearness allowance with
pay of Centra] Government em-
ployees, with respect to over-time
allowance and house rent, Govern-
ment have decided on the 1st August,
1969 or later, to raise the maximum
pay limit for payment of over-time
allowance and house rent allowance
without production of receipt for
payment of rent upto Rs. 625|- in-
cluding the dearness pay;

(b) ii so, the precise details of the
decisions in this regard; and

(c) if not, the reasons for not res-
toring status quo ante in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): (a) and (b).
Government orders have been issued
raising the pay-limit for eligibility
to over-time allowance from Rs. 499
to Rs. 619 inclusive of Dearness Pay,
with effect from 1st August, 1969.
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The pay-limit for eligibility to
House Rent Allowance without pro-
duction of receipt for payment of
rent has not, however, been raised.

(c) The decision to treat a portion
of dearness allowance as pay has not
resulted in any abridgement of en-
titlement of Central Government em-
ployees to House Rent Allowance, as
House Rent Allowance continues to
be admissible at the same rates as
before. Only the employees in basic
pay range of Rs. 391—500 would
now have to produce rent receipts
like those in higher pay ranges.
House Rent Allowance is in the na-
turc of subsidy and therefore, there
can be no objection to relating it to
rent actu:lly paid,

Sohamin-G Drug

4722. SHRI VIRENDRAKUMAR
SHAH: Wil] the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether his attention has been
drawn to a news item under the
caption “Red-tapism delays supply of
Life-Saving drug” appearing in the
Hindu of 24th July, 1969;

(b) whether it is a fact that be-
cause of the inordinate delay of 8
months, a 17 year old patient suffer-
ing from acute intestinal disease had
to go to the United States for fur-
ther treatment;

(c) the drug involved, namely
‘Sohamin-G’ is a specially prepared,
exclusively type of intravenous in-
jection and not available in India;
and

(d) if the facts are as stated above,
the steps proposed to be taken to
simplify the procedure, so that in
cases where the question of life and
death is involved, the red tape would
be cut to a minimum?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVE-
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LOPMENT (SHRI B. S. MURTHY):
(a) Yes.

(b) Government has no informa-
tion. There hag been no delay on
the part of the Central Drugs Con-

trol Organisation in releasing the
drug,
(c) No literature on ‘Sohamin-G’

is available, This preparation is not
available in India.

(d) The Central Drugs Control De-
partment has issued instructions to
its officers at the ports to recommend
the immediate release of the drugs
imported for personal use. Under
the Import Trade Control Regulations
individuals can import drugs upto a
value of Rs. 200{- at a time without
securing an import licence under
these Regulations.

Khetri Copper Project

4723. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state:

(a) whether it is a fact that no
detailed project report has so far
been drawn for the Khetri Copper
Project;

(b) whether it is also a fact that
the oniy available technica] feasibility
study is the one prepared by the
U.S. Consultants for the project and
that this study is now out-dated;

(c) whether the Hindustan Copper
Corporation relied on the above
feasibility report and prepared de-
tailed cost estimates and profitability
analysis without a detailed project
report;

(d) whether the cost estimates
prepared as above put the cost of the
project at Rs. 85.0 crores as against
Rs. 21.0 crores estimated in 1963,
and that the cost estimates were not
scrutinized by the Ministry concern-
ed but have been approved by the
Finance Ministry; and
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(e) whether Government are now
considering the changes in the {op ma-
nagement of the Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHBEMICALS AND MINES
AND METALS (SHRI JAGANATH
RAO): (a) to (c). A project feasi-
bility report had been prepared for
the Khetri Copper Project, as origi-
nally envisaged, by the Consultants,
M|s. Western Knapp Engineering Co.
This was tor the production of 21,000
tonnes of copper metal per annum
from Khetri Mines. Subsequently,
the scope of the project was enlarged
to inciude the development of the
nearby ccpper deposits at Kolihan
also, to produce 31,060 tonnes of
electrolytic grade copper per annum
and also to recover the sulphur
values in the cre by adoption of flash
smelting process to produce about
600 tornes of sulphuric acid per day.
The acid is to be utilised to produce
triple super phosphate fertilizer.

The enlarged scope of the project
was apprcved by the Government in
1966 and pending preparation of de-
tailed cost estimates for the project,
sauction was being given to indivi-
dua: iiems of expenditure after due
scrutiny. A new engineering services
contract was also negotiated and sign-
ed with a French group of Companies
who are to supply imported equip-
ment and to furnish performance
guarantees. The detailed cost esti-
mates for the Khetri Copper Circuit
including the development of Koli-
han mine, however, has since been

approved by Government, The De-
tailed Project Report for the Acid
and Fertilizer Plant is under pre-

paration.

Though the project report prepared
by the U. Consultants became out
of date with the enlargement of the
scope of the project, it is still a use-
ful document in regard to process
flow sheets, equipment details ete.
The French group have also prepared
a detailed technical and general re-
port.
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The estimateg and profitability have
been worked out on the basis of the
experience gained and the technical
data and quotations received from
the French Group.

(d) The revised cost estimates for
the enlarged complex is Rs, 88 crores
as against the estimate of Rs. 24.44
crores for the Khetri Copper Project
as originally envisaged for the pro-
duction of 21,000 tonnes of copper
only. These revised estimates were
scrutinised in the Administrative
Ministry and then in the Finance
Ministry who approved of the copper
circuit costing Rs. 68.79 crores. After
this the Minister approved of the
estimates of the Khetri Copper Cir-
cuit, and then the approval of the
Cabinet Committee on Prices, Pro-
duction and Exports was also obtain-
ed,

(e) It 1s not in public interest to
disclose this information.

Aciite shortage of power in

Maharashtra

4724, SHRI DEORAQO PATIL: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the
Government of Maharashtra have in-
formed the Central Government that
there will be an acute shortage of
power in Maharashtra during the

next five years thus affecting the
industry and the agriculture in
Maharashtra;

(b) whether the Government of
Maharashtra have asked for more
funds for construction and develop-
ment of power projects there; and

(c¢) if so, the decision of Govern-
ment in regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHW.
PRASAD): (a) No, Sir.
(b) No, Sir.

(c) Doep not arise.
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Basant Competition organised by
Life Insurance Corporation

4725. SHRI TULSHIDAS JADHAV:
Will the Minister of FINANCE be
pleased to refer to the reply Siven to
Unstarred Question No, 8455 on the
5th May, 1969 and state:

(a) whether the Lists of winners
of the Basant Competition and the
last lap Competition have since been
prepared;

(b) if so, whether a copy thereof
showing the Branch-wise and Divi-
sion-wise names of winners wil] be
lai¢ on the Table;

(c) whether the concerned persons
have been informed by the Division
Branch Office about their posi-
tion in the said competition; and

(d) if not, the time likely to be
taken in informing the persons con-
cerned about their position?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) to
(d). Information is being collected
and will be laid on the Table of the
House as soon as available,

Suits filed by Indian Oil Corporation
against their Customers

4726. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) whether the Indian Oil Cor-
poration filed any suits Tor its dues
against any private customers during
the last three years upto the 15th
June, 1969; and

(b) if so, the names and amount
demanded and the result of these
suits and also the expenditure and
receipts made?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D. R. CHA-
VAN): (a) and (b). The question
falls within the sphere of the day-to-
day working of the Corporation.
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Complainis  against Director of
Estates, New Delhj

4727. SHRI ESWARA REDDY:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) the number of complaints re-
ceived between 1966 and 31st July,.
1969 against the Director of Estates,
New Delhi regarding (i) not allotting
alternative accommodations to the
authorised and unauthorised occu-
pants of Government premises, Delhi
(ii) not restoring the movables
(iii) theft of movables in the custody
of Director of Estates New Delhi,
and (iv) compensation regarding:
movables not restored to the owners;
and

(b) the action, if any, taken in the-
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND:
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) (i) When a general pool resi-
dence is required for demolition or
for some other public purpose, al-
ternative accommodation is provided.
to authorised occupants of the Gov-
ernment quarters and the question of
complaints by those Government ser--
vants does not arise,

The question of allotment to un--
authoriseq occupants of Government:
accommodation does not arise as such
occupants are considered as default-
ers.

(a) (ii) and (iii) Two complaints
were received about the non-restora-
tion of movable property and theft
in the custody of the Directorate of
Estates. In one case the complainant
was informed that the so called
missing articles were not found in
the premises when the inventory of
articles removed, had been prepared
in the presence of Police ahd in-
dependent witnesses. All the articles
found in the premises had already"
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been returned to him and a valid
receipt taken for the same,

In the second case the complaint
asked for the appointment of an
arbitrator for alleged loss of his pro-
perty seized earlier by the Director-
atc of Estates as a result of his evic-
tion from the premises under the
control of the Directorate of Estates.
In this case the complaint inspite of
repeated notices failed to take over
the property and the same was de-
clared unclaimed and handed over
to the Police in accordance with the
provisions of the Police Act, 1861
after a notice had been published in
the press. His representations were
considered and the same having been
found frivolous and false were turn-
ed down,

(a) (iv) No case of theft of mov-
able in the custody of the Directorate
of Estates has occurredq and the
.question of payment of compensation
to the owner does not arise.

(b) The position has been stated
in reply to part (a) above.

The Delhi Rent Control Act

4728. SHRI JYOTIRMOY BASU:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that there
has been a sharp increase in the
number of cases in Delhi involving
landlords harassing and even bela-
bouring their tenants for the purpose
of evicting them from their premises;

(b) whether this is resorted to by
the landlords to get more rents from
the tenants;

(c) whether the existing Delhi
Rent Control Act sufficiently safe-
guards the interests of the tenants
against such acts of the landlords;
and o

(d) the steps being taken by Gov-
‘ernment to safeguard the interests of
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tenants against such wanton harass-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY):
(a) No, Sir.

(b) In view of the reply at (a)
above, the question does not arise.

(¢) and (d). A comprehensive re-
view of the Delhi Rent Control Act
has been taken up by Government.

Revision of Pay Scales of Lift Opera-
tors (Drivers)

4729. SHRI HUKAM CHAND
KACHWAI: Will the Minister of
HEALTH AND FAMILY PLANN-
ING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased
to state:

(a) when the pay-scales of Lift
Operators (Drivers) under his Minis-
try were revised last;

(b) “whether some representations
were received by him for further
revising the scales of their pay; and

(c) if so, whether Government
have under consideration any propo-
sal to redress the grievances of the
Lift Drivers enumerated in the re-
presentations made to him from time
to time?

'THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) The pay scales of Lift Attendants
(Lift Operators|Drivers)on the work-
charged establishment was revised
from Rs, 75-1-85—EB—2—95 to Rs.
75—1—85—EB— 2—95—3—101—EB—
3—110 with effect from Ist April,
1962. The pay scale of thiz psst on
the regular establishment was also
revised from Rs. 75—1—85—EB—
2—95 to Rs 75—1—85—EB—2—
95-—3—101—EB—3—110  with effect
from 1st July, 1964.
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(b) Yes, Sir.

(c) No, Sir. Since the post of
Lift Operators is only a semi-skilled
category, the scale of Rs. 75—110 is
considered adequate.

PRINTING OF PARLIAMENT’'S AND
MINISTERIES’ PUBLICATIONS IN
PRIVATE PRESSES

4730. SHRI M. L. SONDHI: Will
the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) how much work-load of Parlia-
ment and other Ministries is printed
in private presses;

(b) why this work is got printed
in the private presses;

(c) whether the Parliament work
had been printed in the private pres-
ses in the past or it has been started
recently; if so, the reason; therefor;

(d) the out-turn of the Lino|Mono
operators of the Government of India
Press during the last 3 years;

(e) if the output is less, the reasons
therefor; and

(f) the steps proposed to be taken
to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
In 1964-65, printing of Government
weorks was executed through private
presses at a cost of Rs. 122 lakhs (as
per audited figures). This represents
about 28 per cent of the total werk.

(b) and (c). Printing cf Parliament
‘work through private presses has been
started since January, 1968. The
reason for this is that the printing
capacity available in the Government
presses is not adequate to cope with
the increasing volume of work requir-
ed to be dene on high priority.
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(d) and (e). The information is
being collected and will be laid on
the Table of the Lok Sabha.

(f) The National Productivity Coun-
cil has carried out a review produc-
tion norms in one of the Government
of India Presses. The Council’s ra-
port is under examination.

MAL-TREATMENT OF PATIENTS
IN ALL INDIA INSTITUTE OF
MEDICAL SCIENCES

4731. SHRI A, DIPA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether it has come to the
notice of Government that patients
visiting R. R. Centre for Ophthalmic
Sciences, in the All India Institute of
Medical Sciences New Delhi, are forc-
ed to contribute to the National Forum
run by a senior Professor;

(b) whether it is also a fact that
the patients are forced to become
members of this Forum and those
who refuse to oblige, are not given
proper treatment; and

(c) if so, the name of the Professor
who is the Chairman of this Forum
and the action Government propose
to take against him?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
and (b). The Indian National Forum
is a Society registered under the So-
tute of Medical Sciences. No case has
no connection with the All India Insti-
tute o Medical Sciences. No case has
come to notice in which any patient
visiting the Rajendra Prashad Centre
for Ophthalmic Sciences has either
been forced to become a member of
the Forum or contribute to its funds.

(¢) Dr. L. P, Agarwal, Professor of
Ophthalmology at the All India Insti-
tute of Medical Sciences, is the Secre-
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tary Genera] of the Indian National
Forum. As he is an employee of the
Institute, action, if any, against him
can be considered by the Institute,
only on proper evidence being supp-
lied.

Public Sector Enterprises in the Fourth
Plan

4732. SHRI LOBO PRABHU: Wwill
the Minister of FINANCE be pleased
to state:

(a) what measures wil] be taken to
remove the findings of the draft plan
regarding delays in completion sche-
dules, large increases in original
investment estimates, output below
installed capacity, reliance on budget-
ary support to meet cash losses;

(b) what delegation has recently
been given if delegation of power was
necessary for this;

(¢) whether professional managers
have shown better results and if so,
where, in case this was due to lack of
commitment of the top management;
and

(d) whether sales between Govern-
ment enterprises without competition
from outside would not reduce compe-
tition and increase cost, which are al-
ready too high?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) The Government
have taken the, following steps to
control the project costs ard to im-
prove the performance of the public
undertakings:

(i) Instructions on the need for mak-
ing a proper feasibility study of the
projects on the lines indicated in the
Manual specially prepared for the
purpose by the Planning Commission,
have been issued. This requires a
detailed study on the pattern of
demand. competitive position, techni-
cal data. locational advantages, capital
cost estimates, foreign exchange
requirements, operating costs and pro-
fitability and return on inyestments.
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(ii) The enterprises have been ask-
ed to diversify their production and to
increase their export efforts for fuller
utilisation of installed capacities.

(iii) Where Government is to meet
the deficit on revenue account, the
enterprises have to submit their
revenue budgets for detailed scrutiny
by the Government before the latter
give their approval.

(b) The powers of the enterprises
have been enhanced as follows:—

(i) Capital expenditure within speci-
fied limits, may be authorised by the
Board without reference to Govern-
ment. Where Detailed Project Reports
have been approved by the Govern-
mates upto 10 per cent could be autho-
mates upto 10 percent could be autho-
rised by the Boards direct.

(ii) It is not necessary for the
enterprises to submit their revenue
budgets for prior approval, except

where Government is required to meet
the deficit.

(iii) Enterprises may approach Fin-
ancial Institutions for their expansion

programme, if they have sufficient
internal resources.
(iv) Enterprises have been autho-

rised to create posts and make ap-
pointments thereto, irrespective of
pay, below the Board Level, without
reference to Government. Similarly,
appointments of Financial Advisers
may be made by the Boards.

(v) Greater flexibility is allowed in
determining service conditions like
pay and allowances, etc.

(c) Government appoint persons of
suitable talent and experience from
the public and private sectors to the
Top Management posts who are fully
responsible for the functioning of the
enterprises and Government make no
distinction between “Professional” and.
‘“other” Managers.

(d) As Government’s efforts in this
direction are directed towards greater
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utilisation of capacity which will in-
crease efficiency and reduce costs, it is
not likely to stifie competition.

Monies held by Shri Mundhra in
/,rfForeign Banks

4733. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be
pleased to state:

(a) the total monies held in foreign
banks by Shri Haridas Mundhra as
per the records of the Reserve Bank

of India;

(b) whether Government have re-
ceived any information regarding cer-
tain transactions in foreign exchange
by Shri Haridas Mundhra and his
firms in the United Kingdom; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) Shri Haridas D.
Mundhra has not declared any foreign
currency account to the Reserve Bank
of India.

(b) and (c). Some information about
foreign exchange transactions has
been received. Enquiries in this vegard
are being made by the Enforcement
Directorate.

Indian Films in South Africa

4734. SHRI YAJNA DATT
SHARMA:
SHRI JAI SINGH:
SHRI HARDAYAL DEVGUN:
SHRI HEM BARUA:
SHRI HIMATSINGKA:

Wil] the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that India
has no trade relations with South
Africa;

(b) whether Government’s attention
has been drawn to the fact that some
Indian Films have sneaked into South
Africa if so, the foreign exchange lost
by Government due to smuggling;
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(c) whether any investigation in the
matter, as to how the films have been
smuggled there and whether the earn-
ings of the film people have been
shown in their accounts, has been
made; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) Yes, Sir.

(b) to (d). No case of direct export
of Indian films from India to South
Africa has been detected. Informa-
tion has been received that some
Indian films exported to third countries
are diverted to South Africa, but action
in such cases can be taken only if it
can be proved that the Indian ex-
porter was concerned in such diver-
sion. No case of diversion has yet
been proved.

Foreign Volunteers in Delhi

4735. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:
SHRI SURENDRANATH

DWIVEDY:

Will the Minister of FINANCE be
pleased to state:

(a) the names and the number of
volunteers from the foreign countries
working in Delhi with the permis-
sion of Delhi Administration andjor
the Central Government;

(b) the names of those volunteers
working without the knowledge and
permission of Government; and

(c) the details of the funds utilised
by them through the banks and the
amount involved during the neriod
1968-1969 (April-March)?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) Ten. Their names
and the country of origin are given
in the attached statement.

(b) None.
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(c) Nine of these volunteers are
working in the local offices of their
Pparent organisations, The tenth is
working as a statistician in the De-
partment of Family Planning. The
question of their utilising funds does
not arise. Their international travel
costs and local living allowance are
paid by the parent organisations.

Statement

OREIGN VOLUNTEERS WORKING
IN DELHI

S1. No Name Couniry
1 Miss Sl. Teresa America
2 Mr. H.R. Sweet -do-
3 Mr. Tadashi Watanalec Jaran
4 Mr. K. Kvuji Takahashi . do-
5 Mr. Hideyuki Ayuzawa -do-
6 Miss N. N. A. Marie "Luise Germany
7 Miss M. B. Naherdir -do-
8 Miss N. Theresia -do-
9 Mr. Erika Sing -do-

10 Mr. Charles Deniel George Canada

Enquiry into Shortcomings of Trom-
bay Fertilizer Plant

4736. SHRI D. N. PATODIA: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that Mr.
Karl Petterson, Vice-President of the
Chemica] Construction Company,
which has set up the ammonia plant
at Trombay, has urged upon Govern-
ment to institute a full enquiry into

the shortcomings of the Trombay
Fertilizer Plant;
(b) whether Mr. Petterson has

spelled out the deficiencies that are

now being faced by this plant;

(¢) whether he has also pointed out
any structural/designing defects of the

AUGEST 25, 1969

Written Answers 108

plant which are causing loss to Gov-
ernment; and

(d) whether Government propose 10
implement the suggestion; and if so,
when an enquiry into the matter will
be done and by whom?

THE MINISTER OF STATE iN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) to (d). The working of the Trom-
bay Fertilizer plant and the agree-
ment entered into by the Fertilizer
Corporation of India with Mis. Chemi-

ca] Construction Corporation were
inter-alia examined and commented
upon by the Committee on Public

Undertakings (1968-69) (Fourth Lok
Sabha) ip its Twenty-sixth Report
presented to  Parliament on 12th
March, 1969.

Mr. Garl Petterson, Vice-President
of the Chemical Construction Corpora-
tion U.S.A. called on the Minister of
P & C & M &M on 8th May, 1969 and
left some papers setting out his point
of view regarding the criticism of the
working of the Trombay Fertilizer
plant and the contract between the
Fertilizer Corporation of India and
the Chemical Construction Company.

Government have constituted a
Single Member Commission under the
Commission of Inquiry Act, 1952, un-
der the Chairmanship of a retired
High Court Judge to enquire into
certain matters as recommendeq by
the Committee on Public undertak-
ings.

fareet w0 wft, Tt < g A safet
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Accounts of Indians in Banks Abroad

4744. SHRI YAJNA DATT
SHARMA:
SHRI JAI SINGH:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 2301 on the
10th March, 1969 and state:

(a) whether the information regard-
ing the total amount deposited in the
1220 accounts in the banks abroad
by Indians has since been collected;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) and (b). It has rot
yet been possible to collect this infor-
mation as many parties have .ot fur-
nisheq the requisite returns. The
matter is being pursued with them.
A statement giving information 4s at
the end of December, 1968 wil] be
laig on the Table of the House.
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Mahalanobis Committee Report on
Distribution of National Imcome

4745. SHRI YAJNA DATT
SHARMA:
SHRI JAI SINGH:
SHRI YAMUNA PRASAD
MANDAL:
SHRI P. R. THAKUR:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Starred Question No. 257 on the 3rd
March, 1969 and state:

(a) whether the Mahalanobis Com-
mittee in regard to the distribution of
nationa] income has since submitted
its fina] report; and

(b) if so, the details of the recem-
mendations made?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) Yes, Sir.

(b) The recommendations relate te
improvements jin arrangements for
the collection and processing of statis-
tics, and require to be considered in
the context of the Committee’s dis-
cussion of the gaps in existing statis-
tics. The report of the Committee is
being printed and will be placed on
the Table of the House in the next
session of Parliament.

Creation of High-Salary Posts im
Public Undertakings

4746. SHRI YAJNA DATT
SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH:

Wil] the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 1656 on the
3rd March, 1969 and state:

(a) whether the Ministry-wise in-
formation regarding the new posts
carrying salary of more than Rs. 3,000
created in the Central Government
and the Public Sector Undertakings
since 1964 has since been collected;

(b) if so, the details thereof;
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(c) if not, the reasons for the delay
and the time by which the informa-
tion will be collected; and

(d) in view of Government's desire
to effect economy in the administra-
tive expenditure and the ban on re-
vision of salary structures which gene-
rally apply to lower cadres, the rea-
sonc why Government have not
thought fit to ban the creation of mew
pests carrying fat salaries?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) to (c¢). Information
had to be collected in respect of all
the Ministries|Public Sector Under-
takings. The required information is
stil] awaited from a few Ministries|
Departments. Complete information
will be laid on the Table of the House
shortly.

(d) The ban on the revision of
salary structure is applicable at all
levels. There is no ban on the crea-
tion of new posts, as it is not practi-
cable.

Functioning of Al} India Institute of
Medica] Sciences, New Delhi

4747 SHRI M. L. SONDHI: Will
the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleasd to state: ‘

(a) whether there is any proposal
to strengthen and improve the func-
tioning of the All India Institute of
Medical Sciences, New Delhi; and

(b) if so, the various phases and
details of the programme?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
and (b). The proposals made by the
Al India Institute of Medical Sciences
to improve and strengthen its func-
tioning are inter-alia, as follows: —

(i) Amendments to its Aect, Rules
and Regulations with a view to giving
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larger powers to the Institute in the
matter of framing Rules and regula-
tions, associating the academic staff
with the Governing Body, and vesting
the President, the Director and the

Statutory Committees with larger
financial and administrative powers.
These amendments are at present
under the consideration of Govern-

ment; and

(ii) Development and expansion of
the activities of the Institute in the
Fourth Five Year Plan. A Plan allo-
cation of Rs. 300 lakhs has been ap-
proved for the Institute.

Plight of Residents of Kidwai Nagar,
New Delhi

4748. SHRI M. L. SONDHI: Wi]] the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact that the
residents of Kidwaj Nagar, New Delhi
have complained that they have a
miserable plight in the rainy season;

(b) whether the colony is neglected
by the Horticulture Department and
there is coxfusion of jurisdiction with
the New Delhi Municipal Committee;
and

(c) the details of any scheme to be
undertaken by Government to provide
decent comfort to the Central Govern-
ment employees living in Kidwal
Nagar?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes, Sir.

(b) No, Sir.

(¢) The work on provision of addi-
tional under-ground drains for dis-
posal of sullage from kitchens has
been completed recently.

B
The work on provision of

water drains around the

nearing completion.

storm
lawns is
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" Pyrites and Chemicals Development
Company Ltd.

SHRT K. LAKKA2Pa:
.SHRI A. SREEDHARAN:

4749

Will the Minister of PETROLEUM
. AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the authorised wnd paid-up

« capital of the Pyrites and Chemicals

Development Company Ltd., Dehri-on-

Sone, at the time of its setting up and
-.as on the 31st March, 1969;

(b) the amount of loan received by
‘the company upto the 31st March,
1969 from Government, Banks or
other parties separately;

(c) the amount paid as interest by
the company during the last three
" Years;

(d) the details of its performance
‘during the last three years and the
amount of profit or loss if any; und

(e) the reasons for losses, and the
estimates for the year 1969-70?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS & MINES AND
METALS (SHRI JAGANATH RAO):
(a) Details of the authorised wnd
paid-up capital of the Pyrites and
Chemicals Development Company
(now Pyrites, Phosphates & Chemi-
cals Ltd.) are given below:—

Authorised Paid-up
capital capital
(in rupees) (in rupees)

(i) At the time of
setting up of the
Company in March
1960 5scrores 1 lakh

(ii) As on 31-3-1969 IS5 crores 5-26 crores

(b) The loans received by the
Company from the Government upto
31-3-1969 amount to Rs. 1.09 crores.
No loan has been raised by the Com-
-pany from banks or other parties.
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(c) No interest was paid by the
Company during the last three years.

(d) and (e) The Company carried
out mine development of 1084, 2506
and 3862 metres during the years
1966-67, 1967-68 and 1968-69 respec-
tively. Production of pyrite ore
started in 1968-69 and during that
year 19,310 tonnes of pyrite ore were
produced. As the mines were in the
development stage and the entire
expenditure of the Company wes
capitalised, the question of profit or
loss during the years 1966-67 and
1967-68 does not arise. As the
accounts of the Company for the
year 1968-69 are not yet ready, it is
not possible to indicate profit or loss
of the Company during that year.

The sale price of pyrites ore to
Fertilizers Corporation of India hus
not yet been finalized. It is not,
therefore, also possible to estimate at
this stage the profit|loss likely to be
earneq inlfor the year 1969-70.

Hindustan Organic Chemicals Ltd.

4750. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the authorised and paid-up
capital of the Hindustan Organic
Chemicals Ltd; Rasayani, at the time
of its setting up and as on the 3lst
March, 1969;

(b) the amount of loan received by
the Company up to the 31st March,-
1969 from Government, Banks or
other parties separately;

(¢) the amount paid as interest by
the Company during the last three
years;

(d) the details of its performance
during the last three years; and the
amount of profit or loss, if any; and

(e) the reasons for losses, if any
and the estimates for the year 1969-
70?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) The authorised capita] since the
time of incorporation of the Company
is Rs. 12 crores. The paid up capital
of the Company as on 3lst March,
1963 was Rs. 744.19 lakhs.

(h) Nil.
(¢! Does not arise.

(¢) The projects still in the con-
struction stage. Contracts for most of
the Chemicals and Utilities Plants and
Civil works were awarded and erec-
tion of Acetanilide Plant was ¢éom-
pleted by 31st March, 1969. Major
portion of the plant and equipment
in respect of Aniline Meta-amino-
phenol and Benzene Hexachloradie-
plants had also been received by the
31s: March, 1969.

(e) Does not arise.

Irregularities in the Utilisation of Cen-
tral Assistance for Plan Schaemes

4751. SHRI N. K. P. SALVE: Will
the Minister of FINANCE be pleased
to state:

(a) the number of institutions,
Staie-wise, in the past 3 years in-
volved in irregularities in the utilisa-
tion of Centre’s azsistance for plan
schemes; and

(b) the steps taken by Government
to prevent instances of diversion of
plan scheme funds to non-plan expen-
diture by the State Governments?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE, (SHRI
JAGANNATH PAHADIA): (a) and
(b). The Government of India do not
provide assistance to any institutions
direct for the implementation of State
Plan schemes. The Central assistance
fer State Plans is paid only to the
State Governments. The final pay-
mert adjustment of assistance is made
on the basis of audited figures of ex-
penditure against the outlays approv-
ed inder the different Heads|Sub-
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Heads of Development and as such
the question of diversion of Plan :
funds for non-Plan purposes does not
arise.

Assessment and re-assesment of
pending cases

4752. SHRI N. K. P. SALVE: Will
the Minister of FINANCE be pleased
to state:

(a) the number of assessment and
re-assessment cases pending as on the
1st June, 1969 in which searches and
seizures had been carried out by
Government;

(b) whether it is a fact that on
the 31st August, 1968, 365 cases in
which searches had been carried out
between April 1964 and August, 1967
were awaiting finalisation;

(c) if so, what are the reasons for
this inordinate delay in the finalisa-
tion by the assessing Officers;

(d) whether the assessing officers
levied any penalty for non-finalisa-
tion of the assessment cases over a-
period of 3-4 years; and

(e) the number of officers so far
punished for undue delays since 1964?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI .
P. C. SETHI): (a) 513.

(b) Yes, Sir.

(c) Completion of assessments is :
delayed because of stay orders passed
by Courts, dilatory tactics and non-
cooperation on the part of the asses-
sees, the necessity of examining a
mass of documents and accounts as
also a large number of witnesses.
Settlement petitions filed by assessees
in search cases also delay completion
of assessments. Sometimes, simul-
taneous enquiries by othe: investigat-
ing agencies result in delay in com--
pleting the assessments. .

(d) and (e) The question does not
arise as Income-tax Act does not pro-
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vide for a levy of penalty by the
assessing officer for non-finalisation of
assessments. In fact, the Act hither-
to permitted the completion of assess-
ments within 4 years and now allows
a time of two years for completion
of assessments. If the Hon'ble Mem-
be.’s query refers to any penalties
levied on the assessing officers  for
non-finalisation of assessment cases,
the answer is that if any such case
comes to the notice of the Govern-
ment, necessary action as provided
by Rules is taken against them. Such
information is not readily available.

Regular Supply of Raw Materials to
Public Sector Undertakings

4753. SHRI N. K. P. SALVE: Will
the Minister of FINANCE be pleased
“to state:

(a) whether any instanceg have
- come to the notice of Government so
far where public sector undertakings
experienced difficulty in finding
manufacturers of spare parts neces-
-sary for their own manufacturing
schedule either in the public sector
or in the private sector and have
“therefore to search abroad for such
items resulting in heavy drain on
-foreign exchange; and

(b) if 30, whether Government
have laid down any guidelines for
dove-tailing the production and
manufacturing  schedules of the
public sector undertakings so as to
‘ensure a regular supply of necessary
raw matevial to each public sector
“undertaking?

THE MINISTER OF STATE IN
"THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) Some instances
have come to the notice of Govern-
‘ment regarding difficultiez experienc-
vad by public sector undertakings in
findinz components and materials for
their manufacturing programme in-
digenously. Efforts at import-substi-
tution are being continuously made,
within the public sector itself, in the
Research and Development Organisa-
tions attached to the undertakings as
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well as in the National Laboratories.
The Director-General, Technical
Development also takes measures to
promote indigenous production of im-
ported component materials both in
the Public and in the Private Sectors.
Before resorting to import, the public
sector enterprises explore fully the
possibilities of locating domestic sup-
pliers with regard to these items by
consulting the Director-General of
Technica] Development, Development
Commissioner, Small Scale Industries,
Director of Supplies and through
public advertisements in the press so

+ as to keep imports to a minimum

(b) Public undertakings have to
the extent possible tried to mee: re-
quirements of other Government con-
sumers including Public Enterprises.
Wherever possible, the manufacture
of special items  have been under-
taken at the gpecific instance of Gov-
ernment consumers like the Railways,
P.&T. and the public undertakings.
Government have further urged upon
the public undertakings to examine
the scope for diversification, which
would meet some of the requirements
of the public sector. The establish-
ment of two consortia, one for pcwer
projects and another  for jindustrial
projects, is also  directed towards
achieving a greater complementarity
in the production programmes of the
public sector.

Maintenance of Machinery in Fertili-
zer and Chemicals Travancore Ltd.

4754. SHRI P. VISWAMBHARAN:
SHRI MANGALATHUMA-
DAM:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state what
steps have been taken to improve the
maintenance of the machinery in the
Fertilizers and Chemicals Travancore
Ltd.?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
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In 1968 a technical Committee under
the Chairmanship of Shri K. C.
Sharma, General Manager, Sindri
‘Fertilizer Factory suggested certain
:steps to improve the maintenance of
machinery in FACT. These are under
:implementation.
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LIC. loans to Public and Private
Sectors

4758. SHRI PREM CHAND
VERMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) the amount of loans or advances
given by the Life Insurance Corpora-
tion to the organisations in the public
and private sectors during the year
ending 31st March, 1969;

(b) the names of ten parties which
have received the maximum loans and
advances stating whether any of these
parties are from among those busi-
ness houses whose names are special-
ly mentioned in the Monppoly Com-

mission Report; N
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(¢) the working results of the year
as compared to the past three years
in respect of vrofit and loss, total
bu-iness and targets set;

(d) the changes that took place in
the ton executive of the Corporation
during the last three years and who
are the present incumbents as Chair-
man, Managing Director and Secere-
tary and how long have they been
there; and

(e) the special measures that were
taken to build up the image and repu-
tation of fhe Corporation?

THL DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) to
(e). Information is being collected
and will be laid on the Table of the
House as soon as available.

Fertilizers and Chemicals Travancore
Ltd.

4759. SHRI PREM CHAND
VERMA: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state:

(a) whether the working results of
the financial ycar ending on the 31st
March, 1969 of the TFertilizer &
Chemicals Travancore Ltd. have been
seen by him and whether any pro-
gre:s o: deterioration has been re-
ported;

(b) whether the working of the
company is comparatively better that
the past years or not; the total
amount of profit and loss, production,
sale, export and stock inventories;

(c) whether during the last three
years, the Company was being run by
the same set of Officers or not and
the names of the Chairman, Managing
Director and Secretary indicating for
how long they have been in that posi-
tion alongwith their pay and allow-
ance and from where they have come
there; and

(d) the spccial gteps taken during
the last year to cradicate shortcom-
2017 (Ai) LSD—5
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ings of the past and whether anything
is done in order to built up the re-
putation and image of the Company
among the public?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) and (b). The profit and loss
accounts of Fertilizers & Chemicals
Travancore Limited, for the year end-
ing 31-3-1969, have not yet been fina-
lised.

(c) Yes. Shri P. Achutha Menon,
ICS (Retd.) joined as Hony. Chair-
man, on 24-11-1965 and is drawing
only sitting fee and Daily Allowance
as applicable to Board Membens. Shri
M. K. K. Nayar, has been the Manag-
ing Director from 15-8-1960 and is
drawing a salary of Rs. 2,800]- p.m.
He belongs to I1.A.S. and is on depu-
tation to the company. Shri O.T.G.
Nambiar was recruitedq by the Com-
pany as Secrelary on 17-4-1967 and
is drawing a pay of Rs. 800|- p.m. plus
Rs. 120/- p.m, as dearness allowance.

(d) Constant efforts are being made
to improve the working of the com-
pany, its reputation and image.

Hindustan Latex Limited

4760. SHRI PREM CHAND
VERMA:
SHRI MANGALATHUMA-
DAM:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whethe- the working results of
the financial year ending the  3l1st
March, 1969 of Hindustan Latex
Limited have been seen by him and
whether any progress or deterioration
has been reported;

(b) whether the working of the
Company is comparatively better than
the past years or not; comparafive in-
formation in regard to profit and
loss, production, sale, export and
stock inventories may be given;
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(c) whether during the last th ee
years the Company was being run by
the same set of Officers or not. th:
names of * hairman, Mg. Director,
Secretary may be given indicating for
how long they have been in that posi-
tion aloag with their pay and allow-
ances and from where they have come
there; and

(d) what special steps were taken
during the last year to eradicate
short-comings of the past and
whether anything is done in order to
build up the reputation and image
of the Company among the public?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) Nirodh Factory, Trivandrum
establiched by the Hindustan Latex
Limited for the production of Nirodh
has commenced production only from
April, 1969. It is too early to judge
the working of the factory.

(b) Does not arise.

(c) Shri K. N. Srivastava, formerly
Joint Secretary, Ministry of Health
and Family Planning and Works,
Housing and Urban Development be-
came part-time Chairman of the
Company on its incorporation in
March, 1966 and remained so till the
24th July, 1969. In this capacity, he
had not be>n naid any pay and allow-
ances from the Company. Shri D. J.
Madan, an L.A.S. Officer of the Maha-
rashtra cadre has been appointed as
Chairman of the Hindustan Latex
Limited with effect from 25th July,
1969 in the pay scale of Rs. 2500-100-
3000.

Shri R. K. Vaish, an Officer of Uttar
Pradesh Civil Service has been the
Secretary of the Company with effect
from 18th May, 1966 in the scale of
Rs. 1100-50-1400. He has been promot-
ed as Chief Administrative Officer in
the Company in the scale of Rs. 1300-
60-1600 with effect from 15th May
1969 and continues to look after the
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duties of Secretary. He is entitled
i» get usual allowances admissible to
Cenirai Government Officers of his
status.

.(d) Does not arise in view of the
position explained with reference to
parts (a) and (b) of the question.

Hindustan Organic Chmicals Ltd.

4761. SHRI PREM CHAND VERMA:
Wil] the Minister of PETROLEUM
AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) whether the working resuits of
the financial year ending on the 31st
March, 1969 of Hindustan Organic
Chemicals Ltd. have been seen by him
and whether any progress or deireio-
rations has been reported;

(b) whether the working of the
Company is comparatively better ihan
the past years or not; comparalive in-
formation in regard to profit and loss,
production, sale, export and stock
inventories may be given;

(c) whether during the last fhree
years the Company was being run by
the same set of Officers or not, the
names of the Chairman, Managing
Dirfector and Secretary may be given
indicating for how long they have
been in that position alongwith their
pay and allowances and from where
they have come there; and

(d) the steps taken during the last
year to eradicate the shortcomings of
the past and whether anything is done
in order to build up the reputation and
image of the Company among the
public?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND

METALS (SHRI D. R. CHAVAN):
(a) and (b). The projects of
the company are in the cons-
truction stage and it is, there-

fore, too early to assess the working
results and make any comparisons.
The construction work is proceeding
safisfactorily and necessary  adjust-
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ments in the product mix and cons-
truction schedules are being made to
suit the requirements of the situation
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from time to time.

(¢c) No. The required informatien
is as follows:—

Period for which

Pay ard Department from

Name office held Allowances etc. which came to
Comany
Chairman )
i. Dr. Atma Rem 1954--67 Part time. No pay Director General,
C.S.LR.
2. DrB. D. Tilak 15-11-67 to -do- Director, National
to -date Chemical Laboratory
Poona.
Managing Director
1. Dr. Gs. Kasbekar 1-4-65 to Scale 2250-125-2500 Belonged to Indian
(since deceased) 5-6-68 Ordinance Factomes

Service.

(Allowances : As aiimissible to officers under the rules of the company).

General Manager

g. ShriD. S. Sasiry 25-6-68 to
to-date
Secretary
1. ShriP. J. Kishinchan- 16-8-65 to
dani to-date

Shri D. S. Sastry
Factory Manager
has taken over as
General Manager
vice Dr. G. S. Kas-
bekar, M. D. deceased.
No pav scale has been
prescribed for the
post of Genl. Mara-
ger yet. His Scale
of pay as Factory
Manager is Rs. 2000-
125-2250,

Belongs to Indian |
Ordinance Factories
Service.

Pay : Rs. 1300 in the Ministry of Finance
scale of 1100-50-14c0 He resigned and joined
Allowances : As per the company.

rules of the Company.

(d) The working of the company is
being watched through the Govern-
ment representatives on the Beard of
Directors and periodical reports and
returns are received from the com-
pany. It is too early to assess the
achievements of the company and its
reputation and image among the tub-
Te.

Supply of Water Impounded in the
Gurpur Anicut in the South
Kanara District

4762. SHRI LOBO PRABHU: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the
water imponded in the Gurpur anicut
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in the South Kanara District is suffi-
cient to serve only a part of the aya-

cut and that also before the second
crop; v
(b) since a small sum only of

Rs. 64,020 was spent on the construc-
tion of dam and more than Rs. 15 lakhs
have been spent on the canals,

the
reasons for which the dam was not
raised higher and extended to the

whole width of the river or alterna-
tive another dam built higher as a
reservoir; and

(c) whether Government propose to
give the highest level consideration of
improving the capacity of the dam and
offer the services of their own experts
due to the present failure?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). Information is
being collected and will be laid on the
Table of the House.

m/ Pension Fund
. SHRI GEORGE FERNANDES:

Will the Minister of FINANCE be
pleased to state:

(a) the book balance standing to
the credit of the Pension Fund as on
the 1st April, 1969;

(b) the annua] debits made against
the Fund for the last three years;

(¢) the annual credits made ‘o the
Fund during the last three years; and

(d) whether the above information
is published regularly in any publi-
cation of the Government of India?

THE MINISTER OF STATE [N THE
MINISTRY OF FINANCE (SHRI P.
C. SETHI): (a) There is no aension
fund for Civil, Defence and P & T
departments and the pension payments
are met out of current revenues. The
Railways. however. have a *ension
Fund and the balance therein as on
31st March. 1969 was about Rs. 63
crores;
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(b) & (c¢). The annua) credits (in-
cluding interest) and debits to the
Railway Pension Fund for the !last
three years were as folows:

(In crores of Rupees)

Year Credits Debits
1966-67 21-52 377
1967-68) 12:84 5734
1968-69 17:68 637

(Provisiorai)

(d) Yes, Sir—in the annual Budget
documents of the Railways and the
annual Finance Accounts of the Cen-
tra] Government,

A= WX A9 ¥ IAE H HEA@R

4764. = nmﬁa‘h A ¢ AT
ifraw ar WA W W q9 oY
Hf 5 Fard 1 A FIW

(F) a1 WA ® FB T AATHAL
F ool &9 I § AT F wGlA FH
1

(@) 7 A= F AAE H AT F
- g A RS FEEAT 2
AR

(W) ¥ Fa1 TR F
srata 9% wfg av fear fagoi AET
gagEr 2’

F2iferam AT TaTaR AR AW a9
H1g WA & qed w (s Ao We
g ¢ (F) S adh Foo A HI
FraTT &9 q4Y g & FifE W H AW
FeEi A AT AT AEE |

(=) et domr wafy § |
e B myrew-Faee adt g
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(W) 1968 A F=T AA TR AT
IRl & AT 9T 134. 61 FAS
*q¥ @9 f&g 77 )

Wi SEln 9 fadst qgdiv & aR |
aaw e

4765. =it Wy wowe ;. w0 faw
wq&@T 22 wdA, 1969 F HATFT T
qEIT 7197 * A ¥ Y F Ig
T #T IOT F4 6 ¢

(%) 71 W fod 3% gra
AT IO ¥ faR9 qgEvr & a1 ¥
gaegor gfqasq &1 fe=y g@wr &y
uE gfT ANT-Tew X @1 9rEiT
a1 HFSAT 7 AT I AT IGT qTH
I qH;

(@) =fe g, a1 3% Fa aF awT
weed qX ¥@T AT ; AR

() afe 7%, a1 a5 Fr FW
27

faw Awem w wew WA (s
Hodo AR): (F) & (7). WM
I § fadet aggnr & a1 § adepor
sfgdza (99 Ol A &1 FarE-
o g Efemm sey) W A g
Fopor WIEg o d% s g
vt far s zgeEr gwTeE
z® ara X feR gar g fafa
A F@ AR IAR BOA & fHqar
a7 qaar &1 ader e ¥ s
fgY HehTwr 3 BT I 9 FAHT At
AT FT A HAS-GEIFTAT FT WA
T ST

aw 2 & ford o firs

4766. = AT fag Wi ¢
+t FUETgHTEW
1 Ta 1rd wan faea weft ag Ty
Y FAT FOT (9 :
(%) ¥t ag 7= & fs 0T d=-

BHADRA 3, 1891 (SAKA)

Written Answers 138

Tita gremr gafa & o aqy 3w ¥
fod @& fis #r v g AR
gRIT; it

(&) =afe g, A aravas a7
feradt w1 @ Sy ?

Feratg @t faem wer7 & o
(st fagea waz) @ (F) W (7).
% gy R e qrqu
T IO FT qF § W FE e i v
& I ®E 1 3T T 92 g€ yafy
3 WS, 1969 & HITIFFT T97 Fea7
1602 & ST & Fq1$ 7% 471 ST
Ity 1R ¥ SRT 37 797 4t
F QU FHT FAGT £ 9 27 qmy
safa &3 @ &, =T wrew & fr g
afeedt, el o o e faz
SefraeE F oww aw ol &
Ereull

ag wETd @1 war g fafay
fawett wonfaat & @ifeg warerT #7
qeg a1 & fau wfafes gy,
AAHAT TRET TG R GFT 9
SqU F7F AT T | w9 £ F ey
AT & w7 a%  wige W fre
FTHT gT qF TATT HTCET FTAT |

g ¥ T qx oot & fav dargw
F1 wfaare

4767. 5t Agrew fag wrea : w40

- ¥ferm @ T SR wm At gig

HAT gg qATA T TAT F 1

(%) =arag a9 & f% ug & earr
o 3N & * 97 o= fade gw7 F
orrfeze T ArfaesTe fovar w1 & =1
faga #1 oF w61 qargF & T47 faqy
T ®T § ST ST GHAT & UIW AT 7
HIET &; HIX



139 Written Answers
(&) afe g, @1 @& W@ |
I+ F fou F®ar wow oo
TTRE?

TWifem aar @A Wi qw
a1y #AEm & Tew w; (s qvo wo
wEm) o (%) T cfesag
For s wraT qarmi w7 (feeg
A FeEewfey Afaw FEd §)
fakeit & wvrow fr mar &; fom
I 30 A 3 owwT & 9w ¥ 91 @Y
g fa faoreft & dames & o1g ¥ oy
9T IEHT FAWT BT |

(&) =9 o ¥ O U+ I9TE HI
e fFar ST @ ) 93 Sevw
fear smat & f& w7 W0 § iy 9%
@ feew ¥ gaORl &1 amafes ar
e sarT A fFar mar 2

Sinking of villages near Srinagar

4768. SHRI P. M. SAYEED:
SHRI MANIBHAI J. PATEL:
SHRI SRADHAKAR

SUPAKAR:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that tour
villages are reported to be sinking
near Srinagar in Kashmir;

(b) whether the causes of the sink-
ing have been ascertained; and

(c) whether the Government of
Kashmir have asked for some financial
help from the Central Government
and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) Slides and slumping of ground,
have taken place at a number of places
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over a stretch of 70 km. in the vicinity
of around 50 villages in the Srinagar
and Baramulla districts. These are
associated with superficial localised
phenomena and do not constitute any
large scale sinking of areas as a part
of deep-seated earth movements,

(b) The rapid melting of a large
accumulation of snow in April, 1969 led
to saturation and extensive seepage
through the underlying clays and silts,
resulting in “flow slides” of large
dimensions. The percolating waters
finding an easy acces through relati-
vely loose and unconsolidated sandy
clays of Karewas, when hinderad in
the downwarq movement by in im-
permeable pure clay bed, turned the
clay betd into viscous and lubricant
mass thus affording gliding  planes
along which the overlying mass of
rocks slided down, especially along

. dip slopes or topographic slopes. This

process of sliding was accentuated 'by
large scale deforestation of steep
Karewas slopes ang their intensive
cultivation.

(¢) No, Sir.
Remodelling and renovation of the
Railway Stations in Delhi

4769. SHRI D. N. PATODIA: Will
the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the
Town and Country Planning Organi-
sation has beep asked by the Plan-
ning Commission to draw up detail-
ed schemes for the remodelling and
renovation of the Railway stations In
Delhi;

(b) if so, whether the Organisation
has been able to furnish any scheme
in this regard; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
No.

(b) and (c). Do not arise.

o & waré mege fad 7 d o
= wH

4770. | AIST AR QAT F4T
e aqt 4f R faaem wie fawto,
™ qar andy faww g9 5 gy
F g FG{F

(F) =at ag &= g ¥ wSHAT
F agT T A H A7 o Fr FAY &
FIT AW AT ZE;

(&) s gz Wi s i@ g qvaT7
g1 wmg Wy S F 0 7 AT
T & $& A F I I ITH=A
FUN F Y| & (¢ TST G 7
AL 9T FT gRIAT &1 G & q9r

Fg AT 7 e gl £ s @
&, A
() = i, @ 39 5T AT

e gar qf@r f[asw ®5ic
frwtor, mrena agy i v s
Aowa st (srqogo i) :  (F)
g (T) HART Tom AE T gFa
Y ST VET T AT YIOT Y AN T 49
9EH q7 3G 3T AT |

Central Grant to Ayurvedic {Univer-
sity, Jamnagar (Gujarat)

4771, SHRI D. R. PARMAR: Will
the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that Ayur-
vedic University at Jamnagar (Guja-
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rat State) is not affiliated wi.ia the
University Grants Commission and
thereby is not getting grants from it;

(b) if so, the reasons thereof;

(c) whether the Ayurvedic Univer-
sity at Jamnagar gets any financial
help as grant.in-aid direct from the

Central Government; and
(d) if so, how much and from
which sources?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRJ B. S. MURTHY): (a)
Yes.

(b) Funds for Post-graduate Educa-
tion and Research in Indigenous Sys-
tems of Medicine are provided by the
Department of Health, Government
of India.

(c) Yes.

(d) A sum of Rs. 10.00 lakhs was
granted to the University during
1968-69 from the budget of the De-
partment of Health, Government of
India.

I FHT A TN STAGAT 1A
Tt & faww

4772 st taufa fewr: F@r
Tareen an afcare frdtere s fawto,
T aqy Andw fawrw 747 ag Fard
FY FIT FWA F :

(%) Far 7 w4 & {% 3a1 § 99«
T Y FF FAGEAT a1 A7 1 F ATAA
geaT, faad aur o #1777 471 2179
FAHaada; R

(&) afe g, d1 5T AL & {10
& fom a<F g weard {w
wE?

weswm aay ofER faem st
fermtor, wraTE aqy v fawR s
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q U W (s wo go w) :
(F) s (@) a3 ux =facfaa
FAT 8| OF Aq% FT @y faFTa
fafas Gzl & fag Soerew amgai &
HAFTTA @I |

Indian Doctors Working in U.S.A.

4773. SHRI K. P. SINGH DEO: Will
the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether a study was recently
conducted by the Institute of Applied
Manpower Research regarding the
Indian doctors in U.S.A.; and

(b) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING. AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes.

(b) The conclusions
the report are:—

(1) There were 1877 medical
graduates from India in the
U.S. in the middle of 1967.

(2) Out of the above, 1472 were
engaged in training activities,
Most of them are holding
exchange visitors visas which
are granted for a maximum
period of five years, An ex-
change visitor cannot apply
for change of status as perma-
nent resident or immigrant
ordinarily. Such adjustments
are permitted only in excep-
tional circumstances. Thus
most of the trainees are bound
to leave the U.S. on the ex-
piry of the validity period of
their visas.

(3) Of the 405 non-trainees less
than 1]4th were engaged in
private  practice; the bulk
were engaged in salaried
activities of one type or an-

arrived at in
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other mostly in service in
ron-federa]  hospitals. As
many as 117 of the non-
trainees were naturalised
citizens of the United States.

Formation of Dang Sena by Leprosy
Patients of Danges District of
Gujarat

4774. SHRI R. K. AMIN: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that the
entire population of Dhadhra in the
Danges District of Gujarat is suffering
from Leprosy;

(b) if so, whether it has led to the
formation of Dang Sena; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
No. Al] persons were examined in
Dhadhra village of Danges District in
Gujarat State during the period from
March. 1968 to March, 1969, and only
9 Leprosy cases were detected. They
are receiving treatment.

(b) No.

(c) Does not arise.

el g dfgan & s deitea
TR
4775. st WWE wEW : T

TAferaw T W@ W) ¥ q9T 9
q&t agaAA A FAFGF

(%) =A% warm F o weI
Frafeg/fawmm & ad 1967-68,
1968-69 AT 1969-70 F FNITA
qa% 9% WA qee dfeqr T ara
409, 420, 467, 468, 4774 F4AT
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120 & A fvay g dfiga 51
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qf srfe & Srearga & g 3o faansz
TV 97 I F AT FAT |

3. fagwqa: wadl, wrarias qF741,
wFeTs  qarfas girarAt ¥ @ 7
foas wawrerem Fardi qar fuiwen
WOSTi F1 eygeqr o1 afeafag 2,
safas @rem FET &1 WIGE
T & AR FAT |

4. a1 § fAg9 g1 @17 F TeAIq
fRirwa sigwit w1 gafagfa |

Ffawag wsat 7 5% av AW
dat & FH FW F1 AT5AE TF X
farFear swdl ®1 wTALCAAN/TAR
I &1 WY wEqTT iwAT g1 (FA{weam
FST &1 WIH EG028q K990 & q19
grag femr s w31

Materialsy Management in Public
Sector Undertakings

4778. SHRI N. K. P. SALVE: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have taken
any steps to review the present orga-
nisational set-up for Materials Manag-
ment in the different public sector
undertakings;

(b) whether Government propose to
evolve a set up in the Public Sector
undertakings under which the stores,
purchase and th~ allied matters will
be integrated and put under the over-
all control of one person?

THE MINISTER OF STATE IN
'PHE MINISTRY OF FINANCE
(SHRI P. C. SETHD): (a) Yes,
Sir. Arising out of recommenda-
tions made in the 40th Report of
Committee on Public Undertakings,
Government have instructed all Pub-
lic Undertakings to review the orga-
nisational set-ups for Materials Ma-
nagement in order to streamline the
same for better results.

(b) The Committee on FPublic
Undertakings in its 40th Report had
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alsp recommended the establishment
of an integrateq Materials Manage-
ment Department performing the
various functions, such as Planning
and  Progreonming for  Furchases,
Procurement, Inspection, Storage,
Handling of Materials inside the
Works and effective contro] vuver
inventories etc. The Committee also
recognised that it would be necessary
to decide on the organisational set-
up, taking into account the specific
requirments of each undertaking.
The review reports are still 2xpected
from some of the major public under-
takings and after all these have bcen
received, Government will evolve a
mode] integrated scheme and com-
mend the same to the public under-
takings. However, as things are
most of the major undertakings al-
ready have established composite
stores-purchase organisations.

Weg SR FY T AR BT HqESHA

4779 sy o zo AHfwx :  Faw
d2ifean a7 @R WX @ a9y €
Tt oz aqTT AT 2T H W (F

(%) = & W4, 1969 JF
Teq w2W & foe oer g9 &1 fHaar
Frer fraifa fear @ g1 96w 9=
srafy ¥ o 1 areqa § {wady wrar &
o I qeaArs forar ;41

(@) FaTogEa g fs eFTsa A
e 7@ #1 FHY §; S99 maAfg F
fNad o WO ¥ oovAE  AGY
ar?

dfeaw aar TR W] AW aar
g AATER { T /A (o W0 Wo
Tgaw) ¢ (%) A F 3= 0, fams
iy saaTe wnaew faaife foar aa
&, BIE FOHT Wl QAR IJTITET &
fod, fomt o @ oy wifaw &,
1% Frer fraifer t&3 qiT, @idi &
o AT q aeArs Y o g

(=) v 7
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Multi-Storey Tenements for Harijans
in Tilak Nagar, Delhi

4780. SHRI BAL RAJ MADHOK:
Will the Minister of HEALTH AMD
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that nearly
250 multi-storeyed tenements for Hari-
jans have long been constructed near
Tilak Nagar on Najafgarh Road, Delhi;

(b) whether it is also a fact that they
are still lying vacant for want of sani-
tary fittings; levelling of ground around
and provision of other civic amenities;
and

(c) if so, how long it will take to
develop the area and make these quar-
ters habitable?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(c). Construction of 256 tenements
in double storoyed blocks for the
sweepers an( scavengers of the Muni-
cipal Corporation of Delhi at Tiiak
Nagar under the Slum Clearance
Scheme was taken up sometime in
1966. After about 80 per cent work
had been done. the work remamned
suspendeq for about a year due to
stoppage of work by the contractor.
The work has been resumed -ecently.
The work of vroviding internal sani-
tary installation. internal electric ins-
tallation and layine external sewers,
levelling and dressing of the site, are
in progress Works of layings roads
and providing street lighting will be
taken up after levelling anq dressing
is completed. All the works are ex-
pected to be completed in another 6
months time.

Withdrawal of Powers Delegateq to
Lt. Governor of Delhi Regarding
DDA,

4781. SHRI BAL RAJ MADHOK:
Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,.
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that powers
delegated to the Lt. Governor of Delhi
regarding the working of the Delki.

Development Authority have been
withdrawn;
(b) whether it is also a fact that

this has proved to be a retrograde
step in so far as it has reversed the
process of having a unified adimins
tration for Delhi; and

(c) if so, whether Government are
going to reconsider their decision in
this regard?

THE MINISTER OF STATE IN THR
MINISTRY OF HEALTH AlND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a}
and (b). Ceriain powers delegated to
the Lt. Governor on 1st May, 1967
were withdrawn in February, 1969.
The powers which were withdrawn
were, however, such as could not dos-
sibly be used by him (e.g. the powers
to constitute and dissolve the D.D.A,,
to lay certain documents before the
Houses of Parliament, to hear appeaals
against his own decisions, etc.) and
which should appropriately be reserv-
ed to the Central Government.

(c) Does not arise.

Alleged Occupation of Land in
Darbhanga

4782, SHRI BHOGENDRA JHA:
Will the Minister of HEALTH AND:
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleaseq to state:

(a) whether it is a fact that the
Jainagar Notified Area Committee in
Darbhanga District of Bihar has been
attempting to occupy lands covered
by a Mosque and a Madrasa;

(b) whether the Notified Area Com-
mittee headed by the S.I.O. Madhu-“
Bani used force, about three dozems of!
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.persons were arrested and even now
they are being prosecuted;

(c) if so, whether Government pro-
_pose to ensure that the lang in the
possession of and necessary for the
Mosque and the Madrasa is not dis-
turbed and the cases are withdrawn
:soon; and

(d) if no action is proposed to be
taken, the reasons therefor?

THE MINISTER OF STATE IN ©HE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
"HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
"No.

(b) to (d). The State Government
.has reporteq that on November 11,
1966, a crowd collected to occupy for-
cibly some land belonging to the Jai-
nagar Notifieq Area Committee. Anti-
cipating trouble, the local law and
order authorities intervened and arres-
‘ted 11 persons under Section 143|447
ILP.C. Proceedings under Section 107;
‘117 Cr. P.C. were also started. 9
‘more persons were arrested on 12-11-
1966 when further trouble was 2ppre-
hended. Land in the Possession of
the Mosque and the Madrasa has not
been disturbed. It is difficult to make
any more land available for them as
the land belongs to the Notified Area
Committee. The State Government are
not in favour of withdrawal of the
Crimina] case and proceedings as the
matter was serious and withdrawal
would only encourage lawlessness ard
hooliganism.

Indian and Expatriate Staff Directors
of Indian Explosives, Limited

4783. SHRI TUKARAM GAVIT: Will
the Minister of PETROLEUM AND
‘CHEMICALS AND MINES AND
"METALS be pleased to state:

(a) the number of Indian and Ex-
patriate Staff Directors op the Board
of Indian Explosives Ltd. and how do
the salaries and perquisites of Indian
“Directors compare with those of their

AUGUST 25, 1969

Written Answers 152
predecessors and present expatriate
Directors;

(b) whether it is a fact that there
is a systematic discrimination between
the Indians and the Expatriates in
the Company;

(c) whether the expenses on per-
quisites and other facilities provided
to tax free and other expatriate staff
are unduly excessive in relation to
the salaries and jobs and should there-
fore attract Income-tax;

(d) whether it is further a fact that
most of the staff and workers employ-
ed by the Company at Kanpur are
stil] Temporary|Casual although they
have been working for 12 to 18 months
ang their pay and grades are much
lower as compared to their counter-
parts at their Gomia Factory or at
Calcutta; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) There are 11 Directors in Indian
Explosives Ltd. Only four of them
three expatriates and one Indian, re-

ceive remuneration from the com-
pany as under:
Director Salary Dearncss
Rs.p.m. allowance
1. Indian 4,250 37% of
salary

2 Expatriate 7,674 44 1/2%”

3 Expatriate 10,334 44 1/2%”

4 Expatriate 11,610 44 1/29,”

Details of perquisites received by the
above Directors are not available.

(b) No instance of systematic dis-
crimination have been brought to the
notice of the Government,

(c) As already stated in reply to
part (a) details are not availble.

(d) and (e). The Kanpur fertilizer
project of the company is still under
construction. The company has 1e-
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ported that the majority of ihe em-
ployees on the site are employees of
the various contracting firms. In the
matter of recruitment, the company’s
policy has been to take on employees
on a regular basis in those spheres
where regular operations of a parti-
cular type are about to commence or
have commenced. Casual workmen
were appointed in respect of casual
work as is understood in the Indus-
trial Employment Standing Orders
Act.

The terms and conditions of services
follow the dictum ‘Region-cum-
Industry Practices’ and will compare
favourab'y with those followed by
other comparable industries in Kan-
pur.
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Construction Work at Mangalore
Airport
4787. SHRI LOBO PRABHU: Will
the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Mangalore airport
will be kept open during the ‘monsoons
without the contracted work being
completed;

(b) whether the contract given {o
C. A. Jalle] was cancelled because the
weork was not completed within 9
months;

(c) the reasonsg why the contract
was transferred on retender to Radha-
krishna Constructions whose subse-
quent work has been only half as
fast, what are the relative percentages
of work time of the two contractors;

(d) why was the contract with
Radhakrishna Constructions not ter-
minated when it has already exceeded
the agreement by several months; and
what is the target date now fixed for
completing the work; and

(e) what is the loss due to the delay.
On account of the expenditure on the
staff and idling of equipment costing
more than Rs. 10 lakhs and what
steps Government will take to ensure
that the staff and the equipment do
not remain idle like this in other
CPWD contracts?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes, Sir.
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(b) Yes, Sir. The contractor aiso
informed the Department that he
was not in a position to compiete the
work due to financiaj difficulties.

(¢) The residual work left unexecu-
ted by Shri C. A. Jallel was awarded to
M s Radhakrishna Construction Co. as
a result of fresh tenders. Their per-
formance on another work which was
found to be satisfactory was also taken
into consideration.

The progress shown by Mjs Radha-
krishna Construction Co. in the first
four months was more than that of
Shrj Jallel in 15 months.

(d) The contraci of Mjs Radha-
krishna Constructions was not termi-
nated because the working conditions
at Mangalore Airport are cxtremely
difficult and the prospect of getting
another contractor to do the balance
portion of the work expeditiously at
reasonable rate was considered remote.

The revised target date for com-
pletion of the work is March, 1970.

(e) The staff and equipment were
not idle because the work did not
come to a standstil] though the pro-
gress was slow, Moreover, other
works of the project were in progress
sitnultaneously for which the staff was
required and employed.

Al]l expenditure connected with the
hiring of equipment from the local
PWD will be recovered from the con-
tractor. There will be no loss ‘o the
Government. In other CPWD con-
trac's also necessary care is exercised
that staff and equipment do not re-
maijn idle.
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Reversion of a Doctor of Post Graduate
Institute of Medical Education and
Research, Chandigarh

4789, SHRrﬁADHU LIMAYE: Will
the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government’s attention
has been drawn to the decision of the
Punjab High Court in the case of Dr.
Barara Assistant Professor of the
Chandigarh Post-Graduate Institute
of Medical Educzation ang Research;

(b) if so, whether the order revert-
ing the said Assistant Professor has
been quashed by the Court;

(¢) the reasons for doing so:

(d) the expenscs incurred by the
Institute in fighting the case;

(e) whether it is a fact that the
said order was passed by the Director
without consulting the Central Gov-
ernment; and

(f) if so, the steps taken by the
Government to prevent such arbitrary
behaviour by men in authority in the
Government or in the institutions
sponsored and financed by the Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
and (b). Yes.

(¢) The High Court held that the
reversion of Dr. Barara to the post
of lecturer was illegal as it was con-
trary to the provisions of Section 28
of the Post-Graduate Institute of Me-
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dical Education and Research, Chandi-
garh, Act, 1966 (5 of 1966) and also
violated the fundam:nta] rights gua-
ranteed under the Constitution.

(d) Rs. 1829.01 p.
(e) Yes,

(f) The Institute has filed a Le‘ters
Patent Appeal against the decision of
the Court and orders of the Court on
the appeal are awaited. The matter
wil] be considereq after the decision
on the appeal.

Transfer of M. M. T. C. to the Ministry
of Foreign Trade and Supply

4790. SHRI D. N. PATODIA: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that Gov-
ernment have under consideration a
proposal to transfer the Mines and
Minerals Trading Corporation to the
Ministry of Foreign Trade and
Supply, as it is likely to help reduce

the ultimate export price of the
mincralg because of the unified
administration which is lacking at
present;

(b) if se, what is the outcome of
the consideration of the matter; and

(c) the reasons for an adverse
decision, if taken in this regard?

THE MINISTER OF STATE IN
THE ~MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI JAGANNATH
RAO): (a) Presumably the Member
is referring to the Minerals and
Metals Trading Corporation of India.
This organisation is already under
the Ministry of Foreign Trade and
Supply.

(b) and (¢). Do not arise.

Repl t of T 1 Hands in
Public Sector
4791, SHRI D. N. PATODIA: Will

the Minister of FINANCE be pleased
to state:

‘(a) the extent of progress achieved
to replace the non-technical heads of

Tani,
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public sector enterprises by tech-
nical persons; and

(b) the name of the public sector
units where the replacements have
been effected and the names of those
where the scheme is yet to be imple-
mented with reasons for the slow
progress in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): (a) and (b). It
has been the Government’s policy to
appoint the most suitable person
available to top posts in Public En-
terprises, irrespective of whether
such person is a technocrat, a man-
agement expert or an administrator.
Government has not accepted any
policy according to which only
technocrats will have to be appointed
as Chiefs of Public Enterprises.

Shortage of Accommodation for
Government Employees

4792. SHRI TULSIDAS
DASAPPA:;
SHRI ABDUL GHANI DAR:

Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a
number of Central Government em-
ployees are experiencing great hard-
ship due to the shortage of accommo-
dation;

(b) whether it is also a fact that
they are not getting accommodation
from the general pool due to the
fresh arrival of the ex-Service men
and other Central officials working
in the other parts of the country;
and

(c) if so, the total number of em-
ployees, category-wise, in the priority
list and the number of the new quar-
ters|flats under allotment and their
location?

THE MINISTER OF STATE IN
THE - MINISTRY OF HEALTH AND
FAMILY PLANNING AND' WORKS,

2017 (Ai) LSD—G

Written Answers BHADRA 3, 1891 (SAKA)

Written Answers 162
HOUSING AND URBAN DEVE-
LOPMENT (SHRI B. S, MURTHY):
(a) Yes, Sir.

(b) For purposes of allotment of
general pool accommodation the ser-
vice rendered any where under the
Central Government, State Govern-
ment, Foreign Service, etc., is taken
into consideration. The Government
servants on their transfer to eligible

_offices in Delhi are considered, in

their turn, for allotment of general
pool accommodation, The main rea-
son for non-allotment of accommoda-
tion to a large number of Central
Government employees working in
eligible offices is the shortage of

accommodation in the general pool.

(c) No priority list regarding the
total number of employees working
in eligible offices and entitled to
various types of accommodation is as
such prepared, A waiting list in res-
pect of each type on the basis of
priority dates of eligible Government
employees is prepared every month
including only a limited number of
employees who are likely to be
covered for allotment of accommoda-
tion during that month. According
to the waiting list for the month of
August, 1969, the total number of
employees, type-wise, awaiting allot-
ment of general pool accommodation
in Delhi|New Delhi is as under:

Type  No. of persons on the
‘waiting list

I 165
II 132
111 185
v 192
v 80
VI 67
VII 16
VIII 26
No newly constructed residences

have been placed at the disposal of
the Directorate of Estates for .allot-
ment.
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‘Banks Grants to Farmers in Andhra
Pradesh ang Mysore
4793. SHRI TULSIDAS DASAP-
PA: Will the Minister of FINANCE

be pleased to state:

(a) the total number of banks giv-
ing loans to the farmers in the urban|
rural areas in the States of Andhra
Pradesh and Mysore;

(b) the terms and conditions of
granting the loans;

(¢) whether there are more de-
mands from the States to fulfil the
«demands of the farmers; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): (a) As on the
30th May, 1969, there were 18 and
23 such commercial banks in the
States of Andhra Pradesh and Mysore
respectively,

(b) In fixing the terms and condi-
tions of loans, banks are generally
guided by various factors such as the
purpose for which the loan is grant-
ed, the size of advance, the nature
and marketability of the security, the
type of borrower, the duration of the
lean, the cost of making the advance,
servicing of the account etc. Data
collected by the Reserve Bank re-
veals that the rates of interest charg-
ed by banks range in general bet-
ween 8% and 9% per cent.

(¢) and (d). Banks are aware of
the increasing credit requirements
for the agricultural sector and of
their responsibility of increasing their
involvement in the field of agricul-
tural advances.

Complaints from L. I. C. Policy-
holders

4794. SHRI TULSIDAS
DASAPPA:
SHRI GADILINGANA
GOWD:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have te-
ceived any complaint from the poliey-
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helders of the Life Insurance Cor-
poration of India during ist January
to 1st June, 1969; and

(b) if so, what measures Govern-
ment propose to take to remove the
complaints of the policy-holders?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) Yes,
Sir.

) (b) On receipt of a complaint the
Government take up the matter with
the Life Insurance Corporation of

India for the redressal of the
grievance.

Coking Coal Development Fund

4795. SHRI HIMATSINGKA:
SHRIMAT] SUSEELA
GOPALAN:
SHRI C. K. CHAKRAPANTI:
SHRI GANESH GHOSH:
SHRI MOHAMMED ISMAIL:

Will the Minister of PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS be pjeased
to state:

(a) whether Government have de-

.cided to set up a Coking Coal Deve-

lopmeént Fund;

(b) if so, how and under what
authority it would be administered;
and

(c) the circumstances warranting
the creation of such a fund?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI JAGANATH
RAO): (a) to (c). An excise duty of
75 paise per tonne of coking ceal is
being levied with effect from the
4th October, 1988. The proceeds of
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the levy are to be utilised exclusive-
ly in the scientific exploitation|deve-
lopment and conservation of coking
«coal required by our metallurgical
industries. The details of the sche-
mes for rendering assistance to the
Coal Industry are yet to be finalised.

Overdrafts by States on the Reserve
Bank of Indig

4796. SHRI HIMATSINGKA: Will
the Minister of FINANCE be pleased
to state:

(a) whether a number of States
have made large amounts of over-
drafts on the Reserve Bank of India;

(b) if so, the latest position in
this regard with respect to each State;
and

(c) whether some of the States
have requested the Central Govern-
ment for assistance to tide over the
situation and if so, the nature of the
requests made and Government’s re-
action thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRT P. C. SETHI): (a) and (b).
The Governments of Andhra Pradesh,
Rajasthan and Tamil Nadu are cur-
rently running overdrafts on the
Reserve Bank. Their overdrafts as on
16th August, 1969 were:—

Amonnt

(In round lakhs of Rs.)

Andhra Pradesh 95
Rajasthan | 1894
Tamil Nadu . 33

(c) No such request has so far been
received by the Government of India
from the above State Governments
since the commencement of their
current overdrafts.

Alleged Disrespert to  Himachal
Pradesh Tramsport Minister
4797. SHRI S, M. BANERJEE:
SHRI HEM RAJ:
SHRI K. P, SINGH DEG:
Wili the Minister of IRRIGATION
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AND POWER be pleased to state:

(a) whether it is a fact that Minis-
ters of the Himachal Pradesh Gov-
ernment have conveyed ti:gir deci-
sion not to attend any functions to
be held in connection with the Bhakra
Dam, Pong Dam and Beas-Sutlej link
project as a result of alleged dis-
mespect shown to their Transport
Minister; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD). (a) and (b). The unfor-
tunate episode has been closed in
consultation with Chief Minister,
Himachal Pradesh,

New Advertising Agency for Publis
Sector Undertakingg

4798. SHRI JUGAL MONDAL: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Bureau of Public
Enterprise has proposed setting up of
a new advertising agency in the pub-
lic sector to serve the requirements
of all the public sector undertakings;

(b) whether the Bureau of Public
Enterprise and the recent Conference
of Public Relations Officials of the
Public Undertakings considered the
recommendation to use the Director-
ate of Audio-Visual and Publicity
Organisation of the Ministry of Im-
formation and Broadcasting for re-
lease of their advertisements to a
larger readership on more equitable
basis; ’

(c) whether the Ministry of Infor-
mation and Broadcasting has written
to his Ministry on this subject of
using the Directorate of Audio-Visual
and Publicity as an agency for re-
lease of public sector advertisements;
and

(d) the grounds of reluctance of
individual undertakingg to leave pri-
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vate sector agencies and use the
Directorate of Audio-Visual and pub-
licity?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P, C. SETHI): (a) No, Sir,

(b) The question of release of ad-
vertisement was not one of the sub-
jects discussed at the Confererice on
Public Relations in Public Under-
takings held in June, 1969.

(c¢) and (d). The Ministry of Infor-
mation and Broadcasting have issued
general . guidelines in regard to the
selection of advertising agencies and
also in regard to the increased use of
Indian language newspapers by the
Public Undertakings. These guide-
lines have been addressed to all the
Ministries in control of Public Sector
DUndertakings so that they may be
brought to the notice of the under-
takings under their control to
follow,

Expenditure on Birth Control

4799. SHRI ABDUL GHANI DAR:
SHRI BENI SHANKER
SHARMA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) how much amount Government
spent on birth control schemes in

the last three years, year-wise, also
the percentage of increase in each
year along with total births taken

place in each year; and

(b) the shortcomings and the steps
envisaged to deal with them?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (DR. S. CHANDRASE-
KHAR): (a) The following amounts
were spent by the Government of
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India on the Family Planning Pro-
gramme during the last three years:—

Year Amount Percentage

_spent increase

(Rs.in lakhs)  over the

- previous

year.

1966-67 . . I1342'61 107'9

1967-68 2553-47 90°2
: (estimaied

1968-69 + 3550°49 39:0
(estimated)

The total number of registered

births in 1966 as reported so far was
83,73,651. The data relates to 16
States and 9 Union Territories and
excludes Nagaland, Manipur and
N.EF.A. Figures for Rajasthan and
Orissa relate to Urban areas only.

The data for the years 1967 and
1968 is incomplete as the information
is outstanding from many States and
Union Territories.

(b) The programme has made con-
siderable progress during these years.
However, among the main short-
comings have been inadequate orga-
nizational built-up at various levels
owing to shortage of medica] and
para-medica] staff and their resistance
to work in rural areas, inadequate
training in case of existing staff, in-
sufficient development of motivation-
al and educational efforts in different
States, inadequate mobility in motiva-
tion, supplies and services, difficulties
in supplies of certain categories of
contraceptives, non-availability of
simple and ideal contraceptive with
no side effects, insufficient evaluation
on a continuing Dbasis, considerable
lag in consciousness and acceptance
of the programme, ete. Various steps
to deal with most of these short-
comings have been taken and more
are envisaged, Family Planning
Programme has been made a central-
ly sponsored ‘scheme and 100% assist-
ance ‘for the programme has been
assured to the -States for a period
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wupto 1973-74, thus removing financial
bottlenecks for putting up erganiza-
tional set up at various levels. In-
creasing mobility is being introduced
through additional vehicles. 48 Cen-
tral and State Training Institutes
have been set up, besides providing
training through field umits to ex-
pedite training of personnel. The ser-
vices are being extended by opening
more family welfare planning centres
and sub-centres. Adequacy of supplies
of conventional contraceptives has
been assured and a public sector
undertaking has been set up in the
country so that dependence on im-
ports may no longer be necessary.
Evaluation machinery is being aug-
mented by setting up demographic

and evaluation cells in the States.

New schemes which have been under-
taken include intensive district and
selected areas programme, post-
partum programme, training of
Homoeopaths and practitioners in in-
digenous systems of medicines, pro-
vision for immunization anq nutrition,
thus integrating maternity and ehild
health with family planning, spread-
ing the message of family planning
through massive mass media,

Medical Expenses of Ministers

4800. SHRI ABDUL GHANI DAR:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT be pleased to state the
total expenditure on medical aid
given to the then Ministers, in 1958,
1963 and 1968 each year and the
number of Cabinet Ministers, State
Ministers and Deputy Ministers in
each year?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND
WOKKS, HOUSING AND URBAN
DEVELOPMENT (SHRI B. S. MUR-
THY): A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1812/69T.
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Prodﬁcﬁon of Coal, Copper a.n&
Manganese

4801. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) the total production of Coal,
Copper and Manganese in the coun-
try each year during the last three
years;

(b) whether we achieved targets;
and

(c) how much increases we made
in the foreign exports each year and
how much foreign exchange was
earned each year?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI JAGANATH
RAO): (a) The total production of
Coal, Copper metal and Manganese
Ore in India during 1966, 1967 and
1968 is as follows:—

(Quantity in tornes)

Name of 1966 1967 1968
Mineral
Coal 67,972,000 68,210,000 71,108,000

Copper 9,333 8,718 9,183

Manganese 1,710,480 1,616,992 1,602,315

(b) In respect of Coa]l as compared
to targets, there was shortfall in
production ranging from 2 to 6 mil-
lion tonneg during these three years.
This was due to the fact that the de-
mand for Coal did not grow as anti-
cipated and the production had to be
restricted to match the demand. In
respect of Copper there is only one
smelter in the country whose capa-
city is 9600 tonnes per annum. The
production during 1968 was 9183
tonnes., There was no targets of pro-
duction for manganese in the annual
plans. - o
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(c) The export of Coal, Copper Ore,
coneentrates and alloys etc, Mangu-
nese Ore and concentrates of Manga-
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nese during 1866-€7,

1987.68° and
1968-69 is as follows:—

(Value in lakhs of Rupees)
Name of Quantity 1966-67 1967-68 1968-69
Miueras Unit. Qnty. Value Qnty. Value Quantjty Value
Coal only (excluding coke) ‘000’ 359 221 283 167 425 230
tonnes,
Copper Ore and con- in 559 44 312 31 2942 315
centrates of copper, tonnes
alloys whether or not
', UOW! , and
alioys of copper worked.
Manganese Ore and ‘000’ 1186 1437 1047 1110 1314 1346
concentrates  of tonnes

Manganese.

As compared to 1966-67, exports fell in
1967-68 but again went up in 1968-69.

Visits abroad by  Ministers and
Officials

4802. SHRI N. SHIVAPPA:
SHRI P. L. BARUPAL:

Will the Minister of FINANCE be
pleased to state:

(a) the total number of the Minis-
ters, Deputy Ministers and other
officials who went abroad during the
period from 1st January, 1968 to the
1st June, 1969; and

(b) the total foreign exchange in-
eurred, Ministry-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): (a) and (b).
The information is being collected
and will be laid on the Table of the
House as soon as it is available.

Operation of Power System of Delhi

4803. SHRI GADILINGANA
GOWD: Will the Minister of IRRI-
GATION AND POWER be pleased
to state:

(a) whether it is a fact that the
Punjab State  Electricity = Board
brought out a case for the integrated

operation of the Bhakra-Nangal pow-
er system and the thermal power
system of Delhi;

(b) if so, the details thereof; and

(c) the expected benefits from the
integrated operation to both the
States? -

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The question
of inter-linking the Bhakra Nangal
power system with the Delhi thermal
station has already been engaging the
attention of the authorities and the
construction of 220 kV line from
Narela to Delhi power station is on
hand. Also in order to secure imme-
diate advantage to a limited extent «
66 kV line from Rohtak Road to
Ballabhgarh was constructed and this
enabled operating in parallel both
the Bhakra Nangal and Delhi power
systems. While construction of this
link was in progress Punjab State
Electricity Board suggested its early
execution.

The paralle] operation of the tw»
systems through the 66 kV link en-
abled the Punjab system- which was
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in need of power, to receive 30 MW
power, On completion of the 220 XV
interlink the following benefits in a
larger measure are likely to acerue:

(1) Owing to the diversity of
annual peak demands higher
load demands could be mei
with the generation already
planned in the area;

(ii) less standby capacity would

be required in the two sys-

tems to meet the planned
and unforeseen outages; and

(iii) the thermal generation in

Delhi area could be reduced

thereby resulting in saving

of coal consumption. This
would also be beneficial to

the participant States i.e

Punjab, Haryana and Rajas-

than as the secondary power

in the hydro complex could
be profitably utilized.

Allotment of accommodation to Rail-
way Employees serving in Delhi|New
Delhi from the General Peol

4804. SHRI GADILINGANA GOWD:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether his Ministry is aware
of the fact that the Railway emrployees
serving in the offices located in Delhi!
New Delhi are facing great hadrship
due to non-availability of railway ac-
commodation;

(b) whether it is a fact that they
are also not eligible to be considered
for allotment of accommodation from
the genera] pool;

(¢) if so, whether the demand of
the Cooperative Housing Society form-
ed by the Railway employees in the
Railway Board, has not been met with;
and

(d) if so, the reasons therefor and
whether the demand of the Society
would further be examined ih. view
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of the great hardship being experienc-
ed by these employees?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
and (b). The Government servants
working in eligible offices, which do
not have their own departmental
pools, are eligible for allotment of ac-
commodation from the general pool
in Dethi|New Delhi. The employees
working in the Ministry of Railways
are only entitled to genera] pcol ac-
commodation, and the other employees
of the Railways who have got their
own departmental pools are not eligi-
ble for allotment from the general
pool as it is the policy of the Govern-
ment that Government cmployees
should be allotted accommodation
from one pool only. There is shortage
in the Railway pool as well as general
pool.

(c) and (d). 1t has been decided to
allot 91 acres of land in the Shahdara
Area to the Railway Board Employees
Cooperative House Building Society.
The possession of land will be given
after completion of the necessary for-
malities.

Assistance to Entrepreneurs of certain

States by Financial Institutions

4805. SHRI GADILINGANA GOWD:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Industria] Finance Corporation, the
Industrial Development Bank of India
and the State Financial Corporations
in the States of Andhra Pradesh,
Madhya Pradesh anq Uttar Pradesh
have been assisting the entrepreneurs
for the establishment of new units
and for expansion/modernisa‘ion of
existing ones;

(b) if so, the assistance of funds
offered in these States through them
during the year 1968 and during the
period from Ist January, 1969 to 30th
June, 1869, State-wise; and

(c) the terms and conditions of
granting such loans? .
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
C. SETHI): (a) Yes, Sir.

(b) and (c). The information is being
collected and will be laidg on the
Table of the House.
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Industriaj Development Bank

4806. SHRI GADILINGANA GOWD:
Wil] the Minister of FINANCE be
pleasevd to state:

(a) the places where the offices cf
the Industrial Development Bank of
India are located;

(b) the number of persons employed
in each office, category-wise and the
total annual expenditure incurred on
their salary; and

(c) the places where the offices are
housed in rented premises and the
total annua] rental being paiqd ir each
case?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
C. SETHI): (a) The Industrial Deve-
lopment Rank has at present its office
only in Bombay. It, however, pro-
poses to open shortly four regional
offices at Bombay, Madras, Calcutta
and New Delhi respectively.

(b) and (c). The information is
being collected and will be laid on the
Table of the House,

Officers permitted to go abroad on
Study Leave

4807. SHRI GADILINGANA GOWD:
Will the Minister of FINANCE be
pleased to state:

(a) the names of the Officers, class-
wise and Ministry-wise who were per-
mitted during the last three years to
go to the foreign countries on study
leave; ’

(b) the subjects of their study and
the nature of work being performed
by them in the Ministry;

(¢) the names of those officers who
did not come back and settled in the
foreign countries during the last
three years; and
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(d) the action being taken by Gov-
ernment in their cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
C. SETHI): (a) to (d). The informa-
tion is being collected and will be laid
on the Table of the House as soon as
available.
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Production and Import of Chlorotet-
racycline

4809. SHRI BHOGENDRA JHA:
‘Wil] the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) what is the total import or pro-
duction in the Private Sector of chlo-
rotetracycline and what protion of
these is utilised for human use and
animal feed;

(b) whether it is a fact that a
famous British medical journal has, on
the basis of latest findings, stated that
this group of antibiotics is wholly fit
for human use;

(¢) whether in view of the extre-
mely poor health of cows, buffaloes
and oxen in the country any survey
has been made for mass use, as animal
feed, of these antibiotics;

(d) whether in view of huge re-
quirement for cattle ang large num-
ber of poor patients, it has been decid-
ed to begin full scale production of
chlorotetracycline at the Rishikesh
Antibiotics Plant from this year; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) The production of chlorotetracy-
cline in the private sector during the
past two years has been as follows:

1967 934 kés.
1968 982.4 kgs.

There has been no import of the mate-
rial during the last 4 years ending
1968-69. Information is not available
about the quantum used for animal
feed and for human use.

(b) An article published in June,
1968 in the British Medical Journal

BHADRA 3, 1891 (SAKA)

Written Ar.swers

178

" came to the conclusion that. one broad

spectrum antibiotic is as good as any
other.

(c) No regular survey has been
carried out; but from the information
available, broaq spectrum antibiotics
worth about Rs. 95 lakhs are sold as
animal feed supplement and other
dosage forms for veterinary use.

(d) The question of undertaking the
manufacture of chlorotetracycline at
the Rishikesh Plant both for human
and veterinary use and as animal feed
supplement is under consideration;

(e) Does not arise,

Renaming of Curzon Road, New Delhi
after Kasturba

4810. SHRI N. SHIVAPPA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact *hat the
New Delhi Municipal Committee had
decided that Curzon Road be renamed
as Kasturba Road in the memory of
late Shrimati Kasturba Gandhi as part
of the celebrations of the Gandhi
Centenary year;

(b) whether any criterion has been
decided to name and rename reads
and streets in the Capital; and

(c) whether public opinion was
sought as to how best to honour her
without seeking to obliterate chap-
ters of Indian History?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,

-HOUSING AND URBAN DEVELOP-

MENT (SHRI B. S. MURTHY): (a)
Yes.

(b) Specific suggestiongs and pro-
posals, as and when received, are con-
sidered by the New Delhi Municipal
Committee on merits,

(© No. e
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&eﬂtfro..WestdeastGenn.my

4811, SHRI HARDAYAL DEVGUN:
SHRI RAMACHANDRA
VEERAPPA:

Will the Minister of FINANCE be
pleased to state:

(a) the total amount of credit grant-
ed to India so far by the Governments
of (i) Federal Republic of Germany
and (ii) East Germany; and

(b) whether it is a fact that these
credits have been extended to India
by the Governments of West and East
Germany under the framework of
Bilateral Capital Aid to India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
C. SETHI): (a) The tota] amount of
credit extended to India by the Gov-
ernment of the Federal Republic of
Germany amounts to Rs. 823.67 crores.

There is no Credit Agreement with
the German Democratic Republic,

(b) Financial assistance from the
Government of the Federal Republic
of Germany had been extended on the
basis of Bilatera] Agreements between
the Government of India and the Gov-
ernment of the Federal Republic of
Germany.

Offers from East and West Germany
to Promote Private Enterprises in
India

48:2. SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be
pleaseq to state:

(a) whether there have been offers
to India from Government or private
agencies of West Germany nd East
Germany for the promotion of private
enterprises in India during the 1last
tnree years; and

(b) if so, the details of such offers
made by the Governments of West
Germany and East Germany?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
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C. SETHI): (a) and (b). No, Sir. No
such specific offers have been received.
There is, however, a provision in the
capita] aid we receive annually from
the Federa] Republic of Germany
whereby a portion of the assistance is
made available to the Industrial
Finance Corporation, Industrial Credit
& Investment Corporation of India
and the Nationa] Small Industries
Corporation for grant of sub-loans
and/or hire purchase facilities to
finance smal] or medium scale indus-
tries in the private sector.

U.S. Aig for expansion of Trombay
Fertilizer Unit

4813. SHRI N. K. SOMANT:
SHRI VIRENDRA KUMAR
SHAH:
SHRI K. P. SINGH DEO:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
US Aid has withdrawn $ 36 million
loan in foreign exchange for the ex-
pansion programme of Trombay Fer-
tilizer Unit;

(b) the foreign exchange require-
ments now in view of the intended usec
of Iranian ammonia at Trombay; and

(c) the programme for Trombay
expansion and the arrangements made
to meet the foreign exchange requre-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS AND MINES & METALS
(SHRI D. R. CHAVAN): (a) N

(b) The foreign exchange cc..po-
nent of the capital cost for Trombay
Expansion, based on imported ammo-
nia, is estimated at Rs. 9.78 crores.

(c) The matters are under consi-
deration.
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Farakka Barrage

4814. SHRI D. C. SHARMA:
DR. RANEN SEN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the progress 'made in the work
at Farakka Barrage;

(b) whether the river-bed stage has
been completed ahead of the sche-
dule; and

(c) if so, whether the barrage is ex-
pected to be completed before sche-
dule?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Out of 109 bays of
the Barrage, the works of 57 bays on

the left Bank and 12 bays on the
Right Bank have been  completed.
The remaining 40 bays have also

been completed with the levels of
piers raised upto R.L. 59 or so. The
Gate and Gate Bridge have been
completed for 50 bays on the Left
Bank. The Road Bridge over the
Barrage has been completed for 49
bays from the Left Bank.

(b) and (c¢). Yes, Sir.

Dr. Bhagwan Das Memorial Trust
and All India Blind Relief Society

4815. SHRI RAMAVATAR SHAS-
TRI: Will the Minister ¢ HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that com-
plaints received by the Government
against Dr. Bhagwan Das Memorial
Trust and All India Blind Relief so-
ciety were sent by an institution
known as ‘Lok Kalyan Sabha’ and its
constituent Anti-Corruption Com-
mittee of Lajpat Nagar whose Genera]
Secretary, Dr. P. R. Chhibher had
been dismissed from service of the
All India Blind Relief Society;
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(b) whether it is also a fact that
the office of the Lok Kalyan Sabha
has been situated in the residence of
Dr. Chhibher and no activity of social

service is carried on by the said
Sabha;

(c) if so what action has been taken
against such an institution and other
persons for allegedly false complaints
to M.Ps. Ministers as well as Police
and even to the President and Vice-
President of India; and

(d) if no irregularity or complaints
have been substantiated, what action
does the Ministry propaose to take
to restore the grants withheld by the
Health Ministry, Delhi Administra-

tion and the Delhi Municipal Corpora-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
According to information available,
Dr. P. R. Chhibher is an ex-medical
officer of the All India Blind Relief
Society. He was dismissed from ser-
vice in January, 1966.

(b) and (c). No information is avai-
lable with the Government of India
and the Delhi Administration has been
requested to supply information on
these points. The information when
received from Delhi Administration

will be laid on the Table of the
Sabha.

(d) The complaints received have
been forwarded to the Delhi Admi-
nistration and until their reply is
received on the various points, the
Government of India is not in a

position to take any action in the
matter.

Rise in Coal Prices

4816. SHRI N. K. SOMANI: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that several

Industries have protested to the Coal
Producers’ Association and the Cen-
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tral Government against the conti-
nuous rise in the coal prices;

(b) the details of the price rise after
de-contro] of coal and coke; and

(c) the steps being taken by Gov-
ernment to reduce the prices of coal
for industries?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH
RAO): (a) Yes, Sir, Government
have received some representations

about an increase in coal prices by

the Coal Industry,

(b) and (c). Consequent r: de-con-

trol of coal prices from
24th July, 1967, it is for
the buyers and sellers to settle

prices mutually. The Railway Board
and Steel Plants agreed to price in-
creases with effect from 1st Septem-
ber, 1967, of Rs. 5 for Bengal-Bihar
coals, and Rs. 4 per tonne for coals
from Madhya Pradesh and outlying
fields and Rs. 5.23 per tonne for An-
dhra Pradesh Coals. The Railways
and Coal Industry agreed, with effect
from July, 1968, for increases of Rs 2
per tonne for Selected Grades and
Re. 1 per tonne for Grade I coals
for Bengal-Bihar and outlying fields
and Rs. 1.15 per tonne for Andhra
Pradesh Coals. An increase of Rs. 1.75
per tonne was also agreed to by the
Steel Plants and Coal Industry with
effect from 1st July, 1968.
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Purchase of Rolls Royce by Shri
Mahesh Yogi

v
4818. SHRI MADHU LIMAYE:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to a news item
in the “Evening Standard”. London
about the purchase by Mahesh Yogi
of a yellow Rolls Royce at £ 14,000;

(b) if so, wherefrom he got the
pounds and whether he was permit-
ted to maintain bank account abroad;
and

(c¢) whether he has violated any
law of the land in this regard and, if
so, whether Government propose ins
tituting an enquiry, impounding his
passport and prosecuting him?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) A photostat copy
of a news item said to have appeared
in the “Evening Standard”. London
dated the 14th June, 1969 has been
forwarded to the Government by Shri
Madhu Limaye, M.P. According to
this news item, “Maharishi Mahesh
Yogi has bought a Lb. 14,000 yellow
Rolls-Royce.”

(b) and (c). No permission had been
obtained from the Reserve Bank of
India by Maharishi Mahesh Yogi for
maintaining accounts abroad. Enqui-
ries are being made as to whether he
purchased the car as stated in the
news item and if so, how the alleged
purchase was financed. Only on com-
pletion of these enquiries will it be
possible to state whether there has
been any contravention of the provi-
sions of the Foreign Exchange Regu-
lation Act, 1947. The question of
either impounding his passport or
launching prosecution proceedings
against him does not arise at this
stage.

Defalcation committed at Kanpur
Office of Oriental Fire and General
Insurance Company

4820. SHRI MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that a de-
falcation of about Rs. 35,000 was Com-
mitted at the Kanpur Office of the
Oriental Fire and General Insurance
Company, a subsidiary of the Life
Insurance Corporation;

(b) Whether any inquiry was held
into the affairs of this Company’s
Delhi Regioa] office also;

(c¢) whether the Kanpur Regional
and Deputy Regional Managers and
Delhi Regional Manager have since
been promoted:

(d) if so. the reasons therefor; and

Ae) whether Government|L.IC.|

Gompany are ordering a probe into
this: and if not, the reasons therefor?
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MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a)
No, Sir.  There was orly
an  unsuccessful attempt by an

employee of the company to 9ncash a
bearer cheque for Rs. 35,000.
(b) No, Sir.

(¢) and (d). The transfer of officers
and staff is an internal matter of the
company with  which Government
does not interfere, The recent trans-
fers of the officers were done in the
normal course.

(e) The company has suspended
the employee who attempted to en-
cash the cheque and further action is
being taken.
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New Residence for Prime Minister

4822, SHRI BABURAO PATEL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the amount to be spent on the
Prime Minister’'s new residence and
when it will be completed; and

(b) whether the Prime Minister’s
new house would be a permanent
official residence like 10, Downing
Street, London?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY):
(a) and (b). The work relating to the
new official residence of the Prime
Minister which is intended to provide
a permanent arrangement is still at
the planning stage. The amount to
be spent on the construction will de-
pend on the design and specifications
finally adopted. It is not possible to
state at this stage as to when it will
be completed.

Revision of Electricity Rate in

Rajasthan
4823, DR. KARNI SINGH: Will the
Minister of IRRIGATION AND

POWER be pleased to state:

(a) whether the Central Govern-
ment will be represented in the Tariff
Committee which the Government of
Rajasthan is going to set up to revise
-he electricity rates in the State which
are amongst the highest in the coun-
try;

(b) whether the Central Govern-
ment or the Rajasthan Government
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have any scheme to compensate the
people from whom the highest rates
have been charged, and more speci-
ally those who live in the famine hit
areas;

(c) how long the Government of
Rajasthan will take in introducing a
State rate for light and domestic
power as has been done in Punjab;
and

(d) how many wells have so far
been energised in the famine-hit areas
and more specially in the Bikaner
Division?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Rajasthan State Elec-
tricity Board has powers under the
FElectricity (Supply) Act, 1948 to ad-
just the tariff rates from time to time
so that the Board does not carry on
its operations under loss. The Elec-
tricity Board has constituted a tariff
Committee; it is not necessary for the
Central Government to be represent-
ed on the Committee.

(b) All consumers are being charg-
ed at normal tariff at all places by
the Rajasthan State Electricity Board
and hence the question of compensa-
tion does not arise.

(c) The question of introducing a
single slab tariff for domestic light-
ing, fan and domestic power is under
consideration of the tariff committee.

(d) Upto 31-3-1969, 18,795
have been energised out of
2,843 pertain to Bikaner Circle
2,169 to Jodhpur Circle which
mostly the famine-hit areas.

wells
which
and
are

Memorandum of Demands Submitted
by C. P. W. D. Sectional Officers’
Asseciation

4824, SHRI S, D. SOMASUNDA-
RAM: Will the Minister of HEALTH
AND FAMILY PLANNING ARD
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WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a
Memorandum of demands was sub-
mitted by C.P.W.D. Sectioral Officers’
Association about a year back;

(b) if so, the details thereof;

(c) the details of demands which
have been accepted in principle for
implementation, the details of de-
mands under consideration and the
details of demands so far implement-
ed; and

(d) the causes of delay in accepting
all the genuine demands and the im-
Plementation of the demands which
are already accepted?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY): (a)
Yes, Sir,

(b) to (d). A statement showing
the details of the demands and the
action taken or being taken on these
demands is laid on the Table of the
House. [Placed in Library. See No.
LT-1814/69].

Loss incurred by Indian Drugs and

Pharmaceuticals Ltd.

4825. SHRI BABURAO PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
public sector enterprise, Indian Drugs
and Pharmaceuticals Ltd, lost
Rs. 233 lakhs in the year 1957-68;

(b) if so, the reasons for the loss
seeing that ~nrivate sector manu-
facturers are bringing home big pro-
#is in the same field;

(¢) the value of unsold stocks on
hand and the reasons why there is
mo demand for the products; and
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(d) the quantity and value of un-
sold surgical instruments on hand
and the specific reasons why they are
not being solg even to Government
hospitals?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Yes. It includes depreciation
and interest on loans.

(b) The reasons for the loss are:

(i) the year was one of comple-
tion of erection, ctart up,
trial production and commi-
ssioning for industrial produc-
tion of the Antibiotics and
Synthetic Drugs plants;

(i) low production of the Surgi-
cal Instruments plant on
account of lack of demand;

(iii) manufacture of basic drugs as
distinguished from formula-
tions which bear brand names
and have higher margins of
profit.

(¢) The value of finished goods on
hand as on the 31st March, 1969, was
Rs. 2.16 crores, It is not corrr=t to
make a general statement that were
is no demand for the products of the
company. Some of the drugs could
not be readily sold as imported drugs
were available in the market at chea-
per prices.

(d) The stock of instruments at the
end of March, 1969 was 2,38,195 instru-
mentg of the value of Rs. 17.31 lakhs.
Thig mainly represents instruments
manufactured before 1967-68 which
could not beé sold due to lack of de-
mand from medical institutions inclu-
ding Government hospitals, Since
then, the production has been restric-
ted to orders in hand. The surgical
instruments manufactured during the
year 1968-69 which were predomi-
nantly family planning instruments,
found a ready market.
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Request by Congo Government for
India’s Capital Participation for exploi-
tation of Diamonds in Congo.

4826. SHRI C. JANARDHANAN:
SHRI K. P. SINGH DEO:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether Gemico, a Congo Gov-
ernment managed company, has sent
‘an offer for India’s capital participa-
tion and technical assistance in pros-
pecting and exploiting diamonds and
other ferrous metals in Congo;

(b) if so, the terms offered; and

(c) the decision taken by Govern-
ment thereon?

THE MINISTER OF STATE IN:

THE MINISTRY OF PETROLEUM
& CHEMICALS AND MINES &
METALS (SHRI JAGANATH RAO):
(a) to (c). It is not in public interest
to disclose this information.

Zine Smelter Plant at Visakhapatnam

4827. SHRI ESWARA REDDY: Will
the Minister of PETROLEUM AND

CHEMICALS AND MINES AND
METALS be pleased to state:
(a) whether Government have

taken any final decision on the pro-
posal to set up a zinc smelter plant
in the public sector at Visakhapat-
nam; and

(b) if so, the nature of decision

taken?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) and (b). No, Sir. At present, a
Detailed Project Report for establish-
ing a Zinc Smelter at  Visakhapat-
nam is being prepared by a Polish
agency. On receipt of the Project
Report, the question of implementa-
tion of the project would be taken
up for consideration if the economic
viability and feasibility are establish-
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ed in the Project Report and also
depending on the availability of
resources.

Review of rent of Various types of
Government Residences

4828. SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that a
review of rent of wvarious types of
quarters was made in 1969;

(b) whether it ig also a fact
that the rent of Type I to Type
IV Quarters has been increased but
no orders for the increase of other
types of Quarters allotted to officers
have been issued so far and if so, the
reasons therefor;

(c) whether the Estate Office has
recovered rent on compensatory city
allowance with effect from December,
1968 and on the merger of Dearness
Allowance with effect from February,
1968 and if so, the reasons thereof;
and

(d) the reasons for not providing
special facilities in Type IV Quarters
of Gole Market area and such as
call-bell, wash basin and pucca
varandah’s due to increase in house
rent and upgrading of these quar-
ters?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY): (a)
and (b). Review of rents of various
types of quarters has been considered
and while orders in respect of Types
II to IV quarters were issued on the
5th April, 1969, the orders in respect
of residences in Types V to VIII
have to be issued yet. However, it
has been decided that the increase
in respect of residences in all the
types would take effect not from 1st
March, 1969 but from a subsequent
date which is being decided.

(¢) Rent on merged Dearness
Allowance has been recovered with
effect from 1st February, 1969 as
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orders merging the dearness allo-
wance were issued op 18th January,
1969 and it was decided not to r2.o-
ver rent thereon with retrospective
effect. However, as the merging of
dearness allowanca took effect from
the 1st December, 1968 and the em-
ployees got increased city campensa-
tory allowan.e f.cin taar da.e, .ent
was recover>d on tie increased city
<impensatory allowance from that
date,

(d) Type IV Quarters in Gole Mar-
ket area ar: old and have to be
demolished at 'a not distant date.
As such it is not considered advisa-
blz to spend much amount on pro-
viding pucca varandahs and other
facilities to these  quarters. Call-
bell is not within ths sanctioned
scal2 of electric fitt'ngs for Type IV
-quarters. Wash basins were not pro-
vided at the time of original cons-
“truction. These are provided on the
specific requests of the allottees on
tarwant of additional rent,

‘Ganga Water for use of Delhi People

4829. SHRI NIHAL SINGH: Will
the Min'ster of HEALTH AND FAMI-
LY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whe*her Government propose
to bring to Delhi the Ganga water
from Rajghat (Aligarh)  through
pipelines in ovder to improve the
health of the public of the capital;

(b) if not, the reasons
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
to (¢). There is no proposal before
the Government to bring Ganga wa-
ter to Delhi by pipelines from Ali-
garh. However, Government is
assisting in finalising agreement bet-
ween the Uttar Pradesh Government
and the Municipal Corporation of
Delhi for ‘augmenting Delhi Water
Supply by 200 cusecs with supplies

2107 (Ai) LSD—T7.
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BHADRA3, 1891 (SAKA)

Written Answers 194
from Upper Ganga Canal through
Hindon cut This water will be made
available after completion of Ram
Ganga Project expected some time
in 1972-73.

Offer of ‘Rostam’ Crude to ESSO,
Birmah Shed and Caltex by
O.N.G.C.

4830. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state:

(a) whether it is a fact that the Oil
and Natural Gas Commission has
started offereing ‘Rostam’ crude to
ESSO, Burmah Shell and Caltex;

(b) whether it is alsc a fact that
‘Rostam’ crude is of high sulphur
content and that only the Madras Re-
finery has a desulphurisation plant;
and

(c) if the reply to part (b) above
be in the Affirmative, whether Gov-
ernment propose to Ppersuade the
foreign oil companies to use ‘Rostam’
crude though they are not legally
bound to use that crude?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
& CHEMICALS AND MINES &
METALS (SHRI D. R. CHAVAN):
(2) Oil and Natural Gas Commission
has sent offers to ESSO, Burmah Shell
and Caltex to sell the quantities of
Rostam crude which Oil and Natural
Gas Commission proposes to  lift
during the period August 1969 to
September 1970.

(b) No. The Rostam crude has a
medium sulphur content of about '8
per cent by weight. The Madras Refi-
nery has a desulohurisation nlant.
None of the cnastal refineries evcept
Conchin have facilities for desmiphu-
rising diesel oils. The Cochin
desulphuriser is for kerosene il nri-
ma=ilv and onlv a small part of the
capacity can be used for producing
diesel oil. Though the processing of
Rostam crude in the Burmah-Shell,
ESSO and Caltex may present certain
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difficulties, they are nct insurmount-
able.

(¢) Does not arise.

wER AER FEa oftm, TEEr
faen faT g sega fear
win-ax
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g 3 gfag frar § B st @@
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Kutch Shares in Waters of Indus
River

4834. SHRI YASHPAL SINGH:
Wil the Minister of IRRIGATION
AND POWER be pleased tqo state:

(a) whether the people of Kutch
have demanded a share in the waters
of the Indus river; and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Two repre-
sentations have been received from
certain members of the public of
Kutch to make available the waters
of the river Indus in Kutch and to
revise and re-open the Indus Waters
Treaty to include the claim of Kutch.

Similar representations were recei-
ved in the past also and ~ the peti-
tioners were informad that under the

Indus Waters Treaty, 1960, which
fixes and delimits the right; and
obligations of 1India and Pakistan

with regard to the use of the <waters
of the Indus system of rivers, all the
waters of the Western Rivers (the
Chenab, the Jhelum @and the Indus)
except for certain uses specified in
the Treaty had been allocated tc
Pakistan.

Effects of D. D, T. Compounds om
human beings

4835. SHRI P, C. ADICHAN: Will
the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether a Swedish scientist.
Dr. L—Oefroth, has recently stated
that there was considerable scienti-
fic evidence that the continuing ex-
poser to D. D. T, compounds may
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well produce effects on human beings
of unknown consequences.

(b) whether some other scientists
also have expressed the same opi-
nion;

(c) whether some countries like
Sweden and Denmark have already
imposed a ban on the use of D, D. T.
compounds; and

(d) if so, whether Government
intend to ban or restrict the use of
D. D. T. compounds in India?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes.

(b) Researches are under way in
many countries to determine the
effect of prolonger exposure to D.D.T.
So far there is no consensus of opi-
nion regarding the likely effects on
human beings.

(c) Reports to the effect that Swe-
den has proposed a ban on the use of
D.D.T. from January, 1970 have been
received. Government have ng infor-
mation about Denmark.

(d) D. D. T. has been extensively
uszd all over the world as insecticide
as well as pesticide in agriculture for
many years. The risk involved in
D. D, T. spray is negligible. There
has been no report of toxic Thazard
due to the use of D D, T. for the last
16 vears in India. For malaria con-
trol D, D. T. is required to be sprayed
regularly in the affected areas and
there is no proposal to restrict its
use,

Seizure of Gold and Watches in
Bombay

4836. SHRI VISHWANATH PAN-
DEY: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that gol
worth Rs. 16 lakhs and wrist watches
valued at Rs. 17 lakhs were recovercd
in Bombav Citv by the Officers of the
Flying Squad and Preventive Division
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of the Centra]l Excise Collectorate on
the 11th July, 1969 when they seized
a ecar laden with the contraband
goods after a five-mile chase; and

(b) if so, the steps Government
propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C., SETHI): (a) and (b)
On the night of 11th July, 1969 offi-
cers of the Central Excise Collecto-
rate, Bombay intercepted a car after
a three-mile chase and recovered
from it 9 jackets containing about
9,000 tolas (105 Kgs. approximately)
of forenign marked gold bearing
Franch and Swiss markings valued
at about Rs. 8.86 lakhs at the inter-
national rate and Rs. 16 lakhs at the
market rate and 22 tins containing
14479 wrist watches valued at about
Rs. 14 lakhs. The gold and the wat-
ches along with a car valued at about
Rs. 12,000 were seized. No arrest has
so far been made. The driver of the
car who was the only occupant esca-
ped in the darkness. The goods re-
main unclaimed. Further investiga-
tions are in progress.

Peace Corps Workers in States

4837. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that a large
number of ‘Peace Corps’ workers are
working in various States »f India;

(b) if so, whether Government
keep any record of their work and
antecedents;

(c) if so, nature of their werk and

the attitude of various State Govern-
ments thereto?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): (a) There
were 532 American Peace Corps

Volunteers on 1st August, 1969,

(b) and (¢) Volunteers are obtain-
ed only at the request of State Gov-
ernments and their antecedents are
checked in the usual manner before
entrv ig authorised. There :re wor-
king in various developmental activi-
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ties such as agricultural extension,
health and nutrition, rural .nanpower,
family planning etc. Their work is
watched and assessed by the concer-
ned agencies of the State Govern-
ments. Moreover, the provisions of
the Foreigners Registration Act are
applicable to them and are imple-
mented by the local police.

Fellowships to Indian Scientists
Awarder by U.S. National Insti-
tutes of Health

4838. SHRI B. K. DASCHOW-
DHURY. Wil] the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND UR-
BAN DEVELOPMENT be pleased to
state:
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1. Dr. J. S. Bapna, Lecturer in
Pharmacology, S.M.S. Medi-
cal College, JAIPUR.

2. Dr. (Mrs) USHA NAYAR,
Asstt. Prof. of Physiology,
All-India Institute of Medi-
cal Sciences, New Delhi.

3. Dr. N. C. PANDA, Prof. of
Biochemistry, S.CB. Medical
College, Cuttack.

S
Participation by L.I.C. in Assam’s

Petro-Chemical Industries

4839. SHRI B. K.
DHURY: Will the Minister of
PETROLEUM AND CHEMICALS

AND MINES AND METALS be ple-
ased to state:

DASCHOW-

(a) whether the Life Insurance
Corporation will participate in As-
same’s Pearo-Chemicals industries to
be set up shortly;

(b) the detailed aspects of the par-
ticipation; and
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(a) whether U.S. National Institu-
tes of Health have awarded Fellow-
ships to three ynung Indian Scientists;
and

(b) if so, the names of the person-
nel who have been awarded Fellow-
ships and the detailed programme de-
cided for their research work.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-

MENT (SHRI B. S. MURTHY): (a)
Yes.
-

(b) The names of the personnel to
whom the Fellowships have been
awarded and the detailed programme

decided for their research work are
given below:—

Role of NeurOhormOI;es in A?e

mechanism of action of Psy-
chotropie.

(i) Central Projections of gastric
vagus nerve.

(ii) Electrica] activity of Hypo-
thalamic feeding  centres;
Effect of Fenfluramine (An
appeiite depressant).

(i) Isolation angd study of nucieic
acid angd of pancreas of diabe-
tic animals.

(ii) Isclation and study of the
basic proteins of pancreatic
cel] nuclej in diabets meliitus.

(c) whether such participation has
been considered to be made in other
States as well and if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES &
METALS (SHRI D. R. CHAVAN):
(1) The matter is stil] under discus-
sion by the State Government with
LIC.

(b) Does not arise at this stage.

(c) The only other petrochemical
complex in the public sector at Guja-
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rat is a Central Plan project and is
financed from Central Government
and West German Government loan.
In the case of State Government pro-
jects, it is for the State Governments
concerned to consider the matter
and take appropriate action.

Construction of 37-Storey Building in
New Delhi

4840. SHRI K. G. DESHMUKH:
Will the Minister for HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether New Delhi Municipal
Committee has sent a  proposal to
Government to construct a 450-feet-
high, 37-storey building to house the
Civic Centre in New Delhi;

(b) the main feat-ures of the plan
and the estimates of this giant pro-
ject;

(c) whether Government  have

given green signal to go ahead with
this project; and

(d) if so, when the construction
work is likely to be started and the
approximate time that would require
for its completion?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
No.

(b) The New Delhi Municipal Com-
mittee has intimated that the project
is still at the planning stage.

(c) and (d). Do not arise.

Enquiry against President and Offi-

cials of New Delhi Municipal Com-
mittee
4841. SHRI SITARAM KESRI:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to enquire into
the alleged violation by the New
Delhi Municipal Committee of the
Master Plan, the Zonal Plan and the
building bye-laws in Delhi;

(b) if so, whether the enquiry is
to be entrusted to C.B.I; and

(c) what steps Government have
taken to the charges made by the
C.B.1. against the President and some
other officials of the New Delhi Muni-
cipal Committee?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND- URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
In the absence of the details of the
case(s) of alleged violation, it is not
possible to ascertain the position,

(b) Does not arise in view of the
position explained above.

(¢) The matter is under examina-
tion.

Petroleum Coke

4842. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state:

(a) whether it is a fact that there
is surplus petroleum coke amounting
to 50,000 tonnes in the country and
that its export iz not being permitted;

(b) if so, whether it is advisable to
stock pile petroleum coke and there-
by lose a good source of foreign ex-
change earning:

(c) whether it is also a fact that
there is only one calcination plant in
the country and that its capacity is
not sufficient for the full utilisation
of the available petroleum coke in the
country;

(d) whether there are any projects
being implemented for the production



205 Written Answers
of calcined coke at present and if so,
wiien they are likely to be commis-
sioned; and

(e) whether a study had been made
regarding the potential availability of
petroleum coke in future and the
capacity to be set up for production
of calcined coke which had indicated
that there was no export potential for
petroleum coke?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) and (b). All production of pet-
roleum coke within the country is
earmarked for calcining industry,
aluminium and wullied industries. It
s lifted by the consumers from time
to time although on one date there
may be some stock on hand on the
refineries. As all the coke is ear-
marked for indigenous industry, ex-
ports have been stopped.

(c) and (d). Yes. There is one cal-
cination plant at Gauhati which isnot
sufficient for calcining all  the raw
Ppotroleum coke produced in the coun-
try. However, Indian Oil Corpora-
tion has already embarked on another
project which is expected to be com-
missioned by the middie »f 1970.
Between the two projects, all the raw
petroleum coke will be caleined.

(e) A study has revealed an inere-
ase in demand in the coming  years
without any immedicate prospect of
increased production of  petroleum
coke; hence there is no export poten-
tial.

Zinc-Smelter Plant at Vasakhapatnam

4843. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of PETRO-
LEM AND CHEMICALS AND
MINES AND METALS be pleased to
state:

(a) whether it is a fact that the
project for zinc smelting at Visakha-

patnam was taken up in 1966 with
Polish technical collaboration;
(b) whether it is also a fact that

after some spade work had already
been done, the project was recently
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given up following its non-inclusion
in the Draft Fourth Plan;

(c) whether it is further a fact that
Government have now decided to go
ahead with the project work and that
a new feasibility report may have to
be prepared for the purpose; and

(d) the reasons for first taking up
a project then giving it up, only to
take it up once again?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
& CHEMICALS AND MINES &
METALS (SHRI JAGANATH RAO):
(a) Yes, Sir.

(b) Yes, Sir. The work on the
preparation of the Detailed Project
Report was suspended on 23th Septem-
ber, 1966 mainly due to limitation of
the resources fqr implementing the
project.

(c) and (d). In the context of the
wide gap between demand of zinc
metal and its indigenous availability,
the question of creating additional
zinc smelting capacity was considered
in March, 1968 and the need for creat-
ing additional capacity was recognis-
ed. Accordingly M!s. CENTROZAP,
Polish agency, was asked to complete
the remaining work on the project re-
port subject to the maximum utilisa-
tion of Indian skills and available in-
digenous plant and machinery in the
construction of the zinc smelter. Im-
plementation of the project would be
considered on receipt of the Detailed
Project Report if the economic viabi-
lity is established in the Project Re-
port and if resources position permit.
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Strike by D. M. C. Sweepers

4846. SHRI S. K. TAPURIAH: Will
the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that swee-
pers of Delhi Municipal Corporation.
went on strike on the 21st July, 1969;

(b) if 30, their demands and grie-.
wances;

(c¢) whether they have submiited
any memorandum to the Government;
and

(b) if so, their demands and grie~
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes. A section of the sweepers of the
Municipal Corporation of Delhi resor-
ted to strike with effect from  21st
July, 1969.

(b) A list of the demands and grie-
vances of the sweepers of the Delhi
Municipa] Corporation (Annexure A)
iz laid on the Table of the House..
[Placed in Library. See No. LT-1817|
69]..
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(c) and (d). The sweepers of the
Ilelhi Municipal Corporation did not
submii any written memora.dum 10
this Minisiry. Howeve: in a meeting
held on 21st June 1969 the Minister
of Staie 11 the Mimsway of Heaith and
Family Pianning and Works, Housing
and Urban Development discussed
sumea of the grievances with wne offi-
cers of the Delhi Municipal Corpora-

tion and the representatives of the
Delhi  iradesh  Balmiki — Mazdoor
Sangh. 72 Delhi Munic.pal Cor-
poraiion a, reported thai a secttle-

meni, has been arrived at between th
Delni Municipal Corporation ang tn:
Delhi  Pradesh  Ealmiki Mazdoor
Sangh according to which some of the
demands have becn accepted by the
Corporation, some have been dropped
by the Union, some are to be consi-
dered before the conciliation Board
and s0me will be taken up by the
Union with the appropriate authori-
ties.
Patna Medical College

4847. SHRI P. K. SINHA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
bz pleased to state:

(a) whether it is a fact that the
students of the Patna Mediczl College
forced the Principal to resign and als~
resorted to violence to press their
d:mands in July, 1969; and

(b) if so, the steps taken to meet
the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. s. MURTHY):
(a) and (b). The Government of
Bihar have informeq that from the
6th July, 1969 a section of the third
Year students of the Patna Medical
College started agitation for the re.
dressal of certain grievances. On the
9th July the Vice-Chancellor inform-
ed the Police that the students were
creating trouble and police assistance
Was provided immediately for the
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maintenance of law and order. On
the y.n July however, the agitation
intensified  further, On the 10th
July some students surrounded the
Principa] and forced him to submit
his resignation. Again, on the 1l1th
July aboue 200 students surrounded
the Vice-Chancellor and asked for his
resignation. On the following day,
that is, on the 12th, they entered the
Senate Hall where the final MBBS
examination was being held and dis-
trubed the examinees, as a result of
wrich the examination had to be nost-
poned. Further, on the 14th July ®u
group of students entered the Uni
versity office and damageq the office
property. However, on the interven-
tion of the police they dispersed. The
police instituted a case in respect of
the occurrence for investigation.

A settlement was made between the
University  authorities and the stu-
dents, and the latter calleq off their
agitation.

Examination conducted by Cochin
Custom House to appoint Grade 1,
Preventive Officers

4848. SHRIMATI SUSEELA
GOPALAN:
SHRI VISWANATHA
MENON:
SHRI C. K. CHAKRAPANT:
SHRI A. K. GOPALAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether an examination was
conducted in Cochin Customs House,
when Shri Bandyopandhaya was the
Collector of Customs. for the selec-
tion of candidates for appointment as
Grade I Preventive Officers:

(b) wheather the result of the exa-
mination was cancelled after the an-
nouncement of the names of the suc-
cessful candidates, on the ground that
the Rummmaging and Intelligence
Inspector who set the question papers
and valued the answer’ papers had
leaked out the question paper and
tampered with the unswer paper of
the candidates.
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the candidates, out of nepotic interest;
and ’

v

(c) if so, whether any enquiry was
made into this allegation and what
are the results of the enquiries?

THE MINISTER OF STATE IN
"THE MINISTRY OF FINANCE (SHR1
P. C. SETHI): (a) Yes, Sir.

(b) The result of the examination
was cancelled but the cancellation
was not on account of the grounds
stated in the question.

(¢) An enquiry was conducted but
the allegations could not be substan-
tiated. The opinion of the Central
Vigilance Commission wasj also ob-
tained in the matter. They advised
that no further action was necessary.

Promotion of Class II  Officers to
Class I Service in income Tax
Department

4549. SHRI DHIRESWAR KALITA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that there
has not been any promotion to Class
I Service in the Income-tax Depart-
ment for the last three years;

(b) whether it is also a fact that a
large number of Class II Officers hav-
ing qualified services and otherwise
fit for promotion have not got any
chance of promotion;

(c) whether Government realised
that such officers deprived of promo-
tions will naturally lose inspiration
for efficient work and as a result the
Income-tax Department may suffer;
and

(8) the steps Government propose
to take to give due promotions to this
class of qualified officers?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
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(SHRI P. C. SETHI): (a) The last
promotion of Income-tax  Officers,
Class II to Class I was made with

effect from 1st January; 1966,

(b) There are quite a number of
Class II Income-tax Officers eligible
to be considered for promotion to
Class I, but no promotions can be
made for some time to come for want
of vacancies in the promotion quota.
About 140 Income-tax Officers Class
I (promotees) have vet to ba absor-
bed in the Class I cadre as they and
some others (in all 154) were decla-
ed excess promotees hy virtue of a
judgment of the Supreme Court.

(¢) Most of the Class II Income-tax
Office.rs in question are departmental
promotess who have already secured
one or two promotions, All the same,
their aspirations are appreciated.

(d) Due promotions have not been
denied ang Govermment has always
endeavoured to provide reasonable
prospects o promotion f¢ its employ-
ecs. Even now th~ m~'ier of provid-
ing wnme further aven'ies for promo-
tion to Class I is under consideration.

Western Kosi canal schemes

4850. SHRTI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND
POWER be pleased to refer tn the re-
ply given to the Unstarred Question
No. 148 on the 31st July, 1969 and
state:

(a) whether approval of the Gov-
ernment of Nepal h2* since been re-
ceived for the Western Kosi Canal
scheme;

(b) if not, what are the causes for
this delay and what steps are being
taken to expedite the same;

(c) whether provision is being made
in the Fourth Five Year Plan to meet
the expenses of the Western Kosi
Canal; and

(d) the details thereof and the rea-
sons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR



213  Written Answers
‘PRASAD): (a) and (b). Approvaljof
His Majesty’s Government of Nepal
js still awaited. The matter is being
pursued vigorously at the highest
level,

(¢) and (d). The Planning Com-
mission have indicated @ provision of
Rs. 4 croreg during the Fourth Plan
for this project.

Lankarnsar-Bikaner lift Irrigation
Scheme

4851. SHRI NAVAL KISHORE
SHARMA:
SHRI V. NARASIMHA RAO:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have re-
ceived any request from the Rajasthan
Government to provide funds for Lan-
karnsar-Kikanor lift Irrigation
Schema2 in Rajasthap which is an im-
porient project to provide water to
this desert area;

(b) if so. the action taken by Gov-
ernment thereon; and

(¢) whether the Central Govern-
ment would see that this project is
included in the Fourth Plan so as to
avoid further embarrassment to the
State Government in the speedy com-
pletion of the Rajasthan Canal?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The Lanka-
rnsar Bikaner lift Irrigation Scheme
has been proposed by the Government
of Rajasthan as a part of the Rajas-
than Canal Project. The revised
estimates will be sent to the Planning
Commission after they have been tech-
nically examined by the Central
Water and Power Commission.

Resignation by Workers of Nundy-
droog Mines

4852. SHRI CHENGALRAYA
NAIDU:
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SHRI N. R. LASKAR:
SHRI R. BARUA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is .a fact that three
hundred and seventy-seven out of 400
underground machine-men and
machine maistries of the Nundydroog
mines, submitted their resignations on
the 9th and 10th July, 1969 to the
Kolar Gold Mines Undertakings;

(b) if so, what were the reasons
for such action; and

(c) what steps have been taken to
remove their grievances?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) 345 out of nearly
430 Machine Maisiries and JMacaine-
men of the Nundydroog Mine had
tendered their resignation on varying
dates between the 7th and 10th July,
1969.

{b) A category of Machine-Cum-
Blasting Maistries who do both dril-
ling and biasting has been in existence
on the Nundydroog Mine since 1953
(as a result of an Agreement with the
Nundydroog Mine Labour Assocation).
This category of workmen is paid
higher wages than the Machine Mais-
tries and Blasting Maistries in the
other Mines who do only one of these
jobs. In addition a special allowance
of 50 paise per shift was sanctioned to
be distributed between the Machine-
Cum-Blasting Maistries and his two
assistants, the Machinemen since
January, 1966. Despite this system
being in vogue for over 15 years, a
Machine-Cum-Blasting Maistries and
Machinemen went on a strike from
1st July, 1969 their demand being that
their work which consisted of drilling
and blasting should be bifurcated. The
Assistant Labour Commissioner (Cen-
tral), Bangalore, the officials of the
recognised Labour Union and the
loca] Member of the N ysore Legisla-
tive Assembly had all tried to per-
suade the workmen to resume work
and there-after have talks with the
management regarding their demand.
The workmen, however, disregarded
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their advice and tendered their re-
s.gnation instead.

(¢) The Management of the Under-
takings considered that the demand is
not justified. It issued on 8th July,
1969 an appeal to the striking
Machine-Cum-Blasting Maistries and
Machinemen ¢7 resume work imme-
diately. To prevent the lay off of
other workmen in the Mine, volun-
teors from amongst other workmen
who would temporarily do the work of
the Machin2-Cum-Blasting Maistries
were cailed for. Some volunteers
came forward to do the work. As a
result of the further efforts including
those of the Assistamt Labour Commis-
sioner (Central), Bangalore and the
local Member of Legislative Assembly,
the striking workars decided to call of
the strike late on 11th July, 1969 and
the Managemant of its part also
decided to treat all the resignations
as having bz2en withdrawn. Work was
resumed on 12th July, 1969. The
Assistant Labour Commissioner (Cen-
tral) has started canciliation proceed-
ings.

Development Loans from Inter-
nation'al Development Association

4853. SHRI CHENGALRAYA
NAIDU: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the International Deve-
lopment Association has conveyed to
India the total development loans to
be given to India during the fiscal
years 1969-70 and 1970-71;

(b) whether India has requested for
more amount than given during the
last year;

(c) what is the total loan I.D.A. has
agreed to give to India during the
fiscal years 1969-70 and 1970-71; and

(d) how India is likely to utilize the
loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

P. C. SETHI): (a) to (d). The re-
plenishment of funds of the Inter-
national Development Association
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having taken effect, the IDA is in a
position to negotiate credits for India
of the order of 200 million in 1969-70.
The funds can be used for aid to pro-
jects, programmes and other produc-
tive purposes. IDA has already pro-
vided dur'ng 1969-70, assistance for
$27.5 million for Telecommunication
development 'and has under considera-
tion the requirements of Railways,
Agriculture and irrigation sectors as
also the requirements for Industrial
production. Should the entire amount
be converted into credit agreements,
the amount will be more than that
of agreements signed last year. It is
too early to say what the 1970-71
position could be.

Development Loans from U.S. AID.

4854, SHRI R. BARUA: Will the
Minister of FINANCE be pleased to
state:

(a) whether the U.S. ALD. has
conveyed to India the tota] develop-
ment loans to be given to India during
the fiscal year 1970;

(b) whether India has requested for
more aid than given during the last
year; and

(¢) how India is likely to utilize
the loan?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P.C. SETHI): (a) No, Sir. However,
the U.S. Government had indicated
at the Aid India Consortium meeting
held in May 1969 that they had pro-
posed $385 million as aid to India
to the U.S. Congress in the current
year. The actual allocation will de-
pend on funds finally appropriated by
the U.S. Congress.

(b) The figure of $385 million pro-
posed above as aid from U.S.A. is
related to India’s total requirements
for non-project aid in 1969|70 assessed
at $700 million. It 1is also higher
than U.S. assistance to India in 1968|
69 which was $239 million.

(¢) The loan is likely to be used
mainly for the import of fertilizers
and for industrial imports such ‘as raw
materials, components and spares.
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Central Funds far Rura] Electrifica-
tion in Haryana

4856. SHRI MUHAMMAD SHERIFF:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have allo-
cated Rs. 7 crores to Haryana for
rural electrification, during the Fourth
Plan;

(b) whether for the rural electri-
fication. allocation of funds for other
States has also been made; and

(c) if so, the amount of the funds,
State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Fourth Five
Year Plan is yet to be finalised. But
in the Draft Fourth Five Year Plan,
an outlay of Rs. 7 crores has been
included for Haryana for rural electri-
fication schemes.

(b) and (c). The following outlays
have been included for the" other
States for Rural Electrification in the
Draft Fourth Five Year Plan:—

{(Rs. in

Crores)
Andira Prade:h 15+00
Assem 600
Bihar 45+ 00
G vara” . 11-00
Jummu & Kuvbmir 1-00
4730

22-23

M harashtra | 30-CO
Mvsore 2400
Nagaland o 17
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(Rs.in
Crores)
Orissa . . 500
Punjab . 20° 00
Raiasthan . 9°00
Tamil Nadu . 4000
Uttar Pradesh 70° 00
West Bengal . . . 10° 00

Mineral Production in Orissa

.4857. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state:

(a) the total mineral production
during the year 1967-68 and 1968-69
in Orissa;

(b) whether any financial assistance
has been given to that State for in-
creasing the production of minerals
during the current year; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS AND MINES & METALS
(SHRI JAGANATH RAOQ): (a): The
total mineral production, excluding
that of salt, minor minerals and ato-
mic minerals, in Orissa during 1967
and 1968 was 9.99 million tonnes
valued at Rs. 155 million and 11.01
million tonnes valued at Rs. 182 mil-
lions respectively.

(b) No, Sir.

(¢) Does not arise,

Stay of ap Assistant Accounts Officer

under the controj of Controller of

Defence Accounts, Dehradun at one
Place

4858. SHRI HARI KRISHNA: Wwill
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the Minister of FINANCE be pleased
to state:

(a) whether any period for stay at
one place has been prescribed for an
Assistant Accounts Officer under the
control of the Controller of Defence
Accounts, Dehra Dun;

(b) if so, what and if the
reasons therefor;

not,

(c) the number of such Officers who -
have stayed in Delhi for more than
3-5 years and the reasons for their
continued stay; and

(d) the number of cases in which
transfer orders were issued and the
number out of them in which these
orders were cancelled and the reasons
for their cancellation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a): No,
Sir.

(b) The answer to the first part of
the question is contained in the ans-
wer to (a) above. As regards the
second part of the question the ans-
wer is that this has been considered
to be administratively unnecessary.
It is always open to the competent
authority to order a transfer whenever
this is considered necessary.

(c) Three officers have completed
three years at Delhi but no officer has

completed five years under C.D.A.
(AF.). Two officers under C.D.A.
(A.F.) Dehra Dun have, however,

completed more than five years con-
tinuous stay at Delhi but they were
serving under other organisations be-
fore being posted under C.D.A. (A.F.)
and have served for only two years
in Delhi in C.D.A. (AF.)’s organisa-
tion.

(d) Only in one case a transfer
order was cancelled. An officer work-
ing under C.D.A. (AF.) in Delhi was
posted to Shillong but the transfer
was cancelled on account of an acci-
dent necessitating treatment at the
hospital.
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: & wfer 7 § TH < faar
2

(=) afz g, @1 o= ¥ &
%‘

’

() 71 a8« @9 § f5 40
qgegl &1 9% freer woOrfewr &
T F 2 fami & g w7 A Fwror
g7 YT FIAT 9IAT § WX agd
TUATHT TEET TTAT E

(=) af= =&, @1 1 axFR w7
far? = fa=i A #retedw ¥
HIT FA AT 90FAT F R F AR FRA
#E; AR

(z>) 7ar fa=reir & fawi * av
FIH AT AT T TLT T AT Y
F#ead w1 e § w@y gu, g
ST TA &1 a4 TR X g1
FH & faq sFeqr #7 #7 faqw #%
w e ?

e gt afEr fasm 6k
femtor, st qan i fawre sETeT
| v WA (st qo go  w/) : (F)
Eilc il

(@) 77 o &Y e |
() < g
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(w) 7% feooit auearfasr  F
FaarT g f& 95 aceql & AT ITF
R0 AT F FEI § gt fae
FT A w4 waA feafq @z 4% 7w
gfear & wam ze@T ® oY frar wm
g

(3) a8 ferst awifasr
qaemar 2 fr 9= AT ¥ w8
forae w€Y faeit @ 1 afafs gro &
T THEEY §HE IE F7 AW g
FT £ § @I g 93 AF1 AR SHAA
F ATEAH F {IAAT TFIT FAT ITTHA
Tl g |
Brick kilns hit by coa! shortage in U.P..

4860. SHRI YASHPAL SINGH:
SHRI R.K. SINHA:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether shortage of coal is hit-
ting the 5,700 brick kilns in Uttar
Pradesh; and

(b) if so, the steps being taken to
help the industry?

THE MINISTRY OF STATE IN
THE MINISTRY OF PETROLEUM
& CHEMICALS AND MINES &
METALS (SHRI JAGANATH RAO):
(a) and (b). There have beep some
reperts of shortages. It is understood
from the Government of Uttar Pradesh
that with a view to ensure adequate
supply of coal in that State, efforts
are being made to import maximum
quantity of slack coal during the
slack season with the help of reliable
coal agents and genuine brick kiln
owners and to build dumps in selected
districts.

Payment of Royalty by M|s. Mysore
Cement, Mysore
4861. SHRI S. M. KRISHNA;
SHRI K. LAKKAPPA;

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES-
AND METALS be pleased to state:

(a) whether it is a fact that
State belonging to the Birlas are
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evading payment of royalties in col-
lecting sand and lime-stones and
-other raw materials both to the State
of Mysore and the Central Govern-
‘ment;

(b) whether any steps have been
taken by the Mines and the Geological
Department to stop such irregulari-
‘ties; and

(c) whether Government will
-constitute an enquiry committee to
inquire into the affairs of the Mysore
Cement and if not, the reasons there-
for?

THE MINISTER OF STATE IN
"THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) The information is being, collect-
-ed and wil] be laid on the Table of the
House.

(b) Mines and Metals Department
of the Government of India has
nothing to do with collection of royal-
ties which are payable to the State
Government.

(¢) Dces not arise.

Rural Water Supply in Rajasthan

4862. SHRI S. M. KRISHNA: Will
the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government of Rajas-
than have approached the Central
Government for financial assistance
for the Rural Water Supply Schemes
in Rajasthan; and

(b) if so, the reaction of the Cen-
tral Government thereto and the
decision taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT): (SHRI B. S. MURTHY):
{a) No.

(b) Does not arise.
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wet I 97 A -fawelt w1 IR
G Y AT

4863. = wio fRo wEwT 1 FT
fanf ao faag w4t 75 T@@ A FO
Fa fF :

() =R ¥ A T Ao
Fré § e swrta 91 fa<ig aw &
TTEHTAF TA-TING Freft AfqT F1 STHR
FH FF AT 7 faoret 42T FY AT TF,
gfgg. YT At Fam AT €

(&) v a7 § F1E TEY arew
T ars @ foad weade waEdT WY
q9ET Afed F, S TE-IG qAET E,
T ¥ faselt A F 97 9% afe
g, a1 IgHT I 7T

(7) SWF@ AT FEAF
frnfaa it s ; o)

(o) Ty FRafeafa & afz wrg
faeva g § a1 g@F FTFTO &7

faarg @ar fagg warag | Swae
(st fagTaw wim) (%) wra
R #Y ag Aifg 2 fasre Soare
F forq qa-fasrent werar #71 fawe fwar
T AR =7 92w & frg fafir e
1 wEa T S @ @ e
2w § afaremTe FarE S 76 € 1 A
9 & e, frafafay searfag =t
FT o ZT R —

aftgrsmT F1 A T FT ATH
(1) sam= faama

(2) == 3T AR |
(3) @rFaw TR

(4) swamrR (zreaT)

(5) =iy FAT ALY
(6) gamam REE
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(&) woge 7% R ggar V-
YU ¥ TR & g = T T
¥ & Frtaas w fem oy § R ag
1955 & =19 & | T@ &, faar
g aferm 21.56 TS WA §,
FIHE ALY G AATE AT, T GAGH
st T 114 AMETE Y FA gfA-
SIfyd e #1 o fasea< wfRe
2 | 78 Treer W WX AT AT FAT I
feaa & o Iaarfea faset 70 :30 &
O H W RA AR IS F AT
qET WAy g )

TEat & & fawe vt 5,
fomsr s (sar) § sefaw
-5 &, TN | fawe E |
AR JTO § 120 FMETE A} OAfA-
ST &9t F7 ATeAT Iy GH-fasrer
W 1939 ¥ waffaa & a€ 41
fodm & IacEd ION F AREA
fmTE § ©F g @@ oy g
o 89 :89 HME® M 10 fawely
IAEA e ¥ qF faoAelt g oAy
Frfafa &1 <@ § 1 afiomT 3 3=
HAATRT AT 100 FUT TT § 1

() s aA-faoet = 3§,
fomd swai 6 faaeY Seria afel #r
SfassT I §, 1973-74TF 0
A A e R

(7) wadt qa-faerdr & ¥
wrataa § sfvsesl & wfadw o
facfim o falelr sg@r damel & o
o ¥ Ffemrga F Fror [ g
fagre #t s wiv o afcommst

w e

4864 Wt wo o wYwT : F
fodl awn. R W T@ TS R
R

(%) &< qrT e &
%ﬁwkm*fmwwm
2017 (Ai) LSD—8
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¥ fag fagre *7 e quv oW ofc-
A & faw & I arer e
FE w Ay A wgwEa: et
afg gt ;

(&) 71 d=F & uchawor &
o fgard sz fagq et Fat
T AT A AN g7 F IGAWT Y-
fasam & TTa q F@ F fqu frar
ST 5 AR

() =afx &, & zEwr =R
Far g ?

fead aamr fgg wWamw w
IT Har (= fedme weEw)
(") & (1) wr w @
Faemrar o1 gar fr fafaee faard
7 faoret afcarormsit ¥ fag TdasT
51 & wem ¥ =fafew avafy
TETE AT wwd R

afcare fratom w1 wriww

4865 ®t ®o fwo AIWT : T
ey a1 qfcare fraem sk fabo
AR AqT AT fawrR w5 a8 q@™
F FU FG v ¢
(%) "m0 IR A ar 3gE
TAITE TR AIAT § TGN TF FIHT
# faatz wdw feg & 7 oagd gf
FTG AT 7T AT FAq qf@r faaae
¥ & HIET I FTH 9T g9 @S FA
¥ fr g Al W 1 v Ay wW
FATR FY JIOOT FAFA FAFHT
£y @it wfy rww & qrg ey
=ifed ;

(%) afe g, & mF= T ¥
R A Fraffar <7 & fac ®
o 7arE & W

(1) afe € Ao T Tk
AT RTFIOE ?

ey qar_afer. feivew o
fratw, ww aw g faete
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AW § T WW Wo (siufa
TaneR) (%) Sfeafaqwmw §gar
1% faury eqgm wE fpam w0 AR
g AN OF SAfaaEI F ' O#
feam a1

(/) == (7). sz 7 I3

afc frasw s

4866. =t o fAo wawy : Fw
wreey a1 qfae faww o ft,
qraTe q9qT Qg fawr 156 93 a9
T FAFE F ¢

(7) *=n 3T AT A9 GE
TCE ST HIAi & 7§ F WTqw
¥ 7 faa1t saew Ty § f5 ofaie
frtaT FEFT FT ogg FRO @Y
TSA F qEIA qEAAT G (AT Fifn
Fg Al 71 48 w7 § v ook S
ST FY IIEEAT FH G OFWAT AT
g9 ¥ 9wF wfafafaai i der
A g At ;

(=) afz 7, @ wr‘n'g IAFT
qoAT pfeea fa=e @ wwEr @il
5

(7) fo fer wsal & SFNa
srfas oA 7 § w1 fow-fom Toat &
g

(7) afz afwar fravm s
.®) waeaar- &1 UF qg T FIT
& A gTHIT AR I 7@ F few
&1 FTHATE FT G & A TH ;T
afror fasem 5 "2

(%) afe W€ s oA
wé § & 37 9= fare F7 smagiew
gy’
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e qar ofr fdew Wi
fFrrmtor, wrare qy A farete waTe
| T w5t (o simfa wame@w) ¢
(%) #ix (&) . st g 1 % w@RT
q safamw N Yeaa & safem-
T €Y § g I fear av A} ag qer
IEW T F A T @ Al
& garm wee 7 faar ar |

() =g wx ot €T &% @
TEFT FqAATT T Fwfew

() (7). afarz fagrsm ardsa
qAFT AG | T IR T RN
gf@ix faiem Fdsw 1 g9-
BAAT FT A& FIT TG FT AT FHhaAT |
R N, 2w 9B o ;ETT  famx

FLEIE |

Excise Duty on Yarn

4867. SHRI S. K, SAMBANDHAN:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of excise duty
collected on cotton hank yarn in the
years 1967-68 and 1968-69; and

(b) the amount of duty on cone
yarn of all counts?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): (a) and (b). A
statement showing the requisite in-
formation so far as available, is
laid on the Table of the House
[Placed in Library See No. LT.
1818691.

WA AW TF FW AN w6
TR & forll e o o & |
Lo

4868. it g fag goamy
w7 QT vy Tatan ShC T AW
SR FAt g qT A gar w3 f W
g T SGAT qF T T qX
TF FIRER # W@ § fag . f
Hox wia BH ® WY gWAlg
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Fear g, o ufzgr,a‘rmm’m
Y ?

iR A WK e ™ aqr 9]
WA § s /W (s o o
T ) St W e wridE waTw
ferr & oftd qddY & dad qm @,
T ¥ I Aq F Y@ FAF I
& W T & fau srsde aur
TEHIT SATAFT @A F fog, W@
FFIR F ATAET #T ¥d 9%, TF 3HT
fear & | 27 s 9T mwifw
AT FAAT B AT ¥ fag T
sfear &1 waw fer arman ) 3%
FEE T 1,227,000 TH |

wew waw @A faatd Qe

4869. WY T fag TwAE :
T fearf o fagq W ag @
T FIT F

(%) ;=1 weq WRW ;@R X
¥ F@R § 97 7w fear g fe
afara fawrd o # I Sy
yeT § wafaa fear 9 8k

() F11 95 WG T@HR FT
faqr qar & 7

Faard aav fagay W v sl
(st Fed e wame) : () or RWAT-
FT< FIT AW FIT & yeqriaa @R §
afgara afkqITar & I0- 1 B WA
FQ w7 weqra fovar a1 faw § afg w1
JAT TEA TAWMT ¥ B T wT
ﬁrﬁwaﬁwﬁraw:
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fara s ¥ av iy @ @
W T W eifafar dore
ara e gome sE ¥ fae
& fafaw sor & are ot 37 srarw-
FaT A A ST B 97 G SarfE
T R J gea e & fr @
99 F UF WU T T ge9Td FT-
qW F wrEwEar ¥ for qe-dem
fear wmg

Family Planning Programme
4870, SHRI R. K. BIRLA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pPleased to state:

(a) whether it is a fact that the
family planning programme, accord-
ing to him, has not proved success-
ful for want of an ideal contracep-
tive, as reported in the press from
time to time; and

the reasons for which
no ideal contraceptive has been
evolved so far in spite of hectic
campaign launched by Government in
this respect?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. S, CHANDRASEKHAR):
(a) I have been stressing the fact
that want of an ideal contraceptive
was hindering the progress of the
family planning programme.

(b) if so,

(b) Not only in India but in many
other countries also research for
finding a more effective and simple
contraceptive, with minimum side
effect ig being carried out.

T. B. Patients living in M.Ps. Flats in
South Avenue, New Dethi

4871, SHRI K. M. KOUSHIK: Will
the Minister of HEALTH AND FA-
MILY PLANNING, AND WORKS,
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HOUSING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it has come to his
notice that there are two chronic
T.B. patients living at M.P. Flat
No. 30, South Avenue, New Delhi;

(b) whether it is further a fact
that in spite of repeated advice of
the Medical Officer, these patients
have not been removed to the Sana-
torium;

(c) if so, whether the continued
presence of these patients in a resi-
dentia] locality does not constitute a
health hazard to the locality; and

(d) the action Government
Pose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI B, S. MURTHY):
(a) The wife and a daughter of a
Central Government employee, liv-
ing in M.P, Flat No. 30, South Ave-
nue, are suffering from Pulmonary
Tuberculosis and T.B. of Abdomen,
respectively,

pro-

(b) Admission was offered to the
wife of the employee in the T.B.
Hospital, Mehrauli but she has re-
fused the same for reasons of her
own. She is however, taking treat-
ment from the Mehrauli Hospital.
The daughter is under treatment in
the Willingdon Hospital and ig attend-
ing the Children Out-Patient BDe-
partment of the Hospital.

(c) No,
(d) As the patients are already re-

ceiving treatment, no action is pro-
posed to be taken,

yemomdnm of Demands lubmltted

4872, SHRI S, M. BANERJEE: Will
the Minister of HEALTH AND FA-
MILY mxmm AND WORKS,

HOUSING URBAN DEVE-
mé%‘l‘ be pleased 1o state:
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(a) whether it is a fact that the
Lift Operators of CP.W.D:, Delhi,
submitted to the then Mxmster of
Works, Housing and Supply a memo-

randum of demands on the 26th
March, 1968;

(b) if so, the detailg thereof; and

(c) the action taken by Govern-
ment on each of their demands?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY):
(a) No such Memorandum was re-
ceived from the Lift Operators of

the C.P.W.D. on 26th March, 1968.
However, a representation was re-
ceived on 4th April, 1968, A copy

of the same representation bearing
the date 26th April 1968 was also re-
ceived with a reminder from them,
on 4th June, 1969,

(b) The Lift Operators requested
in their representation that their
scale of pay should be upgraded from
Rs. 175—1—85—EB—2—95—3—101—
EB-3-110 to Rs. 110—155 on the ana-
logy of the scale of pay applicable
to Pump Drivers.

(¢) The request of the Lift Opera-
tors could not be acceded to as the
category of Lift Operators was only
a semi-skilled category for which
the scale of Rs. 75—i—85—EB—2—
95—3—101—EB—3—110 was appro-
priate and that it could not be com-
pared with skilled categories like
Pump Drivers, etc.

T @ wfmra il

4873. SR 7o Wo Ffina :
© ol PER WA SEAW
wn fawf qw fawqy @t 7
T & g A o
(¥) = ag &= § 5 o7 W
T ¥ T IR ¥ ] AT
femr & 5 30w gema Far Wiy



233 Written Answers
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qfcaﬁqmaﬁmﬁvmﬁmwﬁ:;

(@) #r g Wit o= & f5 31
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1.40 1@ uwss Afafaw &
farg & forg @ @Mg

(w) woa S QAT F e
T AR § USw g gwAs oREe
& fT 2.5 A3 WA F WgTT 7
qfiwear A1 oY WX a8 g faar qr
5 fw ufw e g am

(F) o7 TR g7 TG ofx
arr Fedid &t Fy 9 qar e
AN # aRART AT g @G R
TEATT AT G AL Heren s
faerd gear |9 # g% faee ¥
fafasr a<wi & fog ot 7 araegs-
AmHT BT AT FGTE |

Glazed Doors|WindoWs of North and
South Avenue Flats

4874, SHRI BHOLA NATH MAS-
TER: Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that he has
inspected the big glazed doors fitted
in the new rooms and verandahs of
the flats of Members of Parliament
in North and South Avenues;

(b) the number of flats among
them whose glass panes did not last
even for six months;

(c) the arrangements

made for
their repairs; and

(d) whether, in view of the above
experience, arrangements would be

made to fit old-style windows and
doors?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) qu Sir.

(b) No -casé of breakuge of gliss
panes in the- additional bed rooMid
has come to notice. In the verandahs
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of 40 flats, glass panes have,
ever, broken,

how-

(c) The broken glass paneg
being replaced,

are

(d) The matter is under examina-
tion. i

Rate of interest charged from State
Electricity Boards

4875. SHRI JYOTIRMOY BASU:
SHRI SATYA NARAIN
SINGH;
SHRI BADRUDDUJA:
SHRI GANESH GHOSH:

Will the Minister of IRRIGATION
AND POWER be pleased to state the
rate of interest charged from State
Electricity Boards on the loans for
rural electricity projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): The Central Government
do not give loans direct to State
Electricity Boards for their rural
electrification schemes. Loans were
sanctioned to State Governments till
1968-69 for being re-lent to their
State Electricity Boards for meeting
expenditure on approved rural elec-
trification schemes. From the year
1969-70 loan assistance for rural elec-
trification will not be earmarked but
will be included in the block amount
of overall Central assistance avail-
able for State Plan Schemes. The
loans sanctioned in 1968-69 to the
States, carry an interest of 5§ % per
annum and are for a period of 25
years, During the first five years
only interest is payable annually and
from the sixth anniversary of the
drawal of loan, the loan is repayabie
in 20 annual equal instalments of
principal together with interest due
on the outstanding principal from
time to time. The rates of interest
which the State Governments charge
from the State Electricity Boards
vary from State to State.
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Accommodation units owneq by LIC
in Calcutta, Bombay and Madras

4876. SHRI JYOTIRMOY BASU:
SHRI BADRUDDUJA:
SHRI BHAGABAN DAS:
SHRI GANESH GHOSH:

Will the Minister of FINANCE be
pleased to state:

(a) the number of accommodation
units that are owned by the Life
Insurance Corporation in Calcutta,
Bombay and Madras;

(b) the number out of them which
have been leased|let out;

(c) the annual
therefrom; and

(d) the procedure followed in
leasing|renting out the units?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRL
JAGANNATH PAHADIA): (a) to
(d). Information is being collected
and will be laid on the Table of the
House as soon as available,

revenue earned

Females who went abroad on Medical
Grounds

4877. SHRI JYOTIRMOY BASU:
SHRI SATYA NARAIN
SINGH:
SHRI BADRUDDUJA.
SHRI GANESH GHOSH:

Will the Minister of FINANCE he
pleased to state:

(a) the number of females who
went abroad on medical grounds dur-
ing 1965-66, 1966-67 and 1967-68, with
their names and addresses and de-
tails of illness of each;

(b) the details of foreign exchange
granted and the names of the re-
commending medical authorities; and

(c) whether any cases of misuse
or corruption in this have come to
the notice of Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): (a) and (b). A
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person requiring release of foreign
exchange for medical treatment ab-
road has to obtain recommendation
from the Presidency Surgeon|Civil
Surgeon|Staff Surgeon|District Medi-
cal Officer|Treating  Physician|Sur-
geon to the effect that the doctor
concerned has satisfied himself that
the disease from which the patient
is suffering is of such a nature that
facilities for its treatment are not
available in India or that inspite of
the best treatment available in India,
no improvement hag taken place and
it is necessary in the interest of the
health of the patient to seek treat-
ment abroad. This certificate has to
be countersigned by the Chief Ad-
ministrative Medical Officer of the
State concerned:

“After careful examination of
the facts of the case ag given, I
agree that treatment of the case
is necessary in the country ab-
road and I recommend release
of foreign currency for thig pur-
pose.”

Foreign exchange is released by the
Reserve Bank on the production of
the certificates as mentioned above.
This is subject to accounts being
rendered to the Reserve Bank, duly
supported by vouchers to the extent
possible, on return, This policy is

applicable to all persons whether
male or female.
The data relating to release of

foreign exchange to females who
went abroad on medical grounds are
ag under:

Year Number of Value
issued (Rs. in lakhs)
1965-66 207 19.1
1966-67 160 15.4
1967-68 173 19:3

The efforts involved in supplying
the details such ag names, addresses,
particulars of illnesses, etc. will not
be commensurate with the results te

BHADRA 3, 1891 (SAKA)

Written Answers 23g
be achieved in view of the general
policy clarified above.

(c) Appiicationg are dealt with by
the Reserve Bank of India. When
cases of misuse or violation of regu-
lations come to their notice appro-

priate action is taken against the
person concerned,
Geomorphological Map of India

4878. SHRI JYOTIRMOY BASU:
SHR] DEVEN SEN:
SHRI K. M. ABRAHAM:
SHRI BADRUDDUJA:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) whether Government have
produced any Geomorphological Map
of India;

(b) if not, the reasons

and
(c¢) any contemplation in this re-
gard?

NISTER OF STATE IN
TIE]I'Z{EMIBI/‘IIIISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI JAGAN-
NATH RAO): (a) No, Sir.

(b) Priorities have been assigned
for producing various types of geo-
logical maps on various 'scale.s for
which considerable work is still 8
be done.

i hologi-
(c) Production of _G—eomorp
cal map will be consxderefl after the
work relating to preparation of geo-
logical map is completed.

therefor;

Tours by Officlals of Ministry of
Finance to Foreign Countries

PANT:
4879. SHRI C. K CHAKRA
Will the Minister of FINANCE be
pleased to state:

ol

(a) the names and designations

officers in the Departmgn't of Eco-
nomic Affairs of her Ministry who
have been sent on official tours
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abtosd -dufing the Tast 3 yesirs to
Japan, Bangkok and Gthér countries;

(b) the nature of théir charge in
the Ministry and the duties they
were required to perform while de-
puted to foreign countries;

(c) the amount of foreign
change released to them for
tour during each year; and

ex-
each

(d) whether it is a fact that some
of these officers are continuously
working on one seat, and if so, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): (a) to (c). The
information is given in the state-
ments laid on the Table of the
House, [Placed in Library. See No.
LT-1819|69].

(d) The assignment of varicus
officers to various types of work and
th& tehure of dssignment is deter-
mined by their qualification ang ex-
perience and the requirements of
the post. Some of the officers who
have gone on official tours abroad
have been working in the same
assignment for a number of years in
the same way as some others whose
duties may not entai]l such travel.
The deputation abroad of officers is
decided according to the requirement
of work and not on the basis of
providing equitable travel oppor-
tunities,

Quarters for  Baraunj

Refinery
Employees

4880. SHRI YOGENDRA SHAR-
MA Will- the - Minister of PETRO-
LEUM AND CHEM‘ICALS AND
MINES AND METALS be pleased
to state:

(a) whether tine towhnship of
Barauni Refinery has &ough vacant
land for constructing more quarters
for s employees;

(b) wﬁbﬂt@f i hew fovwibhip 1s
Cconéfriiided” A e twmd ac-
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quired Specifically for settmg up the
factory, and

(¢) if so, the reasons thereof?

_THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D. R, CHA-
VAN): (a) Yes.

(b) No. But additional quarters
and other amenities for staff are
being built on an area outside the
Refinery battery limits to accom-
modate those employed on fre fight-
ing, security and pipelines,

(¢) Doeg not arise.

Extension of L.IC’s “Own your
Home” Scheme to Imphal

4881. SHRI M. MEGHACHANDRA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
the Unstarred Question No. 5441 om
the Tth April, 1969 regarding exten-
sion of Life Insurance Corporation’s
«Own your House” scheme to Imphal
and state:

(a) whether steps have been taken
to expedite the extension of the said
scheme to Imphal; and

(b) if not, the reasons for the de-
lay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and
(b). Information is being collected
and wil] be laid on the Table of the
House as soon as available.

Export of Manganese Ore by
M.M.T.C. on Barter Basis

2882, SHRI R. K, BIRLA: Will the
Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
Minerals and Metals Trading Corpo-
rdtion havde propodkls: from hippers:
défifors of &xpertthg High grade
merngantse oré of BErter Bisi aghinst
itfiport 6f apifoved itémts;
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(b) if so, the details thereof:

- (¢) whether it is also a. fact that
the Corporation has a proposal for
undertaking all foreign sales negotiat-
ed by private parties; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
& CHEMICALS AND MINES &
METALS (SHRI JAGANATH RAO):
(a) and (b). The Minerals and Me-
tals Trading Corporation hags received
some barter proposals for exports of
manganese ore ranging from 38|40 to
50/51 per cent manganese. The items
of import proposed include urea, in-
dustrial raw materials and compment/
spares for priority industries.

(¢) and (d). The exports of man-
ganese ore remain canalised through
the Minerals and Metals Trading Cor-
poration The Corporation, however,
would welcome established shivpers/
mine owners securing export orders
utilising their contacts, provided ne-
gotiations with foreign buyers are
made with its knowledge and prior
approval with regard to price and
other terms and conditions of sale. On
successful completion of negotiations
the business is taken over by the
Minerals & Metals Trading Corpora-
tion of India, on a principal to princi-
pa] basis between the Minerals and
Metals Trading Corporation and the
foreign buyer. The parties bringing
such direct contracts are to make their
own arrangements for the procure-
ment of the ore.

Appointment of Civil Assistan¢ Engi-
neers in CP.W.D.

4883. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to refer
to the reply given to Unstarred Ques-
tion Nos. 5520, 6197 und 8497 on the
7th April, 14th April and 5th May,
1969 respectively and state:

(a) whether it is.a fact that no.re-
lakation Kas beén made in the casé of
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departmental Officers to appear in the
Union Public Service Commission in-
terview in respect of age;

(b) whether it is also a fact that
there are a number of efficient officers
working in the Department who could
have come as direct recruits through
U.P.S.C, if they would have been al-
low.d to appear before U.P.S.C. by
relaxing their age limit as is in M.E.S.
and other departments;

(c) whether it is also a fact that
there are some proposals under con-
sideration to permit the Departmental
Officers to appear in the interview be-
fore UP.S.C. for selection as direct
recruits by relaxing their age limit
upto 45 years;

(d) if so, the details thereof and if
not, the reasons therefor; andg

(e) the details of relaxation made
in the criterion for Graduate Sectional
Officers for promotion to the grade
of Assistant Engineer at that time
and how many were promoted and
out of them how many were revert-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
No, Sir, the condition regarding age
was relaxable for Government ser-
vants.

(b) Does not arise in view of reply
to (a).

(¢) No, Sir.

(d) The age limit is relaxable upto
30 yearg for the departmental candi-
dates who compete in the Engineer-
ing Services Examinations. It is not
considered desirable to relax the pre-
scribed age limifs further as this will
defeat the very purpose for which
direct recruitment is resorted to, i.e.,
the induaction of fresh blood in the
service.

(e) The normal ehg‘lbxhty ‘period
of 5 years service ‘prescribed for the
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promotion of graduate Sectional Offi-
cers to the grade of Assistant Engi-
neer was relaxed to three years, upto
31st December, 1966. 180 graduate
Sectiona] Officers were promoted as
Assistant Engineer (Civil) on the
basis of relaxed criteria. None of
these officers has been reverted to the
grade of Sectional Officer so far.

Cadre of Indian Service of Engineers

4884. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to refer
to the reply given to the Unstarred
Question No. 776 on the 24th
February, 1969 and state:

(a) whether it is a fact that the
Ministry of Home Affairs is creating
cadre of the Indian Service of Engi-
neers according to which one third
of Engineers working in the Irriga-
tion branch of C.W. and P.C., Roads
and Buildings branch of C.P.W.D. will
go to the States and one third will
come from the States even though the
work performed by the Engineers
varies from Department to Depart-
ment; and

(b) if so, the action taken to make
the recruitment rules at par with
other Departments and Ministries of
Central Government as all the Engi-
neers will be employed to execute the
same type of works namely Civil or
Electrica] ag the case may be and not
vice versa?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
The Ministry of Home Affairs are
taking necessary action to constitute
the Indian Service of Engineers in
accordance with the provisions of the
All India Services Act, 1951. The
Service will consist of three distinct
branches, namely, (i) Buildings and
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Roads; (ii)  Irrigation; and (iii)
Power. Unlike the other All India

Services, it is proposed to constitute
centra] cadres in each of the Branches
of this Service to take care of the
special needs of the Central Govern-
ment. Accordingly, there will be a
CP.W.D. cadre of this Service for
the Buildings and Roads Branch and

a CWPC. cadre comprising two
branches, namely, one for Irrigation
and another for Power. Since it is
necessary in an All India Service to
provide for rotation of officers bet-
ween the Centra] and the State Gov-
ernments, it is proposed to provide
for one-third of the posts in each of
the branches of the Centra]l cadres,
namely, the CP.W.D. Cadre and the
C.W.P.C. Cadre, to be held by officers
of the State cadres of the Indian Ser-
vice of Engineers on deputation basis
after the Service has entered into
the maintenance stage. It is propos-
ed to achieve this gradually without
involving any large scale immediate
displacement of officers between the
Central and the State Governments.
It is not proposed at present that
with the formation of the Indian
Service of Engineers, one-thirq of the
engineers working in the Irrigation
Branch of the C.W.P.C. or the Build-
ings and Roads Branch of the C.P.W.
D. should go to the States.

(b) The rules regulating the recruit-
ment and other conditions of service
of members of the proposed Indian
Service of Engineers are under fina-
lisation in the Ministry of Home
Affairs with the consultation of the
State Governments concerned and
the Union Public Service Commis-
sion. These rules shall, as far as pos-
sible, be uniform for all the three
branches of the Service.

Tenure of CPWD Superintending
Engineers

4885. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) the tenure of a C.P.W.D. Super-
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intending Engineer in one Circle at
one place;

(b) the number of Superintending
Engineers who have completed their
tenure and are continuing in the
same Circle at the same place; und

(c) the circumstances under which
they are allowed to continue in the
Circle and at the same place even
after the expiry of their tenure?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
No tenure has been fixed for Super-
intending Engineer in-charge of a
Circle in the C.P.W.D. However, the
tenure of 4 years applicable to the
Executive Engineers has by conven-
tion been applied to Superintending
Engineers also.

(b) Nil

(c) In view of the reply to part
(b), the question does not arise.

Charges of Victimisation of Union
Workers of Life Insurance Corpo-
ration, Northern Zone

4886. SHRI SURAJ BHAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether a memorandum con-
sisting of 8 points regarding alleged
victimisation, harassment, compulsory
retirements, suspension and transfers
of Union workers of the Life Insur-
ance Corporation, Northern Zone has
been received by her Ministry from
various Life Insurance Corporation
Units recently;

(b) if so, the factual position in
respect of all the jtems referred to in
the memorandum; and

(c) the steps Government propose
to take to redress the grievances of
the employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a)
to (c). Yes, Sir. The memorandum
contained certain allegations against
the Zonal Manager. The matter has
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been enquired into and a report has
been submitted to Government. The
report is under consideration.

Scheduled Castes Officers in LIC.
Northern Zone Office

4887. SHRI SURAJ BHAN: Will the
Minister of FINANCE be pleased to
state:

(a) the number of Class I Schedul-
ed Caste Officers in the Northern Zone
of the Life Insurance Corporation with
their service period;

(b) how many of them are working
in the Zonal Office at New Delhi;

(c) how many are working in the
Divisional Office at Delhi;

(d) whether any Scheduled Caste
Officer or Officers were transferred
from New Delhi to outside Delhi; and

(e) if so, on what grounds?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a)
to (e). Information is being collect-
ed and will be laid on the Table of
the House as soon as available.

Grants to Imphal Municipality,
Manipur

4888, SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the total amount of loan and
grant made available to the Govern-
ment of Manipur for use by the Im-
phal Municipality for works of urban
development and for use in the noti-
fied areas during the years 1968-69 and
1969-70;

(b) whether his Ministry has pro-
mised the Government of Manipur
for increased allocation of funds
during the coming year 1970-71;

(c) whether there ig any loan due
for repayment to the Government;
and .



27 Writién £nsivers
(d) if so, the amount thereof in
detail?

THE MINISTER OF STATE IN
“THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
‘This Ministry has not given any loan
'to the Imphal Municipality during the
years 1968-69 and 1969-70 for urban
development. A  total sum of

Rs. 6,62,804.20 as grant-in-aid was
sanctioned during the year 1968-69
to the Government of Manipur for
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cipality. Rs. 3,70,000/- have again
been provided in the budget estimates
for the year 1969-70 as grant-in-aid
for this purpose. No loans have been
given for notified areas during the
years 1968-69 and 1969-70.

(b) No.

(c) and (d). The loan paid to the
Government of Manipur in respect of
various schemes of Imphal Municipa-
lity during the years 1957-58, 1958-59
and 1960-61 and the position of repay-
ments are shown in the following

development works of Imphal Muni- table:—
.SI. Amount Year of Purpose of Term of Amount Position as on
No. Sanction loan repayment of instal- March. 69
ment with
o o interest )
1. Rs. 40,000 1957-58 Purchase of Peak  Repayable in Rs. 1294-14 Paid upto 9/67

Hote! Building

2. Ri 96,500 1958-59 Chasiruciion of
Municipal
shops.

3. R:.1,00,000 1958-59 Construction of

Town Hall
(Gandhij Me-
morial Hall)

4. Rs. 54,000

30 years in
half yearly eq-
uated instalme-
nts of Principal
and interest
(March & Sept.)

-do- Rs. 3121-77 Paid upto 9/66

-do- Rs. 3225-34 Paid upto 9/65

1960-61 Purchase of water fRepayable in Rs. 3315-14 Paid up to 12/66

pumps for water 30 years in
supply Scheme yearly equated

Pinstalments.
(December)

Demand for an ad hoc increase in
Pensions

4889. SHRI M. MEGHACHANDRA:
‘Will the Minister of FINANCE be
pleased to state:

(a) whether the pensioners of the
different States and Union Territo-
ries have been representmg to Gov-
ernment fur an ad-hoc increase in
their pension amour¥ in view of the
jucreasing cost of . living;

" (b) it §5, Wheéther Government aré
<considering their case;

(c) whether the pre-integration
pensioners of Manipur are paid com-
paratively very low pension which
cannot make their both ends meet;
and

(d) if so, whether Government

will also be considering their special
case?

THE MINISTER OF STATE IN
'rmi: MINISRY OF FINANCE (SHRI
P. C. SETHI): (a) Yes, Sir.

(b) What relief, ¥ any, should be
sanctiomé@ for fhe pehsioniérs of the.
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State Governments jg for the consi-
deration of the respective State Gov-
ernments, So far as pensioners of
the Central Government including
those of the Union Territories are
concerned it has not been possible
recently to grant relief to the pen-
sioners. Government will, however,
consider the matter further with
sympathy consistant with the avail-
ability of resources,

(c) and (d). Information regard-
ing the pensioners referred to is being
collected.

Effect of Bxcise Duty on Mill-made
Cloth

4890. SHRI G. S. MISHRA: Wwill
the Minister of FINANCE be pleased
‘to state:

(a) the classification adopted by
Government for the purpose of levy-
ing excise duty on the yarn, and
Mill-made cloth;

(b) the authenticity of the argu-
ments advanced in some quarters
that existing pattern of exicise ievy
makes poorer section to pay compa-
ratively higher cost for his :hoice of
clothes than the richer section;

(¢) if so, the details thereof;

(d) the manner in which the pre-
sent pattern of excise duty is help-
ful in increasing the Export Trade
of Mill-mmde cloth in the Middie-
East eountries; and

(e) whether Government are ronsi-
dering a new pattern of excise duty
sQ as to export cloth as well as sup-
port the so-called Sick Textile mills
and if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY oF FINANCE (SHRI
P.'C. SETHI): (a) The classifica-
tion adopted for the purpose of levy-
ing Central Egcise Duty on cotton
varn and Mill-made cotton fabries
is as under: —

(i) Cotton yarn if’ cleared out

of the’ factory as such is
Hable to different rates of
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duty depending upon the
count of the yarn, and the

from in which it is :leared.
Duty on cotton yarn when
used in a composite mill for
weaving of fabrics may, how-
ever, be paid by the manu-
facturers at compounded
rates which wary according
as the yarn is used for weav-
ing Super-fine, Fine, Medium
or Coarse fabrics.

(ii) Special varieties of cotton
fabrics specified under sub-
item I(1) of item 19 of the
Central Excise Tariff are li-
able to duty on ad-valorem
basis. Specific rates »f duty
are, however, leviable 1n res-
pect of fabries classifiable
under sub-item I(2) of the
Tariff item which vary accor-
ding %0 the average count
of yarn used in the fabrics
and also the type of process-
ing to which the fabrics ave
subjected after weaving.

Those fabrics which are embroi-
dered or impregnated|coated with
preparations of cellulose derivatives
or-of other artificial plastic materials,
classifiable under sub-items II and III
of the same Tariff item are liable to
ad-valorem rate of duty in addition
to the duty payable on the base fab-
rics.

(b) and (c). Levy of duty on fab-
rics at ad-valorem rates emsures tha
duty is lower on the cheaper fabrics
and higher on costlier ones. Fur-
ther, the burden of duty in respect
of coarse and medium B categories
of fabries classifiable under sub-
item 1(3) of the tariff item 19 which
are used normally by the poorer sec-
tion of the people is eomparatlve‘y
low, as these varieties of fabrics are
completely exempt from the Dbasic
duty at grey stage and also bleach-
ingldyemg stage.  There is, there-
fore, no substance in the argument
that the poorer section of Society i¢
made to pay higher duty than the
richer gectiop. S [
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(d) Rebate of excise duty paid on
cotton yarn contents as well as that
on cotton fabrics when exported out
of India is allowed. Export of cotton
yarns|fabrics directly from the mills
without payment of any excise duty
is also permitted. The levy of ex-
cise duty as such should not have
any adverse effect on the export tra-
de of mill-made cloth to the Middle-
East countries.

(e) No such proposal is under

consideration.

Striking of second oil bearing struec-
ture in Persian Gulf

4891. SHRI YASHPAL SINGH:
SHRI D. N. PATODIA:
SHRI V. NARASIMHA RAO:

Will the Minister of PETROLEUM
AND CHEMLCALS AND MINES
AND METALS be pleased to state:

(a) whether India
second oil bearing structure in
Persiap, Gulf;

(b) if so, what is its potentiality;

(c) how it will benefit India; and

(d) whether the crude oil wil] be

sold to foreign countries til} our refin-
ing arrangements are augmented?

has struck a
the

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS AND MINES & METALS
(SHRI D. R. CHAVAN): (a) and (b).
The first well recently drilled on the
second structure located near the
Rostam field in the Gulf is still not
fully tested. Iy the absence of full
testing results, it is not possible to
say whether the structure is oil bear-
jng commercially.

(c) 1f the structure is found to be
commercially oil bearing, India’s share
as per the agreement with the foreign
partners, will be one-sixth of the
total production.’

(d) This can be considered only if
ol in commercial quantities is found
in the structure.
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Agricultural Rural Credit Board

4892. SHRI YASHPAL SINGH: will
the Minister of FINANCE be pleased
to state:

(a) whether it has been decided to
set up an Agricultural Rura] Credit
Board ip the Reserve Bank of India;
ang

(b) if so, what will be its functions?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHAI
P. C. SETHI): (a) and (b). The All-
India Rural Credit Review Committee
whicy, was constituted by the Gover-
nor of the Reserve Bank has recom-
mended, among other things, the
constitution of a Statutory Agricul-
tural Credit Board by the Governar
of the Reserve Bank in consultation
with jts Centra] Board. According
to the recommendation of the Review
Committee, the Agricultural Credit
Board will function, subject to the
general superintendence of the Cent-
ra] Board, as the principal authority
in regard to such of the Bank’s zcti-
vities pertaining to agricultural and
cooperative credit as may be delegared
to it by the Central Board, The
recommendation of the Review Jom-
mittee is under the consideration of
the Reserve Bank.

Foreign goods brought by staff Aecom-
panying Prime Minister on tour te
Japan and Jakarta

4893. SHRI SURAJ BHAN: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Prime Minister was
accompanied by her personal staff
and journalists in her trip to Japan
and Jakarta;

(b) it so, who were the members
of her team;

(c) whether it is a fact that the
persona] staff brought a lot of foreign
goods which were unaccounted for by
them at the customs; and
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(d) whether these goods were che-
cked by the customs here while they
came back from the tour?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
C. SETHI): (a) Yes, Sir.

(b) The names of the persons who
accompanied the Prime Minister on
her tour to Japan and Jakarta are
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1820]69].

(c) No, Sir, The articles of baggage
of the accompanying party were duly
declared before the Customs and were
within the permissible baggage allow-
ance.

(d) Yes, Sir.

Expenditure on Korba-Koyna Alumi-
nium Complex

4894, SHRI D. V. SINGH: Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state the progress so far
made in the setting up of the Korba-
Koyna Aluminium Complex and the
expenditure so far incurred thereon
and by what time it will enter into
production stage?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS AND MINES & METALS
(SHRI JAGANATH RAO): The work
on the construction of the 1st phase
of the Korba Aluminium Plant, viz.
200,000 tonnes per annum Alumina
Plant is in hand. For the 2nd Phase
of the Korba Aluminiumy complex viz,
Smelter & Fabrication Units, for pro-
duction of 100,000 tonnes per annum
of Aluminium metal anq rolled and
extruded products (50,000 tonnes per
annum total), the Detailed Project
Report is under preparation by the
Soviet Party and Messrs. National
Industriag] Development Corporation
(a Government of India Undertaking).

Government have approved the pro-
posal for jmplementation of the:50,000
tonnes per annum capacity Koyna
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Aluminium Project to be set up at
Ratnagiri with the assistance of M]s.
Chemokomplex of Hungary and an
agreement is expected to be concluded
with them shortly. The following ex-
penditure has been incurred >n the
two aluminium Projects upto 30th
June, 1969:—

Korba Aluminium Project Rs. 371.92
lakhs.

Koyna Aluminium )
Project Rs. 27.45 lakhs

The Korba Alumina Plant is sche-
duled to be commissioned by October
1971 and the Smelter & Fabrication
Unit is expected to be completed and
go into production in stages from May
1973 to May 1975. The Koyna Alu-
minium Project is expected to reach
the production stage in about 4 years
from the commencement of work on
the project i.e. early during the Fifth
Plan period.

Funds for Gandak Project during
Fourth Plan

4895 SHRI RAM AVTAR SHARMA:
Wil] the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the amount of money alloted far
the Gandak Project during the Fourth
Plan period;

(b) whether Chairman of the Joint
Gandak Contro] Board has complain-
ed of the lack of funds for this Pro-
jects; and

(¢) if so, Gevernment’s reaction in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER- (SHRI - SIDDHESHWAR
PRASAD): (a) The provision in the
Draft Fourth Plan for the Gandak
Project is Rs. 77.62 crores (Rs. 59.50
crores for Bihar; Rs. 12.62 crores for
Uttar Pradesh und Rs. 5.50 crores for
Nepal benefit schemes).

(b) and (c). The Gandak Control
Board decided, at its meeting held on
the 28th July, 1969, to recommend to
the Government of India and the two



55 Written Answers

State Governments that additional
funds should be made available dur-
ing the current year to the extent
possible to expedite the completion of
the Project. This recommendation is
under. consjderation.

“Blood Donation”

4896. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that iela-
tives of patients, who require olood
transfusion, are compelled to replenish
the blood bank by donating ~ome of
their blood in the Hospitals, especially
Government Hospitals in Delhi even
when they are prepared to pay for the
blood; )

(b) whether it is also a fact that no
attention is paid to their state ~ ot
health; o

(c) whether in this connetcion Gov-
ernment’s attention has been invited
to an incident reported in the ‘Yojana’
the Planning Commission’s Journal,
where it is said that parents of a
child, who required blood transfusion
were forced to donate blood in the
Safdarjang Hospital of Delhi; and

(d) if the answers to parts (a), (b)
and (c) above be in the affirmative,
the steps Government propose to take
to stop this cruel practice?

THE MINISTER OF STATE IN THE
MINISTRY' OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
No. Relatives are not compelled but
are persuaded to donate blood, if they
are found fit.

(ﬁ) No.

(c) The address of the writer of the
letter to the “¥ojana” was sought by
the Medical Superintendent of the
Safdarjang. Hospital from -the. editor
of the journal gnd he has begn add-
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ressed already to furnish the dJetails
of the case.

(d) Does not arise.

Reservation for Scheduled Castes and

Scheduled Tribes in Nationalised

Banks

4897, SHRI S. M. SOLANKI: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government will 1dopt
the percentage of reservation of Sche-
duled Caste and Scheduled Tribe
candidates in the mationalised bLanks;

(b) if so, when it wil] be impie-
mented;

- (c) 'if not, the reasons therefor; and

(d) the percentage of Scheduled
Castes and Scheduled Tribes in the
nationaliseq banks upto the 31st July,
19697

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
C. SETHD): (a) to (c). The rules laid
down by Government regarding reser-
vation of vacancies for Scheduled
Castes and Scheduled Tribes, as are
being obsérved in the State Bank of
India -in respect of direct recruitment
to the clerical and subordinate cadre,
are expected to be made applicable
in the case of nationalised hanks as

well.

(d) No information is at presant
available with the Government about
the percentage of Scheduled Castes
and Scheduled Tribes emploi'lgesb e::

he banks which have recently
;};iionaliééd, Government will try to

t the information and Place it on the
Table of the House as soon as vossi-
ble.

of C.GHS. Dispensary i
“Narains Residential Schems Area o
T Delnt o

ASCHOW-
w6, SHRI B K DASUCL
DHURY: Will the Minister of HEALTEEI’
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DEVELOPMENT be pleased to refer
to the reply given to Unstarred Ques-
tion No. 6256 on the 14th April, 1969
regarding opening of C.G.H.S. Dis-
pensary in Naraina Residential Scheme
area Very soon;

(a) whether it is a fact that the
area is fasy developing and the num-
ber of families of Government emp-
loyees are likely to exceed 2,000 in the
area very soon;

(b) if so, whether Government pro-
pose to conduct a survey and open a
separate dispensary in the area;

(c) if so, by when; and
(d) if not, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
No basis has been mentioned for the
assumption that the number of Gov-
ernment employees in this area will
exxceed 2000 very soon.

(b) Not at present.
¢c) Does not arise.

(d) New dispensaries in areas which
qualify will be opened when funds are
available.

1217 Krs.
" .

. . a
“CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ARRANGEMENT FOR TAKE OVER.
BY GOVERNMENT OF TIMEsS OF INDIA
GROUP OF PAPERS

MR. SPEAKER: We shall take up
the next item.

SHRI NAVAL KISHORE SHARMA
(Dausa): On a point of submission,
with regard to the next item on the
agenda, the call attention notice. I
want to submit that the call attention
notice involves certain important legal
and moral issues. It should not be
disposed of in this manner. There-
fore, would you kindly allow a dis-

2017 (Ai) LSD—T7
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cussion on this subject, at least half
an hour discussion?
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MR. SPEAKER: Let the Minister
make his statement. Shri S. M. Joshi.

st oo wHo AN : &
Afawradin % qged &7 fFfafaa
fawg &1 o AtE e, -
& sraT AT FEETEE GET #7
e faerT =rEaT § A srefAr st
ffrmmalies s d:

wfrai & faeg F9Tw qa@v
TaT F WAL F AN AT AT
HA FT ATEATET T L FHI
T EFRY W% § {1 49 ¥ 9a-
afawmi &1 frwe wiesw &
T AU g9 & ¥ for 9
Fr fagq sgaem”

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEPARTMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
RAGHUNATH REDDY): The follow-
ing matters pending in the Bombay
High Court are connected with
Messrs. Bennett Coleman & Co. Ltd,,
publishers of the Times of India
Group of Papers,

(1) Petition under Section 398 of
the Companies Act 1956.

(2) Petition under Section 388B of
the Companies Act, 1956.

(3) Civil Suit filed by Messrs.
Bennett Coleman & Co. Ltd. for the
recovery of about Rs. 36 lakhs from
Shri S. P. Jain and other persons in
respect of the amounts stated to have
been misappropriated by him or for
Jhis benefit with interest thereon.

(4) Appeal by the company against
the injunction granted by the erst-
while Companies Tribunal against the
order of suspension of five senior em-
ployees of the compnay.
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(5) Petition by two Government
directors against the with-holding of
pensionary benefits of one of the
senior employees of the company.

(6) Appeal by the company against
the objection of the Company Law
Board under section 635B to the Lro-
posa] for the dismissal of five senior
employees,

The other pending matters are—

(i) Writ appeal before a Division
Bench of the Calcutta High
Court filed by Shri S. P. Jain
and Shri A; P. Jain challeng-
ing the valadity of the action
proposed under section 338B
of the Companies Act, 1956.

(ii) Charge-sheet filed by the
Specia] Police Establishment
against Shri S. P. Jain and
others for offences under
Sections 120B/409/109 and
409 of the Indian Penal Code
before the Additional Chief
Presidency Magistrate, Bom-
bay.

The proceadings relating to he
petition under section 388B of the
Companies Act have been stayed by
the orders of the Calcutta High Court
at the instance of the respondents.
The proceedings under sectian 398 of
the Act are going on from day-to-day
in the Bombay High Court. Certain
proposals were received on behalf of
the main respondents regarding the
reorganisation of the Board of Direc-
tors of Messrs. Bennett Coleman &
Co. Ltd. These matters connected
with the reorganisation of the Board,
the period of life of the reorganised
Board and of protection of the em-
ployees who have assisted in the
investigations have been considered by
the Government for making appro-
priate submissions to the Court. In
Government’s view the re-organised
Board should have a majority of
non-shareholder Directors for a
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reasonable period in the interests of

the Company and the employees con-
cerned should be protected,
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It is quite incorrect to speak of
virtual take-over of The Times of
India Group of Newspapers by the
Government in return for not proceed-
ing with cases of mismanagement and
misappropriation against Shri Shanti
Prasad Jain and others. The fact that
the petition under Section 399B of the
Companies Act is continuing and that
a criminal prosecution has been filed,
will itself show that action has been,
and is being, taken purely on merits.

sft T Two WY ¢ FF HEAT
T AR THRATE | 1964
¥z Fvr ¥ fgams og Amar 512
¥ 91 Y FIHT maE T ogeT
398 X 3s8 & ¥ AT TE FH

T | TFWE AT AT FROE | TF
A AT T gW | AEAT T

ST TR WG § fem & off S@Ey =
T AR Y GET 9GS g wET F
art  faar femma feama @y s
AN 9FF W & fermT ) O 9
ITHA | ITRITFLAIL T 398
F WTaRd ST WIS T 14T 97 9 &1 AT |
A 77 g € o # Fve &Y defe
2! NI N T IGH E
AR g FE A aw6 ¥ I o
fer w31 & o oar A g R
WS T FIE § F T HT T I
qaFag @ AT ! A A I9 A K
F@ATE 1 oF ar afi e H T
FET AEHEF AT AT THHT T F
T dgt F & wE | gE FEEr
AR W A &7 FAET § o fem@d an
AT AT | AT A Tg N W
W R TR AW 3 fed § A
qr | W @ aEEE & 3 AT F )
gl TF FAAAl 1 A g, § wgar
g = s & g st @
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19 FE € q @, WA St 4T
T @ | A HeE WY §U
1 o § 9 A T S e wman
o1 ST TN T g fRar o
Ha WIA-ATY SETETL FT AT WY
3>

z |

St Jarg fzar o £ 999 @@ AR
AqI% TG gAT 2 388 T S E SW
¥ og v a9 2 fF S5 TR}
ar #¢ =pfqm s veEw ¥ oaraty
RN, SR T AL FAAr arfad o
TR Y ST A o 2 E wE
BT a7 T & 16 I & T a9
gt a3 wa v g R gm oww A ¥
fou oot @ 5 7 ST ITEERY Fewsr
# 7<E ¥ 9 39 ¥ T & I we-
FT & WG oW T E A TR
G FE H Tz AAT A TS THNT
g\ ® gem 9w g F aan wegd
F fat #1 war a9 @ wfey. afx
g Tifzg a1 sed fam s ww
savy fFar 2 JF ATIE S A
SPFET @i ST W A T AWGA
F wiafafy o 91 a%q & ? TET AR
fedl #1 war 9 oy ?

S HEWT §1 AT A SHHT HeAer
FT 77 &1 fF 398 F wE A AW
W F A TH @ omm ?
388 & & &R H gE FE &R
ST e fe g g, swET #mw
@ 7 3@ axe § sAAW TR A9
T #m ffaed yeEEm St E &g
FAAR TEAT AT T 7

T @9 A9 P I IFA W TEAT
T ¥ IJART T B @R A oAy )
TS G F FHET TEIRY & Q)
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TG A fF TR T TR ™ a@v
% ¥ b zw oW o7 B famic
FT W@ F IR 99 TF U F7 T
=% faat oar & 99 9% g0 oF U R
T 9ET 9¥ FET @ dFd g ! 9AE
FR whE o fenr owmm @
oq T e Ja & ot s
¥ 1 T faey o, SE awr gew 9%
w@r s+ fafaa gz oA fefrem
T & G W 9ol & AT S F¥ oY
T @ T TS AEIT AT e
W@ Ffag dam g ? omdoa
qq Qe SR AT § T SAET 4T
TF A WS AT QW S qE G
I T FY AT {97 9= 9T @G F (g
T g1 § ¢

ag gF T = § FORE g
At semw Frmmg fe oww oM
waw ¥ fer & 7w oRR
e 3 fEr & @ w o s
F AT § HI< R & A 67 Fay
¥ I = feoT &, ag o Samn
S

SHRI RAGHUNATH REDDY:
Several questions have been raised
by the hon. Member. Sir, I hope you
would permit me to preface my
answer by saying that the entire
matter connected with this question
is pending before the court and, there-
fore, is in the nature of sub judice.
Keeping this in mind, I hope the hon.
Members would kindly appreciate
that the answers that I may have to
give will have to suffer from this
limitation that since these matters are
pending before the court, we cannot
go deep into the question, on the
merits of the matter, one way or the
other.

SHRI SHEO NARAIN (Basti): On
a point of order, Sir. This Govern-
ment has given an assurance in this
House that they will give us the
Attorney-General’s report. That is
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[Shri Sheo Narain]
not before the court. That is a very
genuine demand and they must give
the report to the House. This is the
demand of the full House,

MR. SPEAKER: He hag raised only
two points: whether there will be any
representative of labour on it and
whether the new Attorney General
has been consulted or not. I do not
think that can be sub judice.

AT UEe wWo Wi ¢ HA A S
qer 2 fF #m &% ¥ Tme 5T
T 7 3T A% F@A FAT w|r g oar
g & ST oqET 91 a9, ¥ A S9
;T o g § B qfeww g g, R
o ffaETT A Ty |
MR. SPEAKER: That comes to the
same thing.

SHRI RAGHUNATHA REDDY: The
questions raised by the hon. Member
are about petitions under sections
388B and 398 of the Companies Act.
As far as the petition under section
388B is concerned, as I have already
made a submission, the matter is
pending before the Calcutta High
Court by way of a writ petition filed
by the respondent, dismissed by the
single Judge, now pending before the
Division Bench by way of an appeal
filed by the respondents and stay
order having been issued by the Divi-
sion Bench. But as far as that is con-
cerned, that has nothing to do with
any kind of negotiations or settle-
ment in relation to proceedings under
ccction 398. The proceedings under
section 388B wourld continue as it has
nothing to do with any kind of
talks about settlement or with any
discussion; that would be in relation
to proceedings under section 398. I
would like to make that submission
very clear.

As far as the criminal proceedings
that are now proceeding are con-
cerned, they have nothing to do with
proceedings under section 398 pending
before the Bombay High Court. The
CBI is in charge of the prosecution of
the criminal proceedings and they
would take their own course as ad-
vised by the legal advisers of the CBIL
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SHRI JYOTIRMOY BASU
(Diamond Harbour): Take

some,
energetic steps, !

SHRI RAGHUNATHA REDDY: The
only question that we are now con-
cerned with is in relation to proceed-
ings under section 398 and it would
stand to reason—it would be my sub-
mission—that where a petition has
been filed for removal of the respon-
dents under section 398 for misfea-
sance or malpractices, certainly such
of the persons who are so mentioned
in the petition cannot be the directors;
they cannot continue in any kind of
positions. If any settlement is likely
to take place, certainly it would ex-
clude such persons mentioned as res-
pondents in the petition.

The only question that would then
arise is whether to continue the pro-
ceedings until all the evidence is
over—the defence evidence is also
over—and leave it to the court to give
a decision on merits. Since the object
of the proceedings under section 398
is to get a proper management of the
company, if that can be achieved even
otherwise, by putting an end to the
court proceedings and thereby saving
some money for the Government
also (Interruption)

SHRI S. M. JOSHI: How much

have you spent by now?

SHRI RAGHUNATHA REDDY: If
such a settlement would be helpful
and if it would be in the interest of
the company. the public and the
persons who are employed, Govern-
ment may consider it favourably and
the lawyers would take the appro-
priate action.

SHRI RANGA (Sri Kakulam) Has
the Chairman resigned?

SHRI SHEO NARAIN: Sir, he is a
progressive minister. We put a defi-
nite question but he is not ready to
give us the Attorney-General’s report.
What is this? Is this the way to run
the Government? We know, you are
very progressive. An assurance had
been given. You give us the report
of Attorney-General. We want it, He
must give it.
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SHRI RAGHUNATHA REDDY: Hon. Member, Mr. S. M. Joshi. I do

May I, with your permission, Sir, not }{now why he has been trying not

state that the hon. Member, Shri to give an answer to that. I want to

Sheo Narain, may kindly pardon my
lapse in not directly answering the
Qquestion relating to the opinion ex-
pressed by the former attorney-
General? The Government need not
have much hesitation to place the
opinion of the former  Attorney-
General on the Table of the House..

SHRI MADHU
(Monghyr) Why?

LIMAYE

SHRI SHEO NARAIN: What is the
objection? You have given an assu-
rance to this House.

SHRI RAGHUNATHA REDDY: 1
would only like you to appreciate
that, in the process of consultation
between the Government as a client
and the Attorney-General as a legal
adviser, several opinions would be
expressed from time to time and
opinions may differ. But whether it
would be correct to place the opinion
of the Attorney-General on the Table
of the House . . .

SOME HON. MEMBERS: Why not?

SHRI KANWAR LAL GUPTA
(Delhj Sadar): Why not? Because
it does not suit you?

SHRI RAGHUNATHA REDDY: I
am in your hands, Sir. If you direct
me, I am prepared to do so.

SHRI KANWAR LAL GUPTA:
“You must direct him, Sir.

SHRI SHEO NARAIN: An assu-
rance was given in the House,

SHRI RAGHUNATHA REDDY: As
far as the other question, whether we
have consulted the new Attorney-
General, I do not think the matter
was again referred to the nrew
Attorney-General because already tke
former Attorney-General had ex-
pressed an opinion on the subject.

SHRI RANGA: Sir, I had raised a
point and it was also raised by the

know whether it is a fact that the
Chairman has resigned; whether the
Government have come to know about
it. He has not given any information
about that. About the opinion of the
Attorney-General, I would like, if
necessary, you to take sometime, 2lso
study the matter and give your rul-
ing, not only the former Attorney-
General but also the present Attorney-
General. as to what are their advices
to the Government of India.

SHRI RAGHUNATHA REDDY: If
I have correctly understood Prof.
Ranga, the question is, whether the
Chairman of Bennet Coleman & Co.
has resigned. As far as I am .on-
cerned, I have no knowledge about it.

Al SFTMAR WEA (TYS) -
7% feri ¥ faeelt o, K agR W), 78
@1 T T g 5 a8 g Feran-
qall Y T FT HIGLOT FIAT ATEAT
g1 (sxEEm) g fom oo fewm o
T g UF F<H & | afe fed
fex g gutaqu o fear mm, &
gaTETaE Y wre-Efear eAr 77 axe
¥ el F M a7 FI @ TET 2R I8
qw ¥ fag dga 9% gulw @ g
R 1

w s vf yER S A 9 F
TR g faege feR e & @@ ot
YOH T &TT ¥ gy § qrada
& WTeqH & ST FIE AN {AHTEAT AT
LA T EEEAl 7 WR
W § Ny § a1 o F 9 guaty
N T AR @i g 7 oa
Sl @i OF gac & fada 70 #
A Hel @ D AT TR AT AT
g s #E & faomr # el we ®
qaIfaa T8 BT |
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[ e iz wrefi]

A A w
3 s afafan 2, For an fe
fAfa & dr Aerw @ oef
fafer s & e wwEs ¥ dwAw
e wft o s@Ew R wE &
ATE T 9 POETT Y E 0 sy
=feT AR I F AR ¥ W oz AN
A g A fam o g 0 @
3% ¥ #fae 3 oF fafreT st 3o Fo
M, WX ST T4 F OF I3 qaeq
F1 ST uremw ¥ awgdd A gm
T g 2 B owafs A 7 ag falw
frar & 5 I ofEe & & e
¥ 73, IET IT A q@ TR AT wEe
F7 Iy 9 AR e ¥ W @
7% A1 A W ¥ oA wgy &
AT Y W d A AN awer @R
i &, 37 ¥ vy ¥ s ware
F7 { quay foar @ @ Ak e
g A R W T 3 aeet ¥
¥ oF @ TRMT & UF 93T 99 ITN-
afy § 1T A% WEW ¥ I 0e-
Nz F @, T AT FAHIAA &,
st g7 qaq 3fery w@eATs v I
g7

& ag s AT 9 g R S
20 FIEFT T FAT RITAT F T T
gaz & =m fang faar mw &
qEAr F TOA & FE
T faatT wwifad ZT A9 WA W
frag gF7i = < FT Ag g7 geaeg §
wfzdz F 20 AT & o7 7 Fq@my
¥ i fgwy 7 7

Arofes 7T AT E T S =
st ¥ A A a3 AT A §
I9 F qEg § AT T TF AT
FraarET #T 8 7
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SHRI RAGHUNATHA REDDY:
Under section 398 of the Companies
Act, when a petition is filed seeking
to disqualify the respondents in view
of charges of misdemeanour committed
by them, maturally the petitioner
would request the court that they
should not be included for the purpose
of any responsibility. Since the
charges against Mr. Shanti Prasad
Jain and others were connected with
this, it was the petition of the Gov-
ernment that for the purpose of
administration in the interest of
public and in the interest of
the company, representatives of non-
share-holders must be placed on the
Board of Directors so that, having
regard to the previous history, the
company might be managed in public
interest and also in the interest of
the company. I am again submitting
to the hon. House that this can only
be a submission made to the court by
the petitioner and that the Jecision
fies squarely with the court; the
court’s orders are final in this respect,
whatever may be the arguments ad-
vanced by the Government in this res-
pect. The court has a duty to pass an
order; notwithstanding any argu-
ment or submission made by the Gov-
ernment or the other side, the court
nas ample powers to pass an order in
public interest, and there is sufficient
case law on the subject,

*ft wETET AwSt ST HEET,
R AT AY AT A B A A FN AW
F mwwerar & fi5 WX 9T FT T GHY
RN T W A% 37 AT HT F wT
F S FY OHATT | AT TF T A AT
iy swfea fafy 7o #1 25 @97 ®70
Frr wRd ferr o st fafe o
¥ wierw ¥ 9T WIQE T 7F @Sl

? g aw wE o fE 20
ardrg Ft Ffaae @y o ¥ Y froe
g ag FaT & 5= A ag o fw
FTFaT e AEEa AT E TS
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FA T FAAEI QG E ! F Frgar
g f& g7 At 5wt &1 Swe Ay
gER 7] fF Fo Tae HET AT FATT
AT & a9 § F4T TRl ISt

g 31 § o wifqariie &M @@ gm &
e g9 I B TASTAS FET AT
€7 &g @Y 5T =7 SU I A e
I !

SHRI RAGHUNATHA REDDY: As
1ar as the reference made to Jan
Hit Nidhi is concerned, I have
absolutely no knowledge. If the
hon. Member can give me some

information, I will be able to find
our. (Interruption).

SHRI SHEO NARAIN: Where is
the Cabinet Minister? He is not
present here. You are our guardian
in this House; You must protect us.

MR. SPEAKER: 1 cannot be the
guardian for everything. I am only
responsible for order in the House.
As the guardian, I am unable |2 con-
trol you.

SHRI RAGHUNATHA REDDY: As
far as the other aspect of the ques-
tion referred to by the hon. Member
1s concerned. as to what the Cabi-
net has Jecided on the 20th, the
Cabinet has considered two aspects
about reorganization of the Board and
the reasonable period during which
this kind of arrangement can be had.
That is for the purpose of giving
instructions to the lawyers, what
instructions should be given !5 the
laywers representing the Government
n respect of the reorganization of
the Board and the period Ccduring
which the new Board can work and
also the necessity for giving amnple
protection.

SHRT RANDHIR SINGH (Rohtak):
How can he disclose the discussions
in the Cabinet?

SHRI M. L. SONDHI (New Delhi):
This hon. Member clearly betrays an
animus against the House; he wonts
the House not to carry informaticn.
Thus he is failing in his dutv as a
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representative, This House should
have all the information.

270

MR. SPEAKER: The -uestion
asked is very simple. If you think
that there is no relevancy or you
have no knowledge, you can say that
it is not connected with this. But
kindly do listen to the categorical
questions and the answer should aiso
be categorical.

SHRI RAGHUNATHA REDDY: I
very respectfully submit, Sir, with
regard to the questions asked, I am
at a disadvantage. I canmot travel
beyond a -certain level because the
matter is pending before the court.
Whatever I say here should be appre-
ciated within the limits of the doct-
rine of sub judice. That is the diffi-
culty that I have got.

SHRI KANWAR LAL GUPTA: The
court has nothing to do with the
cabinet decisi‘on.

SHRI RAGHUNATHA REDDY:
As I have already submitted and have
made a reference in the sta'ament
which I read out, the question of re-
organisation and also the protec-
tion to be given to the employees
who had helped during the investi-
gation are the two aspects that were
considered and the nature of instruc-
tions has to be decided by the Gov-
ernment in relation to that.

=Y TETETT e ¢ SToT 73R,

Pagw @t T FIAN TR T
eI FA R g9 I A
T AT, FU FT F T AT EY BT
# vy T w7 ¥ T T 3T A
fir 77 7%yt AT 3T ¥ SRR 3R
firr ot 7ere o FooT 1 3R O AT AR
% § 5t mprde Yo wew Y ¥
T TATET FIAT 9N F, 9 F A
T At aF w7 F AT T oag
FE FT A Fa IR fumar w4t
ama § 7
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AR APRT : I FAw A
¥ F AT 1 ToAG S @
a1 9 T F g A o« F qgi a8 43
T F gFAr g 7

faezv Wy

2 E, T

Y FaT I q@ ¢
AT FHX QA T T
F1 wate 7gf faar

MR. SPEAKER!:
ing your question?

ot wy fodr ¢ HATfee XA
Amre g 1 dfe s ¥ g H1 SETe
& w1 @ v gafow & T @5 g
AR o o @3 A Ty gergar ?

qeqe WEIS, Tg WiawsT F 40
GO ¥, T A FgY T R 9 AT
g ¥ ) I1gw ovw 79 AR g
g st faer 78 | & 3 § 98 9w
qeT =TgaT § fF R a8 gl
TIAEAT HT TAT FAT 18T & AT F oot
FEMfFWFIRAIEF TR
& o g ag & gt ¥ g
¥ g AT T § W gE QAT g
fF 9@ @ & I ggar & A
fargeam a5E FET TR F AT
T ST § AR I w6 3feqr
T W ¥R a9 ST @, AT g7
A g ¥ R I & A F A
| I § qBAT AFM—AEY I8
e fFErag am wr &
TEF W gfvear TE F A HaeqTeE
frodo T wife & § T I WhT
T AR ARAT Y F TFeH AR U E
s=fr g5 g & A1 & 74 qoAT =g
fF o gt FEETT T AT
{fear &1 3@ @ F FAT § ®J0T
AV IEEl AV WG TG HA AlHT
A aE w1 § S faars o fat
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e 2t w1t w3 F g w5 Jare
TG & 1 ZERT AT ¥F uH oY Haw-
AT ATET F TET T ¢ A1 F A AT
& I FFRR T AEr sy afer
ST AW §F FRET g9 g9 S0
w® & | ¥ wEm ¥ g
=rzaT # o mad = & fa adenta)
F feat =ir var g9 oo 3izw &, S
Sae ferq #37 Zr § 7g W faega
g amrg gaf gargE aEEE Tg v
TR &wad fa Y 731 AT F37 99y
oY FW J & 4 yiofafy st
FY drfow &1 afr sdferes & whefafa
TR T FHwfET ¥ whafafa

ST O AT FT g & IqH
Wt o FAEfEl § ¥ Sfayr ak
qIE 9 F1 A9 Hford FF 398 forersy
fee & 3 79 & v Ot e e
e FFATOE, TR aY, WA
T IR & FTH FCF arr forgd s a0
§ ST srafewar frer iR amETOr
ST F1 WY d9d o 9 ) few
Tt e & fog Stam o a
tfFaga T em i At e g &
9 & qATHF § afdT aw@< F gra
T ot g T AT ey §

i Hdt AZRT AR g gAE W
fs@ ? g0 ¥ ¥ % aw
e § ot feedeR @w sard
e E ) AN ARy ¥ g Sy
A FT FaH F ?

SHRI RAGHUNATHA REDDY:
The first question raised by Shri
Madhu Limaye is about Shri P. K.
Roy and others. P. K. Roy was one
of the respondants where others zre
also involved. Therefore, there is
already a case pending against him.
He happens to be a defendant in a
civil suit filed by the company for
recovery of certain sums, I think the
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Hon. Member will kindly excuse me
if I do not go into further details.

=, g faad : & qer g @ e
T Fuiad FTF @ g =T
&4 g F fwga waafai a0
AT PR F0F @1 8 F7 F 395
fgars aga AHAT wlT §, TEw
AT ACT IH @F 7 T & WFa d
®F &, ST HN T190 ¥ WAT § 9F §,
ITRT FAT AL0 (Fo1AT £, TAAT AR
& 14T TIAT S T 6 @t wrar gt

SHRI RAGHUNATHA REDDY:
As far as Shri P. K. Roy is ~oncern-
ed along with this, there are others
who are involved in this matter, as
respondents or defendants or witnes-
ses, He will kindly excuse me
if I do not answer because I do not
want to say something that might
affect the merits of the case.

o vy f®43 ;. wergd, st
#r gz 7eive /37 &, dfer w9 =3
AT F1 FATH HQT F AT T AN A
EIGE

=t fma acmw o S 19—
faavat @1 @gw frar, St oo
e fiar, T e wi A F |
If he says about suspension, what

is the harmp That will not affect the

case. It creates no obstacle in regard
to court matters.

SHRI RAGHUNATHA REDDY:
Ag far as the point raised by Shri
Madhu Limaye is concerned, I fully
appreciate the force in the sugges-
tion he has made and the logic be-
hind it. This will also be borne in
mind when we will have to suggest
some names. Several names are be-
ing thought about.
nite decision taken about the names.
Therefore, he may kindly excuse me,
if T don't answer anything about
names because still the Government
have not taken a final view about
these matters. Only when a final
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view is taken, instructions would be

given to the counsels appearing on

behalf of the Government. We can

only give names. It is for the court
to pass orders.

Sty aq 0 my Far 537 7
AT A 4nwqt F, afx v sAiEeea
TIFEZT AT AT T T AT H AHY
FaT I T 7

SHRI RAGHUNATHA REDDY:
The suggestion made by Shri Madhu
Limaye, I submit, is a very excellent
suggesation which would be taken

into consideration at the appropriate
time.

SHRI JYOTIRMOY BASU:
have double standards, In case of
particular employees you are so
harsh. In the case of certain other
persons you are so lenfent and libe-

ral. Why should all these things
continue?

You

MR. SPEAKER:
question of that.

There is no

=t A FEAE SR (TFAE )
TR WERA, IIT AT 1 AIAAT
qTAGH § AR AN AT agi N
JAFTY 59 A2 KT 30 ¥ THT FT
@ &, ST ATTETY 7 2T F W7 90
W F fag farc &

ot 7 forwg : g ) a=T F1 g
FRIE W% qifeaTie & 1

ot sewrAS o faegw @
qeqANTT ;. TAY TR FAT

27
g !

st mg feqg o gwAT F oA
Hxfagfmcd oz 78 F——az oy
qgi Favr wE qfEmdve g

WA WY © T IO AT AN
AT Y & |
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Al e WA merE wga
TH WEF AT AT AT AT 38, SHA
AT FAGT T I AL wHAL %
FTH qET g% 1 FTTA0 AT 3 JireT
F qUT AT REEZA T AT 7 Wi
TGS &1 2 Ar6 (a1 #1778 2@ —
it ara G4 WA A 737 ¥ fag Fa1v
g & — AET g A9 7 W TG
9 F 8T § ATAT § FG & —alo

21 T qW AT WA g ¥ fr
FAWAIAIAT & T80 HISEA

FAl WG WO AYBA WA AR
I ag Tt 2 fom ardn & dgar @y
At ? W\T quﬂ' Ef&l' i]’ BT
e g Te AYF A FT AT Wfed =K
S ¥ A% § TAHT A T ¥ g
Fare 8, A€ ¥ gwrd A AraiweT Wi
T TR €Y TRAET @i AV wavw
ST FY ATHET INIT |

T FAIR AT & aRA F FrQ
77 19 ARTAT W G g g IwFa Ay
AFET §9 weT W I WA 9W I
¥ TFTTFT IR & | 4 g 5T fgr
qEHTA § A1 HY fARy ST am &
fags o9 42 ¥ w9 §ag gE A9
@Y &, a8 HawTa 1 g TiT F—F@iwA
# 39 arg F1 gATAT AIFAT |

FERY aTg-— # 7 IIAT AT §
f& T T ora zrgeq wvh 39T F qraer
¥ G oXAT AT & 31 AT Trodle
F AR T 1964 ¥ WAL I A
faar g1 5 £78 1$ 9 w4ATAl % &Y
wfx’afa wgq =rfem, ATTT 37 awa W
@iirg IAE Fq A7 AT AT F eaqrq
7 AT TH AT BIATAT G T741T
foar o A o9 = =9 feT ¥ a9r
13 1T @1 1 £ 91 3w Awa F {qC
ea fadg #1 o9er § 19 & AIH =T
qaTra g 7
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“Certain proposals were receiv-
ed on behalf of the main respon-
dents regarding the reorganisa-
tion of the Board of Directors of
M|s. Bennet Colemen and Co. Ltd.”

& AT AT § F T am gam 7
TOF qOTE FAT GAT AT F, o
qT 9§ ITNET 58 @ & A1 (5w
mWT FTT H TG 3 § oy Fa1¢
§-—FT v F @R AF L X

q(9q ag W xg g—

“These matters connected with
the reorganisation of the board,
the period of life of the reorga-
nised board and the protection
of the employees who have assist-
ed in the investigations have been
considered by Government for
making appropriate submissions
to the court.”.

What are those appropriate sub-
missions that Government are mak-
ing?

T T AY agt 9T T TEY g7 AR

“In Government’s view, the
reorganised board should have a
majority of nonsharehnlders

dirzctors for a :easonable period
in the interests of the company
and the employees concerned
should be protected.”.

g T AT wfare evEed a1
fo% “rar AT §--37 T AT WAy
auaTe AT faamr arag f G
feear 2, 57 21 agi @ @FTAr S
arfer 1 fafy T 39 #7947 §, vt
ar-gefafaeg Tt gra 1964 ¥ gEd
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{AY AT Y TEF AL 1AT W9 § A€
Al TAT-ETIZT ST AT 43 qEAT
€ (EI 1FEAN F, WAL F AT
TEAE T wFIAT 45 Hod A1 SHIAGTT
FTHI B T+ § F98 @ @0
g IT I H i T a9 -
FIIT &7 /A § GETT 27 F Q7 TG
q gadi Sig EIERC ad «T A fae-
{qar am g, 39 a6TH 9131 FI IFT
ZITFT Hi R TOIAT U A7 HEEG TF
T 3, 39 F AT W T FqT %I

UG SRS BRI R L
W e IAC N,  Fal mwIuEr
TR S Snaar o

SHRI RAGHUNATHA REDDY; .
would like to dispel one impres-
stion which is there. There is no-
body @as a company law adminis-
trator who is running thig company.
The erstwhile tribunal had appointed
a chairman, first Dr. Cooper and when
he resigned, Shri D. K. Kunte was
appointed as chairman of the com-
pany by the Companys Tribunal; the
tribunal also appointed certain per-
sons as directors and allowed the
option to Government to appoint two
directors. That was how the present
board of directors came into existence.
There is nobody ag a company law
adminisarator who is running this
company. Therefore, I would like
to dispel that impression.

13 hrs.

As regards the second question
raised by Shri Fernandez, I would
very respectfully submit that I have
not committed any contempt of the
House. They would, I hope, appreciate
my difficulty. The matter is pend-
ing before the court which is deal-
ing with the merits of the case. Gov-
ernment is only in the nature of a
petitioner; it is not an adjudicating
authority. It will have to give ins-
‘ructions to counsel depending upon
the stage of the case and sometimes

BHADRA, 3, 1891 (SAKA)
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even to adjust to circumstances.
Suppose the Judge makes a sugges-
tion, that will have to be considered
by Government with great respect.
Therefore, to go into these details
and exp:a.n step by step everything,
that Government would do or pro-
pose to do when the matter is pend-
ing before the court would be very
difficult for me to do on the floor of
the House. As circumstances warrant,
Government will have to give ins-

tructions to the lawyer to present the
case,

Qﬂ’{':;m AW TWEF G F
arR ¥ o9 wi'E gaTe Fa AT A€ A%
S Emar A wz Eaa ¢ i g ¥
aarer & 7 (smEE)...

W ag
5 F

—

=Y gHo TURo WEy : X
9®1 91 79T TFTH &% @ A 5
Fqo fa1 7 (@A) ...

s F FATER A T FT
IR faen dife f wifa so 57 Y
20 AT FY 5 FEEEA WA AZAY
Frgrar A ? (BT

qee REYEY - WIg Afer | W F
W ooier ga &7 @ T AT Jifge

SHRI RAGHUNATHA REDDY: 1
have no knowledge as to whether
Shri F. A. Ahmed telephoned Shri
S. P. Jain.

=t w7 frrd @ ood W F FTA
qrarER A faersr 1 .. ... . (5EW)

= mEo vwo WYY : v wify
qQIT I AT aXE § Ag AT FEY T
A T TR T TS H THIC AL
foar 1 (mmema) ... L

= A BT © FIAT T 4G
FaFN A A ! ... (TmEwa)
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= f@ FEy ;S S ¥ g
Y ITF! JIF § Fgd A T CIqSA
Rawar g ?

sty famd oW wEEEE
AT H1 A7 IAAT |, (FTEERA)

TqE KT AT SATH AT
fafazes Frama &3 §

= A famd 7z waed™ 9gw
I FT AT | L. (F=ARA)

SHRI RAGHUNATHA REDDY:
There would be a number of pro-
posals being made on each side. Gov-
ernment and counsel, depending uporn
the nature of the proposals made,
will have to consider them..........
(Interruptions).

SHRI UMANATH (Pudu Kottai):
Shri Shanti Prasad Jain’s lawyer has
told the court that Government has
proposed such and such name in re-
gard to the reorganisation of the
broad. Let him confirm or deny it.

MR. SPEAKER: He has specifical-
ly said in the House that Shanti
Prasad Jain’s counsel had put these
two points in the Court. Of course, if
it was true, they should have been
known or would have been reported.
When this has been conveyed to the
court, what is left of the secrecy?

SHRI MADHU LIMAYE: Do not
try to save Fakhruddin! Speak with
God as your witness.

SHRI M. L. SONDHI: May I
say that truth makes a man fearless?
I truth is on his side, he need not
fear anybody.

SHRI RAGHUNATHA REDDY:
The Counsel representing Shanti
Prasad Jain might have said......
(Interruptions.)

MR. 9PFAKER: You may look
and say if wou are aware of it or not.

AUGUST 25, 1969
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There is no question of ‘migh'
have . . .%
SHRI RAGHUNATHA REDDY:

I can only give information in res-
pect of suggestions made by the
Government Counsel...... (Inter-
ruptions.)

off T G ITA G
9 919 GX ETAd § GaTd QY AT GEr
g\ AT g E ?. . (HEwe) ..

=N FAXAR G T @TTE AR
AT E | WY e WE AT A §
f iy A fow, I w7 wAY
#EeT ¥ w7 5 wmar wify wow S F
TR g T A A frm g ar g &5
FEEET HAT g F AR SATRA
oo =i ag avar faan 6 ST @it
(ommsm).... @A FgT AR RT®
IS g TR 479 I o @ § 5@
a1a &1 f oy 9 9 3 @ a1 7,
A T GLHTT ASTAA § Ig FaTF &1 AT
W g 7R W § wifa saw
I9 & qwre F Fga fgam § a1 ww
IGHT AT 9T FAT TEY I AR £ 7

...... (zamzi) . .. ...
SHRI RANGA: He should be
frank. It seems there is something

fishy and they are trying to hide it.

sfras fmd ;g & s Tifgw
grsw Wy gealy & fawr |, (svEww)., .
© o WA S ¥ FEAET 9T
qgt STeET 9TEd § )

A wg famd : dw e T
METE | HIEAT T AT QAT I
g & are are g ax i T Sl
WITRE | g I griEe FE
F fo q8 Y g——ag fraw 41 ¥ faar
gAY 1 gl 9T g ST AR A iR
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w1 Wity ag ST ¥ 99 ¥ SHRI RAGHUNATHA REDDY:

< su% 2 & P The question raised is whether a
S FAL R T 71 qhafwan particular type of submission has

g | WIS AT gl Fg4 o Wr § A1 been made by the council of Shri
> S - S Shanti Prasad Jain to the court.

T & ugeq

N W‘Fﬂ@'ﬂ'@ . ar & =l That is the question. I will have to

¥ HTIETHT AT § % @gw #Y @wAfq verify and then answer. (Interrup-

fax famr wifs soe v & ey W tion).

SIS 9T ATYSHT gF Ag1 FgAT ATGY | SHRI UMANATH: That is not

MR. SPEAKER: It is a simple
yuestion. They want to know it you
ure aware of it or not.

SHRI RAGHUNATHA REDDY:
I shall have to find out the informa-
tion from the Government Counsel
and then only give the information
that is asked. Before that I cannot
say.

SHRI M. L. SONDHI: His reputa-
tion will suffer if he does not say the
truth. We are in no hurry for
lunch. Democracy, Press and human
rights demand of him a proper ans-
wer. What is wrong? He is a young
man. Procrastination is evil and he
should shun it.

SHRI S. M. BANERJEE (Kanpur):
He can make a statement later. Let
him ascertain it. The House is sitting
till 6 O’clock.

MR. SPEAKER: I would like to
ask the Minister that he should give
a categorical reply: whether he is
aware of it or not. That is all.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): He said he is not
aware.

=t forg aT@w @ AT F g A
T A R E
sy weA s wqe (fResr)

pﬁwﬁ!ﬁ%mwmmﬁrﬂq’r
T TETSSI A A

MR. SPEAKER: Are you aware
of it or not?

the question.

SEVERAL HON. MEMBERS rose—

SHRI UMANATH: The question
is this. S. P. Jain’s lawyer had made
a submision in the name of the Gov-
ernment. The question is whether
Government had made such sugges-
tions as claimed by him. He can
say he is not aware of any such sug-
gestion having been made or he can
say that he wants notice of the ques-
tion. That is the reply we want. It
is not the other thing.

MR. SPEAKER: If the Minister
has not heard it, why should he in-
volve himself like this? If he is not
aware of it, he may say he is not
aware of it.

SHRI RAGHUNATHA REDDY:
When I said I will have to verity
that does not mean that I am not at
all aware of it, but I will have to
verify. (Interruptt:om)

13.11 hrs.

PAPERS LAID ON THE TABLE
KEroSFNE  (Fixation ov CAILING
PricEs} FOURTH AMENDMENT
ORDER, 1969

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
I beg to lay on the Table a copy of
the Kerosene (Fixation of Ceiling
Prices) Fourth Amendment Order,
1969, published in Notification No.
G.S.R. 1838 in Gazette of India dated
the 1st August, 1969, under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955. [Placed
in Library. See No. LT-1800/69.]
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ManGANESE OrRe (INDIA) LrtD.—GovT.
REVIEW AND ANNUAL REPORT

SHRI D. R. CHAVAN: On behaif
of Shri Jaganath Rao, I beg to lay on
the Table a copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of sec-
tion 619A of the Companies Act,
1966: —

(1) Review by the Govern-
ment on the working of the

Managanese Ore (India)
Limited, Nagpur, for the
Yyear 1967-68.

(2) Annual Report of the
Managanese Or (India)

Limited, Nagpur, for the year
1967-68 alongwith the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor General thereon,

[Placed in Library. See No. LT-
1801/69.]
STATEMENT ON FLOOD SITUATION
THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): 1
beg to lay on the Table statement on

the flood situation in the country.
[Placed in Library. See No. LT-
1802/69.]

NorrricATioNs UNDER Customs Act
aND CENTRAL EXcIses

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): On behalf
of Shri P. C. Sethi, I beg to lay on
the Table—

(1) A copy each of the following
Notificationg under sections
159 of the Customs Act,
1962: —

(i) G.S.R. 1908 (Hindj version)
published in Gazettle | of
India dated the 9th August,
1969, together with an ex-
planatory Memorandum,

¢41) G.S.R. 1909 (Hindi ver-
sion) published in Gazette
of India dated the 9th
August, 1969, together with
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an explanatory
randum,

G.S.R. 1910 published in
Gazette of India dated the
9th August, 1969, together
with an explanatory memo-
randum.

(iv) G.S.R. 1911 published in
Gazette of India dated the
9th August, 1969.

G.S.R. 1916 published in
Gazette of India dated the
11th August, 1969, together
with an explanatory memo-
randum,

memo-

(iii)

(v

-~

[Placed in Library. See No. LT-
1803/69.1

(2) A copy each of the follow-
ing Notifications issued under
the Central Excise Rules;
1944: —

(i) G.S.R. 1828 and 1829 (Hindi
version) published in
Gazette of India dated the
2nd August, 1969, together
with an explanatory memo-
randum.

(ii) G.S.R. 1972 published in
Gazette of India dated the

16th August, 1969, together
with an explainatory memo-
randum.

[Placed in Library. See No. LT-
1804/69.1

(3) A copy of Notification No.

S.0. 3210 published in
Gazette of India the 8th
August, 1969, issued under
section 104 of the Income-
tax Act, 1961. [Placed in
Library. See No. LT-1804/
69.]
13.12 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY. Sir, I have to re-
port the following message received
from the Secretary of Rajya Sabha: —

“In accordance with the pro-
visions of rule 127 of the Rules
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Committee
ot Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its. sitting held on the 2lst Aug-
ust, 1969, agreed w.thout any
amendment to the Gold (Control)
Amendment Bill, 1969, which was
passed by the Lok Sabha at its
sitting held on the 11th August,
1969.”
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ELECTION TO COMMITTEE
‘CoMMITTEE ON PuUBLIC UNDERTAKINGS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI K. RA-
‘GHURAMAIAH): I beg to move:

“That the members of this
House do proceed to elect in the
manner required by sub-rule (3)
of Rule 254 read with sub-rule
(1) of Rule 312B of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha, one member
from among themselves to serve
as a member vf the Committee on
Public Undertakings for the un-
expired term of the Committee,
vice Shri G. S. Dhillon resigned
from the Committee.”

MR. CHAIRMAN: The question is—

“That the members of this
House do proceed to elect in the
manner required by sub-rule (3)
of Rule 254 read with sub-rule
(1) of Rule 312B of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha, one member
from among themselves to serve
as a member of the Committee
on Public Undertakings for the
unexoired term of the Committee,
vice Shri G. S. Dhillon resigned
from the Committee.”

The motion was adopted.
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RE, PRESIDENTIAL ELECTION

SHRI P. G. SEN (Purnea); Sir, 1
had tabled an adjournment motion.

MR. SPEAKER: I know. The com-
plaint was this. He came to me with
certain figures and information about
the election of the President, that it
has been misrepresented in the
papers. Of course, that does not re-
late to anything that happened in
this House.

SHRI P. G. SEN: I have to make
one submission. You are the custo-
dian of the rights and privileges of
the House here. Whatever happens,
we sometimes ask you, and some-
times you pull us up; and we are
happy about that. But the thing is
this. Whatever happens here or out-
side, for instance, when Members are
arrested, you get the information of
the arrest from the megistrates. So,
in that way, whatever happens to
us either inside the House or outside,
the information is given to us. And
this august House has a remedy.

What I want to emphasise jg this.
The matter relates to one MP here,
who was sometime before, the Spealcer
of this august House. He was a con-
testant in the Presidential election.
Now, a newspaper, the Hindustan
Standard of 21st August, Calcutta. . .

(Interruption).

MR. SPEAKER: Please sit down.
You showed me all that information
in the Chamber also. I have very
carefully considered it and I discussed
it with you also. Of course that may
be wrong but still that does not
arise out of or through the proceed-
ings of the House, nor is it anyway
connected with the fundamental or
basic rights vor privileges of this
House, except that something happen-
ed outside.

SHRI P. G. SEN: Sir, Secretary,
Lok Sabha was the returning officer.
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MR. SPEAKER: But it does not
mean that he was sitting therc as
Secretary, Lok Sabha. He was sitting
there as Returning Officer appointed
by the Election Commissioner. At
that time he was under the Election
Commissioner, not under me. Of
course, at present he is Secretary,
Lok Sabha; but, at that time, when
he was sitting in that room as Re-
turning Officer, he was not under
me. You may be fully justified in
raising it, but it has nothing to do
with the privileges and rights of this
House. Thercfore, I am sorry, 1 can-
not allow it.

13.16 hrs.

The Lok Sabha adjourned for lunch
till fifteen minutes past Fourteen of
the Clock.

The Lok Sabha re-assembled after
lunch at Eighteen minutes past
Mourteen of the Clock.

[MRr. DEPUTY-SPEAKER in the Chair.]

SHRI S. KANDAPPAN (Mettur):
Wish you a good day, Sir.

SHRI S. M. BANERJEE (Kanpur):
Where is Shri Hem Barua?

SHRI M. L. SONDHI (New Delhi):
$ir, I wish to make a submission.

MR. DEPUTY-SPEAKER: Quite a
number of hon. Members wrote to
me and personally enquired about
my health and my brother’s health.
I am grateful to them. Because of
throat trouble and an attack of
hypertension, I was ill and took rest
under doctor’s advice. To day I came
just for a few minutes. Someone
suggested that I was showing dis-
courtesy to the Speaker. This is an
jmportant office and I must say that
anybody who occupies it commands
all respect and courtesy. That is the
tradition of our House. Personally I
have very friendly relations with
Shri Dhillon and I was the first man
to felicitate him. There should be no
misunderstanding about it. Because
many friends said that 1 must come

even for a few minutes, I have come
today.

SHRI M. L. SONDHI: I welcome
your coming back here and I only
wish to submit humbly to you that
in your absence rival factions of the
Congress Party have been trying to
disturb the peace of New Delhi which
happens to be my constituency. This
is the Gandhi Centenary Year. If
they want a showdown, they should
go to Faridabad. Let them spare
New Delhi; let the capital city of
India remain peaceful. 1 request
your good offices for that.

MR. DEPUTY-SPEAKER: Shri
M. L. Sondhi is also perhaps disturb-
ed in his mind at the events, and he
is giving vent to it. He will have to
be a little introvert at the present
moment.

SHRI M. L. SONDHI: The police
are posted in large numbers.

SHRI S. M. BANERJEE (Kanpur):
While welcoming you to the Chair, I
would submit that a very serious
situation has taken place in Jerusa-
lem, namely that the E1 Agsa mosque
has been burnt, and this has agitated
the entire Arab world; in fact, not
only the Arab world, but even the
people in India in every place, whe-
ther it be Bombay, Calcutta or any
other, are agitated about it. We
would request you to ask the Prime
Minister to make a statement on this.

MR. DEPUTY-SPEAKER: 1 was
there and 1 had scen that old mos-
que. 1 had the privilege of seecing
it myself. Naturally, the feelings of
a vast maiority of people of that
£aith are disturbed. I think the hon
Minister of Parliamentary Affairs has
taken note of it. Now, let us pro-
ceed with the business before us.

st o wneh (SETRT )
7 37 FoT wTw g Al & A
T et PR g A A Ay A A A
st 7 fad wafam oo afew o o
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MR. DEPUTY-SPEAKER: I am
sure the hon. Minister of Parliamen-
tary Affairs has taken note of it.

14.19 hrs.

APPROPRIATION (RAILWAYS) NO.
3 BILL, 1969

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI PARIMAL GHOSH): On be-
half of Dr. Ram Subhag Singh, I beg
to move®*:

“That the Bill to authorise
payment and appropriation of
certain further sums from and out
of the Consolidated Fund of India
for the service of the financial
year 1969-70 for the purposes of
railways, be taken into considera-
tion.”.

SHRI JAIPAL SINGH (Khunti):
On a point of order. I want to know
why when my very dear friend Dr.
Ram Subhag Singh is present here,
my very dear friend Shri Parimal
Ghosh should speak on his behalf. It
is a parliamentary convention  that
when the Minister is present himself

*Moved with the " recommendation of the Chief Justice of. India dis-
charging the functions of the President.
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[Shri Jaipal Singh]}
in the House, he must
motion himself.

THE MINISTER OF RAILWAYS

move the

(DR. RAM SUBHAG SINGH): Al
right, I shall move it. But it has
already been moved.
MR. DEPUTY-SPEAKER: The
question is:
“That the Bill to authorise

payment and appropriation_ of
certain further sums from and out
of the Consolidated Fund of India
for the service of the financial year
1969-70 for the purpose of rail-
ways, be taken into considera-
tion.”.
The motion was adopted.
MR. DEPUTY-SPEAKER: I shall

now put the clauses to vote. The
question is:
“That clauses 1 to 3, the

Schedule, the Enacting Formula
and the Title stand part of the
Bill”.

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

DR. RAM SUBHAG SINGH: I bég

to move:

“That the Bill be passed”.
MR. DEPUTY-SPEAKER:
gestion is . . .
SOME HON. MEM'.BERS rose—
MR. DEPUTY-SPEAKER: It is

not usual to make speeches at this
stage.

SfIR] 3. M. BANERJEE (Kanpir):
1 shall just take onhly one or two
inutes,

MR. DEPUTY-SPEAKER: Motien
thoved:

“That the Bill be passed.”.

SHRI 5. M. BANERJEE: While I
approve that this money , may be

The
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given to Government, I wish to
bring to the notice of the hon. Min-
ister -only one point.

The hon. Minister js aware that
even today when we are passing
these supplementary Demands, two
hundred railway employees are fac-
ing suspemsion or are facing dis-
charge. I would request the hon.
Minister to kindly let us know what
hes happened to those cases, in the
light of the assurance given by the
hon. Minister of Home Affairs, and
also the hon. Minister and Minister
of State in the Ministry of Railways
that they will view the entire matter
sympathetically and will see that all
those employees who were not in-
volved in violence would be taken
back. Actually, there was no ques-
tion of violence at all.

Since we do not as yet have any
Bill for a statutory joint consulta-
tive machinery I would request the
hon. Minister to see that recognition
is restored to the unions.

Last but not the least, I would
submit that if the Rajadhani Express
is not abolished—I want its abolition
actually=—at least, it should be stopped
at Kanpur so that the people who
want to go from Kanpur to Calcutta
can board it.

BHRIMATI ILA PALCHOUDHURI
(Krishnagar): 1 just want to bring
oire or two points to the notice of
the hon. Minister before we pass
these Demands. In Demand No. 5
we are going, to grant something
like Rs. 21 lakhs for phyment of
compensation for geods lost or da-
maged. It is a fact that the railways
afe not keeping enough vigilance on
fragile goods. Sometimes, we find
that the packages are farked ‘GMss
with care’, but when the package is
handled, oné has to see the sound
it makes, and when it is opened, we
find a motley of broken things and
thus damapes have had to be patd.
This is a thing Which must be taken
tate of.
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There are certain grievances
amongst the railway employees which
they have already brought to the
notice of the hon. Minister of State
in the Ministry of Railways. 1 am
referring to the Al] India Railway
Junjor  Supervisory, Mistry and
Chargemen’s Association. I do not
know how far they are recognised.
But their demand is that their desig-
nation may be changed and they
may be given a higher scale of pay.
In these hard days, it is very diffi-
cult for them, and I hope the hon.
Minister will look into it and see that
their grievances are redressed.

Thirdly, I would like to say that
the question of the light rallway
between Krishnagar and Nawadwip
Ghat has been hanging fire for a
long time. It was going to be con-
verted into a broad gauge section. I
hope the hon. Minister will look into
it. If it js going to be converted into
a broad gauge line, then a bridge over
the Jalangi at Nabadwip Ghat is an
absolute necessity. This has been
promised to the people of that area
for a long time but nothing seems to
have been done.

Fourthly, I would submit that the
railway line that was destroyed by
the floods between Halibadi and Jal-
paiguri hag not yet been restored.
That affects the movement of tea and
affects our foreign exchange and
causes a lot of disruption. I hope
the restoration work will be taken
up very soon.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER. 1 shall
give opportunities t6 other Members
on the Supplementary Demands for
Grants which will come up just after
this, We are having a departure from
the usual practice. So, Hon. Mem-
bers should not take more than one
or two minutes each.

ot o v ST (g )
et wften, ® Hrlte S e
£ & e F wew 9w #Y a<w Roraar
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(=7 et =rer )

T § 1 AYT TG § AGT 9 IR
FAAY W@ §, IS @ Y gra
¥ A T Y FACET Y
FUT AT | T AR %7 i oman afs
T, TV THRT TIGT /7T A FT R,
Y aga AT Y T NI |

Y g WA (wETAT) ST
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g 1 wifew F1 fifide 5@ & o9
wifaw & fad AOFT T 19O w7
FT & 3 Tfgd

SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): I have to men-

tion only one or two points for the
attention of the Railway Minister.

There are various categories of
railway employees who have been
making complaints about discrimina-
tory treatment in respect of their
salaries and other things, as Mrs.
Ila Palchoudhuri has also mentioned.
1 think, it is now desirable that a
Railway Pay Commission should be
appointed immediately to go into the
whole affairs. We suggest that a Pay
Commission for the Railways sector
only should be appointed. This is the
oldest public sector organisation. It
should be properly tackled and the
grievances of the railway employees
of various categories who are suffer-
ing should be gone inte. We have
examined the cases and we can cate-
gorically say that there has been
discriminatory treatment and that
there are just grievances on their
part.

Another point is that some of the
employees who were somehow be-
cause of the strike suspended remain
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suspended. Some action was taken.
It is high time that something should
be done about them.

Lastly, there is a good deal of
wastage in various railway sectors.
That should also be stopped. The
functioning of the railways should be
checked in such a manner that those
who are really supervising the rail-
way system should be asked to be
more vigilant and alert.

ot Faw ot Teq (faoelt wwT) -
qF AT AT O TAT WY E 1 AR
AT TE 5 o T §F FIT F T
I ITF a1 A T FT AT TG AT AL |
FAFT TTHF &5 H0€ T 1 T
Tgd srearat § | fee i & s AT
& T IFHT @I F T

SHRI SONAVANE (Pandharpur):
What is this? We object to the re-
marks made by Mr. Kanwar Lal
Gupta. - Why should he say like
that ?

SHRI KANWAR LAL GUPTA: You
are responsible for the situation; I
am not.

SHRI SONAVANE: This is not
the place to say all that.

MR. DEPUTY SPEAKER: He will
be present in the House where he is;
you will also be there.

SHRI KANWAR LAL GUPTA: But
you will agree he may not be here
as a Minister. There is a danger.
You know much more than me.

g FAST TRELE FT AT aF
T i T A T ag i
ATATH HIGHT =7 R |

SHRI SONAVANE: Thjs is all
irrelevant. Let him confine himself
within the bounds of what is before
the House.
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SHRI TENNNETI VISWANATHAM
(Visakapatnam): Sir, I wish to
draw the attention of the hon.
Minister to this fact that generally
ithese courtesy weeks are organised
by the railways and thig is all very
good as between the management and
the citizens, but as between the
management and the staff there does
not seem to be any courtesy week at
all. The checking staff at Viziana-
garay and Waltair were abused out-
right a few days ago by some superior
officer. They went on strike. Some
other gentleman, another superior
officer had to come to the place and
intetvene and ask him to tender an
apology. That gentleman said, he
will apologise, but he will not put the
apology in writing. Now, Sir, this
might prove to be a cause for a big
strike. If this courtesy week is not
extended also as between.officers and

.staf? this. might lead fo all sorts of
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troubles in future too on various
occasions.

In my own constituency there is a
railway which is called DBK Rail-
way. This railway is intended to
carry large quantities of iron ore to
Visakhapatnam harbour. I would
urge upon the Minister to think about
the electrification of the track of the
DB.XK. railway. This will help in
larger out-turn and quicker out-
turn.

About decentralisation of Central
Electrification Scheme the Minister
was good enough to say that the offi-
cers affected by decentralisation will
not be harmed in any way, that their
emoluments etc. will be protecied.
But I am receiving telegrams that all
of them have not been protected. I
would therefore request the Minister
to give suitable directions immediate-
ly. '

Another point is this.
is an increase of population the
number of railway stations is in-
creased. But in Visakhapatnam it is
just the reverse. The population is
increasing but the number of railway
stations hag decreased. Visakhapat-
nam was having a station at the
mouth of the harbour, near the port.
It was closed to passenger traffic just
an year ago. I have been requesting
the Minister to give direction to re-
open it to passenger traffic. About 50
to 60 thousand persons who were
having this facility of a station near-
by are now denied this facility and
they ‘have to go for about 2 miles
more. This facility was existing for
more than 70 years and this is now
being denied to them.

Where there

Sir, these look like small . points,
but they are very important for the
people concerned. And, I believe the
Minister would be broad-minded
enough to accept them.

st fire AT (TEA): I
g, & 47 ﬁ‘lél’? q'rﬁw' FEATH T
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SHRI S. M. BANERJEE: On a point
of order.

MR. DEPUTY-SPEAKER: Usually
on the Appropriation Bill, there is no
discussion and it is passed as it is.
When we come to the excess grants
in regard to which there is a cut
motion, there is enough time for dis-
cussion. Shri Banerjee departed from
the procedure in speaking at this
stage.

SHRI S. M. BANERJEE: Not de-
parted. Have you forgotten these
things because you were not attend-
ing Parliament for so many days
now?

MR. DEPUTY-SPEAKER: Let us
pass this Bill. I will permit everyone
when we take up the next item.
Even if everyone has his say now, I
do not expect the Minister to reply
to all the points. But if hon. mem-
bers make their points during the
next item of discussion, he is bound
to reply.

= QTR wrel (9T ¢ @
Wi > § w7 &, Vg sew w0y
s wieg t
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= o wA (qFd-afe)
BALSEINCCEARCRICIUIE Tl Gl
SAFT SaTT a1 3T &Y &, zElAC s
AT AR F1 oY Frer 7 Q|

MR. DEPUTY-SPEAKER: On the
Appropriation Bill, there is usually
no discussion and we pass it.

SHRI S. M. BANERJEE: Accord-
ing to the rules, Members can raise
some points if those points had been
raised in earlier speeches but not
replied to. We feel that some of
the points had not been answered by
the hon. Minister. This is the con-
vention we follow; this is not a devi-
ation. Since you allowed some Mem-
bers to speak, others also want your
permission to speak just for two
minutes. Since the session is coming
to an end, I request you to permit
them.

Secondly, Shri Sheo Narain accus-
ed the Opposition parties of engi-
neering, strikes. He spoke in Hindi
and said.

At qH IS IF § 3@
Ty qifzar ggaTer ®IT dARIR
F& FA T RS A1 a0 20
F G IITE, T/E A1 q§ QIS
A FAT AT )

=1 fora e < gEHE T WY wTiRS
g1

MR. DEPUTY-SPEAKER: On the
Appropriation Bill if a Member wants
to speak, he must inform the Chair
and only if the Chair permits, he
can speak. Every hon. Member will
get an opportunity on the Excess
Demands for Grants which will im-
mediately fellow and he can s3y
something regarding his constituen-
cy, etc. Those who had not partici-
pated earlier will get time.
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A wg fefawm ara (TreEgR) ¢
BW &1, SuTeAE WA, WuF HIA F1
SATAT F G G, @i qq T gd FI
a3 §, W AUFT agq gadT
g

MR. DEPUTY-SPEAKER: Every-
one will get an opportunity.

The question is:
“That the Bill be passed”.
The motion was adopted.
14.58 hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAY), 1967-68—(contd.)

MR. DEPUTY-SPEAKER: The
House will take up further discus-
sion of demands for excess grants. I
request those who have already par-
ticipated not to speak again.

SHRI LOBO PRABHU (Udipi):
I have the good fortune or bad for-
tune of having to use the railways
for three days and three nights to
come to Parliament. I have suffered
I think more than any other Member
aof Parliament from the railways; I
think I have suffered even more than
the Members of the public. I am not
going to detail all my sufferings be-
cause the time available is inade-
quate. But I should like to take up a
very general suffering of the people:
failure of electric current particu-
Iarly at night.

14.59 hrs.
f{SaRT VASUDEVAN NAIR in the Chair]

There is no train in which I have
travelled where electric current has
not failed as soon as the train had
stopped and was resumed only on
the running train. I should like the
hon. Minister to consider carefully
what it meant. Every one hour, even
on a train like the Grand Trunk Ex-
presg vne has to wake up becayse
the current has failed. The angwer
glven was that the batteries were
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insufficient. But it is not the duty of
this Ministry ta see why for such a
long time they were accepting batte-
ries which were inefficient or insuffi-
cient,

15 hrs.

Is it not necessary for the hon. Minis-
ter to inquire from the manufacturers
of these batteries—they may belong
to my party, but I am not concerned
about it—why they do not produce
batteries which are efficient? If they
cannot produce these batteries, is it
not the duty of the Ministry to im-
port these batteries. This is a very
serious thing. Nobody travelling on
these traing is able ta have anything
but what is called a cat nap. After
every one hour of sleep, one is ob-
liged to wake up.

I now come to the suffering of the
long-distance travellers. The food
served on the railways is absolutely
uneatable. I have never known any-
thing but the same food all the time.
We were promised that exceptionaliy
new menu was being found out, and
the catering committee had made
some recommendations. ] wonder
what has been the effect of all this.
Is it fair especially in a train which
does not stop at the station, to con-
demn the passengers to eat food which
is absolutely uneatable?

I now come to the punctuality
ratio, which has been constantly fal-
lng. I would like to inform the
House that though I have performed
fourteen journeys up and down, ex-
cept once the train has never been
in time. The railways may put the
blame on chain-pulling or en weak
bridges. But there is the railway
board and the Indian railways are
claimed to be the higgest railways in
the world. Is this te be their per-
formance? Is this the way that they
are going to satisfy the people that
the public 'sector works well? We
have seen the banks heing nationa-
lised, anrd other natignalisations
also may be ceming. It is therefare,
the duty of the railways first and
foremost te prove that nationalisation
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[Shri Lobo Prabhu]

is in the interests of the consumer or
the common man.

I then come to the question of
double-tracking. In the last Plan,
there was a throw-forward of 432
k.m. although that target was 3660
k.m. As the House is aware, double-
tracking means great saving in time,
because the traing can move faster;
it means great saving in staff, be-
cause the same staff can attend to
more trains without being paid more
«or without working longer; it means
more saving in consumption of fuel.
Yet, why is that not being done on
a more extensive scale than how?
The country is faced with a iot of
unemployment, particularly in the
countryside. After all, no imported
material is required. The rails are
available and they are lying idle in
the steel factories. So, the program-
me of double-tracking could be ac-
celerated. I would also suggest that
when double-tracking is done, first
the main lines should be taken up,
because if the main lines are taken
up, they will be achieving the grea-
test effect.

Going through the list supplied, I
find that except on Grand Trunk
route where they have taken up
small pieces for double-tracking,
otherwise, they are all branch lines.
¥ think the line from Delhi to Mad-
ras, Delhi to Bombay and Delhi to
(alcutta should be double-tracked in
‘the shortest time possible.

SHRI NARENDRA SINGH MA-
HIDA (Anand): These Demands
‘lor Excess Grants relate to expendi-
‘ture incurred dquring the year 1967-68
in excess of the amounts granted by
Parliament. This excess totals to
vbout Rs. 1.71 crores.

" While 1 support these Demands, I
would like to point out that the
Indian railways are one of the higgest
cumplexes in the world. 'Nowhere in
“the world is there a system of hroad
“lauge, metre gauge and narrow

gauge. So, one should be able to
understand the difficulties when we
are dealing with the railways, We
have inherited the railways from the
British days. The track is worn out.
The bridges are old and all thig re=-
placement demands very heavy ex-
penditure. Yet, I would like to say
that ours is one of the few railways
in the world which provide sleeping
accommodation at the cheapest rate.
If you go anywhere in Europe or any
other advanced country, you have to
pay very heavy charges for sleeping
at night. However inadequate the
facilities are in the three-tier or two-
tier accommodation, we still can
sleep at night by paying just about
Rs. 4.

Then, I would like to submit that
at  present, the headquaters of
Western Railway is situated in Bom-
bay. The State of Gujarat has de-
manded many times that much of
the Western railway is mainly in
Gujarat and therefore, the head-
quarters should be shifted to Gujarat
from Bombay. While the comforts
of the officials should be seen, it
should be borne in mind that most of
the dealings are with the areas of
Gujarat, Rajasthan and Madhya Pra-
desh. Bombay is far away. There-
fore, there is demand from my State
that the headquarters should be
shifted from Bombay. I do not know
why the hon. Minister is not think-
ing on those lines.

May I also suggest to the hon. Min-
jster that the railways should also
plan in advance like the shipping in-
dustry? I am very happy at the con-
tainerisation scheme which has also
been an idea borrowed from shipping.
1 would request the railways to ‘go
in for some modern tactics. The
Hovercraft has come in. In the new
world, the railways probably will be
out of place within fifty years. There-
fore, it would be good if we could
have a Hovercraft service between
Bombay and the opposite coast, ins-
tead of running a railway Iine "which
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1s very costly. We could have a
Hovercraft carrying about 45 or 50
passengers to start with, but the
number can be increased later on.
Similarly, I would suggest a service
between Broach in the Guls of Cam-
bay to Bhavanagar in Saurashtra. It
will be something very enterprising.
It will reduce the time, the railway
takes from Bombay to Bhavanagar
by train. This service cap reduce the
cost by half. Therefore, I would re-
quest the hon. Minister that the Rail-
ways should go in for modern means
like Hovercraft and place them in
service just like steamers, for the
service of the passengers.

The utilisation of diesel oil should
also be taken into account. Particularly
on the Western Railway, when the
Koyali refinery is producing diesel
oil, why should coal be brought all
the way from Orissa, thereby creat-
ing congestion? More passenger trains
can be run instead. A beginning has
been made in the Frontier Mail, but
we could have diesel engines more
and more, they would be cheaper,
faster and less cumbersome. At pre-
sent, there are more stoppages owing
to the carriage of coal. I would also
request the Ministry of Railways and
also the Ministry of Foreign Trade to
go in for export of coal-locomotives
as well as diesel-locomotives and
wangons. India is fast entering into
the advanced stage of competition
with the world, and Indian wagons
are in demand in South Korea and in
Russia also. If there is more publi-
city and propaganda by our Em-
bassies and by our Ministry of
Foreign Trade, there is ample scope
to improve our chances in the Far-
East, Middle East, East Africa etc.
where Indian goods could go.

I would also suggest a very pay-
ing service, because the railways
are mainly considering questions
from the point of view of utility. It
has not merely become urgent, but it
is good from the utility point of view
alse that there should be a railway
line between Bhavanagar and Tara-

pore. I think that thig is under
consideration. The figures given to
show that it is not going to pay are
not correct. 1 am prepared to lay
the proper facts through the Gujarat
State and through the means at our
disposal, that this railway line will
be a paying proposition to Govern-
ment.

As regards railway catering, to
which my hon. friend Shri Lobo
Prabhu has referred, I would request
him to try our railway catering in
the Parliament House. It has con-
siderably improved, and one of the
cheapest foods that you can have in
Delhi can be had at this catering
house.

About the railways catering, it is
a very difficult subject, because we

have vegetarian western style, non-
vegetarian western style, vegeterian
Indian style and non-vegetarian

Indian style. It is one of the most
difficult professions. I would, there-
fore, urge that packet meals should
be served in which can be included
the various types of food at a reason-
able cost. .

With these words, I support the
Demands for Exess Grants.
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MR. CHAIRMAN: Now, I do not
know what to do because I am
getting so many names . . .

SOME HON. MEMBERS rose—

o A G (qFaS afa) ¢
oY OF §2T g9 IGT a1fod |

SHRI N. K. P. SALVE (Betul):
it is a legacy you have received from
your predecessor.

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): I had given my
name last Thursday. (Interruptioms).

MR. CHAIRMAN: Please allow me
to make my submission. It is true
the Deputy-Speaker said that every
Member who wants to speak will be
given a chance. But I do not know
whether you can take it literally . . .
(Interruptions) Order, order. I have
not finished. I am just explaining
the difficulty. The time allotted is
only one hour.

= A GRS T AT AW
gt W F Afew H o 92 ¥ @
A TRE

MR. CHAIRMAN: Even if you
extend the time, say, by one hour
more, I cannot accommodate even

half of the number of Members who
have sent their names.
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AN HON. MEMBER:
minutes each.

MR. CHAIRMAN: No Member will
finish within two minutes. Every
Member knows that. It is impossible
for the Member to get up and sit
down &nd conclude in two minutes.
So, I would request you not to send
any more names. 1 have already
got so many names here. That 1is °
the first thing. Then, I have also
noticed Members standing up al-
though they have not sent their |
names. There is a procedure. I think,
this is a discussion on excess De-
mands, but the members are speak-
ing on everything under the Railway
Ministry. I do not know how the
Minister is going to refer to all the
railway stations, all the railway lines
and all the things that are referred
to in this discussion. I would, there-
fore, like the discussion to be res-
tricted to the points on excess De-
mands.

Just two

Mr. Salve.

SHRI N, K. P. SALVE: I support
the excess Demands because the Min-
istry is headed by Dr. Ram Subhag
Singh, assisted by two very com-
petent assistants. I depend on the
magnanimity and the generosity of
the Railway Minister which is very
large and which matches only with
the largeness of the empire over
which he presides. My State of
Madhya Pradesh has been neglected
by all other Ministries, I request
the Railway Minister to give special
consideration to my State and to the
few suggestions which T am putting
forward.

The first ig that there should be a
train from Nagpur to Bhopal. A large
number of passengers travelling from
eastern Madhya Pradesh and western
Maharashtra going to Bhopal are put
to incalculable inconvenience for want
of a train from Nagpur to Bhopal.
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My second point is about the eter-
nal difficulty in finding proper wagons
for jungle produce in between Itarsi
and Amia. I do not know how the
mechanizm works. There appears to
be a terrible malfunctioning in the
distribution and wagon movement.
Unless we move here in Delhi, wagons
never move properly on that gide. I
would, therefore, request the hon.

+ Minister to take some steps to en-
sure that there is proper wagon
movement, because that affects the

, economy of the entire travel area.

My third point is about rather the
unkind treatment given to Madhya
Pradesh so far as stoppages of the
G. T. Express are concerned. Out of
the 39 or 40 hours of running of the
G.T. Express from Madras to Delhi,
14 hours are taken in passing through
‘our State—Madhya Pradesh is the
only State in which it passes from
north to south. As against these 14
hours of running in my State, the
stoppages are only four. We have
been requesting the Railway Ministry
to give us one more stoppage of the
G.T. Express at Betul. That will be
a very great convenience to the
people in that part of my State.

The next point is about running a
fast train between Allahabad and
Lucknow. It should take only 44
hours from Allahabad to Lucknow.
It could leave Allahabad in the
morning ©nd could leave Lucknow in
the evening. For this, a statement
has already been made by the Deputy
,Minister in Varanasi.

My last submission ig about the
most unenviable position of the Mem-
‘bers of Parliament in respect of re-
servations in railways. I am entirely
against having VIPS or VP quota.
This is an anachronism. Every one
must get as he comes. If this dis-
tinction does exist, I do not know
where we stand. I was made to get
down from a train at Nagpur because
I was told that a State Deputy Minis-
ter and his wife were to travel in
that coupe where I was first on the
waiting list. I would request the

Rallway Minister to indicate clearly
and categorically as to where we
stand in regard to railway reserva-
tions.

MR. CHAIRMAN: ) Mr. Kandappan.

SHRI R. K. BIRLA (Jhunjhunu):
On a point of order

MR. CHAIRMAN: Should we
waste our time on point of order?

SHRI R. K. BIRLA: This is very
important. There are five Cut Mo-
tions, one by Mr. Labo Prabhu and
four by Mr. B. P. Mandal. I think,
the members who have moved Cut
Motions should be given a chance to
speak.

MR. CHAIRMAN: Of course, they
will be given a chance.

SHRI R. K. BIRLA: After some
time you may not be in the
Chair . . .

MR. CHAIRMAN: Whosoever is
in the Chair, they will be given a
chance.

Mr. Kandappan.

SHRI S. KANDAPPAN (Metture):
It is very unfortunate that,
in spite of the manifold increase in
fares and freights in the last two
decades, the railways have been sus-
taining losses. There might be so
many reasons for that, but I would
like to pinpoint only one thing, name-
ly, the discontent among the emplo-
yees. In a major undertaking like
this, it is paramount to see that the
employees are satisfied and conten-
ted. But, unfortunately, in the way
the bureaucracy is carrying on the
Railway administration, there 1is a
lot of discontent among the various
cadres of employees with bad con-
sequences on the healthy working of
the railway itself. I would like to
point out only two things.

Recently in the Southern Railway
in Pamban in Madurai Division on
16th May, 2 Asst. Station Masters
were telegraphically transferred to
other pleaces and no reason was
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given and afterwards they were given
10 understand that they were politi-
cally motivated and they were invol-
ved in some election work in that
vicinity. Sir, the General Elections
took place in 1967. Unfortunately,
what happened was that the local
Congress had some grudge against
those people because they did not
succumb to be pressure of the Con-
gress and they did not work for the
Congess candidate. Then they passed
a resolution in the local Congress
Committee as well as in the Youth
Congress and it appeared in the pa-
pers also.

SHRI
(Cuttack):

SRINIBAS MISRA
How do you know?

SHRI S. KANDAPPAN: 1 veri-
fied it and I am sure that it is politi-
cally motivated. Sir, the Govern-
ment acted in a very unfair way. I
took up the matter with the Minister.
The Minister gave a reply to me in
which he said that they have been
there in that particular station for a
number of years and so in the nor-
ma course they have been transferr-
ed. If it has been done in the nor-
mal course, I wonder why should
they get the orders telegraphically.
It should have been done in the rou-
tine manner. Sir. may be these are
all small things. But they are demo-
ralising and the feeling created
among the employees is certainly not
very conducive for a healthy working
of the Railways.

Secondly, I would like to point out
another very important  thing.
You know. Sir last year Firemen’s
strike took place in my part of the
country and many a tim= when it
was raised on the floor of the House
the hon Minister promised that there
would not be any kind of victimisa-
tion but I am sorry that in spite of
his promise, in spite of this his assu-
rance, victimisation is going on. I
have got a photostat copy of the
order and notice served on many
employees. There was a break in
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service and even passes were not
issued. These are all serious things
for a small offence and I know for
a fact that many of these employees
against whom action was taken have
not even participated in the 19th
September strike. Action was taken
on account of their loyalty. 1 think
this is not fair. If the Railway
Administration does not correct these
anomalies and set right this mal-
administration in the Department, the
discontent is bound to exist and grow
and that is the main reason why I
think even the amenities that are
provided there are not adequate. It
does not need much additional ex-
penditure. The exnenses are alrea-
dy incurred, bui the services are to
be maintained properly. The main-
tenance is not there, the supervision
is not thero. Hon. Member, Shri Lobo
Prabhu, pointed out about the lack
of amenities and there being no light
in the compartments. I never had
the privilege of reading during night.
When I went to Madras, two days
sitting in the train even without
having the recourse to reading is
horrible.

SHR1I MURASOLT MARAN
ras South):
feel it.

(Mad-
The Minister do not

SHRI S. KANDAPPAN: They may
not have the time or the inclination
to read but people like me would like
to while away the time by reading.

Now many Members have deman-
ded new lines. Before I make that
demand, 1 would like to point out
another very important thing. Last
vear we were very much gratified
when the hon. Minister announced
that thev had dropped the idea of
dismantling link lines which were
sustaining losses. But. unfortunate-
ly, there is still a fear in my part of
the country and I would like to re-
quest the Minister to dispel that fear
that small link lines are going to be
dismantled in my part of the country.
Instead of that if it can be linked
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with the other areas, it can be made
remunerative and viable.

In this connection I would like to
point out one proposa] for a coastal
line which has been in demand for
a number of years, namely, the line
from Arantangi to Tuticorin wvia
Thondi and Mandapam in the Sou-
thern Railway.

There are many things I would like
to mention.

MR. CHAIRMAN: No, No. Please
« conclude now.
SHRI S. KANDAPPAN: Now

referring 1o new lines, last time, when
we discussed this issue, a colleague
of mine, Shri Deiveekan, threatened
the Minister that he would go on
fast. The hon. Minister pleaded with
him not to go on a fast but that he
will take up that line. This line is
from Chengleput to Chinnasalem via
Vandavasi and Arni.

SHRI G. VISWANTHAN (Wandi-
wash): Sir, that is my constituency.

SHRI S. KANDAPPAN:
hope that this will be done.

Sir, I

Apart from that, it is most impor-
tant for Dr. Ram Subhag Singh to
see that he fulfils the promises made
by his friend Shri Kamaraj during
the Nagarkoil election. Who knows,
Sir. that there may not be another
election in the near future? At least
before he faces the electorate again.
1 hope, this Kanniya Kumari line
»would be taken up.

It is unfortunate that they have
,neglected the genuine demands of
my State with regard to new lines in
all the three plans. In the Fourth
Plan also there is not much of a hope
of any new line being constructed in
our State.

While replying to the Supplemen-
tary Demands Debate, the hon Minis-
ter, Shri Parimal Ghosh pointed out
that the Government is serious about
the conversion of metre gauge into

broad gauge. In viewof the growing
industrial importance of Tuticorin
and since it is becoming a major
port, it is paramount that Tuticorin
line should be converted into a broad
gauge line without further delay. I
hope the hon. Minister would ac-
cept all these suggestions.

SHRI CHINTAMAN] PANIGRAHI
(Bhubaneswar): The demand for
a direct train service from Delhi to
Bhubaneswar, the State capital of
Orissa was a long standing one and
our thanks to Dr. Ram Subhag
Singh, the hon. Railway Minister as
the Utkal Express is running from
the 1st of October from Delhi o
Bhubaneswar. But we are not aware
of the route or the time schedule that
they have decided. We want to
know about it.

There is one more thing which we
bought to the attention of the hon.
Minister. There is need for a shu-
ttle train service from Cuttack to
Berhampur because the existing train
services are not adequate in this sec-
tion. There is a shuttle service now
from Cuttack to Puri. Similarly this
can be introduced from Cuttack to
Berhampur. I hope the hon. Minister
will kindly consider this suggestion.

For two years I am pursuing the
matter for opening of some new
passenger halts with the hon Minis-
ter. There is necessity for opening
the passenger halts at Sahidnagar at
Bhubaneswar, and another at Golabai,
Jadupur and another between Khurda
Road and Retang. These matters are
still pending before the Ministry
They say that because Rs. 50,000 will
have to be spent for opening a pas-
senger halt, therefore. it is not re-
munerative. But, it should be cun-
sidered in the context of providing
passenger amenities. I hope the hon.
Minister will reconsider these things
again.

The demand for a second railway
division at Jharsuguda is a long
standing one because new railway
lines have developed in that{ area in
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recent times. I hope the hon. Min-
ister will take into consideration that
suggestion also.

A new rail link from Khurda road
to Daspalla is an important one and
I hope the hon. Minister will take
into consideration this suggestion
also.
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SHRI JOYTIRMOY BASU (Dia-
mond Harbour): Mr. Chairman, Sir,
one of the former Railway Ministers
in obedience conspired against the
people of India and went in for im-
ported dieselisation of the rail trac-
tion. We have got plenty of coal
fuel. In spite of that, he wanted to
make our country subservient to a
foreign country. What is the result?
‘The Company in America with whom
they have entered into a collaboration
agreement for supply of spares and
components has gone phut, I mean,
into liquidation. They are in a ter-
rific jam. Their engines are likely
to come to a standstill. Supposing,
you have a defence requirement, they
will not be able to move the engines.
Now, they have sent a team of offi-
cers to America to find some other
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master who will supply them spares
and components. This is a deplor-
able state of affairs. I would request
the hon. Railway Minister to make a
clear statement on this affair.

About the accident in Jajpur, in
South-Eastern Railway, I am told,
the Divisional Superintendent there
had taken to certain new devices of
signzlling as a result of which the
accident took place. We want a
clear and truthful answer from the
Railway Minister as to how far that
is true and what they have done
about it.

The Railways are in perpetual habn

of defrauding the people. When a
man buys a ticket, you do not
guarantee him the seat. If he does

not buy a ticket, you have now 1c-
quired the right by passing recently
an Act with a brute majority in the
House to put him behind the bars.
The Railways have assumed the roie
of defrauding the people in this cou:.
try.

There has been a rise in income
in many stations. But the expendi-
ture on passengers’ amenities is
miserably low. The conditions in
South Sealdah Division in Diamond
Harbour, Barvipur. Sonarpur, Bajbaij
and many other stations are in utter
neglect. Tt is a deplorable state of
affairs. They enjoy the monopoly and
that way they cut the throat of the
passengers.

Then, the teachers in this country
have been wanting a railway con-
cession. You give railway conces-
sion to hundred and one things. to
foreign tourists and all that. I would
request the Railway Minister to grant
a railway concession for single
teacher travelling because he is the
most low paid person and is doing
a great job for the society and the
country.
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In regard to 19th September strike,
the Railways authorities have taken
an attitude of victimisation and vin-
dictiveness against the employees. I
would request the Railway Minister
to give a fair deal to them,

In Xachrapara Hospital, there are
technicians who are likely to suffer
from radiation hazards and they want
some compensatory allowance. The
Railway Minister is most reluctant
to give that. I would request him to
reconsider that.

About catering, they are switch-
ing over from departmental catering
to private catering. In Katihar, they
are trying to convert departmental
catering into private catering. There-
by. I do not know who are going *o
reap the harvest and who are geing
to make dividend out of it in the
railway administration . . .

MR. CHAIRMAN: Please conclude
now.

SHRI JYOTIRMOY BASU: Lastly
ve nave suggesiel to start a railway
line between Bajbaj and Diamond
Harbour wvia Noorpur which has
bozeme o very  thickly-populated
area. 1 wouid request the Railway
Minister to consider that.

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI PARIMAL GHOSH): Mr.
Chairman, Sir, I am grateful to the
hon. Members who have participated
in this debate and also expressed
concern and made some other points
in the course of it.

Before going into details of the
points raised by manyv hon. Mem-
bers, I would like to say that the
Excess Demands on which we are
having discussion today relate to the
financial year 1967-68. I would fur-
ther like to say that the Excess that
has occurred amounts to about Rs.
171.33 lakhs and the Public Accounts
Committee has gone into that, consi-
dered it in their Eighty-Third Report
and has asked us to regularise it in
the usual manner. In the course of
that Excess Demand, certain points

346:
have been raised. I would like to
mention that Mr. Banerjee, while
taking part in the discussion, men~

tioned about the strike of 19th Sep-
tember .
AN HON. MEMBER: We all did.

SHRI PARIMAL GHOSH: Along
with Mr. Banerjee, many other mem-
bers have also mentioned about that
point. As you all know, the total
number of persons who participated
in the strike was about 90,000 all over
the Indian Railways . .

SHRI J. M. BISWAS (Bankaura):
More than three lakhs.

SHR1 PARIMAL GHOSH: 89,000
oif them have already been taken
back in duty. Today only 444 per-
sons are there either suspended or
arrested under the orders of court . .

SHRI JYOTIRMOY BASU: How

unkind of you! How merciless are
you! ({Interruption).
SHRI PARIMAL GHOSH: These

are the actual facts.
sons are still there.

Only 444 per-

SHRI J. M. BISWAS: He did not
speak correctly when he said that
only 97,000 persons took part. That
is not a fact. It is over 3 lakhs accord-
ing to the Home Minister .
(Interruptions).

SHRI PARIMAL GHOSH: That is
the position that I have accepted.

SHRI J. M. BISWAS:

They have
changed the statement .

SHRI PARIMAL GHOSH: As I
have already said, there are only 444
remaining. Court cases are pending
on some and some of them are under
suspension. Immediately the cases
are cleared by the court and also the
cases which are being considered
under departmental action, only
those cases will still remain to be
finalised where the persons concern-
ed are charged with certain violance
or intimidation or some such charges.
Still I can assure the House that we
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will further consider even
cases and wherever possible,
would be given.

SHRI J. M. BISWAS: Mr. Shukla
made ap announcement on the floor
of the Rajya Sabha that, after the
Government has taken a lenient view,
after the implementation of the Gov-
ernment’s decision, only a dozen per-
sond would be left out. In the Rail-
ways— I am not talking of the other
Centra] Government employees. There
are about 500 cases of victimisation.
How can these two be reconciled?

SHRI UMANATH (Pudukkottai):
‘Why not declare a general amnesty?

SHRI PARIMAL GHOSH: I can-
not declare a general amnesty be-
cause cases are pending in court.

those
relief

SHRI UMANATH: Withdraw those
cases. '

SHRI PARIMAL GHOSH: As
soon as the court’s verdicts are re-
ceived, the matter will be considered
further......

SHRI J. M. BISWAS: There is
no court case, there is no convic-
tion and still people are kept under
suspension.

MR. CHAIRMAN: The Minister
has already noted what all you have
said.

SHRI J. M. BISWAS: The Minis-
ter must explain the position . . .
(Interruptions)

SHRI PARIMAL GHOSH: Many
hon. members mentioned about new
lines and conversion of metre gauge
lines into broad guage lines. In my
reply the other day . . .

SHRI J. M. BISWAS: We want a
reply regarding victimised employees.
Let him reply whether he is going to
consider those cases or not.

SHR] PARIMAL GHOSH: I have
already said that I am prepared to
consider those cases.
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SHRI J. M. BISWAS: How long
will you take? One year or two

years. How long?

SHRI PARIMAL GHOSH: Re-
garding conversion of some MG lines
to BG lines, last time also I have
made it clear that we have already
taken a decision in a perspective plan
way that about 3,000 kilometres would
be converted in the course of ten
years from MG to DG. Even for
the Fourth Plan period, we have pro-
posed to convert about 1500 kilometres
of MG into BG, for which about Rs.
60 crores have already been allocated.

Regarding some of the new lines
mentioned by the hon. members, 1
would like to state that the funds
available for the construction of new
lines are very meagre. Out of the
total sum of about Rs. 83 crores,
we have to spend about Rs. 56 crores
for the lines that have been already
commenced and that are still to be
completed.  After that, only a very
meagre sum will be remaining for the
construction of new lines. There-
fore—] hope, the hon. members will
appreciate this—we will have to be
very selective in finalising a particu-
lar line which could be taken up for
new construction based on the traffic
density and its economic viability and
other considerations. The new lines
under the Fourth Five Year Plan
have not been considered as yet. I
hope as soon as the final decision is
taken, the number of new lines to be
taken for construction will be known.

SHRI LOBO PRABHU: What about
survey?

SHRI PARIMAL GHOSH: As the
hon. Member has already mentioned
about the survey, it is a fact that be-
fore we take up any line for cons-
truction, it is an obvious fact that we
have to take up the survey first.
Unless and until a survey is made,
the economic viability cannot be as-
certained and unless and unti] the
economic viability and the traffic
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density is ascertained, a line for new
construction can never be taken up.

About ticketless travel and other
things some members have expressed
their concern. I fully agree with
their view and as it is quite known
to the hon, Members, we have taken
some stringent measures for curbing
this social evil and the efforts that we
have taken have already yielded some
good results and the number of per-
sons travelling without ticket has
considerably come down and this has
been reflected in the sale of tickets in
the windows. That is rather the baro-
meter by which we could ascertain
that the number of ticketless travel-
lers has come down to a great extent.

Regarding the other amenities and
other things, the members have given
their suggestions. Certainly I  will
take those things into consideration
and as {ar as possible within the limi-
tation of funds, all these things will
be considered.

Thank you, sir.

SHRI LOBO PRABHU: What about
batteries and charging them so that
electric current is constant?

SHR] PARIMAL GHOSH: We have
battery chargers in most of the im-
portant stations and wherever there
is inadequacy, that matter will be
looked into.

o TTATIAIRX TIEAT (qaAT) © &2xe
AT FTIAT AIG STAET FL IR E ITF
at § migy Far7 ad fem—Ay
qIIRTER (TES & R # Tor 4T !

MR. CHAIRMAN: I shall now put

cut motions 1 to 28 to the vote of
the House.

motions
negatived

All the cut were put and

MR. CHAIRMAN: The question is:

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the

DeMAND No.

President to make good the
amounts spent during the year
ended 31st day of March, 1968,
in respect of the following de-
mands entereq in the second
column thereof—

Demands Nos. 5, 7, 8, 16 and 20.”
The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha, are reproduced below—
Ed.]

DoMaND NoO. 5—RBVENUE—WORKING
EXPENSES—REPAIRS AND MAINTENANCE

“That a sum of Rs. 26,27,331 be
granted to the President to make
good an excess on the grant im
respect of ‘Revenue—Working
Expenses—Repairs and Mainte-
nance’, for the year ended the
31st day of March, 1968.”

7—REVENUE—WORK|NE
(Furr).

Demanp No.
EXPENSES-—OPERATION

“That a sum of Rs. 97,89,494 be
granted to the President to make
good an excess on the grant in
respect of ‘Revenue—Working
Expenses—Operation (Fuel), for
the year ended the 31st day of
March, 1968.”

DemaND No. 8—REVENUE—WORKING
EXPENSES—OPERATION OTHER  THAN
Starr aNDp FueL

“That a sum of R 37,32,622 be
granted to the Pre:. ient to make
good an excess on the grant in
respect of ‘Revenue—Working

Expenses—Operation other than
Staff and Fuel’, for the year
ended the 3lst Day of March,

1968.”

16—PENSIONARY CHAR-
GES—PENSION Funp

“That a sum of Rs. 9,83,349 be
granted to the President to make
good an excess, on the grant in
respect of ‘Pensionary Charges—
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Pension’, for the year ended the
31st day of March, 1968.’

DEmaNp No. 20—WITHDRAWAL FROM
REVENUE RESERVE FUND

“That a sum of Rs. 273 be
granted to the President to make
good an excess on the grant in
respect of ‘Withdrawal from
Revenue Reserve Fund’ for the

year ended the 31st day of March,
1968.”

16.24 hrs.

APPROPRIATION (RAILWAYS)
NO. 4 BILL*, 1969

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): I beg
to move for leave to introduce a Bill
to provide for the authorisation of
appropriation” of moneys out of the
Consolidated F::nd of India to meet the
amounts spent ¢n certain services for
the purposes of Railways during the
financial year ended on the 31st day of
March, 1968, in excess of the amounts
granted for those services and for that
year.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 3l1st
dav of March, 1968, in excess of
the amounts granted for those
services and for that year.”

The motion was adopted.

DR. RAM SUBHAG SINGH: 1
introducet the Bill.

—— e —
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Grants (General) 1969-70 °
16.25 hrs.

DEMANDSt FOR SUPPLEMENTARY
GRANTS (GENERAL), 1969-70

MR. CHAIRMAN: The House wili
now take up discussion and voting on
the supplementary demands for grants
in relation to the Budget (General)
for 1969-70. for which one hour has

been allotted. There js a large num-
ber of

cut motions. Those hon.
Members present in the House and
desirous of moving the cut motions

may indicate the serial number of
the cut motions they want to move
and they will be treated as moved.

DEMAND No. 7—EDUCATION

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the char-
ges which will come in course of
payment during the year ending
the 31st day of March, 1970, in
respect of ‘Education’.”

DEMAND NoO. 44—CABINET

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 3,31,000 be granted
to the President to defray the
charges which will come in course
of payment during the year
ending the 3Ist day of March,
1970, in respect of ‘Cabinet’.”

DeMAND No. 60—SALT

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 12,53,000 be granted
to the President to defray the
charges which will come in course
of pay'ment during the year end-

‘Pubhshed in Gazette of India Extraordinary. Part II, Sectlon 2 dated 25- 8 69

dated 25-8-69.

+Introduced moved with the recom mendation of the Chief
President.

India discharging the functions of the

Justice of
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ing the 31st day of March, 1970, granted to the President to defray
in respect of “Salt.”” the charges which will come in

course of payment during the
DeEmanp No. 61—OTHER REVENUE Ex- year ending the 3lst day of

PENDITURE OF THE MINISTRY OF INDUS- March, 1970, in respect of
TRIAL DEVELOPMENT, INTERNAL TRADE “Posts and Telegraphs—Working
AND COMPANY AFFAIRS Expenses’.”

J io: oved:
MR. CHAIRMAN Motion m DEMAND No, 95—Osisn Revenvs Ex-
“That a Supplementary sum not PENDITURE OF THE DEPARTMENT OF
exceeding Rs. 8,10,000 be granted to SOCIAL WELFARE
the President to defray the char-
ges which will come in course of MR. CHAIRMAN: Motion moved:

payment during the year ending
the 31st day of March, 1970, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of In-
dustrial Development, Internal

3 1y

Trade and Company Affairs’.

RIVER SCHEMES
MR, CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 5,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1970,
in respect of ‘Multipurpose River
‘Schemes’.”

Demanp No. 82—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF SHIP-
PING AND TRANSPORT

MR. CHAIRMAN: Motion moved:

“That a Supplementary: sum
not exceeding Rs. 4,15,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3lIst day of
March, 1970, in Tespect of
‘Other Revenue Expenditure of
the Ministry of Shipping and
Transport’.”

DeEMAND No. 93—Posts AND  TELE-
GRAPHS—WORKING  EXPESES
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum
not exceeding Rs. 2,00,00,000 be
2017-(Ai) L.S.—12.

“That a Supplementary: sum
not exceeding Rs. 1,50,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1970, in respect of
‘Other Revenue Expenditure of
the Department of Social Wel-
fare’.”

DEMAND No. 116—DerHr  CAPITAL
OUTLAY

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum
not exceeding Rs. 1,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1970, in respect of
‘Delhi Capital Outlay’.”

DemAaND No. 121-~CAPITAL OUTLAY OF
THE MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COMPANY

AFFAIRS

MR. CHAIRMAN: Motion moved:

“That a Supplementary: sum
not exceeding Rs. 6,50,90,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3Ist day of
March, 1970, in respect of
‘Capital Outlay of the Ministry of
Industrial Development, Internal
Trade and Company Affairs’.”
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[Mr. Chairman]

DemaND No. 124—OTHER
OUTLAY OF THE MINISTRY OF
TION AND POWER

CAPITAL
TRRIGA-

MR. CHAIRMAN: Motion moved:

“That a Supplementary. sum
not exceeding Rs. 60,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the

year ending the 3lIst day of
March, 1970, in respect of
‘Other Capital Outlay of the

Minisiry of Irrigation and Power’.”
DEMAND No. 125—CAPITAL OUTLAY OF
THE MINISTRY OF LABOUR, EMPLOY-

MENT AND REHABILITATION

MR. CHAIRMAN. Motion moved:

“That a Supplementary sum
not' exceeding Rs. 4,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1970, in respect of
‘Capital Outlay of the Ministry
of Labour, Employment and Re-
habilitation’.”

DeMaNp No, 181—CAPITAL OUTLAY ON
AVIATION

MR. CHAIRMAN: Motion movea:

“That a Supplementary sum
not exceeding Rs. 1,000 be
granted to the President to defray
the charges which will come in

course of payment during the
year ending the 31st day of
March, 1970 in respect of

‘Capital Outlay on Aviation’.”

There are some cut motions, which
the hon. Members may now move,
subject to their being otherwise ad-
missible.

SHRI YASHPAL SINGH
Dun): I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-

(Dehra

ceeding Rs. 3,31,000 in respect of
Cabinet be reduced by Rs. 100.”

|Tours of Ministers (3)].

SHRI LOBO PRABHU (Udipi): I
beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 3,31,000 in respect of
Cabinet be reduced by Rs. 100.”

[Frequent tours by Ministers to
the detriment of their work and at
the cost of the tax-payer. (6)].

SHRI YASHPAL SINGH: I beg to
move:

“That thc demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 8.10,000 in respect of
other revenue expenditure of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Delay in implementing the recom-
mendations of the Industrial Licens-
ing Policy Enquiry Committee. (7)1.

SHRI LOBO PRABHU: I beg to
move;

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 5,00,000 in respect of
Multi-purpose River Schemes be
reduced by Rs. 100.”

[Confining basin-wise development
plans only to the Ganga Basin. (9)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 4,15,00,000 in respect of
other revenue expenditure of the
Ministry of Shipping and Transport
be reduced to Re. 1.

[Acquisition of a sufficiency of dred-
gers for existing ports and those
under construction. (12)].

SHRI YASHPAL SINGH: I beg to.
move:

“That the demand for a supple-
mentary grant of a sum not ox-
ceeding Rs. 4.15,00,000 in respect of
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other revenue expenditure of the
Ministry of Shipping and Trans-
port be reduced by Rs. 100.”

[Working of the Port.

(13)1.

Calcutta

SHRI LOBO PRABHU: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 2,00,00,000 in respect of
Posts and  Telegraphs—Working
Expenses be reduced by Rs. 100.”

[Unnecessary expenditure on sop-
histicated development when  ade-
quate remuneration is not given to
extra departmental staff, (15)].

SHR] YASHPAL SINGH: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,000 in respect of Delhi
Capital Outlay be reduced by
Rs. 100.”

[Shortage of residential accom-
modation for the members of the
Central Reserve Police Force. (18)].

SHRI LOBO PRABHU: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 60,00,000 in respect of
Other Capital Outlay of the Minis-
try of Irrigation and Power be re-
duced to Re. 1.”

[Investment in National Projects
Construction Corporation Ltd.,, *he
dividends of which are decreasing
and vanished in 1967-68. (20)].

SHRI YASHPAL SINGH: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 60,00,000 in respect of
Other Capital Outlay of the Min-

istry of Irrigation and Power be
reduced by Rs. 100.”

[Affairs of the National Projects
Construction  Corporation Limited.
n1l.

SHRI RAMAVATAR SHASTRI

(Patna): I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,000 in respect of
Education be reduced by Rs. 100.”

[Failure in providing employment
to those people who have received
technical education (25)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,000 in respect of
Education be reduced by Rs. 100.”

[Failure in spreading the technical
education. (26)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 3,31,000 in respect of
Cabinet be reduced by Rs. 100.”

{Failure in reducing the travel ex-
penses of Ministers (27)].

“That the demand for a supple-
mentary grant of a sum not ex-
seeding Rs. 12,53,000 in respect of
Balt be reduced by Rs. 100.”

[Failure in protecting salt factories
from flood devastation. (28)].

“That the demand for 2 supple-
mentary grant of a sum not ex-
~eeding Rs. 810,000 in respect of
other revenue expenditure of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Failure to eradicate corruption
prevalent in issuing industrial licen-
ses. (29)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 8,10,000 in respect of
other revenue expenditure of the
Ministry of Industrial Development,
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Internal Trade and Company Affairs
be reduced by Rs. 100.”

[Need for implementing the recom-
mendations of the Industrial Licen-

sing Enquiry Committee strictly.
(30)1.

“That the demand for a suppie-
mentary grant of a sum not ex-
ceeding Rs. 5,00,000 in respect of
Multi-purpose River Schemes be
reduced by Rs. 100.”

[Failure in controlling the Ganga
flood permanently. (31)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 5,00,000 in respect of
Multi-purpose River Schemes be
reduced by Rs. 100.”

[Lack of scheme for utilising the
Ganga water for irrigation. (32)].

SHRI P. VISHWAMBHARAN: (Tri-
vandrum): I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,000 in respect of
Education be reduced by Rs. 100.”

[Failure of the Government to in-
troduce employment-oriented system
of education. (51)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 8,10,000 in respect of
Other Revenue Expenditure of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affajrs be reduced by Rs. 100.”

[Failure of the Government to curb
monopolies and take penal action
against those industrialists whe have
violated rules regarding industrial
licensing. (52)].

SHR] KANWAR LAL GUPTA
(Delhi Sadar): I beg to move:—

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 8,10,000 in respect of
Other Revenue Expenditure of the
Ministry of Industrial Development,
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Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Sale of imported goods by some
industrialists in black market and
failure of the Government not to take
any action against them. (53)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 810,000 in respect of
Other Revenue Expenditure of the
Ministry of Industrial Development,
Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Bribery and corruption for issu-
ing import licences to some favourite
industrialists by some officials and
others, and for not taking any action
against them. (54)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 8,10,000 in respect of
Other Revenue Expendture of the
Ministry of Industrial Develop-

ment, Internal Trade and Com-
pany Affairs be reduced by
Rs. 100.”

[Delay in taking action for check-
ing concentration of wealth in a few
hands. (55)].

SHRI P. VISHWAMBHARAN: 1
beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 5,00,000 in respect of
Multi-purpose River Schemes be
reduced by Rs. 100.”

[Failure of the Government to im-
plement adequate flood control mea-
sures in the country. (56)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 4,15,00,000 in respect of
Other Revenue Expenditure of the
Ministry of Shipping and Trans-
port be reduced by Rs. 100.”
[Need to effect proper dredging in

Cochin Port and development of that
port. (58)].

“That the demand for a Supple-

mentary Grant of a sum not ex-
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ceeding Rs. 6,50,90,000 in respect of
Capital Outlay of Ministry of In-
dustrial Development, Internal
Trade and Company Affairs be re-
duced by Rs. 100.”

[Inefficiency of the National Small
Industries Corporation Ltd. (61)1].

SHRI KIRUTTINAN (Sivaganja):
beg to move:

—

“That the demand for a Supple-
mentary Grant of ‘a sum not ex-
ceeding Rs. 8,10,000 in respect of
Other Revenue Expenditure of the
Ministry of Industrial Development,
Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Need for implementing the re-
commendations of the Industrial
Licensing Policy Enquiry Committee
strictly. (72)].

“That the demand for a Supple-
mentary Grant of a sum not ox-
ceeding Rs. 5,00,000 in respect of
Multi-purpose River Schemes be
reduced by Rs. 100.”

[Need to investigate to connect
Ganga river with Caveri and other
rivers in the extreme South. (73)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 5,00,000 in respect of

Multi-purpose River Schemes be

reduced by Rs. 100.”

[Failure to execute the Upper Peri-
yar Scheme :in Tamil Nadu. (74)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 5,00000 in respect of
Multi-Purpose River Schemes be
reduced by Rs. 100.”

[Need to investigate to bring more
water to Vaigai from the rivers run-
ning in Kerala State. (75)].

“That the demand for a Supple-
mentary Grant of a sum not c¢x-
ceeding Rs. 4,15,00.000 in respect of
Other Revenue Expenditure of the
Ministry of Shipping and Trans-
port be reduced by Rs. 100.”

[Need for early completion of
Tuticorin harbour project. (76)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 4,15,00,000 in respect of
Other Revenue Expenditure of the
Ministry of Shipping and Trans-
port be reduced by Rs. 100.”

[Need to connect Turicorin har-
bour with roads and National High-
ways. (77)1].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 4,15,00,000 in respect of
Other Revenue Expenditure of the
Ministry of Shipping and Trans-
port be reduced by Rs. 100.”

[Failure to take up the East coast
Road under National Highways in
Tamil Nadu. (78)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 4,15,00,000 in respect of
Other Revenue Expenditure of the
Ministry of Shipping and Transport
be reduced by Rs. 100.”

[Need to take up the Sethu Samu-
dram Project. (79)1]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 4,15,00,000 in respect of
Other Revenue Expenditure of the
Ministry of Shipping and Trans-
port be reduced by Rs. 100.”

[Need to investigate to construct a
small port at Thondi on the eas}
coast of Tamil Nadu. (80)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 2,00.00,000 in respect of
Posts and Telegraphs—Working
Expenses be reduced by Rs. 100.”

[Failure to provide tele-communi-
cation facilities in the rural areas in
Tamil Nadu. (81).

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 2,00,00,000 in res-
pect of Posts and Telegraphs-
Working Expenses be reduced by
Rs. 100.”

[Large number of persons in the
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waiting list for telephone connections
in Tamil Nadu. (82)]

“That the demand for a Supple-
mentary Grant of a sum not
cxceeding Rs. 2,00,00,000 in res-
pect of Posts and Telegraphs—
Working Expenses be reduced by
Rs. 100.”

[Need to improve the
munication facilities
and Madras. (83)]

tele-com-
between Delhi

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 4,00,000 in respect
of Capital Outlay of the Ministry

of Labour, Employment and Re-
habilitation be reduceq by Rs.
100.”

[Need to provide more facilities for
repatriates from Burma and Ceylon.
(84)]

SHRI RAMAVATAR SHASTRI: I
beg to move:

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs, 5,00,000 in respect
of Multi-Purpose, River Schemes
be reduced by Rs. 100.”

[Need to formulate Punpun river
scheme for flood control and irriga-
tion facilities. (89)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 5,00,000 in respect
of Multi-Purpose River Schemes
be reduced by Rs. 100.”

[Need to construct monsoon cannals
from the Punpun river. (90)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 5,00,000 in respect
of Multi-Purpose River Schemes
be reduced by Rs. 100.”

[Failure to utilize Ganga river for
irrigation purposes. (91)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 4,15,00,000 in res-
pect of other revenue expenditure

quate financial resources
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of the Ministry of Shipping and
Transport be reduced by Rs. 100.”

[Need to start the service of com-

mercial ships again in Ganga river in
Bihar territory. (92)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 4,15,00,000 in res-
pect of other Revenue Expendi-
ture of the Ministry of Shipping
and Transport be reduced by
Rs. 100.”

[Need to start the service of com-

mercia] ships in Ganga from Buxar

to Raj Mahal. (93)]

SHRI
(Kesaria):

K. M
I beg to move:

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 4,15,00,000 n res-
pect of Other Revenue Expendi-
ture of the Ministry of Shipping
and Transport be reduced by
Rs. 100.”

[Lack of proper development of

major ports of the country and want

of suitable modern equipment there.
(94)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 4,15,00,000 in res-
pect of Other Revenue Expendi-
ture of the Ministry of Shipping
and Transport be reducedq by
Rs. 100.”

[Need for introducing a  nationl

scheme to start steamer service in
the Ganga and other major rivers in
the country. (95)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 4,15.00,000 in res-
pect of Other Revenue Expendi-
ture of the Ministr: of Shipping
and Transport be reduced by
Rs. 100.”

[Need for making available ade-
for the

MADHUKAR
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development of Calcutta, Vishakha-
patnam, Cochin ports. (96)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 5,00,000 in respect
of Multi-Purpose River Schemes
be reduced by Rs. 100.”

[Failure to implement scheme to
check erosions of Budi Gandak river.
(102)]

“That the demand for a Supple-
mentary Grant of a sum not
excedding Rs. 5,00,000 in respect
of Multi-Purpose River Schemes
be reduced by Rs. 100.”

[Negligence of Government in im-
plementing the Pun Pun  project.
(103)1]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs, 5,00,000 in respect
of Multi-Purpose River Schemes
be reduced by Rs. 100.”

[Failure of Government in  dis-
charging the surplus water of Ganga
river and utilising it as an irriga-
tional potential. (104)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs, 5,00,000 in respect
of Multi-Purpose River Schemes
be reduced by Rs. 100.”

[Failure of Government to utilise
the water of those rivers in  Bihar
where water is there throughout the
year by installing pumping sets. (105)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 5,00,000 in respect
of Multi-Purpose River Schemes
be reduced by Rs. 100.”

[Failure of Government to imple-
ment schenie regarding generation of
electricity at cheap rates (106)]

“That tae demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 5,00,000 in respect

of Multi-Purpose River Schemes
be reduced by Rs. 100.”

[Lack of Central assistance to the
flood-affected people of Purnia.
(107)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 5,00,000 in respect
of Multi-Purpose River Schemes
be reduced by Rs. 100.”

[Failure of Government to imple-

ment Bagmati and Achiwara River
Schemes as multi-purpose scheme.
(108)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 5,00,000 in respect
of multi-purpose river schemes
be reduced by Rs. 100.”

[Negligence of Government in re-
gard to the development of the
Gandak Scheme area. (109)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 5,00,000 in respect
of multi-purpose river schemes
be reduced by Rs. 100.”

[Paucity of funds for the imple-
mentation of Gandak Scheme. (110)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 500,000 in respect
of multi-purpose river schemes
be reduced by Rs. 100.”

[Slow progress of Gandak Scheme
during this year due to paucity of
funds. (111)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 500,000 in respect
of multi-purpose river schemes
be reduced by Rs. 100.”

[Central assistance to the flood-
affected people of Bihar. (112)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 5,00,000 in respect
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of multi-purpose river schemes Varachakia, Disfirict = Champaran.

be reducrd by Rs. 100.” 11n1

[Impedin:ents being faced in the “That the demand for a Supple-
work of ths Western Kosi Canal un- mentary Grant of a sum not
der Kosi project. (113)] exceeding Rs. 150,000 in respect

of Other Revenue Expenditure of
SHRI HAMAVATAR SHASTRI: the Department of Social Welfare

I beg to move: be reduced by Rs. 100.”

“That the demand for a Supple- [Failure to provide sufficient scho-
mentary Grant of a sum not larships and emplo; ment apportuni-
exceeding Rs. 2,00,00,000 in res- ties to the Harijans and Scheduled
pect of Posts ang Telegraphs- Casts students of the rural areas.
Working expenses be reduced by (118)1
Rs. 100.”

SHRI RAMAVATAR SHASTRI. 1
[Failure to provide telephone con- beg to move.
nection by Patna Telephone Exchange
to the people who have applied there- “That the demand for a Supple-
for. (114)] mentary Grant of a sum not
exceeding Rs. 1,50,000 in respect
SHRI K. M. MADHUKAR: I beg of Other Revenue expenditure of
to move: the Department of Social Welfare
be reduced by Rs. 100.”
“That the demand for a Supple-
mentary Grant of a sum not [Need to provide more funds to
exceeding Rs. 2,00,00,000 in res- the States for granting scholarships
pect of Posts and Telegraphs- to the Scheduled Castes and Back-
Working expenses be reduced by ward Classes candidates. (119)]

Rs. 100. “That the demand for a Supple-

: menta Grant of a sum not
bufiing o the Madhaon pos aises  SXEeEding R 150000 in respec
of District Champaran, Bihar. (115)] :}fleogl:;arr::;:;uzf es);;;?:]d lvt::lefa::
“That {he demand for a Supple- be reduced by Rs. 100.”
:(?ezl;i” g;.anzt,og,foo,?mosmi: r::f [Failure in checking the delay in

t : d _ payment of scholarships to the Sche-
s;grkionfg F;fpinsa; be z:;ig;?h:y dule§ Castes and Backward classes
Rs. 100" candidates. (120)]

) ) “That the demand for a Supple-
[Failure to repair the building of mentary Grant of a sum not

Kesarig post office, District Champa- exceeding Rs. 1,50,000 in respect
ran, Bihar. (116)] of other Revenue expenditure of
the Department of Social Welfare

“That the demand for a Supple- be reduced by Rs. 100.”

mentary Grant of a sum not
exceedin! Rs. 2,00,00,000 in res- [Need to increase the amount of
pect of Posts and  Telegraphs- scholarship.  (121)

Working expenses be reduced by

Rs. 100.” “That the demand for a Supple-
. mentary Grant of a sum not
[Failure to construct Government exceeding Rs. 1,50,000 in respect

building for telephone exchange at of other Revenue Expenditure of
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the Department of Social Welfare
be reduced by Rs. 100.”

Ministry of Irrigation and Power
be reduced by Rs. 100.”

{Failure in checking the social ex-
ploitation of Scheduled Castes and

[Need to stop retrenchment of the
labourers and engineers engaged in

Backward Castes. (122)] the Gandak project. (127)]
SHRI K. M. MADHUKAR: I beg “That the demand for a Supple-
to move: mentary Grant of a sum not

exceeding Rs. 60,00,000 in respect

“That the demand for a Supple-
mentary Grant of a sum Dot
exceeding Rs. 60,00,000 in respgct

of other Capital Outlay of the
Ministry of Irrigation and Power
be reduced by Rs. 100.”

other Capital Outlay of the Minis-
try of Irrigation and Power be

reduced by Rs. 100.” [Financial difficulties being ex-

perienced in the construction of main
Tirhut canal and the branch canals
under Gandak project. (128)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 60,00,000 in respect
of other Capital Outlay of the
Ministry of Irrigation and Power
be reduced by Rs. 100.”

[Failure to remove the constant
shortage of electricity in North Bihar.
(123)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 60,00,000 in respect
of other Capital Outlay of the
Ministry of Irrigation and Power
be reduced by Rs. 100.”

[Complete disruption of works of-
Western canal under Gandak project.
(129)]

[Damage caused as a result of the
regulator having been broken jn Tir-

hut canal under Gandak project near
Motihari. (124)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 60,00,000 in respect
of other Capital Outlay of the
Ministry of Irrigation and Power
be reduced by Rs. 100.”

[Setting up of another Thermal
Power Station near Motipur to meet
the shortage of electricity in Bihar.
(125)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 60,00,000 in respect
of other Capital Outlay of the
Ministry of Irrigation and Power
be reduced by Rs. 100.”

[Central assistance for the third
preference works of Gandak Project.
(126) 1]

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 60.00.000 in respect
of other Capital] Outlay of the

MR. CHAIRMAN: The cut

motions are also before the House.

St A S AT (gars wnz)
e AR, AN &Y T are
TR AT U7 Tfem @ ¥ A
femai N w7 7 5 g T wEA
o= B W & AR wmar g fs whae
H Y w=E GEAERT | gT AT FY @y
g ¥ qZ A AT § 9T G
FYarfEe 5 water F AW ¥ J77 02
Y aftaT o § STR TG FT T |
g afafra et fea€ & ams
Y o\x faret 57 fawrg wiat o @
& fog gwwTe F1and e =rfed

TS § OF TCF T 97 g
2 AR g ow AR ¥ FE ofey
far gom ! AT g &Y feafy
&1 S qraar F Arled qOr T
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[t 2o da]

%31 3 Ao FEr §F w1 gmnalT fear
B Ty T A I A7 A
qTE, A5 T fan 0w gy @< w-
36 s g AT [aE T st owe
SHE A7 f@=rg €1 vl 2, swaeE
ot i 3P et Pon o & sz
aigam § f& saar & A qan
eI TgT ¥ fau Il s A
a1 =rfee FT STFT F5T qIHIT HIA
it IFT IgF famre F®E | AT
AT 31 sreey feafa adi @ frag
TAFEAR AZ€ T T G | 7g: Ty
YIFTL ST FT G gl HIAA |

5O& qATAT AET ¥ BT 4G
DRF wgd wfgey §F wFF wa
fired AT |\ FOA G FT B AT
T H AT AT W e AT
g AT @l T I e
N wm wwd FrES &, 9¥ @A,
Fagr Wit T F RORT T A GHIT
eqra 3, @ oF faw QEr wwem
f& TAF! SET A FH GMHI TG H
T A F WIS OF T AGHT gY A
R ATATT § SqAYRAT A AT FT
S A& fadeiv
1626 hrs. ..

[Shri M. B. Rana in the chair]

Zafee o IoAleT FY A § I
7 GEF AE R

framt & fag ang qx fawet A
sraedr A1 a0 | AT FA FCRICA
STa@E F a3 frged w1 A
q3 A TR A § I A EIA-IT
T fza, @fga usena § 5002713-
ga o 7 A  3alAT FEr A A
ZIg-49 F oAl FWIT AGE A
¥ FUT )

THA AT AT SqTEAT FV SATET
J wareT il FA TG | SR
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qF ATIAT W q7E fr fharAi
FeTEnT et <o v 55 9 ) afea
H FF OF T A9 AE H AT
& =qToEr FET Z 0 UF awd W To
Hio Alo FAA & 10 o 4t F
14,000 %0 TFHIT AN, 3¢ 93T &
qi= @1 % AMJITEE To ST/ HTAT
q3T qF TR HAAl

I T A0S YT 67 T
IATWRT AT Wew AW & I A
Sy eTgel AT aEfrw A g SWH
g7 suqe fonady T a3 aE e
F1 For wifgr 77 T fod gfew
<@t =rfgn fagd safeg Swar Y
5 Ted e 9% | STt Y ewern )
FTHTT GUTCT & T ATZAT & AfHT AT
F TLETT S¥ F1 A 72l FX a4 &,
o ft far g aveam T Y
ot @r & 1 TEfae g T A 9 Ad
F ¥t feera gferg @At arfen wifs
s Tow Fr gfem Mgay sy F
ary ¥ garsEarEr & § durfaw
faarai w1 qraaT &3 geT & faw
Fr a9 Y T GUEST ¥ G & arar
&)z AT yNfeT a7 7 awwear
F g I T A0 wFR I A
F | AET AL FY et
i fa 3t @ w@ra | A5z 7 9w
§ frdw dffme o are &
IFIT W WE , A A AR
ITFT ATY @7 ¥ SO FF AN
FF gl 77 AW 7 79, IAW F AR
¥ A¥T TOT FT W AT HIY
I H ATHT T A AHT 33 AMGN
qAATATT AT THT S ¥ g
FCHEIT FT IART FIT 47 A8y |

I T FaR § aw AT g
fF wror way ¥ el ¥ o
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g Gar @A am Y gafay sTmad
qEA F AT g AT T qE AT
sty wifed

FIFET TrarTAGE s fwg3
3T TAHT FC AVE i E TREIE
RS’ HTFN, Ava dre v fogg

gu aifes fam o &fwa o9 9% 3%
fadt & a1 qAL AT H A=
) difadeq gvarg fr wrfoss faa
g97 & foww Ffag g w1
qGT £8 FIAT e | UTAT F
garg AR Ao T3 are 23 W
%o 9 & yiAr & faq g fey aF
¥ afFT AW TF qar A8 S
A FT | FT gETFATE B
TSI @ &1 g ar 2 frar ok
TSI T Fgdr § 5 gar
qig g Gar T8 war ) oform g
2 5 fraral &1 o § o v
qgr  wafs s¥w foem fasgsr foen
gifsa &< @ § zafag & =W
v wiEt F 7 & forg oy feam s

faselt #r saewr @Y ¥ ay
¥w  Fwdr g Afsw w=t dow f&m
W faeret B ¥R foaat d R
¥ framl #1, @ = Al Fy
7€ qTEr @A g F aga g
faorett @r gerd frafag &0 & #1
I q WA gur fwar sra
THTL & CHU 237 FHS( To FHTAT
¥ o gy ¥, fsedi #18 Fta-sgara
qE & VR R FTHIT AT ST FHTAT
Ioft AW F T §EE § Twn dzman
I 3gq@ fwat sma Faoy B s oot
¥ g ®GAT ANTAT ST OF | AL I
sderr At 7 Sarat fagra Far arfed
wtT SqIET ¥ R fawE F oH A
Tifgg |

SHRI NARENDRA SINGH MAHIDA
(Anand): These supplementary de-
mands involve an additional expendi-
ture of Rs. 1,362.41 lakhs of which
Rs. 647.49 lazhs are on revenue ac-
count and Rs. 714.92 lakhs on capital
account.  Various Ministries are in-
voived in this. I shall deal with
three or four.

Ior mulli-purpose river schemes of
the Ministry of Irrigation and Power,
Rs. 5 lakhs are asked. One of the
world’s biggest multi-purpose river
schemes is the Narmada project which
requires our special attention. It has
been long delayed owing to internal
inter-State squabbles. Now that a
tribunal has been appointed and it
will go further into the details and
come out with a working scheme, we
hope Government will expedite deci-
sion on that through Parliament and
take up the scheme for implementa-
tion. Our greatest problem today is
that of providing two square meals
to 500 million people. Unlesg this
elementary need of food is satisfied,
the country cannot be said to be out
of the woods. Therefore, this
scheme which would benefit the
States of MP, Gujarat, Rajasthan and
Maharashtra and make the country
self-sufficient in food should be ac-
corded top priority.

Coming to the Ministry of Shipping
and Transport, the Transport Depart-
ment requires a dredger on the river
Hooghly. Shipping has not been
given priorit- by the Planning Com-
mission. 1 woulq urge upon Govern-
ment to give priority to it. The food
imported from abroad comes to us
on foreign bottoms for which we pay
more than Rs. 150 crores in freight
alone. Unless shipping is given prio-
rity and ships are built in our own
country to carrv such goods, there is
no hope of developing our shipping.
In shipping tonnage, we are the 17th
nation in the world though in popula-
tion, we are second. So this Minis-
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try should be allocated more funds
for this purpose. The Department of
Civil Aviation in the Ministry of
Tourism and Civil Aviation also needs
more funds so that it can develop
well in comparison with the develop-
ed nations of the world. With these
words I commend the demands for
acceptance by the House.

Y T i e (faeelr w1T) -
awfe agRa, w gwrw o
afcfeafdl & T W} A T
GumF § 1 A A g A g 0w
et 9T @2 & A g8 wfqunteE a8t
g 1 ol F &Y AR e A ag fed
I gETET-E # ey g guTT §ay
# ®e &1 5 e a1 57 S
& ¥ ag oy € § ? oag wfea
$effaca A a6 ¥ o € 4 )
e oF fFeAfed AR« WAt
FeE WY HAY FT JZT T FA0A7 97 Q1
£ A 3 T FAST TIAT AT AT |F
¢ da 3 afar 8, s $fear sy *
af ¥ 1 SR B AT FT TR OF
w §ar 3 FT 9197 9w g, AR IT ¥
ot Ao §1F & ag A9 ew § waf@
W & AR s A e 9 § 1w
T THFC ¥ A7 @ AN @ AR
FT OF I0 TAAF A G AV A I

wred Agr &N |

T @ T 2, A ¥
g wAY oft AT ¥ Fr § BF gAn
T g9 wTA A =<, Afew
T A ¥\ gW o7 I TEise
FEAT 31 4g W A @1y ? oag
wiar F@ 2 S IEREatEa 99
Fax § e A A1 o o
o gfean &1 am@ wrg, TR wEErl
F am wrd | AF 3@ @ O oF
TAF §, Hiferd FT & N I T¥IF
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TEAX § oF F AT a6 & 9% 7R
AT AT ST A 708 3 HR T 3
T HTH 8T @1 & |

A w1 AT & R a3Ad ACR-
T F owEAr ar IR § AfFT o7
O § ¥ g OF FG A w
FAT & | oF FI AT &¥ 97 @y &
R fears g7 wmEEd ag w749,
AT qAAY, A AR AT FAY, AT
B NS 1A TG T WA G
TF F TR TF I 9T @ 9,
gR AW fF g @Fvw A
MIF R @ a1 R adr ¥
HEE 1 A FT RfAw Ay o
W W oawEEd ¥ o
FEAT ¥ A ¥ Tl AR F qgy
AE Y IR F fAq agy T9r ™
fear ar agi A7 g9 & F mor W%
T Geaeioie fFdt oF safe ar
TIAH F IR A FT QR & 1 AfeT &
IT FLAARTA T IqTEAT [T =TT
g oo ¥ af §, fF o a7 7@
sifwgea #1 s fafrex F graf &
9 96F &, 9T F AA diT T §,
FfF 99 WFT WA a9 W 3T A
FHI T ATR A FET | TG T T
affa # J99 ¥ T F a9 97 q3F
TET e & AT 2 ) feaa<fug
& WY 9T AT q@A A | WA Y
a7 3w &1 feRzfmw ¥
TEY O A JIAT AqTgal § WX A gAR
A IO § IT HY G@H FIA AT
T T FH FEATCHF AE § W
Tod TE I G R )

st 3o Afeay & Far feafa 310
o 3feam eqt a9 wFATT W@ w7
FIH FT G A GIG, WA, T F @
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w1 gE A 79 3fey fF oo S
wifeT HEN 41 9 1.30 F FA F
& wmar (smaa)

=t 73 fead () @ oA
e aa e ... .. (s7a-
)

ot ®AT AqOF T ;A TF TR
frar & T Fgm ag & fF W #
S FT w2 an, AfF ag o v
oY FEAT F faemes 4, $fy 98 o=
fafreY % faeams av gk v et
F 9<F Smar 41 39 faw 57T # 1. 30
S A T H A At Ag 4
TR & 3T fA AT 4q@ Fo FFTON
T T g @RI 7 o FEEEE ooy
TR ¥ RN F fewrs s 9m,
I A 99t A 1.30 T A AT
g1 @ | wfEx 78 Wear e faw
g | # gfT Wl A odw 9m-
@ ? W qg TN WA ...
(sa7m)

5t ek feg (Jeaw) - A

O 7Y faad &1 g9 F@T § |

w oWy fma s wEE wel
TGN F AT A Y A1 ot ag FaT ATE ?
ot 7y fommdr &7 A ag T4 o &7

ot Tk fag © 50 wEE TR
mgfﬂﬁm@a‘r%l (Inzerrupzion)

MR. CHAIRMAN: This ijs Parlia-
‘ment. I do not know how senior
Members like you go on questioning
and answering like this. Please be-
have yourselves.

=it w9 fomg : S wrfee 1 & w1
AU A

Y ®IT W oA : gare e wely
St € a8 MwEew F qEy AT @ R
T 2T &7 A1 NETed 7, T &= -
o @1 IR fezax &), 59 @ JEn
EFIT BT T~ FT 39 § F1A9 @AV
g

quIfa Agied, #TT FT IS gAM,
N fam o e Goada F L
Ty AR T T A @ RN
BIR FIH X I@AT gA | afew &
IT FT IF [T T1EAT § F FN FAv
f & gaR Mg § g faam # §
g 1 39 aE § TF-UF W@ A
fear@res F@m, SA @ &l
FT I Aol T 2 7 o ar gfe
F1E T 77 AT @Y 9 W T FeH )
I | AT AEE W H T qEg W
A TR STAT AR & 7

i Fg1 v fF doew Sfase €
% ¢ 1 At qrew 3z FIE S
ey @ ag aEi ¥ 7§
it gwEE gz 0¥ gET gw ¥ |
7y foew grew fafreT & 1 ag W &
AFETE | & AT & gl Wi TG
T T & | AfeT ag FE & B foew
et e e Hgrv | @ &
T ILT AT & | P fewiAaT F1 A
19T, Noew feqE @t s | 98
Fo W § g 73 Fae F fwe 3

W AR, &t amfaes G
AT GHISTETE FT AT /T Y, TAa
FT AW AT, Isfearfrzg & 99
faet T, 99 & dar o AR ST A F
If @ & i w1 ST @G0T, OF
FY aifowr & | ag FAIUA AH &
i g W & | wWF fag Ay gE A
ufwee w@ AT gfea wdr -
TR E | T AT @Y, 18 el &,
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g fagan i, a9 9398 R a=6i
F w1g faw w3 o7 arfaw #r g 3
S 43 TeAT §, Y AY 9w faq AEH
i FT AT foar ar, &7 FAFC H7 AT
feram av it sardz TRy 3, ey fafieex
& freye & fao fag, ag a9 faerse
G T gige FE A oF 7 F ow
T FLEET |

4fF a7 ogr & safg & earar
TH AZ AT AT T GR FT A
Fwor fFAT, § 37 & @Ay weq
I AT W7 ATT T A F7 MLEY
2 % g9 amm & o< ar & gmat § Sy
70T AT E ST K AT FH J FH QY
g g faw 9@ ¥ i @1 g gw
frind T wme d% ArAwdAnT |
wfe ag 97 1 TSEIFIO WL A
FT AT 9@ [T & HAGET §4T
e # fom &1 & 97 Y wR FW X
o @ A 1w AR A aad
wmom o §, Af6T w3
& Wi YS9l F 7g 9 A9 WK
FUT ®o I ATAT &, AT AT AWT AR
S gad, FfFq ©: qEA ag gafdad
&1 queA JrEn AR § fawry & 9
Fg waa g fr &9 a0 ¥ 9o Al
AW F fegeaxfoy & aT6 ¥ 91 W &,
oF # G T FA I @E FR A
W FY A9AT AT FETH W OFIAY TE
feRex @ T W 100 few=x
HET &1 98 | @3 T gy AT | FA4T
Y oo I AT AREr g5 o=
SR wT omfax # faem s &
Fuill

sit 7zt s (afear) @y
T, I T AT A4 T 3T #
qaT AT TAT wxw F g4t {9 ieaq
STATEIAFAILH (FT T £7AT ATEAT
g1 gk agr frardi &1 faqay adf
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faaft 1 fasrg 57 A% gavg W@ g,
fafiaz garer iwar 9t & ag @vg #71
afear & 1 zwi Azt afrar ifaar aig
Y FEAT 22 414 T 2, 9F R WM
a1z Y AT a7 2z wam, fw g A
FHAIN § v QT {HAT TTTS §T AU |
564 9T Q7 37 ¥ TZ A4T | WA F
AR AIIL § ag swar gow & ¢

“afrar adz & famru Sq
el AR I R A
EEE TTT 70, & | oeT
T 6 243300 ¥ A7 T4T WAIT
F (T ATH & 29 ST FTAATATL
frar & 1"

“AmAT gARE ) TE
FAFAT FT FfAM TTGT FT AR A
Tz ais I F fery fafae gmr mr
E3 |"

Q

AT FIHIT F FTAT 9T S A% G
Y & 1 AT aE § agh F Qe
F fau #1% agraar 19 48 o s W
& 1 aferar-3fear aig Sigh & e @ @,
39 F 3@q F fag 94 ag=y agi @
¥ | 37% FgT ¥ AqrfaE @A 2F
FATH F (T §3 % 1T &T4T @H HIQAT |
AT AT JAET ¥ A T W | AT
AT =1 At o maw g@a M7 F
a@TE gt AAT | 37 & 1T AT 18
SATT €741 A 3 | A4 T T AT IAL AN
ATFTT AT T g1 F750T GHIT 4% fog
g7 T 70 E 1 FF /A7 &7 1 a9g
FLQ@T § AT qG §1F F FgAT 180
g {5 g omdz 3w & faw gt aa
T FE@ITT FL |
SHRI R. K. BIRLA (Jhunjhunu):
Mr. Chairman, we are celebrating the-
Gandhi Centenary Year. Salt is still
having a cess duty of Rs. 3.50 per

ton. When the famous Dandee march
starteq Gandhiji had stated that salt.
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should be made available to the pub-
lic without any duty or cess, just like
the water we drink and the air we
breathe; otherwise, he said, his dead
body will float in the ocean. These
were the words of Gandhiji. Imme-
diately after the achievement of in-
dependence, the cess was imposed at
the rate of Rs. 3.50 per ton. There-
fore, to those people who believe in
Gandhiji’s theory, the Congresg peo-
ple who say that they are the follo-
wers of Gandhiji, those who spin
with Ambar Charkha every morn-
ing, some of them wear a Gandhi cap
al.o, as I find some here, T want to
ask a specific question. Are they
seriously thinking of abolishing the
cess on salt which looks so revolting?

When we were ruled by the British
there was a heavy duty on salt.
Gandhiji haq then called the then
Finance Minister and pleaded that
the duty on salt must be removed.
Now what is the reaction of the
government to the suggestion that the
duty on salt must be removed, be-
cause it is a shameful thing to conti-
nue it. I want a categorical reply.

qUL A TG ATA FOAT F G §
If they are really celebrating the
Gandhi Centenary year, the duty on
salt has to be removed. I want to
know whether the Government is
prepared to give a categorical as-
surance to give it up.

Y AT i g (faeienz)
garafy wgka, & fag 947 510 T
ST AW AT AT FIGT§ AT 4 arat
] W7 w7 Aqrenw 7 faw gy w7
TR A AT ATEAT § |

TAEATH AT AT Irea & |
IuaT &1 fagre fgeat Ymeara & 1 sw1er
AT g& F HTIT 9T JF IT TIW 9T
H¥T o0 T TF EH AW HTFAST
AT 37 I @ FIAT T84T § Ao o
g d%e TR ATAT E I ZH AT 1
fag Y arat #1 97 sma € 1 Afwq o=
AT R HIAT & 45 gH AT a1 7T

AT ST A FR o g oaw wy
ZqFFF AT AT ga ¥, 24 § AT ;T
¥ gu9 ¥ (¢ g sqgeai 341 adl 3,
13 & 9147 &1 gHLAT FT gA I AGN
frar? aargena ¢fez & &1 g wTw
WRgE § qud ¥ g FV-0 Tw@T
igg TV A & AET WMAT TIA
IAST  AFEATA( F1 TANT F fAq g
I & o #1% 39 $aq A4 T
& | gwa w1 o1 el FEw g8 fag
q g4 AG I3AT E 1 E ARG

AT ¥ (HEA ARAT WEA 2 %
QLT & L AFATA F1 Q7 T i qwedr
guz & # fwar sy o fggEma §
T g1 AT § WK Fg AT g F
qifeaTa & a9 a1 |1 § A q9
gur & | SfaA gud ww qF Towaw ¥
V9 & orafT 7 wEeg 7Y f2Ar | 91 gqAw
I AT 2rar € f& A & 19T & qiAt
F foro F1 1A TR & 3T aF a9
FTAT ST & 1 T FY aga gL A AT
FT IF FT T2 FAT 03AT § | #I.
aE AT s fre ¥ atd v o
s gweaT €, 98 59 gfee § v A
3@ ff <@ F DA ¥ g7 Fraeg § g
sfasra frar ag1 g ar agt, yfew ag a8
2@ fx qrst oY ga AR {Tgead &
g 1T A AradqT F DA FI@L Aol
& AT 1 & arAY &7 Tavg T § WY
THT TG & T E |

F |1 A1 v g A1 A 7
FEAT ATgaT § T Twearw ¥ wiaw
feafa =gt afY 2, 58 ™ 2 AFT T
FNFATE | TG AT AT F H3 18
# 9y fower g & 1 Fqils ag Qg
fearadt e ¥ @ a1 § o1 3§ A7
gafa aga &1 & 7 graqy, agiia. g
Sod cAqrfa F g1 ug qaeT ag fwar
& gw 39 &1 wfas migs agraal & ¢
sfaw fawfag Tsq1 & gwa@ w7 |
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[ sivwTe T A7)

ity dfeq e goaq 7 X
ag NI F Ay fr qerE @ A
TAT g@ a8t § 9 g7 smady | JtFkq
A 7] AT A GF TIL AT 9 A
37 75T w1 ¢ fagis faear ot g =y
& araT 1§ WAz d & FEAT 98T §
{5 =z TrereaTR AE e &) S,
A T FTT gH AT QAN F & oT-ACY
{1 #71 feqfq a1 qrmar q <=7 g4,
afes TAErE w1 WEQTT qF AEeETT
§UIATH, 0 Aeaq w19, F &9 § fa=faq
Y a1 97 | FAFET TIATAT TEL R
O% T T AT AT FL AT SF &Y
T =T Al faat Tt 77 T AT ww
HIT TITEATR | 3T AHAT § 3T AT
19 AT & &Y ST TaT B, afed 3@ AT
FATT oq¥ T &, 37 FT =ATH THAT
o wfesw @ @t £

wafae ¥u fAaea g fF W a3
FIR YSIEATT TG FY OF ALA AT &
T F 3G A qIRAE F IEIET ;MY
[T TATHI & ArET AW F fag AR
& qT RY SqEedT F9 F fAqus fauy
FIHAT dAX FX, FifH TR g oA
e F wEe W F Al #
Y F T AT Gl 6 G L a9, q@
FATT 48T WATaFL AR AL ¢ |

FAR A AW FE Few § T dwi
T WA §, FET I A7 qerd 9ga
F4 AT A | g T T
TEATT FT g FAI § | AW F
& HAT § W AR H FE A A AR
o™ wet §, FfFT F awt ) 9
T € | faeelt AR s welt 7w
a1 e T F g F ded =i
g E ) # I frags F awar g
FF a8 faa waew ¥ afus § wfas av
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AT FT F QAN HT qAT A OH
qUEAT &9 F HT TqT < |

T FT AR "feF & 30
Taferg oY &<t @ i 7 O e g
A e gfee & aga feergam &1
QT F Afafea o 39 & wfas ¥
gfus agrEar & s arfeg )

TR 3w ¥ q&f 7R afewdy wa-
WEH AT AN BT I FN A AN
fF =9 & g F FE SEAr &
HHANY T qraAT {18 7 €7 g #7
| =9 NG TEIAT 71 gL HA F few
T TR 0F fTes g @l &
s @ga 91 faq @ AR TA F fAU
i &7 wRar 79 )

w‘t{g fadyg (wiz) : wwmfa
A, e AR ar|l w1 % w
SRR E, W OF gEL F aq Tk
gefgaa  aratan afedY gRFaad
FHE T T ey Al AT 9rE ], Tafau
I FFY AR @I GATE AR Iq*
forg wivr g&ar 61 ¥ wfafas vaafa w
qr AT A€ 1§ g ST e g
AR GH-AEEIT F g Ag A Y
T 9 Y fF fagar swafaat & faams
AR FH qH € F97 09, T
Forg 3 fF =iwey sfey i %t a8 qar-
Ffad FHATTEET TR AW dF N
w1 #1 FW F fAu qa< A8 & 174w
AT aeem, st W fag, s
LFIR 93 T 919 ST % fagew a4
TR T Y 91 | HF av a|
T & 6 fager A @O A, W
FfusEargmg I A & F
@ @ g & fgaew agw, o Wt
ager v fagwr agw w4, T9-FW
Sy g ey & aga @@ owr
w g
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=Y Tto go fagen (d77) ="
AT aeE 3w F) fgrgeae s
Tz 7, T fagenr z1zea 75 9, Ao

A E?

MAI| T A9 F 7EU awe
FgAT g1 TT meAA WIIRA, AT

Tgalrye g ° § A4l wEEw ¥
AT IEArg F #7757 ATl
arer g & fr fegeam arewm gfa &
N MAFT FH QM T F q@T
¥ e widt 1 g fawar weafaay
FT ST AR w7/ ? A AY srgard §
aeT fF oY Sfeaw waR g FrReA
F AYS FUAA 9, 9 qH AT, Ao
Ig I8 QATSEET & @ & HC gfaT a7
TG F & & | FT S AT B
gter gerar § f fa &1 &Y oré o
T TR AAFHT S99 FEOAT F AR A
®1 7€ Y, Iq F FUC T T} a@ T
1 @iT gan @ fF W oW & faems
Y &Y 7T ¥ 1 TG G I AT TH
AT TR FT qEAT FT 7

wmaﬁm*ﬁm%%aﬁm%
AT 7 €Y Far A waE A, fF g
Toor agt G &, W A A qhe ¥
IGY T E | I gAR fa<e St anT-

+( o Fo fagan :  wewer ARy,
T F1 GUIIEE & qX § 9 F fAg
AT g 9T AT T AR, q@F TR A
TAFT AHAE F FAL ALY |

it 7Y (ARG : T AT A FA T
@ E? H A qawm I S fas,
WTET S & FQAW,  TTEHE
fagar #7 a1q FT @ E | TEWEW ST
T a7 A T RIE
2017-(AD)LS-13.
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A W@ T A F AR I q@Ar
9T 5 78 owew gumETd ¥
T ?

FrET Fw @ § Fo do Mgt
FY Tferr Faeq FOAT AT A FT 7 q@
I TFAAE AT 00, 99 e & qer
fr 7T At wirem efaw wiw ¥ g
A &% qor & a7 gAR wea
AT AN D CREACH  FACY F
O A B AR E ! i F Srgar
g 5 M ywmars i wife @
FUS TA FT TAHT AT T F
FodTo MITHT FT FHafaay ¥ fFar & 1
A far e fag ag 9 71 @ €
T T F 99 F fag 7w dar E ?

Y TA—IFT TR, MY FT
g g fF 1966 ¥ X F Hrer aw &
T F qe7 wal gariear F fears
BIEY §_0 ¥ AT F AEAT IST
WE51E @7 N ATFAA g
& TEF g9 TR 1 GifAw F71 oF
SeuT FATAT AT\ AT 1965 F AT 7
FUG § | §344 a8 Famar Tar Fr Fiaa
¥ TF 93 AT FT g0 A ATE | A
gaTfear arga, M T« wifs s
H g a1, S gg faarfear fs
o g frasr w7 mmg A J
game foar fe awEa T ==gror a3
HeY &, T T AT A A | v -
fear 3 Fa7 fF wo= =g ARF A AT
AT EWT A1 qAT g9 @ ?oggtag
I FgT fF Tegror qgg =0 AT
EELI UL S DR

it To Fo fagsT : wemey ggi=y,
femig@HaR Ham #X R § ag T
qa R &7

it vy farwd : gt fewriew 7 a9 a1
@ g | & fafre & fenis a3 A7
gL
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werE WEIRY, q9 ey WAl gE-
foar 3 v 5 WR I FET W
Tt AT FG A 153 e v frar §
AN ¥ T T=W & T a1 fdly T gm=
faor £ w9 F Teae FHIUT qTE
& ST & g Ay 9w 1 gaEifear
wrew AT fFag 6%z 1 WA g,
Hyzr srey &, F1E @ a9 g AR
SART 31 99, TWAT A TEIER
e & w3 e fer mm sk
a5 T & wredt St =71 a9 AT @
qF aar = fF e & aww fan
102 9Y% & | W7 gaTlear St & wg
faar fo wreey S 7=8 ATy §, 99 &Y
TqU-GAT FT AT | Tq-FAT F & 102
gie a1 gt sfas &A1 F1e /T ST
F w1 et wan, afeT wre aF qar a8t
& 5 3 @ #1747 g AR ATy a
& 71 gon | Afea ww g § e
gaterr N FaF@ & &7 =i
T FATT ALY o, o gartear st
FZ AT F-GEARIL, AT FAET Y
FoF 3§ Wk a9 TG A ar g oy
F 9 FAEILHT Sl BEe &, IGH @I
fear sma

gwafa wgew, E AT g 5 =
ga wfeat =1 = g1 § =regar g fF fra-
ferroar & St Y, arfew grgd #v T
&, garfear #1 o 9 &Y, &9 &7 i
Y, St afen w3 § &) fod a2
I F L TA1E TTAX FT FTF AGl AT
=7fed, TR GAT g QT A w1 F
gewdTT g T et & g fade
FEAT =TT § |

gwafa agrg, 30 9w & fF
3 for =T @ Y Sufera frar 3—
a1 facen wvafl 8 S geinFn
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& 9 F faams wow FwOA o
AT o Ao Ao Y o grAY, T
Fo o TAHT , JAI faar Ga¥ 97 &
i #1R ST AT Y T R
AT S Ai ag § i 7 ganfear e
fastfemroqr 47 #1 i grfr a1 oF
FY 17 F A A0 Az a7 &
s fawar s

17.02 hrs.

RE: RELEASE OF DR. CHENNA
REDDY AND OTHERS

=t WA Tag (Vgas) : JaAA
e, AL g 7y fawd A1 gra 9

=t 7 frad (FAT) < 7 g
Y QY aHTSTATE FT ST AT E

SHRI M. N. REDDY (Nizamabad):
I want your kind permission to in-
terrupt the proceedings for one
minute. The reason is this, Dr.
Chenna Reddy and other MLAs and
leaders numbering 17 who were un-
der detention under the Preventive
Detention Act were released by the
Andhra Pradesh High  Court this
morning at 11.00. The release orders
came at 1.00 AM. on a PTI message
and it was also announced twice on
the All India Radio, but—I want the
hon. members’ indulgence in this mat-
ter—they continue to be detained,
even at this moment, in the Central
Jail, Delhi; they have not yet been
set at liberty. The Chief Minister
of Andhra Pradesh is here. There is
a tele-link between Andhra Pradesh
Guest House and the Chief Secretary
In spite of the fact that release or-
ders came at 11 A.M., they continue
to be lodged in the Central Jail,
Delhi. They should have been set at
liberty at 11 A M. itself, but so far
ne action has been taken, Their
continued  detention after 11 AM.
becomes illegal involving their li-
berty and all that I want you to
direct the Government to set them at
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liberty immediately. This is a very
serious matter affecting the rights of
those leaders. In spite of the fact
that the release orders have come,
they have not yet been practically
released.

SHRI M. L. SONDHI (New Delhi):
This is a very serious matter. You
direct the Government to release
them.

SHRI M. N. REDDY: Where is
judiciary, where are the fundamen-
tal rights? The Minister for Parlia-
mentary Affairs is here. He knows.
Everybody knows. It was announced
in the All India Radio. Yet, they
were not released,

MR. CHAIRMAN: If you want to
bring any matter to the notice of the
House, you must give it in writing
to the Speaker.

SHRI M. N. REDDY: I have given

it in writing.
MR. CHAIRMAN: Let the Spea-
ker give the permission.

SHRI M. N. REDDY: You are the
Speaker for all practical purposes.
Mr. Raghu Ramaiah may make the
statement.

SHRI J. M. BISWAS (Bankaura):
Whatever be the case, the matter has
come before the House and you will
have to decide.

SOME HON MEMBERS rose—

SHRI M. L. SONDHI: Why should
they sit mum?

SHRI M. N. REDDY: Mr. Govinda
Menon may say whether it is illegal
or not.

SHRI SHEO NARAIN (Basti): The
Law Minister is here, Sir.

SHRI M. N. REDDY: They must
make a statement. They must say
their reaction.

MR. CHAIRMAN: If all of you
speak, nothing will be taken down.
One of you may speak.
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SHRI ANBAZHAGAN  (Tiru-
chengode): Sir, an extraordinary
situation has been created. After 11
O’clock thig situation has been creat-
ed. The hon, Member has reported
the matter to you so that the Gov-
ernment look into it atonce. They
may pass the necessary orders so
that the liberty of these leaders may
not be curtailed.

SHRI UMANATH (Pudukkottai):
Since it has gone on record already,
it has come to the notice of this
House that after passing of the or-
ders at 11 O’clock people are still in
jail. It is a grave illegality which
has come to your notice. There is no
question of your orders. You can
direct the Minister for Parliamen-
tary Affairs to ask the Government
to do the necessary thing since the
Chief Minister is already here.

MR. CHAIRMAN: I will take no-
tice of those matters only which
come before the House legally and
with due notice in writing.

SHRI M. N. REDDY: I have given
it in writing.

SOME HON. MEMBERS rose—

MR. CHAIRMAN: I cannot here
all of you at the same time. The Mi-
nister will not reply unless he gets
notice in writing.

SHRI M. N, REDDY:
it in writing.

I have given

MR. CHAIRMAN: It will go to
the Speaker. This is not the way of
disturbing the House.

SHRI M. N. REDDY:
ous matter.

MR. CHAIRMAN: We all
it is a serious matter.

SHRI M. N. REDDY: This is a
very serious matter. You should do
substantial justice.

MR. CHAIRMAN: We must wait
and see if the Speaker asks the
Minister to reply, If the Minister is
willing  he can reply. (Interrup-
tions)

It is a seri-

knew
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DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1969-70—
contd.

=Y TR g (JewwF) w3
wRrea, §9 ot wy fomd off Y &g o2
S ¥ G | AH I9 I @ AR )
IAHT FIAT I TR AT & A ALY F AH-
X I WY AT WX I FgaT A1 5 a8
T AR S/ ¥ I @ | I TN
& & T R o Aw ¥ awfasw ¥
SharT T8 § W S 7 7 { A @
&9 ST & | SfSH T aTad § qEEy
& et 7 si—Eor0y a9 S s —
TS EF A8l & | ISR farhra # Y fw
Hemt o= wr fors wrew fafaee &1
fgar g | ¥y o EEAT Y aE &
fF aga saTedt A Iy & e w7
STt R T & 3EH 50 Wredt 7y fowy
& faw gar € 1 e o< fvam, gfem
AT §Fa€ FY a1d AT @ Ay §
A oz @1 § swmwe fafaeet w@i
o9 F AT I F qg FEAT AT
f& wrg ¥ samar TEw o weEET W
SATE ST T HT Y AT, qg TR & 4
T FT FT AT A ATH AHFFS AT @I
2 | 3 gS9 ¥ IMEHS< A A1 9
T Ao & gy wew fafreer 3 FR
ThiF gad (30 913 § JT gUEL T
L aT AT HNCF AT RATE TF
T a7 N AR EGH Ig a9 FAT §
& TCaETd & Qi S & a7 Qe
F A AT | A HGF qET A TH
TAFATET U [T AT § AR AT IR
& & sy gFm T AT @A ) W g
& 7€ TaE W, aw Fav ? agd fam
grafaew & T ¥ TN @WiT &
FEFTAT € | ATAASH FT gAILT 10 T
s ¥ 5| w1 gArr areA fafteex
QRT3 AT § | HT e Ffer s,
ERA TT T IAAATCHI FT, A
SEIRE T ATAATII T AU, AT
FT ATAEEI AT JTE 5T G T
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THH 0T | gATaf S, qE T 9T T
T & A TR O © § fF g e
T T P F @ FT AT 93
AT | FIFE T AT GARTAT ZHIT
F gTAY TR AT T @ @ g |
T FT ZHFE FY I TIA, AT 7Y
forad oY Y 17 g ? swfay wEw
w9 [T 1 gHT wew fafrer w
oF qEdsr hawr fFar g oW e
SAQT F AT § | FAL AT AT S A /Y
rafasw 9T wF F fear §, SEw
oy A FUFASH FT a1 HIA A S )
ug faedt g R A AT & 1 2@ &
T ST FT AT HR Fada e § F9
T HrAfasH T | gW ar 9y § &
AR THIEET W F A9 5T FT
TFAT )

N T gAY gaTd wrew fafaey
9 Y 9T @ E § wewAfad & | |\ AT
6 fF fager #7 OO = g A 7o
#Y a7 Fed g1 | XU A, &9 ar
U HY ST TR § | AR q9 § qa<
FEAT IR § | 89 8§ B TS FAT
W, Tq q A FOF FT NUATH T/WT
TR 39 qx% gy wreH fafaeex ¥
AIAT § FIH I3 § | FergE wr
ST T § |

ST Helt & =X I FAT A7 &1 ASHY
o1 RE 1 97 TF AgAF §, AR AT
TgY gu e mrest wrew fafreeT &
X IT ST & § | A FIE AT AT E
# g1 wgan g 5w &7 foeeft |t
I AR qg TAY § AL T HT q@m &0
g
“qaTE BT FEY gET aqraE & I 4,
QI T AL FHAT FHT T F FAT N
¥ fqaidY g a w0 & o Ay 83
& | ot 3 FY Agd g@ O ey
FATL W FT TG | ;AT A F 38
T STEY, g6 ATH GG A HT IR 196
FCIN | WA A FY GHH FT AL 46

r
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T ¢ safed o gue o 9mey W)
TAR G F9GT &7 Jq0 RAT

T wew, § A0 w1 AR
g 5w & @ At faar
SHRI E. K. NAYANAR (Palghat):
The supplementary demands present-
ed to the House clearly show that
there is absolutely no basic change
in the economic policies of the Gov-
ernment despite tall claims made to
that effect.

People were expecting certain ra-
dical measures as a follow-up action

after the nationalisation of major
banks. But their hopes have been
belied due to the refusal of Gov-

ernment to take stringent measures
against the big business.

If the Government is under the
impression that people can be fed for
a long time on verbal promises or
forma] talk against big business, it
is greatly mistaken.

The demands highlight the glaring
fact’ that the bureaucracy is
even now being allowed to play ha-
voc with public funds and get away
without any punishment. I am sur-
prised to find that the Government
has to pay Rs. 2 lakhs more from
the public funds due to bungling by
some officials of the stationery and
printing department. The Govern-
ment is making additional payment
but what about the punishment to
the officials responsible for this sorry
state of affairs? I only hope that
the Government would go into the
details of the matter.

Recently, the Report of the Licens-
ing Committee has brought to the
forefront the fact that the entire
official machinery was utilised by
various big business houses to add
to their super-profits. This is a very
serious matter but the Government
refuses to move, with the result that
the big business is likely to get away
with all the ill-gotten wealth earn-
ed in the past.

If the Government is really seri-
ous about taking action on the re-
port, it should first take stringent
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action against all the big business
houses who have misused the state
apparatus for their selfish ends.

Despite glib talk, the Government
has not taken any steps to crush big
business and curb monopolists. I
therefore have a feeling that if
urther measures are not taken, the
big business may use the nationalis-
ed banks for their benefits, The ex-
perience of working the LIC, SBI
and official financing agencies clear-
ly shows how the nationalised ins-
titutions are being used by big busi-
ness.

If the Government takes further
measures like a  moratorium on
foreign debt payments, ban on export
of profits by foreign companies, na-
tionalisation of export/import trade
and foreign oil companies, it would
make available huge funds with the
Government which can be used for
small industries and agriculture.

Distribution of land to the agricul-
tural workers would help in reori-
enting the rura] economy and create
additional market for our industries.
Even after 22 years, most of the
States have not implemented land
reform legislation suggested by the
Planning Commission and distribut-
ed waste land to agricultural work-
ers. I do not want to increase the
list, but some such measures are
immediately called for which alone
can help us build a self-reliant eco-
nomy.

The Government however, has
not given any indication to go ahead
in this direction. I have no doubt
that the people of this country will
bring sufficient pressure on Govern-
ment and see that these and similar
measures are forced on the Govern-
ment which has brought the econo-
my to such chaos and disaster.

Regional imbalances and discrimi-
nation against States still continue.
To give an example, take the ques-
tion of the industrial development of
Kerala. After three Five Year
Plans, what is the position there?
Where is the shipyard promised? A
provision of Rs. 2 crores was made
in the Third Plan, but not a single
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(Shri E. K. Nayanar)
pie was spent, Where is the Preci-
sion Tool Factory in Palghat which
was accepted in the Third Plan? We
do not know when it is coming.

One right steps has been taken by
the nationalisation of banks. But re-
‘gional imbalances continue. Govern-
ment should push on with radical
steps to help the States which are
backward to develop industrially so
that regional imbalance is removed
and the people of the States benefit,

MR. CHAIRMAN: This item was
considered by the Business Advisory
Committee and that Committee gave
one hour and the House has approv-
ed of it. We are hearing 5.39.

SHRI J. M. BISWAS: At least
give a chance to one spokesman
from each party. The CPI, DMK
and the PSP have not spoken.

MR. CHAIRMAN: I shal] stick to
the time.

SHRI LOBO PRABHU: We never
observed the time limit . (In-
terruptions)

MR. CHAIRMAN: Time is pre-
cious. I cannot allow more time;
even if I can I do not want to in-
crease the time, The time must be
adhered to. This is the first thing
that we have to learn. We  never
adhere to time here ang we are doing
it over and over again.

St TETEE W 0 §A U
a1 1 I g | 79 AW qgl 989
#rr & zarx wiafafy w1 877 faar
TEr 2 | g ATy MAT 71 w1 AialAiy
EY AT E | THRT K 2T {HAAT AR
g arter F7 waF A7 fRET | gH oA
faear =g

MR. CHAIRMAN: The
time should be adhered to.

= wg, fo=q oA Sar wg agr
BT § | AT w7 HAT T S0 )

= TEATTT [ gAY ar ¥
FT A |09 2, AT THFT T &7 7g
TG ... ok

allotted

MR. CHAIRMAN: Nothing will
go on record.
faw wamem & Yo (s -

wra agfyar ) feR acEedY fewi-
IF B WG g GEA F AN WE 4
I T4t A G A G A )
fawsy maglaa sifedi w afew
srfeat & awi & fazm 3 fao oF
fady @ ¥ aga aredfan swdiege
QYo AT 90U fXa< &= a; #1 (T
T TITEATH T SSEE (T FTITVHT
F 9y 99 saw F foy meraat 37
Foad1 T & fawrq g zfaam fTaa-
aiz 2 fReT F1 §6 qyaTT 17 ;i &
qraeg § G A 417 g AT F AR
M G | G qTAT ®1 AT T FF FaT
asfaias qZi #1 Tt 97 I T A5
g 57 =1 g7 F e eAisw § w18
ey A g | Afg WIAHE A
mf & g7 ¥ fag 4w g 1 o=
TF FF § qF AT TITEA R IATAI

St T B, 3O AANT gew i
g fagra A fadas: oserm ®
Wrears & faarg, azi O & ardv v
SAGEAT, SgTAT A GATT HTEqT 9T AgaT
grge 7 fafaw ofadwa zedE wrle
& faxra =1 =9t &0 14T FimTAF
et 7 WmarA ¥ agy &1 == F
gl A FFw Yema w1 WA F
fak afex 2o & =1 fawd gu sam=,
agTEl TAIFT KT AW TN =T NATE
fear s wgr g ®WIX mAfEA FwAr
FAET IR F{5AIAT AT gL AW
FT 931T f531 ST @I § | ASET MART
F zafay g fewrg afvas & o
wreT Ja1< fEaT § ead qeq 34 fuod
ot & forll T g TN R AIHTY A
AT F wATET 9 AfGAT AT AT I
fues gu &= & faa 37 w1 faen fFar g

***Not recorded as ordered by the Chair.
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AT g af age, gady M|
TET F ATES 3G AT SAHT 94T TR0
fe ot o A€ 7 & 9 a9t & ford
JIFIR qIoATag qOF § F19 7T @
g a1 T AT ¥ g arq T QT
sate fear o <@ & fF o sfwai 93
a% g W% § wAwy qu & faar sy |

TF HIAATT AGET { AT 3A-
Farady &1 g #1991 FY &1 TE
fa am s foer s sra g an |
gaq faf = warmi ¥ frogws sy
& forr <% arar 3@ O &1 % faar
21 ¥ &1 59 gaHl oaF fawrT gieq
&7, F=frga feqemie ¥/ 57
famr & s &1 aEr ¥ 7

ax ATAAg aerg ¥ fager aug
FY gagara<i &1 o foF fear 21 ==
waeg & a1 T s @ g fa #an
T2 TB1¥ aF AT |

W F WET TG FATU F1 ATH
I91 & gerar 50 § g 7 a3 391
fra<i #7 axTU S 991 FTAEE | FaT
SHEET #1 F#TET ST ALY, /AT IATT
FIETA F1 AT F g gL Sa4<7-
e & s gafed son dan e fr
9 SN BT fSE qE AhT @ 8
IAF AT ATHT T F13f0r § AL
¥ 4% & o faar § Wk
qIq FY DE0T A1 3 gEy arg 97
¥ g A Fwa fS(fAasi w1 afer o1
I g § F79 T A AR F R
IAW F F1H FIA q1F AW A
FgraaT 37 &1 NSAT aq41 R § | 9§
AT FY FT AT, HAL F AN AT
FL AT | 53 w9 3E - gw feww
¥ geFTT F 7 fafeoq vq § a5
1 fery § agras fag e &1

o= ardi FY g9t qrAAE | s
FFr g faz %n% Qo FEo [TTo A TAH
el F Faqedl ®1 qAT @ T FT AT
2 R =T femd o gy EATEIR aa §
o exfag fadie w1 agra ge1d %1 qam=
8, 9w @1 g7 Al fewiga
¥ F1E ay g | AT aFC A
Afa ag @ 2 i fa) 3 ara w1 wena
7 g1 a971 e 7 oy 718 fady fearaa
S agr | e 4 $o wradT aweai
& femmn & fo<rg w47 & fag &1 arg
Y Y arfed, g9 arey &) WA Y W
Igiq AgaIgiar At F1g 1 AT
SaTa qUE A AT ¥ A7 gAT A
Igi {28 1T ST g@ S IR HWIT
X T T arg g qr s x sfag
FIFATET FXF T TA1F 4 |

MR. CHAIRMAN: Now, I  will
put all the cut motions to the vote
of the House.

SHRI LOBO PRABHU: Sir, I want
division on the cut motions.

MR. CHAIRMAN: Let the lobbijes
be cleared.

SHRI S. M. BANERJEE (Kan-
pur): Sir, in this discussion DMK,
CPI and other parties have not been
given a chance to speak. As a pro-
test, my colleagues have walked out.
I am also walking out,

(Shri S. M. Banerjee left the House
at this stage)

SHRI S. KANDAPPAN (Mettur):
Sir, the way in which the business
was conducted here was unfair, be-
cause some of the groups were not
given any opportunity to put forward
their case. At least the major
groups should have been given an
opportunity. Unfortunately, the pro-
cedure adopted was such that even
DMK, with a strength of 25 mem-
bers, was deprived of an opportunity
to have its say. As a protest, we are
abstaining from voting.
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MR. CHAIRMAN: Now the lobbies
have been cleared. Which of the cut
motions does Shri Lobo Prabhu want
to be put separately?

SHRI LOBO PRABHU: Let them
all be put to vote by voice vote.

MR. CHAIRMAN: All right. I
will not put all the cut motions to
the vote of the House.

All the cut motions were put and
negatived.

. MR. CHAIRMAN: The question
is:

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to de-
fray the charges which will come
in course of payment during the
year  ending the 31st day of
March, 1970, in  respect of the
following demands entered in the
second column thereof—

Demands Nos, 7, 44, 60, 61, 66, 82,
93, 98, 116, 121, 124, 125 and 131.”

The motion was adopted.

_"17.34 hrs.

APPROPRIATION
1969.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): On be-
half of Shri Prakashchand B. Sethi,
I beg to move for leave to introduce
a Bill to authorise payment and ap-
propriation of certain further sums
from and out of the Consolidated
Fung of India for the services of the
financial year 1969-70.

MR. CHAIRMAN: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out

(NO. 4) BILL®,
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of the Consolidateq Fund of In-
dia for the services of the finan-
cial year 1969-70.”

The motion was adopted.

SHRI JAGANNATH PAHADIA:
I introducet the Bill.

17.35 hrs.

POINT OF PERSONAL EXPLANA-
TION

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH):
Sir, in the morning Shri Prakash
Vir Shastri stated on the floor of the
House, when I was not present in
the House, that I was a member of
the Board of Trustees of Janahit
Nidhi Trust. I wish to emphatically
deny this allegation and regret that
an hon. Member should have made
such an unfounded statement. I re-
quest your permission to deny such
a wild allegation,

=t AT s (2793) © wWI-
qfg wgtea, #3 ag a1q F¥gr 41 | AfwT
AT AII F T G 2, N Fga F
fod 3@ gwe Fw@r § |

17.36 hrs.

HALF-AN-HOUR DISCUSSION
NATIONAL TEXTILE CORDORATION

SHRI S. R. DAMANI (Sholapur):
Sir, I am very grateful to you for
giving me this opportunity to place
before the Government the difficulties
and hardships suffered by the fami-
lies of hundreds and thousands of
workers who have been thrown out
of employment by the closure of so
many mills in different parts of the
country during the last few years.
The mills which have gone out of
commission and have broken down
last year are mostly situated in small

*Published in Gazette of India
25-8-69.

+Introduced with the

Extraordinary, Part II, section 2, dated

recommmen dation of the Chief Justice of India

disoharging the functions of the President.
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towns and the economy of those
small towns, mostly dependent upon
employment catered by those mills,
has been affected to a great extent
because there was no alternative
employment in those small towns for
‘those workers.

The reason for the establishment
of the Nationa] Textile Corporation
was to start those mills so that these
workers could get employment. One
mill in my constituency, Sholapur,
went out of commission four or five
years back. When the workers came
to know that the Government has
set up this Corporation to restart the
mills, they were very happy. They
thought that now the mil] would
start, their misery would be over,
they would get employment; so, they
were jubilant and very happy. When
I went to Sholapur, many workers,
who were previously working in the
old mills, asked me when the mill
‘was going to be opened.

-

Now we have the opportunity to
examine as to what the National
Textile Corporation has done so far
to re-open those mills and to help
the industry, Therefore the first
thing that I would like to say is that
you should examine the working of
the National Textile Corporation since
its inception, that is, about two years
ago. I would also like to draw the
attention of Government, through
you to this and seek urgent and prac-
‘tical steps to overcome the difficult po-
sition created by the closure of the
mills.

The closure of these mills was due
to increase in the cost of production.
‘The price of cotton had gone up;
wages had gone up and the price of
chemicals and colours which they were
using had also gone up. In compari-
son to this steep rise in the cost of
production, the increase in the sale
price of cloth and yarn was not ade-
quate; as such, they started losing
and after some years it was not pos-
sible for them to continue any lon-
ger. The increase in the cost of pro-
duction can be offset only by moderni-
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sation, by putting up high speed
machines to increase production, to
produce better quality goods. But
that is not possible because the mills
are already in financial difficulties.
Neither did th. government give
them any finance nor are they in a
position to finance the modernisation
themselves. As such, there was only
one alternative before them, and that
is to go out of production. Govern-
ment is aware of this position and
that is why it has appointed many
committees to go into this position.
Even though those committees nave
submitted their reports, no action has
been taken by government and hence
the present position,
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Now we have to examine what tae
Nationa] Textile Corporation has
done in the matter. According to the
reply given by the Government,
which I will refer to afterwards, they
have so far taken over only vne mill,
namely, New Maneckchock Spinning
and Weaving Co. Ltd., Ahmedabad.
They have examined about 21 mills
but they have re-started only one
mill. Even though so mills have
gone vout of production, they were
able to re-start only one mill in 24
months. Out of the other 20 mills
which they have examined, 9 mills
are being run by the State Govern-
ments already. What is the purpose
of examining those mills which are
already run by the State Govern-
ments? Actually, there is no -oint
in doing that. I would like to know
when they are going to start the
other 11 mills and give employment
to those people who are without em-
ployment for the last 24 months.
They can do a lot of things for ex-
pediting the re-starting of those
mills. I would like to know by what
time definitely the government or
NTC will re-start those mills which
they have examined.

Secondly, as I have said earlier,
the only way to reduce the cost of
production and put the industry on
a sound footing is modernisation.
From the reply I find that the NTC
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hag not prepared any scheme to help
the industry in the matter of
modernisation by way of finance. Un-
less they prepare and implement some
such scheme of financial assistance
for modernisation how can the weak
mills which are running with losses
survive ? Is there any plan before
the NTC for modernisation of mills?

One redeeming factor here is that
95 per cent of the plant and machinery
required by the textile industry, even
for modernisation, are manufactured
Sn this country and now most of
those units have idle capacity. There-
fore, it is very much easier for the
government or NTC to help the .in-
dustry in the matter of modernisa-
tion by utilising that idle capacity.

I will now give some suggestions
for improving the position. Now
machinery is available for moderni-
sation. Only the mills have no finance.
So, if finance is guaranteed to the
industry for the purchase of machi-
nery, the problem can be solved.
Therefore, if there is any scheme fqt
‘modernisation, it should have provi-
sion for financing it. Otherwise, the
industry will not be able to t'.Al::e
advantage of the scheme. So, I wouid
Jike to know whether any scheme
has been drawn up for modernisa-
tion or for running the mills which
are weak, or closed mills, whether
there ig provision for supply of
finance.

Then, the office of the Textile
Commissioner has some experienced
and talented persons. How are th"&y
utilized now? Now they scrutims.e
applications, collect figures, distri-
sute imported cotton or carry out
statutory rules and regulations. I
would say that their services should
be utilized in a better way. For
instance, if the mills are about to be
closed, they can go and make an
on-the-spot survey of the mills, sug-
gest in what ways the mills can im-
prove their efficiency and reduce the
losses. On account of limitation on
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time, I cannot elaborate on this point.
But I would say that the staff of the
Textile Commissioner should not be
utilized only for statutory work of
comparing figures or compiling
statistics, etc. Whenever any of the
mills face any difficulties, they should
be asked to go, study the problem
and suggest how it could be solved.

Lastly, I would like to say this.
This is also very important. We are
importing cotton worth Rs. 84 crores
every year. How much are we spend-
ing on development of cotton? You
will be surprised to know that Gov-
ernment is spending only Rs. 20 lakhs
per year for the developmeni of
cotton whereas they are importing
cotton to the extent of Rs. 84 crorcs!
Out of these Rs. 20 lakhs, how much
is being spent on administration and
how much is actually spent on deve-
lopment ‘of cotton? This should re-
ceive Government’s serious attention.
Government should give more attcn-
tion for increasing the per acre pro-
duction because our country’s per
acre production is very much lower
than that of the others; it is rather
the least. As such, there is ample
scope for development and if we
develop, we can be self-sufficient and
the cost of production of the mills
can also be reduced; the farmers
also will be benefited.

In conclusion, I would say that
those mills which are situated in
small towns should be given pre-
ference in re-starting; modernisation
schemes should be put into operation;
the Textile Commissioner’s office
should be utilised for development
purposes instead of for compiling and
scrutinising statistics. The production
of cotton should be increased.

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT): I am very glad that the
hon. Member has raised this discus-
sion, This is a very important sub-
jeet. Textile is one of oldest and :he
largest industries, and it has been
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going through a period vf difficulties
which have been aggravated more
by many factors, including shortage
and rise in prices of cotton. Basical-
ly the ills from which this industry
1s suffering are lack of modernisa-
tion, obsolescence, financial difficul-
ties, bad management and other
things—aill combined. The  combina-
tion of these factors has made this
industry to be in rather a sick stave.
For the last two years, the House has
shown a great concern. A numker
of mills were clesed. Although the
number is not increasing, the correc-
tive measures that were tiken have
at leas: bulted the process; today the
position remains 3as it was, if nol
better . . .

SHRI UMANATH (Pudukkottai):
The number has increased . . .

SHRI B. R. BHAGAT: The num-
ber is about the same.

SHRI UMANATH: In Tamil Naduy,
before the formation of the Corpo-
ration, tho number was 21, and after
the fermation of the Corporation, it
is now 29.

SHRI B. R. BHAGAT: On 30th
June, 1988 the number of closed
mills was 55 in addition to 15 mills
which were fit to be scrapped. Today
the number ig 57 in addition to 16
which are fit to be scrapped. This
is the position about closed mills.
(Interruptions) So, the position re-
mains more or less what it was. The
corrective measures taken have paid.
A number of other measures were
also taken. I need not go into
these—the fiscal relief, bringing, down
the area of control on production so
that the mills are able to have more
profitability and certain other
measures taken to improve the posi-
tion of the textiles. These things
apart, the hon. Member has raised
two ‘or three basic issues. He has
complained that the National Textile
Corporation has not yet started funec-
tioning. Well, Sir, when the Bill was
passed, a number of restraints were
put on it and it has to follow a car-
AR
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tain procedure. Then in many of
the decisions that have been taken
either for liquidation or for recons-
trucuion the matter has to go to the
courts. But basically the position re-
mains as it is. The hon. Member
says that only one mill has started
working. That is not true. If you
take the number of mills for which
authorised controllers were appoint-
ed before NTC came into being, that
was 12. Most of them are in opera-
tion. They are also running. You
cannot say that they are not running.
There are mills—the hon. Member
knows—like the Muir Mills and the
India United Mills. If the mills were
not running, what position would
have been there? Then the NTC
went into the case of all these mills
and they have made their recom-
mendations that either the mills be
taken over for liquidation or for re-
construction. In case of liquidation
mills, new companies may have to be
set up. In case of reconstruction the
company will be reconstructed with
subscriptions of new share ‘capital.
That process has already been gone
through.
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The number of mills in which it
has been decided to appoint authoris-
ed Controllers is 4. Out of these 4,
2 are running and 2 are about to run.
The number of mills in which NTC
has recommended the appointment of
authorised Controllers but which de-
cision is yet to be taken is 7. The
number of mills in respect of which
it has been decided on the recom-
mendation of the NTC not to appoint
authorised Controllers is 7. So this
is the work which is proceeding, I
wish the NTC should be more effi-
cient and go ahead more quickly, but
in a matter like this where we have
to carefully examine the position,
an investigation Committee as an
expert body goes into that, the Com-
mittee report has to be scerutinised
in the Textile Commissioner’s office,
then the NTC goes into it and then
it goes to the Finance Ministry and
then it has to go the Industries Min-
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istry, it will naturally take time, All
this is provided in the framework of
the Act itself. Now the hon. Member
‘wants that it should go ahead like a
.jumping horse. (Interruptions).

SHRI UMANATH: By that time
the unemployed workers will die.

SHRI B. R. BHAGAT: What s
-the remedy?

SHRI UMANATH: You must find
-some way out to circumvent it.

SHRI B. R. BHAGAT: Now you
have heard the statement by the
Chairman of the NTC In the

beginning he expressed dissatisfaction
at the procedural delays. Now he
says that the momentum hag gather-
ed. Now the NTC will take up as
many mills as are closed for investi-
gation and such of those that are re-
constructed will be formed as speedi-
ly as possible. He is giving his ut-
most attention to this.

Another question the hon. Member
has raised is the question of moder-
nisation. He said; what is being
done? That is the crux of the ques-
tion. Qur textile industry is obsolete
by and large and, therefore, unless
the modernisation process is gone
‘through, there is no other way of
remedying the situation. There may
be many more on the sick list. Al-
though we are trying to do every-
thing possible to see that there zre
no more closed mills on hand, in a
difficult situation like this, it may be
possible that unless these mills are
modernised and made more efficient,
things may go from bad to worse.
In this respect the hon. Member is
right. What is being done? A work-
ing group was set up to take stock
of the situation and find out as to
‘how much money is needed. A re-
presentative of the Indian C»otton
‘Mills Federation was also there. They
“have come to the conclusion that in
4.5 years during the Fourth Plan
period a sum of about Rs. 180 crores
-will be needed. That is the minimum.
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That is their gassessment. Some

people dispute that and say we need
much more. We need Rs. 500 or
Rs. 300 crores. But out of this Rs 180
crores, Rs. 75 crores is to be met by
the industry itself and Rs. 105 crores
by credit institutions. Now the posi-
tion as it is is that we have to find
this Rs. 105 crores. I will be happy
if the finance Ministry and the finan-
cial institutions fork out Rs. 105
crores for modernisation. I will be
happy about it. But unless we do
this there is no point in saying that
we need Rs. 300 crores or Rs. 400
crores. The assessment has been
made that if the industry is able to
have an investment of this order we
may be able to provide the necessary
modernisation to this industry. Par-
ticularly we have to proceed on a
selective basis in respect of the ex-
port mills which produce the quali-
ties that are going out for exports.
They must be absolutely modernised.
Then the other mills should come
forward and we want to do this and
proceed on a priority and selective

pasis. The hon. Member said about
cotton which is another important
problem. It is true that although

there has been some improvement sn
the per acre yield of cotton, but,
compared to countries like the Soviet
Union, or U.A.R. or United States we
are very hopelessly behind 1in this
regard. This matter is dealt with
by the Agriculture Ministry. But I
have taken it up with them and a
special committee has been formed
to go into this question. Whatever is
necessary has to be done. The neces-
sary inputs should be applied; much
of the cotton is grown in dry areas;
the plant protection measures, better
seeds and intensive measures are
being taken up. But I agree that
the funds provided so far and care
taken so far are not adequate and
much more is to be done. If we want
to be self-sufficient in cotton we must
be self-sufficient in cotton to the
extent we should not import any
PL 480 cotton in future, if we are
able to produce more of the long-
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staple varieties of cotton, We have
to make maximum effort to be self-
sufficient but our commercial obiiga-
tion and trade relations with some of
the countries which have cotton to
offer are such that we can maintain
these imports and these may conti-
nue. Otherwise we should be self-
sufficient in cotton not in 5 or 10
years but in 3 or 4 years time; in
the forseeable future we must be
self-sufficient. That should be the
objective. And, I have urged upon
my colleague the Food Minister that
enough money should be provided.
This question is being looked into
and I hope ultimately in this vital
aspect, apart from modernisation, the
vital aspect of the raw material, that
is cotton, is looked into.

SHRI S. R.-. DAMANI: Is there any
scheme for modernisation? There are
mills which are under the Govern-
ment and making losses.

SHRI HARI KRISHNA (Allabad)’
Sir, there is no quorum in the House.

I WA (FFd 2 fem):

7z we1 a0 fasrar € fafede 71y
= WA WER (veAr)
Y qrfeat 7 7g a3 fear a1 fF Frw
T gt AET IBSTET AT
SHRI HARI KRISHNA: Sir, 1
object to the remark of the hon.
Member.

R A FTIy e fafede
F A< § az 7% ge1 41 % 2%
T HE] § F1E W 9@ 7 "91e
YT FT FATA AT ST |

MR. CHAIRMAN: The bell 1s
being rung—

Now there is quorum, Shri Lobo
Prabhu.
18 hrs.

SHRI NARENDEA STMGH

MAHIDA (Anand): If a member‘ from
my side has raised this question, I

BHADRA 3, 1891 (SAKA)

Corporation
(H.A.H. Dis)

a.nr! sorry. It is the right of the Oppo-
sition to raise it.
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SHRI LOBO PRABHU (Udipi): 1
am not going to dwell on the fact that
only one mill out of 80 has been re-
opened on an advance of only Rs. 12.75.
lakhs in the course of six ronths.
This matter is such a great shame that
I am sorry that the Minister indulged
in a lot of confusion and referred to-
mills which were taken over before.

There are two human problems in-
volved. I entirely sympathise with my
hon. friends who made the point that
75,000 people are unemployed on ac-
count of the closure of 80 mills. This:
Government takes the plea that it
takes time to work these mills. There
is something very wrong with the
Textile Corporation.

SHRI B. R. BHAGAT: What is his.
suggestion?

SHR] LOBO PRABHU: The other
problem is this. One reason which he:
has not touched why the textile mills.
are in this position today is consumer
resistance. During the course Jf the
last ten years, the price of cloth has
gone up 100 per cent. This is largely
because of the tax element which
forms 40 per cent of the cost of cloth.
Everytime a man buys a coat piece, he-
is paying to Shrimati Indira Gandhi
40 per cent of the price, not to the
person who produce that cloth. Gov-
ernment should pay attention o this
before they think of modernisation.
They will not look at this problem
organically. The Minister would just
come here with some prepared r2ply
and reply to his own members: 'Vye
are doing this, we are doing that in-
regard to cotton, we are doing fome-
thing else about modernisation’. Think
of the human problem, think >f the
common man,

SHR] SONAVANE (Pandharpur):
Why did he not think of the common-
man when the Bank nationalisauoa-
Bill came here?
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SHRI LOBO PRABHU: This shows
‘that he has the mental capacity of a
-child; he is saying something atterly
irrelevant. Also he does not i'iow
that bank nationalisation has donz no
good to the common man; it has only
-done good to the Congress Party.

SHRI SONAVANE: Time will prove
it.

SHRI LOBO PRABHU: When 75,00
workers are idle, why not reduce the
taxes which are the real cause of the
present textile “crisis?

AN @ (T afa) ¢
gumfa 7@ fey 31 & Tl
# 5@ 7o § T9 g 9 FE A IG9
e IF g T aHR F far ar
avg faeil #1 8 51 Goar fFar a9
&N FaraT wr ar fF g /9y faaer
T doX o § S 59 SOl
& gra ==TaT ST | AT ww Sy
gHM g9 W & g 9T @ g
Iy L AW g7 & BF e &
T 39 § Al F1AT gE
faga® *1 W T gU T TR
fer &, o & fell ot sreaTeE ST Q@
agifearoar (AT AR S Wi fE
foet oot WY v g1 Wr § Fw,
ST A aferr § AR IW avw
FAX ¥ o7 g7 Pt ¥ A% ¥E &
TT qUT FE § A 3 99T awe QY
wr & A wk 9w wfatafa
aarare feeelt wray & 1 fooelt ¥ wA¥
g7 oraT & f uow gt & are yar
AR qF AT T F 979 917 & AT
g wrar g fF oot a3 9w
IAT 1 AT TS AR AR faeer
T@ERAIA & T 37 FAA0E!
& qrrd feqw w9 & & 1 WA
& ST =rear § f5 oS amer W

AUGUST 25, 1969

Corporation 12
(H.A.H. Dis)

/M F 3@ aeT § fFar a7 fadas &
qug ST Al & 99 & fog 99 w9
FO W @Y ? fauagw 1 AW Q@
FaH AR faet w1 a9 & A9 aw
s AR AW Fag gl Oy &
o AWl F qHET T F@ 3 fog
#1E ST FIA I3 FR Forgar AT
fd g ST gaw gy H AT AT g9
aam faat &t a9 & faw & g1
frar s ?

s ag ey a § &
wdt AT F evEHOr AW fF
THF g M amAw w2 R
FIFR AT ST FOFRT AT
IS FIXOT AT AT & FI8 #7339
W a0 AT G R Wiftw i &
FIST, qg FT IaT & FF wius feqi
% 947 § J@fF g fa & wrer
ITAT qEY AFAT & | AT IqH T JTA
g f& efea &1 wqer 57 ¥ 7o
i A & F T gEwr QAr
g1 & & WK agi 9¢ 51 F9S FY §Ira<
T §HF AW § AT A1EY IG FAT
@ §7 R qgad 2ATE
qTh St smafawar 1 A 9y 2
S ALAT FI T |TT AT T ATH
St el & FIT7 B gEAATT F7 FET
gt IFT A T AHEAr I GG
§ A% qFTEET FH F fg w9
FH qET & P W) qNT & AT w
ST q9TE |

SHRI N. SHIVAPPA (Hassan): The
hon. Minister spoke about financial
implications and his endeavour to per-
suade the Finance Ministry to advance
money to the corporation. I am sorry
for his efforts which ended in vain.
I am sorry ont for him but for the
75,000 workers referred to Ly my
friend Mr. Lobo Prabhu who have
lost their bread. It means their 75,000
families go without bread, Just like
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the hon. Minister they are human
beings and they have wives and child-
ren. I do not know the use of the
slogans which they mouth when these
things happen. The sick mills were
taken to be improved financially and
physically so that those labourers
could be profitably employed. They
had Joglekar Committee and Manu-
bhaj Committee Reports. Was it aot
possible for them to dig out some
recounmendation and use it effectively
to improve these mills? The Corpora-
tion has not at all been functioning
though it was created 1% years ago.
‘We expect a concrete reply.

But that apart, 1 want to have «
categorical answer to my question.
There are certain mills functioning all
right. There are certain sick mills
taken over by the institution. Why
not these two be combined together,
by which the mills that are already
functioning with profit will pick out
others and provide finances for them,
instead of seeking aid with a begging
bowl from the Finance Ministry or
some foreign country? 1 want a cate-
gorical answer from the hon. Minister.
What is the infringement, what is vhe
obstacle, what js the problem for him,
in not mingling these two institutions
and seeing that the machinery and
the functions are put together, thereby
giving an opportunity to the workers
on the one side for enough work, and
also giving a sound financial position
to the textile industry which is the
oldest industry. which is the soul cf
the country, This industry will have
to function properly for the better-
ment of the people, for the betterment
of our finances and help the unfor-
tunate people.

The last point I want to make and
to which I would invite the attention
of the hon. Minister is this. In any
democratic country, where they have
got a democratic feeling, where they
have got respect for the democratic
feeling. respect for labour. in any such
de'mocratic country in the world, if
there is a labourer who is put out of
work for the fault of the Government,

by taking over one institution—whe- -
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ther it is public or private—he wili be
provided with shelter, preferably a
bunglow, and with a certain amount
of money not only for himself put for
the members of his family.
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MR. CHAIRMAN: It is too long.
Please put the question straight,

SHRI N. SHIVAPPA: I am putting
the question. Will the Government
tel] me very categorically that they
will improve the workers’ conditions,
that they will provide all these faci-
lities taking into acocunt human con-
siderations and democratic values?
I want an answer. What is the infrin-
gement? Is it not possible to provide
these facilities? What about the re-
port of the investigating committee?

MR. CHAIRMAN: Ask the question.

SHRI N. SHIVAPPA: It is a big
subject whicp is before us and it is
in the interests of the nation. I will
put an ordinary question, and I shall
confine myself to that question. What
is that so-called investigating com-
mittee? That is with regard to 20
mills: three mills jn Gujarat, one in
Maharashtra and one in Madhya Pra-
desh, and 15 mills in Tami] Nadu. Is
it right on the part of this Government,
on the part of the Ministry, to sleep
over the matter when ap investigation
has been done? Why not the matter
be expedited? That is my final ques-
tion and I will leave it at that stage.

st TlEETe g (9eAT)
qwTafy wEkEw, TagaT ¥ 99 89
R ¥ mwer a7 fF g ¥w F wAr
P @ e 7 o ¥ ¥ ek o
s | dfew & fw T ®
oTAT §, gHTR WA we off st 6
sy & oY § — fagrR, T@T AT FUET
first faegper 78T § 1 Y OF @ B
FT Ay, AR R TE
geardt % ¥ &, gEwr g W
=EE 8
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N oY & TR Wi a7 AT AW @
\

o} TrrEATC AT ¢ FT T G
&, SEF goT W R\ § ) W 2w
R § fF e e @ gerr aeat
SR TR W A S
mmmg’m 21
ot & e - ogaTe A7 & W) qwAEr
i & A1 7t s fer o aw
T TR AT § o el
st FY AT @ew g F fear, IaF fag
ae fen 5 ga 1 s 7@
R TETE T AT S, 1< fret
wrag ¥ 7 F% faar 5 & wfas wv
& wor Y & wwll, qafg 3 dam
g1 Y F Ak 3§ oft feure fafm
forr o @ &1 & e wmEm
5&’7§W—ﬁﬁﬂ'&mﬁm
® faa fedlt @ s ? @@
:fmﬁiﬁmﬁﬁrmﬁn{

2 fiaefi 1 s1o3 qearw fear 3—
forti & 0% & mrg § A awy
W#Tqmﬁmm_;im
st feafrr uwe difa faer wew
fero HZAITETE, 3m 12 @@ 75
g T fewr A @ A @Rl faw
t—wredrr faew fao,  wfeewdy,
fora aiw @ T foar W E
& s wTEAr g e W waE w
& are g fasii #7 feafy w0 8, 70
FwE I W arag 9w @
glmﬂﬁwm’ﬁwg‘r
FEMWHRTE —TWETTS
m?ﬂﬂ?ﬂa@f{?
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T HATET S weET dE @
T § w1 FT fewry & fog A ¥
qHA FI9 ¥ 3 gy fg=Tade
§? 39 9= w9 faem AR @ & a1 s
= 7

SHRI B. R. BHAGAT: A number uf
issues have been raised, some of which
are fundamental, For instance, tihe
question of the switch over to synthe-
tic fibres or terrylene cloth is a more
fundamenta] issue. I would like to
say on this occasion that the National
Textile Corporation is trying to do its
best within the limitation set upon it
by the Act itself. I do not know what
impression my predecessor in office
gave but it is a fact that it is not the
function of the NTC to take over and
run all the closed mills. Because, as
will be seen from some of the figures
given, some of the mills are fit only
to be scrapped; whatever amount js
invested on them will be throwing
good money after bad, because they
are so obsolete that they cannot be
put into operation. Therefore, the
investigating committee goes Into ‘he
question carefully and then makes re-
commendations on the basis of the
capacity and feasibility of the muiils.
On that basis information was given
that so many investigatins have been
completed and action has been taken
in certain cases.

An hon. Member wanted to know
the cases pending before government.
At the moment, there are seven recow-
anendations, either for reconstruction
or for liquidation and forming aew
companies, We have got the concur-
rence of the Finance Ministry in two
cases and five are pending. In the
mean while, other reports are coming
in. Therefore, the process will 2o :)n.
The working of the NTC is gathering
momentum and we expect that the
complaint raised in this House and
elsewhere that it is not working fast
will cease to be valid soon.
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Then, it is said that it is not looking
to the human side. I am glad to note
that the hon. Member has suddenly
woken up to the human side of our
teeming milions. It is a good thing, if
it is genuine. Of course, I take it for
the face value because all of us are
hon. Members.

The position is that today the Cor-
poration is trying to pursue jts acti-
vities as fast as it can. An hon. Mem-
‘per asked about the position of those
mills which have been taken over.
They have starteq working only a
month or two back. But I can inform
the hon. Member that al] those mills
under the various controllers are
working well. Some of them are
making profits while others have cut
down their losses. Most of them are
in a much better position today than
what they were at the time of taking
over. I am quite sure that these twao
mills, or the other two which will be
started soon, wil] not only be put on
their own foot but their health will
be restored to them, '

As for the changeover to artificial
fabric, terrylene yarn, the point that
has been made by the hon. Member
is very valid. Here I can make only a
genera] statement. The present posi-
tion seems to be that in the foresce-
able future we can still depend that
the cotton fabric will be the main
wearing material. Because of the
price differential, for the common
people cotton will be the fabric.
For the very rich people only
terylene can be there, although there
ijs demand in the younger genera-
tion; but at the moment because of

BHADRA 3, 1891 (SAKA)

Corporation
(H.A.H. Dis)
the price differentia] it can only be
from a small class of people.
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Secondly, the production of artificial
fabric is limited. The position after
the recession is that the demanq for
cotton cloth has again picked up.

N W SR 0 T 9T N
& et ot dare ¥ wrgEw @ A
FaR A qww g e Y qfe
feafa & at & wgt wewmw Qar &,
Wl W 9@ 9 R weEIT gwn

et ?

SHRI B. R. BHAGAT: I cannot say
with any definiteness that there has
been any study made of this; but, as
I said, it is a valij point. At least
now a very carefu] study should be
made. I agree with the hon. Member.

Then, 1 know the workers who were
working in the closed mills are in
great difficulties. If there had been
any way of speeding up their reopen-
ing through the National Textile Cor-
poration, certainly it could have been
done. But I can assure the hon.
Member that all that is possible in
taking over more and more mills and
to make them run as good mills and
be an asset to the production system
in the public sector, is being done. No
effort will be spared in bringing more
mills under this Corporation,

18.22 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday,
August 26,1969|Bhadra 4, 1891 (Saka).
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